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LOK SABHA

——

Wednesday, May 1, 1968/ Vaisakha 11, 1890
(Saka)

The Lok Sabha met at Eleven of the
Clock.

[Mr. Speaker in the Chair)
ORAL ANSWERS TO QUESTIONS
MR. SPEAKER : Shri Narayana Rao.

SHRI K. NARAYANA RAO :
tion No. 1557,

Ques-

SHRI SRADHAKAR SUPAKAR :
Question No. 1577 may also be taken up
with this.

MR. SPEAKER : Yes.

Asia Foundation

*1557. SHRI K. NARAYANA RAO :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

{a) whether there are any institutions
in India which received money from the
Asia Foundation during 1965-66 and 1966-
67.

(b) whether any such institutions in
India received grants from the Govern-
ment of India on ad hoc basis consequent
upon the discontinuance of the Asia Foun-
dation grants ;

(c) if so, the names thereof ; and

(d) what is the criterion for
such ad hoc grants ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R, BHAGAT): (a) A list of
various institutions, financed by the Asia
Foypdation during 1965-67 is placed on thg

giving
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Table of the House. [Placed in Library. See
No. LT—HII,’GG].

{b) No, Sir.
{c) and (d). Do not arise.

Asia Foundation

*§577. SHRI S. C. SAMANTA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) whether the Asia Foundation has
closed down their offices in India ;

(b) whether the Asia Foundation alleg-
ed to be a conduit of the American CIA
has appointed a local Public and Press
Relations man ;

(c) whether the Press Institute of India
and several newspapers were financed by
Asia Foundation ; and

(d) who are the journalists and news-
papermen who themselves or whose close
relatives were patronized by the Asia
Foundation through fellowships and travel
grants ? !

THE MINISTER OF STATE IN THE |
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) The Asia
Foundation is in the process of winding up *
its office in India. This will take a few *
more months to be completed. !

(b} Government of India have no ir- !
formation about the appointment of 1
local Public and Press Relations man.

(c) and (d). A staterment is laid on p
the Table of the House setting out infor-
mation regarding the financial assistance
rendered by the Foundation to journalists,
newsmen, the Press Institute of India and
others. However, it should be stated tha "'
the Press Institute refunded a sum o
Rs. 75,000 in 1967 following the disclosu:
that Asia Foundation had received CI "
funds. [Statement Placed in Library. |
No. L'l‘—ul.:'.,!&s]' /

=
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SHRI K. NARAYANA RAO: Mr.
Speaker, Sir from the list it is very clear
that quite a large number of academic
institutions have been receiving financial
aid from the Asia Foundation. Now that
the Asia Foundation has cut short its
fimancial assistance, a serious crisis has
taken place in most of the institutions. In
wview of this fact, may I know whether the
Government is considering to see that the
academic work of these institutions should
not suffer by virtue of this crisis and, if so,
whether the Government would be extend-
ing its financial help and, if s0, on what
criterion ?

SHRI B. R BHAGAT : This matter
was considered in the Cabinet and it has
directed that consideration should be given
to the setting up of a fund of Rs. 50 lakhs
to Finance all worth-while research pro-
grammes in the field of social science, and
this matter is now being examined by the
Ministry of Education in consultation with
the Planning Commission.

SHRI S. C. SAMANTA : May I know
when the Foundation’s offices have been
closed here, what are the agencies through
which the promised amounts will be given
10 these institutions ?

SHRI B. R. BHAGAT : How many
offices ?
SHRI S. C. SAMANTA :  Inreply to

part (a) of my origicui guestion, the hon.
Minpister hus said that the offices of the
“Feundation have been closed.

SHRI B. R. BHAGAT : The question
of grants from the Asia Foundation does
not arise ; there will be no grants. They
have stopped disbursing any further
amount ; it will not be allowed.

SHR1 S. C. SAMANTA : Since many
- offices have been clused, | wanted to know
how the promised amounts will be given
to the institutions.
b
THE PRIME MINISTER, MINISTER
IF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
=TERNAL AFFAIRS (SHRIMATI INDIRA
SANDHD : The matier is stil] ypder
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consideration ; but [ suppose it will go
through the Ministry of Education.

SHRI R. K. AMIN : In view of the
fact that the Asia Foundation was not get-
ting the money directly but indirectly—it
is a fact that they were getting money from
the CIA and it has been stopped now—
may [ know whether it is a fact that the
Indian Institute of Law, of which I sup-
pose Shri Narayana Rao is the Secretary-
General, and of which Mr. Menon was the
founder, —is it not so—are receiving CIA
money and, if so, has action been tuken to
stop that money 7

SHRI K. NARAYANA RAO : He is
referring to the Indian Law Institute ; un-
fortunately it is not the Indian Law insti-
tuie ; it is the Indian Society of Iater-
national Law.

SHRI R. K. AMIN : Yes; isit re-
ceiving CIA money and, if so, has it been
stopped ?

SHRI B. R. BHAGAT : I have given
alist of all the institutions which have
been receiving money during 1965, 1966 and
1967. The hon. Member should carefully
go into it and find out how much money
they were receiving.

st 3w &7 & w0 wglw A
FAaT =rgar § f ofwar s dem g
AT s F R D g ? ag
T § ATHT ¥ FTH FT @I R A7 TE

sforT sifas ars 7 oy fage

& FETiE,

A= Rl oz, F9ear A fage

#,

faeed Wi Arzdn, fagx &,

Adew gfraw gramd i, FIRgT

T HAYT

guafes gad+~ar s 9w fedea

fragaftar

HEIUSE qrede fawa 7

=t ¥o o WA : FATH T T
1 4919 &I 950 #4ite ofeqr @9
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o et 23 efga Y o fit qER
theegm & afar o heegqua #1
e S Y R a A W A
wfaar g

SHRI SRADHAKAR SUPAKAR : s
it a faet that most of the educational insti-
tutions, while they were receiving these
grants, were not aware of the fact that the
Asla Fousdation was supported by or
financed by the CIA ?

SHRI B. R. BHAGAT : It is quite so,
because, as I said, one institute, the Press
Institute, bas returned the money as soon
as it beernt that it was so. There were
some worth-while research projects, parti-
cularly in social sciences, which were béimg
financed, and it is for this reason that we
decided that these projects which were
otherwise very worth-while and good pro-
jects should be helped so that their work
should contiauve.

SHRI HEM BARUA : Since the
representative of the Asia Foundation in
tdia has said that this Foundation is no
longer getting any firncial assistance from
the CIA, simce many of the imstiutions in
India deveted to academic studies and
researches like the Institute of Gandhian
Studies whish were receiving finuncial
assistaace from this. Foundation are fac-
ing a critical situation now, and since
whatever fingncial assistance was given by
the Asiz Feundation was chanmelled
threugh the Central Government, as the
representative of the Asia Foundation has
gafd in India very recenfly, and since even
mow applications to the tune of 2.4 lakhs
of dollars are pending with the Asia
Foundation here im this country, may [
know whether the Government are consi-

dering the possibility of reversing the
orders since the Asia Foundation is no
longer getting any assistance from the
CIA 7

SHRI B. R. BHAGAT : No, Sir.
SHRI INDRAJIT GUPTA : Though it
is a fact that these grants from the Asia
Foundation have ceen stopped to all these
organisations, and while acknowledging the
faot that many of the recipients might have
been unaware of the original source of
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these funds, still,—after all & is obvious
that the money that was coming from the
CIA, whether directly or indirectly, was
not for charitable or altruistic purposes
but prima facie, on the face of it, that part
of the mosey was being given with some-
other purpose—may 1 know whether,
a part from stopping thes¢ donations beidg
received, the Government have progressed
at all with the assurance that was given
to this House many times that some investi-
gations showld take place to find ouf
whether any of these recipients had bedn
using those funds for the purpose whieh
we do not comsider to be in our national
interests ?

SHRI B. R. BHAGAT : You mean
funds from the Asia Foundation 7 Well,
Sir, the Home -Ministry is dealing with the
larger question of the use of foreign funds
for various purposes ; certainly (hey have
gone into these matters. But now that
we have stopped all disbursements by this
foundation, that question does not atise.

SHRI INDRAJIT GUPTA : What is
the answer to my question, Sir 7 T asked
a specific question. After all, during the
period when they were getting these dona-

tions, many of them might not have
known, but manv of them may have
known,

MR. SPEAKER : He said it has been

stopped.

SHRI [INDRAJIT GUPTA: Tha:,/
continued with certain activities at tha
time when they were financed by thap
source. MNow that the source has b
stopped, what about the activities ?

SHRI B. R. BHAGAT : 1 said that
the Home Ministry did go into this.

SHRI INDRAJIT GUPTA: How
long ?

st qy fomd : 7z 14 7aT & 7=
g% a1 W@ & | T faAT & FE o &
T A @I

st To Wo W : HIAFT FIET FY
guwA Jifgr & v frar mar 2
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AT 936 Fed & 5 e A faan
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SHRI1 BAL RAJ MADHOK : While
1 welcome the decision to discontinue all
grants from the Asia Foundation, may I
know whether it is a fact that apart from
the Asia Foundation, there are a number
of other foundations which have been
giving ad hoc grants to Indian individuals
and institutions. That may or may not be
CIA money, but still that is having a wvery
bad effect on the individuals and institu-
tions. On the individuals, it is creating
some kind of intellectual slavery and
attachment to particular countries and
their thinking is coloured that way. Insti-
tutions are using it because it comes readily
without much effort. Therefors, they put
en buildings and increase the expenditure,
but later on when these grants are stopped,
they cannot run these institutions. That
way a very difficult situation is created.
May I know whether Government is think-
ing of any policy by which no foreign
concern or foundation will be able to give
any grant to any institution or individual
without proper consultation with the Edu-
cation Minmistry or the Government of
India, so that thal money may be spent
where it is really needed and for purposes
for which Indian money or Indian know-
how is not available ?

SHRI B. R. BHAGAT : That larger
question is being looked into by the Home
Minister. It is correct that we should not
allow amy money from outside from any
source which may affect our independent
functioning or security; etc. That larger
question is being looked into.

sreA A gfagm aan gepfa wst
faamt s
*1559. &Y WY Ho w@TN: T gE
st swew 7 a8 IIE S FAOHOr
f& :
(%) a1 72T W qa @ fir e
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@Y 1R T ¥ as§l B WRT F
s afera aar gwfa F At § A
FAEIY AE B AT ¥ EET g ST
T ¥ TG YE §

(=) afz &, o @1 GG A HF-
g & folw ¥ FEww # oWl
sfrem qar gesfs o sFw SR AR
HTIFAT FT TATCW FT F F1E g7
Y

(m) afx g, at vaw ot ww g,
LR

(w) afz 7€, o % @1 FU §
o< ¥t swEedt w9 aF s w1 faE
g?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) No, Sir.

(b) to (d). The programmes of the
External Services of All India Radio pro-
ject Indian life, thought, culture and civili-
sation in talks, discussion, features etc.
Indian music is also broadcast regularly
in these programmes.

= ®Yo Yo TN ;- FAT TR A
a7 & fr 37 NfF gare s g9 & ST
g § W TEE T[WA gy A F
FET w1 9 wEaT @ W e
¥ qi, gaRfay wify 2§ e
gaR AR TR ary P afe am & ot
T TORIT 7 FAT §0& T WX FH
¥ gvEg H SIETEET F1 S9N FF
o faanx foar &, afe 7@ fpar & &t
¥t i ?

SHRIMATI NANDINI SATPATHY :
1 have already said that certain talks con-
cerning Indian life thought, culture and
civilisation are being broadcast through
th e external services. For the information
of the hon. member, 1 may add that read-
ings from the classics such as rig ved,
upanishads and scme other classics are also



m Oral Answeis

being done. Talks on Indian culture and
Indian history are also broadcast.

st Wl %o @it : § wafeEE
|aTe gey a1 | A7 fRd) A, &4, orfq,
afefeafs & graeg adf @y 199 &
FEAW &1 I2W & 6 § 1 ToF WA
T FHTT WIT WHIT FHAT HYAT WIHTE-
Tt § Far 2, 5 SrfrET 5o STer-
T TR B aEAr A g
ARGaY #! gqreTOaEy ¥ FHET FA
T far g ?
SHRIMATI NANDINI SATPATHY :
When he refers to the philosophy that is
being broadcast on the radio from Germany

and other countries, will he clarify which
philosophy he means 7

SHRI BAL RAJ MADHOK : The
question is, many pecople outside the
couatry particularly of Indian origin do
not know anything about Indian culture
and history and they want to know some-
thing about it. Our external services should
have certain features in which [ndian
history, Indian culture, etc., should be
broadcast.

SHRIMATI NANDINI SATPATHY :
That is what 1 have said. We broadcast
talks on Indian history, Indian culture, etc.
There are talks on Indian classics and also
readings from different classics and so on
and so forth.

off Wto No @it FTT AL I
gq A &1 9 ¢ fr fadal § @A a
N M agi At aw g A A g
o mzar, fafew mgm A mfas
wifs ¥ § a7 &7 79 70 § IAR WO
oTaT, 9, g, arfge Wi sfagw &
WT ST AT 47 AT @I g 7 A
w1 qg Wt qar & fF gmt ST u W €
T W AgrE fow § oW &
s shew o g=fa &1 ofem
frerar & 7 afx &f 97 |1 aw WwT-
arofY ¥ R WX wEIARE & 9=
T T € swyEear & w1 fER
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@ @ 9T afy AE Tt 2 oar s
g ?

SHRIMATI NANDINI SATPATHY :
Yes, Sir: talks on Ramayana and Maha-
bharata are also broadcast through All
India Radio.

SHRI D. N. TIWARY : May I know
whether Indians living abroad have shown
any inclination or have represented to the
Government that such programmes should
be broadcast over AIR ?

SHRIMATI NANDINI SATPATHY i
1 do not have any information regarding
this.

Y uw Mo weE o faRe #
TEA AT ATEHT & qfF g A ST
FAfg F ww sl § o ogEw
FRAT ATHTAAA F FTEAFAT F O
gfagra, To7 Sk aepfy &Y IFer g 7
FT FIFLAFTIAAT § Ja7 ¥ T
gregifre g AforfTar & fednd
FIAwAT § Y F7F G 9T FETERT
T gAF WAL 1 WYAT FC fa2wr F
TET qIA AT ACANT 7 99 qIHA
Falr ?

SHRIMATI NANDINI SATPATHY :
The primary function of the external ser-
vices of the AIR is to inform listeners in
foreign countries India’s point of view and
project the image of India abroad. We
have got very limited means and through
those means, we are trying our best to
convey the culture, history, etc. of our
country, to foreigners and people of Indian
origin abroad.

sft frw Ao : S qifeEre &
TR E, o IgTE §, o weax & ofew
g, ot sfagre ¥ dfeq &, ga=r St ft
sraa faom e & e g P et &
AT FT TR ATETHE FL TF 7

weIH  WEWY : A1) gAfaew
T |
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it fag AvmE : AU g A/
| ®7f AEIZT FY 3N AT Wl

o} gO 9T WEWA : ATHEE qAT
A

o fom Arom ¢ A g NEET
g3 wmwid §, SR qEErER a1 g
eaTET ?

MR. SPEAKER :
for action.

It is a suggestion

Kathmandu Kodari Road

1560. SHRI SRADHAKAR
SUPAKAR
SHRIMATF TARA SAPRE :

Will the Minister of EXTERNAL AFF-
AIRS be pleased to refer to the reply given
to the Starred Question No. 736 on the
26k Jude, 1967 and state :

(a) whether Indiaps are not allowed
to go oa the Kathmandu-Kodari road in
Nepal;

{b) if so, the reasons therefor; and

{c) what further action Government
have taken in the matter ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH): (a)
to (c). The attention of the Hon'ble
Mombers is invited to the facts stated in
the Lok Sabha on the 17th July, 1967 in
answer to starred question No. 1196. Since
then, Government of India have not come
acress any case where an Indian national
is subjected to any disability. Consequen-
tly, the gquestion of taking any further
actiom does not arise.

SHNI SKADHAKAR SUPAKAR :
What is the distance between Kathmandu
and Bara Bisa beyond which people of
Fndain origis are net alHowed o proveed: 7
Also, what is the distance between Bara
Bisa and the Chinese border ?

SWRI SURENDRA PAL S¥NGH :
The distance between Kathmandu and Bere
Bisa is approximately 80 KM. From Bara
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Bisa 1o the Mepalese and Chinese border,
the distance is about 25 KM. It is not
quite correct to say that Indian nationals
are not permitted to go beyond Bara Bisa.
In fact, whenever they have sought perm-
ssion 10 go beyomd thai, the Nepalese
Government have always given permission.

SHRI SRADHAKAR SUPAKAR :
May | know if there is any concentration of
Chinese forces on the border beyond this
road ?

MR. SPEAKER: The
about the road. Mrs. Sapre.

questionr

SHRIMATI TARA SAPRE: May |
know wisether any Pakistani nationals resi-
dimg in Nepal are allowed to go beyomd
Bara Bisa ?

SHRI SURENDRA PAL SINGH : No
foreign natiomals are allowed to go beyond
Bara Bisa without permit.

Help to Naga Hostiles by Burmese Tribesmen
+
1561. SHRI A. SREEDEARAN :
SHRI KAMESHWAR SINGH :

. Will the Minister of EXTERNAL AFF-
A LIRS be pleased to state :

(a) whether it is a fact that some tribe-
smen of NNEFF.A. and Burma are offering
help to the Naga hostiles in their anti-nati-
onal activities;

(b) if so, the steps Government arc
taking to prevent this dangerous link up
between the tribesmen and Naga hostiles;
and:

(¢c) whether the matter has beew brou-

ght to the notice of the Government of
Burma ?

THE DEPUTY MINISTER IN THE
MINTTRY OF EXTERNAL AFFAFRS
(SHR] SURENDRA PAL SINGH): (a)
According to the information available to
the Government of Indfa the Underground
Mugas bave received some assistance from
the Fangsa Nagas and Kachins residiag in
Burma.

(b) Suitable moasures have been taken
to prevent ilegal crosing of our bordar.

(¢) Government of Burma are aware of
these contacts.
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SHRI A. SREEDHARAN : 8Sir: thanks
te the criminal indifference of this Govern-
ment during the early days of freedom,
our frontiers were neglected and with the
passage of time they have become het beds
of intermational intrigues, espionage and
sabotage. The position in the north-cast-
ern frontier is the worst now. Whenever
we put any question the Government has
only one reply to give, that suitable meas-
ures are being taken. ‘We were taking
suitable measures for some time when Chi-
na grabbed a big chunk of our territory
and similarly, Pakistan has taken some
territary in Kutch also. So | would like
Government to give a categorical reply
becausee the Prime Minister always looks
at thpse preblems with olympian heights of
indifference-as to what are the suitable ste-
ps taken, how are we finding out whether
some espionage is going on, whether Gove-
rnment has any intelligence agency there,
whether it is civil agency or military inte-
lligence agency und how are they finding
out the new manoeuvres that are taking
place in this sensitive area ?

SHRI SURENDRA PAL SINGH: It
is very difficult 10 spell out the exact mea-
sures taken by Governmempt. [Itis very
difficult to say what precise measures have
been taken. We have assured the House
on a number of occ that™ suitable
steps have been taken that the situation is
always studied from time to time, the matter
is constantly under review and whatever is
necessary to prevent illegal
done.

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTE-
RNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : 1 may oanly add that there
is no indifference on our part at all.

SHRI A. SREEDHARAN ; There is
always indifference as is evident from the

reply.

SHRI SWELL : What is the “illegal

infiltration™ ?

MR. SPEAKER : Order, order. I will
call him later.

SHRI A. SREEDHARAN : There are
1wo major internatfonal forces acting therg,

VAISAKHA 11, 1890 (SAKA)
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One is China which is trying to inflltrate
into this area and create trouble. The
other is the western powers acting through
the church. These two forces are prepar-
ing to use this particular area as a meeting
ground for a big conflict. [ would like to
know from the Government whether the
underground Nagas have any link with the
Karens of Upper Burma who are also dem-
anding an indendent State in Burma ? '

SHRI SURENDRA PAL BINGH :
This has been said before and admitted on
the part of Government of India that some
extromist elements among underground
Nagas have established contact with China
and they have gone to Chins through
Burmese territory. They were helped by
the Kachins there. It is also a fact that
the Kachins or Nagas living in Burma are
co-uperating with the underground MNagas
of India because they have a common
aspriation of baving a greater independent
MNagaland.

SHRI SWELL : Sir, the hon. Deputy
Minister used a wery strange expression
while replying to the gquestion put by my
hon. friend Shri Sreedharan. He used the
expression “illegal infiltration™. As far as
I am aware, in this situvation it s the
Nagas going out of India and I do not
think there has been any case of illegal
infiltration from tside to Magaland
Anyway, that is not the question that I
want to ask. From time to time we hear
reports in the newspapers that Magas are
being transported in vehicles, in large
Burmese trucks, after thev have crossed
into Burmese territory. 1 would like to
know whether Government has checked it
up as to whether it is true 7 May 1 know
whether there are roads in North Burma
and im particular whether the old Ledo-
Unan Road runs through North Burma ?
Also, I would like to know whether
Government's attention has been drawn to
today’s report that Mr. Kaito who is re-
ported to have set up a militry government
in Nagaland is offering to fight against the
Nagas who have gone to China on their
return ; if s0, may | know what is Govern-
ment’s attitude towards this new develop-
ment and whether they are going to make
use of itand put arms in his hands to
fight the MNagas who have gone to China 7.
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SHRIMATI INDIRA GANDHI: There
is a road there and we do have information
that the Kachins are helpiog the under-
ground Nagas. With regard to the other
question, we also have seen newspaper re-
ports and we also have information about
the divisions within the Naga hostiles. [
do not think it would be right for us to
say more about that. I am sure Professor
Swell will onderstand the situation there.
All I can say is that we are very closely in
touch with it, we are watching the situation
and we will do whatever is in the best
interest.

SHRI TENMNETI VISWANATHAM :
Sir, the answer has always been “‘we are
watching the situation”. We who do not
belong to that particular area are often
mystified by the arrangement of business
of the Government and their policy to deal
with the Naga problem in the External
Affairs Ministry. Are WNagas Indians ?
Is the territory occupied by them India ?
If so, when there are some hostile people
or anti-national people, why does not the
Home Ministry deal with them ? We want
to know this. Let the whole thing be cleared
instead of saying. “We are watching the
situation™ and "*It is not good to give more
information™. We do not wanmt informa-
tion, we want action. What is the action
taken 7 If action has been taken, how is
it that the Minister is able to say that they
have crosed the bcrder, thsy have come
back, they have recrossed and have again
come back 7 This is the kind of thing
that the Lok Sabha is bezing treated with.
Shall we have an end to this.

SHRIMATI INDIRA GANDHI : This
matter has been discussed so many times
here. The first part of the question is,
why these questions are answered by the
Ministry of External Affairs. A reply to
this has also been given, that it is under
an agreement reached with the Nagas. I
had told the House that we all discuss this
question with the Nagaland Government.
It is a complicated situation but it is not
a worsening situation. [ think we bhave to
fully support the Nagaland Gevernment
and strengthen them in every way to meet
the situation, and we are very closely in
touch with them.

Action is being taken all the time. |
have replied to this question on carlier
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occasions and I believe other Ministers have
also replied toit, that some Nagas had
gone previously, We are istensifying our
efforts to try and clos= the entire border.
But it has not been possible io seal it off
completely because it is very heavy jungle
and a very difficult area. But I think from
the poiat of view of preveating crossing,
the situation has improved.

sft witeTT o W : g AR UE
fros ¢ B e =) =, S &Y oA |
Q&g w1fge | § ag areT wgar g e
w1 FIS qg v amm fadfedt WK
aAl & g mizw set Sy &1 8, soar
areeaard afe a1 fogy &% aet &
gi-afadT Y sz ¥ 37 7% # fadig
1w geafaw w31 @ §, form & s
FAT QT AT EaR ¥ agT g )
w1 fafewr aromaarg 3 oot ooTw &
HAER TR ST FY safEwai g W
g7 ¥ wrw-faddY w9 W A
g7

simat g Wi IR TN
T §§ WAL Trar g, AfFT 1w g
ar Fgi Arge F A0T AL

ﬂ’fiﬂmgﬂr:ﬂ‘iﬁ qETT AFAT
W & g1 fr @aw ww fararwr 2,
‘afpw qgt o afckafs &, 3@ #1 A€
TR gz A FXar ¥ 1 agt gx Ay i
AR F31 9@ g 6 @R W w9
ardt T @ Y, 99 & wE g W)
¥ moft a5 F1% gEC AL A WiE
# qarar wrgar g f5 @@t w fagoam
RAfA & W@}, AT AN w®T T
oT a3 &1 &, AE g A9 ¥ @
@ & Wi 97 ;1 qifeearT W fiT &
|19 FIEAT 1T a7 W& | FWT A
#eAr ot qqEd 6 o g am e,
a1 Hr-ares fafreest, sa ¥ gz o &, Tar
IR fpet & W)t a8 wwr fEogw
g # g & fag dam § Ak A
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e MF@E AT a7 &Y
s g Y §9= arfet e arfaa
f g W Fm R w #; faneg
s, aifs 2@ & F9IT 9T

MR. SPEAKER : 1 am afraid you are
going too far away from the question,
which is specific, abcut the assistance given
by Burmese to the Nagas crossing the
border. But if the Minister is answering
it, 1 have nothing to say.

SHRIMATI INDIRA GANDHI : This

question has ‘also been raised several
times.

st W s g afew 43 @
aEE FY I FE 2

sitmet gfaay wivt @ =i FEr v
fFgmm Mfaasm g1 Mo 87 & Y
ST mt qar a1, 9 & W arfaa gar ]
fr gt Aif wa 7€) &1 39 fwg o2
afz g% §8 it 9 mgi W AR § ar
g g grm fF 3 w33t 9T A
a1 | g% 9 sar # T@Ar g fE
qgi 9T §7 QAT A w30 o fowwr QA
qaT F31 9C &1 FF A1 0T AT 727 HAT
& &, ¥ fee ¥ g

&t qATR qGYE ¢ FAT TR AT
wmrgifegnwrw ¥ @ § fo7
A & 7

siwdr gfa widt © 9g T AEr
qaTe w4 & W 9 & fay G afewwar
wgaT H wrag Ag @ fogomT # AW
gt 1

& aETw wEYw ;. WeTE WA,

3 fa YA <ar A W T A@ FE
oY, At ¥ o At FE W &L

ot WAL AT qA : WEH ALIIA, A
z;tqmﬁﬂar&tﬂgu
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&t TR WEF : IZ GHAT TF qACE
¥ greex w4t &1 9N 39 . am s
ar fF e Sed & faest g @
FIRF A FO IO A ARRT
A mgi s A A s F I #

sivet g it - S E, BW W@
¥ fod oot & oF adle Al wT Q@
g

off fav W T : AT gWL AW F
WA w9 93 FE F 37 A6 &
fadr tar wgr gferer §—ag a1 a@ T
Fram gl

SHRI DHIRESWAR KALITA : There
is an international boundary between India,
‘Burma and China. Now it looks as if that
international boundary is used as a foot-
ball ground. People can come and go as
they like. It should not be treated like a
football ground. But it has been admitted
by our Government that underground
Nagas go to China and Burma in thous-
ands, get themselves trained and come
back. Now | will come to my specific
question. This Government has entered
into some agreement with the underground
rebels and there is cease-fire. May I know
whether the cease-fire stipulates that those
who are crossing the international bound-
ary should not be intercepted ? If it ir
not covered by the cease-fire agreement,
may | know what prevents the Government
from intercepting those who are trying to
cross the international boundary aid mak-
ing it a football ground, coming and going
as they please ?

MR. SPEAKER : Now the questions
are becoming repetitive.

SHRIMATI INDIRA .GANDHI : : The
crossing of the border is a violation of the
agreement for the suspension of operations.
As i said earlier, we arc making every
effort to prevent these people going a:ross.
But it is true that some. groups have gooe
earlier, ; .

L
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SHRI HEM BARUA : Even in the
confosonce which was held en the 2ist of

il at Dimapur the rapresentatives of the
underground Magas have made it speci-
ficilly clear that the Nagas go to Chiaa
with impeaoity to bring arms. On the
face of that, our reprgscataive said......
(Interruption). Yes, Shri Hurie has made
a statement and the represeatatilve of the
underground Mapas walked out of that
meeting. That alse we koew. Whatever
that might be, our Government have told
us that they have inotroduced a sort of
permit system so that the rebels could go w
China and the new Governor of Assam and
Nagalagnd has said that he has ordergd that
the underground Nagas comiog from China
with apmns and asmmugitiens should be shel
at sight.  In this context, may I koow
whether this Gowernmemt has issued any
order to our security forces operating in
Nagaland to shoot at sight Nagas coming
from Chipg with arms gnd ammunitions ?
Therg is a talk that the Chinese under the
puise of Tibetan refugees haye of late flood-
ed NEFA. That is the latest information.
If so, what steps have the Government
taken to see that NEFA remains a virgin
soil, as it has been so long ufter the
Chinese attack ?

SHRIMATI INDIRA GANDHI : May
I make a slight correction to what I said
earlier ? The crossing of the border is not
# violatign of the suspension of operation
agreement, but it is a violation of law.

SHRI HEM BARUA : So,
not covered by the agreement ?

this is

SHRIMATI INDIRA GANDHI : Com
ing with arms is a violation of the agree-
ment.

SHRI DHIRESWAR KALITA : Mere
crossing is not a violation ?
SHRIMATI INDIRA GANDHI :  No,

not under that agreement.

SHRI HEM BARUA : Sir, my gues-
tion has not been answered. My first
questian was whether the representatives
of the Naga underground leaders attending
the Dimapur Conference that was held on
the 215t of April made it specifically clear
that the underground Nagas would go tg
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China with impunity and bring arms and
ammunitions and mobedy can step them.
My second question was zbomt the Chinsse
occupying NEFA under the guise of Tibe-
tan refugees. Both of them have not been
answered.

SHRIMATI] INDIRA GANDHI : One
extremist group bas been takisg this awitw-
de but the others, even among 1he hostiles
have been opposing any contact with
China.

SHRI HEM BARUA : But the cont-
act with Chign goes on. We must not
bapk on the fact thay a section of the hos-
tiles oppose going to China. We must
not capitalies on that, because they are
going to China and gerting arms and amm-
unitions also.

SHRI K. NARAYANA RAO : Un-
der the comily of mations it is the obliga-
tion of each State to preveal its nation-
nals from participating in the civil strife
of other countries. To part (¢c) of the
maip quesiion the hon, Deputy Minister
has very evasively given the answer that
the Governmest of Burma are aware of it, |
would Jike to know whether the Govern-
ment of India have brought these acts to
the notice of the Government of Burma
and, if sp, what js the reaction of the
Burmese Government inusmuch as it is the
obligation of Burmese Government not to
allow its citizens to receive or help the
Naga hostiles in any manner ?

SHRI HEM BAURA : Sir, don't you
axpect the Prime Minister to reply to my
question ?

SHRIMATI INDIRA GANDHI : We
ure screening all the Tibetan refugees who
cross the borders.

SHRI SURENDRA PAL SINGH:
Regarding the question of Shri Rao, the
situation prevailing on the Indian side of
the border is fully known to the Burmese
Government und they are co-operatiag
with us fully 10 check these people fram
going out or coming in.

S_HRI K. NARAYANA RAO: My
question wag wbether the Goverpment of



98" Ciratl- Answers

Imiix had: brought it 10 the notice of the
Burmese Government,

MR. SPEAKER : Next question.

Fow wor . ol wor

’liﬁﬁ‘sﬂlﬁqm; FAT ST
Y g A TP FAT O

(%) ¥ar o= wmpr grer fer T
TqAT aFam F1 fawfai & w7
FAtT GUHTTC T ITT A ACHIC FI
#E wwafe A 0f & oA9r 7T A
R ¥ $7 99 7@ I 93w ¥ fawrr
Frat 97 &+ frar #;

(=) afz zf, &Y =@ 973w T 97 9%
F=r7 g gr feaar wa faga feo
a1 2 A91 ST AL A FAT o973 w
gz frar € #@x

() oza = #1 fawfea & og-
arr @ g7 wimw F fea-fes i
%987 gAafd =4 1wl g A
gauifn 7 & fEgdr aRufn dieage
=qH Ay g

dgfns-wa wATeE § 9w ast
(@ Tro wwE) : (w) Y, EN

(@) =¥ (7). v foaawy @ ==
7T yep # | [qeawTeg F cer wavy
whedt deqr LT—1113/68]

o Hreg wwE AW ARIRd, T3
o fagr aW-02w 7 AT T4 £, 56
B AW, %R o 7 gatar ? fF g
1864-65 H. L FUE 5, 1H66-66: 7. 4.5
FqE W AT AT FHFT A T &
186485 % 7.04 I w9 AT 1965-66.
B 7.52 w0z wow = fa w § o 1086
67 % 15.55 ¥re e 9. fea w0
& 7f, wgram %o waEw g v am
wacife fra-fea 78t & o< #Y 0 § qor
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1967-68 & W1 13.97 F12 T @m. fiFa
R FT FgAA 3, 77 fEacfen @@ W
= fwar st ?

st 70 To W@ : gz GAUfT oi-
FeqT ArTFgA. ArgAT gfewa, gmae-
FeEad, odtae zaddl, sy,
Fegfadt FaThez mift v s A
ST

ST WANE TWIT ;. W A TS IR
§ fa qi= mrErT T ST wegmA 4w
g7 1 farmrfea & sgArT ArsivgE, ATeH-
Tz, Wafoa agr WAy - @ W fael
Fr mifeaw f=r aaT v, wfwT w4
77 71 famfeg = afFar a1 qedr
&Y forsr ot wfeer &% faor @ 30§
wAAr T1EAE R My aur g&f 39T
w2 & s fewt W oifas 7 fF0 s
Foaar wrer £ 7

s o To WAL : T H AEZ AR
¥ fr oo ot 7% oy mdfesfer o
nfawfea &v % £ ¥f57 gz &t =1 o
a1, @ At ¥ oY F A W
g ar 1 ge & =i fasi |t e oman
qr, ¥ TeT TORT T oM faw oo
mifgm we e 4 1 mg W1 ST graer
Frl, T ¥ A T v W g
afas 97 =EgEe FaqH= A, 3w §
¥ gy o ol argor

«} WINg SN OOy WEIEY, 39T
I % W N7 }E AT A Z, F®i
FTOTHA WTF AT K Z A H ARy
ara g fF Far mm = e F 929
s &1 fawrfen & & w3 ¥ o
dae g7

ot Fo W MW FORTI: TH¥ TT
& Wrae 7 & & aet A awc
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it o v ge ¥ awr T R,
THRT & 2\

. ot 7y fomy : wrod fmem #
LA -

=t ¥o To
qHAYtq AT FT TET FAT AT E IHH
WA N s N o @ 2 fE faai
#1 qUETHT F1 gL F A 70 AGF
fr 77 § AR W WE & | I9°
€ aTET 1 @are fEar S o

SHRIMATI SUSHILA ROHATGI :
Seeing that the per capita investment in UP
has been the lowest in the country, that
UP is one Plan behind the other States,
and also that U. P. has the highest populace
to feed in the country and also being
aware of the fact that the country’s
economy must progress simultaneously
in all the States together, would the
Government consider that - it gave all-out
assistance to UP in the implementation of
the Patel Commission's recommendations ?

SHRI B. R. BHAGAT : If the hon:
Member means Central assistance, yes,
because in Central assistance popula-
tion, per capita consumption and invest
ment is looked into. But in pulling out any
State or area from economic back wardness
and taking it to a higher rate of growth,
Ceniral assistance plays only a marginal role
and the bulk of the effort, human, material
and financial, therefore, has to come from
the States themselves.

ot Troeft T : & orAwr wigar
f w2 marr Y fawfkel ¥ wwaia
Gararg fasr wr ot famr srdm Faifs
Fomarz. fadr & o feafa @ ag odff Fre
¥y ofrazacd ?

Cet o To W : war #A ¥,
qea s ¥ fawrfo ok o, @ o
ot wfawfaa & agi wifas fasm s
g‘tqi:,aairfaiaﬂirmaﬁilmﬁ
gowna 6 freii ¥ g€ 3wk et F aw
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AT Y greEr ¥ w faet # ogEey
GETIT ST | '

it ArgTw wifgeare : & srAAT e
g & 95 wer s ot o g & fogr
W § WX 39 g9 gL

weqw wElew ;73 IO 4 W
FATAA §, Wow e w1 AL B

st §o Ao FOAW : WA AXEA,:
¥ st wrgat § f6 waT 4 w6 & R
i A AR Y 12 aE ® 9
W & THAX ARIRT A @ WG F1 F
sfdea s aet o #1 fewm R B
TR FW F1 wigs feafs aga &0
% 7 afz zi, @ 99 9x FAT FEAE @
e

st ¥o o WA : ot &, fear } R
a9 faare fear @ <@ &0

it fovw Ao ¢ weAw wEEE, g
W UF FgT I FAE FIAT
At o Fo FEmAIMD Wi wrEAE
fafrezz 7 a7 97 ¥ oftw & 78 ga
ar T o ag @ & T & .
f& st ¥ savq faar, & qar srgar
g agi e Aidew adf @ w@r g4
ST forst & $rE w1 Ad) guny afem
WY a5 adl gar | ¥ FE ag
v oz st Wwifafafed) &, @
TAA e FT agi 9T #7309 § i 99
T w9 @19 2, &Y 5T ww &) wyAY Wi
¥ T T S FE TEN gE v 2 0 qg
THT g4y 10T & WK 98 e -
T § 1 qadiez § W, gafwe & o
g fr goa tww faar o R g
ﬁm%mwﬁ&mmamh
TEf T AT AT w1 F17 > gtn

21
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ot xo o WA : A a@ G 2
fragiqu®m @ &1 67-68 ¥ 14
Fre Toar =i AT 2 1 &, TE A FE
3 fir fory &oft & &1 @t wifed, 9w
Frasmad @ w 21 1% T
e e qadae & § AR st e
T 74 &) wF qgl W WA FHA
T (e

SHRI R. K. SINHA : The blueprints
for the Fourth Five Year Plan are going
1o be finalised soon. There is no elected
government in Utter Pradesh. 1 have all
faith but 1 am not quite sure : unless
people’s representatives are associated with
the finalisation of the Fourth Five Year
Plan, Utter pradesh may again be an indu-
strial desert as it has been so far. Wil
the Government of India cxamine the
possibility whether those people, who have
been nominated to the Governors advisory
council for Parliament could be associated
with the finalaisation of the Fourth Five
Year Plan for Utter Pradesh ?

SHRI B. R. BHAGAT : Yes, Sir ; this
is a pood suggestion which we may
consider.

st wrieex grEa ;. WEIE WIS,
U N3 & @1 gREET ;AT
iy, A, gAege, e, 3 e
1§ fawra 7@ frar s @ 20 A &A@
Tz 9z gt w1 faw@ gwn ¥ ARA
ferard ¥ T, HY ZIRAA FAGE § I
2 fawra 3m3|ﬁmﬂ|'argm§ f&
3q1 TXFR & 9 o ol & faww ¥
frdr ot ®1E o & 7

oft @0 To WAX : T, &, o e
&7 @ &2 o ¢ 9% gReas ¥ fowt
& fasma 1 AT )

gy aret & fad wex
+
*1566. st WIwTC NTW W
st wgAT W™
FT AT WY qE WETA K FAT F4A

fi
(%) %ar g A dag wEdl &
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ot wn & for fam O ® 39
e ¥ #1 A% qi a0 '

(=) afz g, ar s9%r =t w7 &
L1Ed

(w) afz 7Y, Y @ @Frw ¥ W
oY dyaer a1 AT g ?

THE DEPUTY MINISTER IN THE
MINISTERY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) No, Sir.

(b) Does not arise:

{c) No such proposal is under the
consideration of Government at present.

st Wi am 3wan: wege wgRy,
qger AIE-gT ¥ 9367 g & AiRaw i
Y 7w § 0 faay oft g, 3T wey
AT 71T gt § 3% AEt A g &N
¥ T3 T AT &, TR AE AW
w2 T § ST dar weel F g™
9T e Y AEF T@ar § S 9 W &
fad aoeT< 7 1% gor agff a1 =
¥ 9T, UF AT qEg 4gt 48 8
I ¥ 9% At ¥ A ad ) oE T
g ¥, frgd orew #, SAwr @ W
aar f1 o oAt @ ferr e
#t v | gafadr & qmar Tvgar § fF w0
T A 71 Y avern awd @ fagE
weTig §9e qEa) 1t feawe wTEE @
e fuet 9% 7 ¥ a0 9% ¥ &l &

SHRI M. R. KRISHNA : In the firist
place, it is not true that evrry minister is
protected with armed guards. Secondly,
if you and the Minister of Parliamantary
Affairs... (Interruption)

MR. SPEAKER . Do not drag in the

Speaker. What you do is your concern...
(Inrerruption)

SHRI M. R. KRISHNA : If the
Minister of Parliamentary Affairs and you
feel that Members of Parliment are
physically weak to defend ihemselves, you
and the Parliamentary Affairs, Minister
may decide that along with facilities which
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you are pow thimkiog of extending te
Members of Purli the Provisian of
firearms can be made. Then the Home
Ministey can easily comsider it.

sft wifwTT 1@ ATAT : Asq AFEw,
fywoaauw sea s § dwr f5
sft Far T - fe HET waww T
g9 TN T8 § afes awere ARSI )
T FegE A ¥ fow wnar § At
8 Wy # FregE e Ty ¥ Provfr ¥4
'303 TEHT ANFF 000 vrd o ¥ ag ot
gore ¥ Pt & 1 swfa@ & s wwgan
g fo qar aeer A€ Arw T @R
formly et w1 foree ¥z o wex fam
% 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : Any hoo. Member,
who wants to purchase a shot or any
ofher weupon Tor which they might kold a
licence, we will be glad 10 provide at the
ex-factory price.

ot Ty W drowr . GTRE WY
¥ A AfeT T TE AT ot A
ot 7

o arg Yoy - & Teger § W
§ —areR AT g aAs g T
g @ Eed AT g I wm W
W
Transter of U. §. tdade-Puttian Tasks
to Pakistan

+
*1567 SHRI BHOGENDRA JHA :
SHRI KANWAR LAL GUPTA :
SHRI BHARAT SINGH
CHAUHAN :
SHRI T. P. SHAH :
SHRI HiMATSINGEA :

Will the Minister of BXTEBRWAL
AFFAIRS be pleased to refer to the reply
given %0 Unstarved (Question MNo. 6884 on
the 3pd April, 1068 and state -

() ‘the resuit of the efforts to stop
e ternsfer of the U.’S. A. made Patton
Tanks 10 Pakistan ;
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(b) whether Pakistan has beea able
to acquite Patton Tanks ; and

{c) if so, the details thereof agd
Government's reaction thereto 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(BHRI B. R. BHAGAT) : (8) The Govern-
ment of India have continued to draw
the attention of the Government of the
United States to the dangers inkarent in the
sale of such armour to Pakisthan.

(b) apd ic). According to ouwr present
isformation, they will sell 100 tanks to
Pakistan with the authorisation ot the US
Government, but the terms of the deal
have not yet been finalised. Taking into
account the reluctantance of Pakistan to
normalise her relations with India and the
continuing Chinese interest in a militard
conferontation in the subcontineat, the
acquisition of tanks by Pakistan can only
lead to an increase of tension and mistrust
between the countries.

st WX W : OWW WEied, 4%
g g e § B amleer & g@mrd
TR WU Wt o §, e, e
s mr Y fFgm wme § gfaard
o gfy wv ar dx1 A fear W
wF TEANT auhw ¥ Ot regewy
¥ mwee d 2 § ofemm &t e
w& IF, dz T 3T agt wanfa dar
Ny dvag anfy 3w & Afs &
grarc vx & | 9 'fi wwlwr & FEar g
fie Fwfre gomar @ & Y e A fE
ag wgm & fr i qrfee &1 8
g afes wafig & o ow <of
wrweT Yew wr ey wofi ¥ frer o
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e wo W : Ay, fe W
Farg A8 21 9% A R, awf ¥ st
70 g ¥ % far } e g faeg
wera v & 1 ar # averar www SO
sgar 2w garfe g & Aify & it
dar fe 7 s § v wfmg a0 &
€ aTa | wEwRY g ¥, gy & o
Tag Mt A AN 2 W owit o=
sarg faar & wad g 1 adty TE &

ot wrivx wr: e e ik ?

oft To Wo WA : IAWT WIW FEA
2w I TR AN R 1 OF A T AW
£ s afemE o (wqwar) &
HAAIG G W7 qaqa Jgar g 5 owg
ATHEAT T H N § WA TG TR &
fFEa M amag o fegaR W&
fga & 7 93 a1 & Far 78 FW O F
qF @ 95 98 TRA § [© qg 100 &F
fedr o @ & SEF aEA ¥ N AR QU &
§ vz feedfeq 57 fo¥ amay gafoe wif
€ el T TR ALY faanfr |

gl aweay ax wgx e e
§W AR TR A A AY 9 AT F Foq
# =33 o 1 A or avl avdt 6} T
vy 210 A gl Wi e
oft g o st bl o @ fao
am A frded aq @Uw QAT 1 78
¥% wg ¥ ghea< o wgraar & @ §
¥ ag e &} € ef
e ®r wae AfY Ty R4
Tl o e R g
the # ddmaes Iveafi g™
# gah TmeY o oY wEr a1 ofie
€ qaEe gw I o arfl o
sy

oft Wi wy : QU o &
gifisenra ‘taﬁnmﬁ T

1 3313F%

4
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¥ o1 e 7 ¥ s g & fag
oy zfaar wfed o g wa ¥
faors  Jtwar @ At sl weT w
o fir xg M7 71 At weghrer A R
faars TAwr oyt Tewww f e oy
gfeare § | wrw oy tq= } v T -
n FwEr Agew 3 W Ae I el
) e age wn e wk & o2 afoare
ey &t A & el § 1 o foafy
¥ forr  gfeard o frar wrr o ag
g &% e § A QI dw iy
A ¥ a1 wTRaATY A T & frg Al
& an wrewT #Y widarEr & foir § o o
feafa & wortier ot far ot afvwsft g
# gea e ¥ g ara e g @
T WICT WCETT 77 vy ¥ fewm
t ar "¢l fe ow o gfeare @ & Tw
faed e srewa € awer & wwdoeT
o wrehia e & feet ot r & 7 g
wg ¥AT § AV W TWW QUAT ¥ eIy
AAHA § W WA & WA fomeT g
aved ¥ fog W wEw ToAT W@ wEH
« gowre fgerm Telt § a7 wEY Wi
WX AT Tt & a7 4uf gl ?

st o Wo WAW : Wt AT Faew
F fav o=kl § 537 979 gfewrg e
gn N faar g a o
&% amt 9T frit war &)
AdT wzem Y ag g
argat § e or amd o Rl
it b w7 WA AT e
AT § W F1% G480 39 07 I
¥ wgl w0

ot W oA A ad gk ?

el

MR. SPEAKER : Evevn if they are
going to breack relations, they are not
going to emnoynce that bere and now,
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st W&y wte Uw: WeEw WLNEy,
qifear @1 mifs 1065 3§ &t o wTer
IF # ImT G, A9 w5 wrHt A arww
wHY aga wfus 73 0 § A afeeE
F gy difredde And Faw AT A
T ufrg dEd Am A MW £
qriffea & s0= 100 U7 47 =ik 48
&F ARY aTwdy ¥ e & afer fadr
£\ zud wErEr tue g giged, aiad
i At dte wig ¥ @R T §1oww
a% gaferss sreRmA ¥ wor e d
fe affea #1156 S g aeed
foar 7@ & s =P @t ¥ 50 Wy
fEw g FY wrAr F@r ¥ IEA wE
¥ gaaw i W E 1 <A A sw
i azsE A g ? ¥
fag dac 2 &t FfAdgaw Ry
T 9 A W I AT A F R @
riuaaa ag ¢ & oz sy ¥ o
oF Tl & gL v & fegar g oanar
qr @t ag A1 AT FE W "@AT A
A wOE A AT K@Y 1WA AT g
U o &7 F1¢ feT A7 g a€ gy
gt 5 &9 & F9 =+ o & 77 & gy
faemea A4 &Fun FAifE gwTT 99
grg faar ST aar @) T A AW
¥ qqr frar & ? #ar Mée Fo7 g faan
2 fr wg o ag &5 wifeea & & @ &
g g fedg &1 @aw gom 7 A
L ommg ¥ wF § Y g g9 Joran g R
MIIE R EAC TR g AT RE ?

sft 7o T WA : WFFEEI A ATH-
for ufer fraft & SR foeelt @3 <@ &
=7 arat # AAEE g F § AR AR
T wf ot 7 g e gw Ao amiE
AT, FdAr w7 A9 § a¥ 7 A0
1 AT wTe @y § ) gafrg 99 A
3 aewdi 91 fafre @ g wrfeT o

wgi oF FEL AT T NN R
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gt & +ft gg a1a vard § o @y |
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St ®aT W A wW F QR F
oY gy ?

sl To To AMA : &9 F Hl oA 19
 E1z@ T F AN gAR AT
Foar & fs wiffem fae a0 & 89
el & gfgare far @ S S @
7E a1 7 (WARA) 7Y w9 A
+t agara ¢ fF gz aEees & "9rai 9%
mifagd® &7 ¥ g7 wId WA At
Y & T WA UF o frTd ag
qiffeT S F€ Arr §  fae 9y ag
ghrard &t 7ag & | 99 #t 43 WgW &
A1 g a7 79 a1 At qar § |

- SHRI HIMATSINGKA : There is a
contract with Pakistan for the maintenance
of U.S. electronics survey system in
Peshawar and Pakistan is using that as a
lever for getting more and more aid from
America in spite of the fact that they are
getting help from China also which is
the arch-enemy of America. Is the Govern-
meot trying to impress upon America not
to depend on the words and deeds
of Pakistan and to stop the supplies ?

SHRI B. R. BHAGAT : This fact is
well-known. 1 think they koow their
‘mertsls well.

st sETEe mew - & [g A
sga g 5 fag 0% -1 e - wrm
T 7 "HAQE g & fRar @
§é7 #IF w gEe gfmm ofeem &
T Ffac & 7r v gwr ¥ faw
HArAq ¥ I AT A oft e @ 2
fFofsemr R gg & d A e &
gfaare =a ¥ 0 faem @ srgaTEw faen
& ? mr M woere A < & geEe
Y feefy v w1 FrQeay = & A4t
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qifeenT ® gfam fae & gfmat Y
qify frc et ¥ g7 awdr & 7

&t Fo o AMA : &G 7 I TTHA=

for agmar & 8, ot gaF aEwd
BT Y G & )

SHORT NOTICE QUESTION

Bush Fire Close to A:T.R. Trancmission

Centre, Delhi
+
8. N. Q. 28. SHRI KANWAR LAL
GUPTA :

SHRI1 M. L. SONDHI:
SHRI RABI RAY :
SHRI D, C. SHARMA :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state @

(a) whether Government have enquired
into the causes of fire which threatened the
All India Radio’s high power transmitting
station near Delhi on the 19th Apyil, 1968 ;

(b) whether the fire could be brought
under control only after 9-10 hours ;

{c) whether it is a fact that frequent
fires broke out in the area and crops were
damaged ; and

(d) if so, the measures proposed to be
taken to _safeguard the transmission and the
crops and lives in future ?

THE DEPUTY MINISTER IN THE
MINISTRY OF INFORMATION AND
BROADCASTING (SHRIMATI NANDINI
SATPATHY) : (a) to (d). A siatement is
laid on the Table of the House. [Placed in
Library. See No. LT—1114/68]

St SaT M T 9 ¥ @ 0 7
AR W I F ) F A Wy
Yqgmr vz gfF wow # e
TouH g, WX sag adr 2 s

I F WT T NAT FY 1 Fggedr

T lagrax mEmrAMA AN EE F
fory qar wrdan§ ) qrzdy ¥ ?
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SHRIMATI NANDINI SATPATHY :
It is true that there were fires during 1965,

1966 and 1967, but there was no damage to ’

any government property or any other
thing. d K

dlfaramw g H o qEE
TIHT AT I9 F1 941 T80 Av4T | ¥4 K
sH s R diga g ?

SHRIMATI NANDINI SATPATHY :
It is a fact that there is no arrangement for
water. In the big area of 550 acres, there
is no arrangement for water, but it has
already been taken up with the Chief Fire
Officer to arrange someihing for-the cons-
truction of some sort of underground re-
servoirs for water.

oft waw w@ g gy W gfear
Afedy 71 w190 FET ZifmeEr wEA )
Y gifenex @97 F13FT ALY g9, a8
A%, afFd aeN wHEw & S
argan 2 fr g FF agt 9w maare § aga-f
FHA AT & WK FL I AT AW IH 8,
zafar agt o A @ A AT AE W

s oggear Y T2 ? FA-IA Y wEA _1
zora i § Prad agt o ofr s A

%, 79 Y oOgeqr gt ?

SHRIMATI NANDINI SATPATHY :
1 have already said that there was no
damage to any property, crop or any such
thing. There was no crop, nothing like
that, in that area. So, the question of
damage doss not arise. In the big area of
550 acres, there is nothing which can be
done.
taken...

SHRI KANWAR LAL GUPTA : What

necessary precautions have been taken by

the Government ? This is what 1 want to .

know.

SHRIMATI NANDINI SATPATHY :

I have already said that necessary precau-
tions are being taken by the Government

to protect the transmitier area. About
water also, I have already” said that the
Chief Fire' Ofiicer is being consulted and
something is going to be done about jr.

Necessary precautions have been-
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HHRI EANWAR LAl GUPTA : What
DespatpFy precaptions 7 Sbe is mot telling

MR. SPEAKER :
precautions.

They have takep el

SHRI KANWAR LAL GUPTA : Wha
precautions ?  She does not reply to this.
This is a very imporfamt msapter. Wiset
necessary precautions 7 Let her elaborate
thesg.

MR. SPEAKER : There was fire in
1965, there was fire in 1966, in 1967 and in
1968 also. Therefore, it is an apnual
thing.

SHRI KANWAR LAL GUPTA : No
precautions have been taken. What pre-
cautions have been taken ?

SHRIMATI NANDPIMI SATPATHY :
lp the ypst giess arpg, the firs cames up
due to sumymer or some soft ¢f accidens
occurs like that. The guard is there in
the trpnsmitter area ; he lopks after that
arga god as hes alregdy beem gtated in the
statement, it was checked wp by the
engiacgr who was on duty and immediate
aciiop was teken. That is the fire brigade
was called. The people there who gre
looking after the transmitter area have
aligady denc semeihing 9 put put thy

fire...

SHRI KANWAR LAL GUPTA : What
is that ‘something’ 7

SHRIMATI MANDINI SATPATHY :
That is a wvast grass arca and ‘something’
is beating the fire and puttiag it off.

SHR] D.C. SHARMA : Unfortuna-
tely ihere are certain things which come
to the npotice of, what I may call, the
Members of Parliament who are public
mea. There are certain things which do
ot ceme to the netiee of Ministers because
they live in a kind el atmosphere of
bureaucracy.

I havg besn making some  enguiries
about this matter and | hawe come ip
know that some communal partics have
been responsible for these fires gl ihese
years, and the Gewvernment has faijed io
do one thing. Thess peopls have sllies
inside that plage alig- .
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MR. SPEAKER : A simple guestion
is being made complicated.

SHRID.C. BHARMA : May 1 ask
the Minister whether they will try to ssg
that, in future, there is no fire on account
of inner sabotage by commyamalists and
also on account of sabotage by communa-
lists from outside 7

SHRIMATI NANDINI SATPATHY :
We heve no informatien regarding this.
We can lovk into it.

oft yorom wew : dar i aaAET
T G AT W B 4E 550 THFEFTE |
@t H Iga At g, wgi qe s ofaw
AT R € 3w & ove Qi aga &) T
Wt T g€ & 1 v aowTe YW wrw W1
wZaTy ®1 gaeq AdY w7 @wa), frw ¥
FERORAI M oy ok g aw ¥
$2A ¥ W TA Y FrarET T g e ?
wret ax foarg off & agi 97 A o weark
ot qFdt § faw A g5 wamw @ § gwar
g

shaeh afrd wegwt © ag wiw aTe-
T FTE AT ]

SHRIMATI SUSHILA ROHATGI :
Is it a fact that there are mo approach
roads leading to the transmitter area and
there am mo water hydrants im the vici-
nigy 7 If 6o, sinee thls invelves property
wgrth lakhs of rupees, would the Govern-
meat think of constructing a proper
approach road to the transmitter centre
and also of ipstituting water bydramis so
as to avoid any danger in future 7

SHRIMATI NANDINI SATPATHY :
1 bhave ajready said that there is no pro-
perty around. There is nothlng there ;
it is only 8 grass area=rall these 550 ncres,
So, the question of damage to apy pro-
perty does not arise.
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*1556.  SHHE SITARAM KEPR : sfereen Wt 4z qard Y AT WO (6
SHRE RABE RAY : = L
SHRI ANBUCHEZHIAN : (&) i eeafawy # frerer gidedt

Will the PRIME MINISTER be pleased
to state

(a} whether it is a fact that the Plan-
nitig' Comtirfilssidn have décidéd to fix a' tar-
gaF of less thlivi 4 PEF ce¥t grdwth rate for
the Fourth Plan which is under preparation;

(b) the factors that influenced the
Planning Commss:on to fix such a low
tarftt ; acd'

(¢) wheler tHiY taf@sr Wil dot am:
the rational goal of securing every lndla:n
an average income of Rs. 20 a month at’ the
end of the fifth Plan ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-

NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) -No, Sir.
(b} and (c). Do not arise.
Defranding by Film Producers

*1562. SHRI BABURAO PATEL :
Will the Mitiisté of INFORHK{'-ION]AND
BROADCASTING be pleased to state :

(a) the nadiey of the [Hdiat film"pro-
ducers and advertising' agencies who
defrauded Government in respect of radio
abvértisiing of Radio Ceylot :

(b): the at¥oudt of frEudidbnt’ tritewt-
tions involved in each case ; and

(c) the steps taken by Government to
punish the culgrits i eath case?

THE MINISTER OF INFORMA"I"ION
AND BROADUASTING (SHEI K Ko
SHAH) : (a) and (b). The msrtter is under
investigation by the Enforcement Direc-
tbrité; Mibistfy of Fidatice Départmiént of
Revenue and lnsurance.

{c) If as a result of investigations, any
péfdon off pRtsoniFare” foudto inve’violat-
ed the provisions of the-Foreign Exchange
Regulation Act, they wiH be proceeded

aguint.

T afafa ¥ ag fwfa @ g
WEHT UK AT TP A
SHATIHT 3 B F Pevvraet St orvrar
# e wanfow sarr fear aen afe
oz ofz gf, @ @ FIT ¥ TR g
w7 sTaaTe 6 4% & ; 6

(®) T To ag 7 ferwifen 18
AYGITE AN 9T SHaGITS aRATE &1
e feft s rfigd o dfe qf,
w AR H a T e ST
My

T W ¥ o o (ot
o o firw) : (%) < (w). o¥ faa-
W e ¥ e W W g
[ RV o T T AR ey T .
1115/68]

Gurkllit S¥1SP HF- AV Fotces

*156%. SHRI SHIVA C‘!HNDR&
JHA @ WIll the Mislister of DEFENCE be
pleased to state :

(a) how many Gurkha soldiers are'thete
in the Indian armed forces ;

(b) on what_ condltrons they were.
recrititéd in the Titfian armed forces ;

(€) whethet Govenithiedt’ profiose to
récruit more Gurkhe foroe$ during the
Fourth Plan period ; and

(d) if so, the reasons therefor ?

THE MINISTER GF DEFENCE (SHRI
SwaHAN SINGH): (a)'Ii- is' ndt in
public interest to- disclose the information
on the floor of the House.

(b) They are being recruited on the
same termd’ of cogdlermint a3 aré applicable
to other Indian nationals.

(c) Recruitment of Gorkhas eactf year
wilf becarfied oint'1o'1He extehi metetsaty.

{d) Does not aris#:
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Retired Military Officers

- %1568, SHRI - BENI SHANKER
SHARMA : Will the Minisier of DEFENCE
be pleased (o state : ’

(a) the -number of retired soldiers and
military officers respectively and the amount
of pension paid to them monthly ;

{b) whether in the interest of security
of the country, Government propose Lo
allow such retired military personnel to
seltle on the wvast border areas of our
country ; and

(c) if so, whether Government have
taken any steps to that end 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) The required
information is not readily available. Audit
authorities do not maintain records of
payment of pension in respect of different
categories of pensioners separately. . Infor-
mation to the extent available with the
audit authorities i> being col'ected and will
be laid oa the Table of the House.

{b) and (c). The Government have a

scheme for setfling retired Defence per-

sonnel in certain border areas where com-
pact blocks of land are available.

et w9 fwed

*1569. it mifr guwr SR ;o w@w
guaT wIX sy At 43 a9 F1F
30 e

(F) aar = foell ariy &1 GOFIX
F faarc & foa . & Tty uEar s
UGHT 7T FT ITIT I A F qFrAAT
forer &% At fog & 9= g ¥ U
aFar 987 g G ;
(@ oz Ea ifs e H ow
Tsgig wgfedr ama #1 R E fawt
g fagd W@ # awEr wA F A
foperl & Jeamaa § A feew fawi-
arei &1 oF A% fzan e qar

() Far Ty wgfeat aamT & §o
¥ fadg oy W ggE@T S, W o§-
FTOST AT § ; AT
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(%) &= wgfeat & ¥9 a% &7 oA A}
geargAT 8 7

AL 9T qATIW WA (o Wo  ®o
E) ¢ (F) wrET feew s -
T &7 § 2wy w6
ST qeqiFA 92 qa1E ¢ fipedt  afea
7ol fel a9 X gER UT g
& g dvawrd feer i
ardi 1 SiEET 3N W & ag
% ga-fai w1 odaw & feew fefa-
o & feedl & wov  Fwiw-smw
% o et & forst wicehg sman & fag
FfEF ¥ § UK gFar W) TeE
Az & fa=ari #1 zarfar sdmn-

(1) wFar stz sgmas (g oo
fefaaera)

(2) wrar &1 w5 (f F@w w7)

(3) s m& W (g W AR
A1)

(=) oft, 78

(m) = (). gw A Ty

*1570. st graare ¥Eqw : 741 wh-
e Aot 7 qaT ) Fur A v e

(F) saragaw & fF oifeear &
o-fagt @mr F frve 1 adt quwl &
fawiar frar & ;

(@) 7 gg M aw & s wifeeam
A gEEl & gro wary ¥ arfes @
THAT 2 TAT AT FT QHT WG § F12
THAT & ; WK

() afz &f, a1 T 91 &9 daw &
wr wfafea g 7

sfereen st (st v few) (%)
T R ¥ ogdt ofeme ¥ ofvew
qmE & §9 fagie faar €1 ©w ¥ 9
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T3 A3+ ® f1qia Frr § AT adarA
qEHI H gE1T |

(=) s ). moer @ F
qifeert fradan & dar % aw W
97 fFft 9F M F @6 F1 qIEAI FE F
fau Ma1d fagam €1
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the ad hoc increase is in addition to the

temporary increase.

Elcctricity from Tarapur Nuclear Power

Plant
*1572. SHRI VIRENDRAKUMAR
SHAH : Will the PRIME MINISTER be

pleased to stale the steps if any takem Lo
fix the rates for the power for the different
beneficiary Siates to be available from the

Revision of P of Ex-Servi

*1571. SHRI MANIBHAI J. PATEL :
SHRI1 TENNETI
YISWANATHAM :

Will the Minister of DEFENCE be
pleased to state :

{a) whether his attention has been
drawn to the news-item appearing in the
“Times of India”, dated the 6th April,
1968 to the effect that the President of the
Indian  Ex-Servicemen League  while
addresing a meeting of the World Veterans
Federation stated that despite several
representations made (0 the Government of
India by the said Leugue for revision of
the pensions of the Ex-Servicemen, no
action has been taken although the pay
scales of the serving Military Officers have
since been increased ; and

(b} if so, the reasons for not revising
the pensions of the retired servicemen ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) Yes, Sir.

(b) The rates of pension of retired
personnel depend on the pay drawn by
them at the time of retirement and the
rules and orders applicable to them at that
time. This is a basic principle which it is not
proposed to change. However, some reliel
has been given to Ex-Servicemen from
time to time. In 1945, 4 temporary
increase was sanctioned for all pensioners
in receipt of pension upto Rs. 100. In
1958, the rates of temporary increase for
those who continued to remain on the old
Pension Code were improved. Again in
1963, an ad hoc increase was sanctioned for
those in receipt of pension upto Rs. 200,
im the case of both pensioners governed by
the old Pension Code and those on the
new Pension Code. In the case of pen-
sioners governed by the Old Pension Code,

Tarapur MNuclear Power Plant when it is
commissioned in October, 1968 ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND  MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : Relevant data for
the purpose of calculation of the cost of
power generated at the Tarapur Atomic
Power Station has been collected. The
cost at which power generated from the
station will be sold to the Maharashtra
and Gujarat State Electricity Boards is
under discussion with the two Boards and
the Central Waler and Power Commission,

Vietnam
*1573. SHRI D. C. SHARMA . Wil
the Minister of EXTERNAL AFFAIRS

be pleased to state :

(a) whether the United States have
ordered a bombing pause in North
Vietnam ;

(b) if so, the reaction of the Govern-
ment of India thereto ; and

(c) the steps proposed to be taken to
renew India’s efforts to bring peace to
Vietnam in the wake of the above
decision ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) On March,
31, 1968, President Johnson announced the
restriction of bombing to certain areas in
the DRVN.

(b} Government of India welcomed the
US President’s announcement and the
positive response it evoked from Hanoi,

{c) The Government of India is in touch
with the Government of the USA and the
DRVN as well as with other countries
concerned. Government of India hopes
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that USA and DPRVN will' reach an early
agreement regarding a vemoe for thwir
preliminary contacts and that these con-
tacts will lead to more suBstantive ks
for a peaceful settléemem of the Vietnam
problem.

Sbiri J.P. Narayan's Meeting with Mr.
Phizo and Rev. Micliael Scott in
London

*1574. SHRI HEM BARUA : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(s} whether it is a faot that Shkri J. P.
Narayan, in the course of the wisit to
London; met Mr. Phizo, as also the Rew.
Michael Scott ;

(b) if so, whether they discussed 1He
Magelend problemt and the outdome of
these delibverations ; and

(c) Governroetit’s reaction thereto ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL APFAIRS
(SHRT SURENDRA PAL SIRGH): (a)

The Government have no information
about any such meeting.

(b) and. (b): Do not! arise.

wea fawfoa 3 & wafewr ¥ ard oy
fardfrer.

*1575. sit wy fodt : Fr dfee-
wra AT ag aard ol e Wy fr

(%) #a1 T A TR e uw-
fer wiam (sfafafe o) M ow-sfafie
¥ v fawfm 3w & awfoer & arfr 4
femw o dwife s e § wy F
o afite d fieet &

(w) afeqr, @ T FEwr ot
gyt it T B AT F Al ©
fatr da gEwen § T e

(1) mer 12 26t # ¥ ferd Fardraw
sawT T

() el arenchib sl o faerery
arw st Ao # fieadt gifq gk & ok
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(%) W fadteeti o wrem g
AT a4T AT 3 & PR sl o
FETT Frat w2 T 2 7

Fifore-wr wearan ¥ cow s (aff
%o o wwa) : (¥) ot g1 Py feird
w1 fow fan mar & 7 gwea: 92 fad
g O ggEu U7 qEAE FEwH 9
gfufa gro 28 w1+ #t “fawaad= 2
& Smfael &1 qemge” & fawg O 199%
Figg & ey ot 1§ oft

() <t ¢t | ety TTorgaT-
ar & Ffld @t wfmr @ sRwE 4@
firty sreft &Y 5w & grawTEd 7 @ @
arrarfy

() ohre (7). aTEE Fow W
w-dte atwd A8 T

(%) dnfirr e awdalr sdnfel
# W el F1 glamaAs dAm F
FMTFIMmY R W TE
faac wa € i ot = fgar war €9
[qrereream & e | afed den LT
1118/68)

ffeier offc ot ¥ arehiet o weafe
* 1676. Y " wTe AW

¥ 7 gg FTTH BT FAT FEA
i :

(%) w7 aur Arefer a@TT AW
I ¥t § W Ao 6w ww
aur Ol oo aaT AR o ¥ Ay
Fr-an gfaerd o€ g

(e #fe T wrofdl  md A g
ForEw § A I gUAE ¥ fa g

(7) wof ¥ 2y Wi @ qeafer
;wﬁ ford avmrc iy o w0

7
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wfoe-ww weowaa & v-alt (s
gomarw fag) : (7). ot o s
# WA a1 ITA Amifor waT gl ¥
AT A ) agi 1 qoerd one few
wgafa 3 2 § Wi SEE @ % v
safan et & wqe o oWk aTw
wifeaai i o & o 6 A -
w2 R E

(=) o 579 Tareft & mum A
wferrEgi 9371 &1 oY 937 X Zwit W) fram
Frwqued ¥ agrmr et £

(7) gar Fqq-feqa TergaEE W
A @t ¥ gq faafaw ¥ wre A faer-
g f=e a1 a8 g siferfal &
oA IeAt e uvee sov § aifE X
mafa wars £31

Foreign Exchange for Indiap News

Agegcies
*1578. SHRI JYOTIRMOY BASU :
Will  the Minister of INFORMATION

AND BROADCASTING be pleased to
state :

(a) whether the Indian news agencies
and pewspapers earp foreign exchasgs and
are also allotted exchange for expenditure
abroad ;

(b) whether Government propose to
lay on the Table a comparative statement
of fereign exchangs and foreign income by
different accredited news and feature agency
syndicates for the five-year period ending
the 31st Dscember, 1967 on the basis of
statistics available jn diferent wings of
the Ministry ;

{c) whether Government also propose
to lay on the Table 3 stelement showing
the amounts of foreign exchange given to
various Iadian news agentles And Indian
newspapers for bpying services and mate-
rials for last five years ; and

(d) various agre¢éments beiween Indian
agenciss on the hand end the foreign and
interpational agencies entered into with
details thereof 7

THE MINISTER OF INFORMATION

AND BROADCASBTING (SHRI K. K.
SHAH) : (a) to (d). The information is

VAISAKHA 11, 1890 (SAKA)
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being collected and will be laid on the
Table of the House.

Manufacture of Goods in H.AL.

¥1579. SHRI K. LAKKAPPA :  Will
the Ministsr of DEFENCE be pleased to
siale

(a) whether the attention has been
drawn to the fact that large stocks of goods
manufactured at H.A.L., Bangalore have
accumulated apd are lying uasold ; and

(b) if so, the details of the goods
manufactured and those lying umsold at
present with reasons therefor 7

THE MINISTER OF STATE IN THE
MINISTRY OF«DEFENCE (SHRI L, N.
MISHRA) : (a) Itis not correct to say
that large stocks of goods are lying unsold
at HA.L.

(b) Does not arise.

Protest lodged by Chiaese Goverpment
Regarding Judian Employees in
Chigess Embassy

1580. SHRI C. CHITTYBABU : Wil
the Minister of EXTERNAL AFFAIRS be
pleased tp siate :

(a) whether it is a fact that the Chi-
ness Forejgn Mipistry summoned Indian
Charged’ affajres jo China and Jodged a
sirong protest about the arrest of two Indi-
an cmployees of the Chiness Embassy in
Delhi on the 3rd April, 1968; and

(b) if so, Government's rsaction there-
o ?

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT): (a) The Chi-
nese Foreign Ministry summoned our Cha-
rged’ Affaires in China on April 8 and aised
the matter of the arrest of two loca\ em-
ployees of the Chinese Embassy in new
Delhi.

(b) It has been made clear both to the
Chinese Embassy in New Delhj and the
Chinese Forgign Office that legal action
against the two local employees of the
Chinese Embassy arose out of the wrongful
confinement of ap Indjen constable on 6th
March. A complaint wes lodged against
this act and the matter is being processed
in accordance with Indian laws, )
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Threatened Attack on India by Pakistan

1581. SHRI GEORGE FERNANDES:
Will the Minister of DEFENCE be pleased
to state :

(a) whether Government’s attention has
been drawn to the speech at Sundarbanu,
Kashmir by the Kashmir Chief Minister,
on the 10th April, 1968 that “Pakistan was
planning to launch another attack on the
State' ;

(b) if so, whether any special informa-
tion has come to the Government of India
regarding this threatened attack;

(¢) whether Government have taken up
this matter with the United Nations; and

(d) whether any formal warning has
been issued to Pakistan if™he matter ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Government have
seen press reports attributing to the Chief
Minister of J & K the statement that
Pakistan was planniog to Jaunch another
attack on the State. The press reports also
mention that the Chief Minitser stated that
Pakistan would be taught a good lesson
should it choose to invade J & K again.

(b) What the Chief Minister has stated
is understandable in view of the fact that
Pakistan has continued its propaganda of
hate among its people and has, even after
the Tashkent Declaration, continued to
build up its armed forces and acquire large
quantities of military hardware which pose
a threat to India.

{c} and (d). Our plans take into
account the Pakistani military threat.
Other measures of the type suggested can
be considered when occasion arises there-
for.

Chanda Comm ittee Report For Sale

1582. SHRI JUGAL MONDAL :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) how many Chanda Committee repo-
rts have been presented to Government
and whether all the volumes of these repo-
rts have been published in printed form;

(b) whether Government are aware of
the heavy demand for copies ot thesg
reports at home and abroad; and

MAY 1, 1968
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(c) the reasons for not publishing
copies of these reports and also of the
Bhagavantham Committee which are not
available on sale at Government publica-
tion depots ? ’

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Five, out of which only the
first Report on “Radio and Television™
was printed, copies of which were and
continue to be available for sale. The rest
have been cyclostyled and there copies are
not available for sale. However, copies
of all the five Reports were distributed free
on a wide scale.

(b) No, Sir.

(c) The question does not arise in res-
pect of th2 Reports of the Chanda commit-
tee. The Bhagwantham Committee was a
Technical Committec set up to advise
Government on (i) technical aspects of
Television developments and (ii) new meth-
ods and techniques providing Television
Service according to the highest interna-
tional standards. This Report was inten-
ded for official use only and it was not
proposed to make it available to the public
on sale or otherwise.
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Indo-U.A.R. Project for production
of HIT-T6 Trailer Planes

1585. SHRIMATI SUSHILA ROHA-
TGI: Wil the Minister of DEFENCE be
pleased to state :

(a) whether Government have enlered
into collaboration with UAR for produc-
tion of HIT-T6 Trailer Planes.

(b) whether it is a fact that these
United Arab Republic engines are under
trial, since they are first under production;
and )

(c) if so, the advisability of entering
into negotiation for production with the
United Arab-Republic 1

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL. N.
MISHRA) : (a) No, Sir.

(b) and (c). Do not arise.
Constrection of a Bumd for Military Porposes
by Pakistan

SHRI D. N. PATODIA :
SHRI K. P. SINGH DEO :
SHRI RAGHUVIR SINGH
SHASTRI :
SHRI M. L. SONDHI :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that Pakistan
has built a seven mile long bund on the
eastern side of the Deepalpur canal for
military porposes ;

(b) whether it is also a fact that such
constructions are in viofation of the ground
rules agréed to between India and Pakistan;

{¢) whether Government have fodged
any protest with the Government of
Pakistan ; and

(d) if so, what is their reaction in the
fnatter 7

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B. R. BHAGAT) : (a) Th¢ Govern-

*[586.
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ment have come across reports of the
construction of a high embankment along
with Deepalpur canal, well within Pakistan
territory. The purpose of this construction
is not known.

(b} No, Sir.
(c) and (d). Do not arise.
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Sainik School, Kazakhodttam
9143. SHRI A. SREEDHARAN :
SHRI K. LAKKAPPA :

Will the Minister of DEFENCE be
pleased to state :

{a) whether it is a fact that the Parents
Association of the Sainik School at
Kazakhodttam, Kerala made certain repre-
sentations regarding the irregularities in
the school during the visit of the D}Pﬂly
Minister of Defgnce ;

MAY 1, 1968
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(b) if so, whether Government have
enquired into the matter ; and

(c) if so, what are the findings of the
enquiry ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) to (c). When the
Deputy Defence Minister was on a visit to
Trivandrum in March 1968, some parents
complained to him about the food given in
the Sainik School Kazahakootam and the
lack of proper medical check up. DDM
visited the school by surprise and found
that the food was of quite a high standard
and the boys were happy and that periodi-
cal check-ups were conducted and parents
were informed whenever the boys suffered
from serious illness.

Assets and Liabilities of Ministers

9144. SHRI K. LAKKAPPA : Will
the PRIME MINISTER be pleased to
state :

{a) whether the Central Ministers and
Deputy Ministers have been submitting
their assets and liabilities to the Prime
Minister as required by the Code of
Conduct laid on the Table on the 18th
November, 1964 ; and

(b) the nmames of such Ministers and
Deputy Ministers who have not submitted
their assets and liabilities with the reasons
therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) and (b). Central Ministers,
including Deputy Ministers, have been
submitting returns of their assets and
liabilities to the Prime Minister.

Foreign Nationals Working with Tibetan
Refagees

9145. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the number and names of foreign
nationals working cither as specialists or
as technicians with Tibetan refugees in
India and the names of places wherg thog

'_fgrgigu_ natipnals are stationed ;
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(b) the expenditure incurred by Govern-
ment on these foreign nationals by way of
salary, accommodation and other inciden-
tals ;

(c) whether it is a fact that one Mr.
Keith Satterthwaite was asked to leave the
country because of his anti-national activi-
ties among the Tibetans ; and

(d) if so, the steps taken by Govern-
ment to see that the other foreign nationals
do not indulge in similar anti-national
activities ?

THE PRIME MINISTER, MINISTER
OF ATQMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Information is given in
the list laid on the Table of the House.
[Placed in Library. See No. LT—1117/68].

(b) Mil.

(c) No, Sir. Mr. Keith Satterthwaite
was advised to stop working with Tibetan
refugees as his services us a farm adviser
were not considered necessary at Dalho-
usie.  Attention is invited to reply given
to the Lok Sabha Starred Question No.
723 on 18th December, 1967.

(d) Does not arise.

Emigration Policy of the Government
of India

9146. SHR1 BABURAO PATEL : Will
the Minister of EXTERNAL AFFAIRS
be pleased to state :

(a) the names of countries which do
not allow Indians to settle down there and
the reasons in each case ;

(b) the names of countries to which
the Government of India do not allow
emigration and reasons in each case ; and

{c) the salient features of the policy
of our Government with regard to the

emigration of Indians and the transfer
of there assets to the country of
emigration ?

THE PRIME MINISTER, MINISTER

OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MIN'STER OF EX-
ERMAL AFFAIRS (SHRIMATI INDIRA
ANDHI): (a) Most countries allow Indians

h o desire to go abroad to settle down

VAISAKHA 11, 18%0 (S4KA)
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there subject to their regulations. Upto-
date information in respect of different
countries is being ascertained.

(b) and (c). Government®s policy is not
to encourage emigration, but where Indians
have already gone in the past and settled,
Government takes interest in co-operation
with local authoritiey, to help such
Indians become useful and good citizens
of the countries of their adoption.

According to the present policy,
Indian nationals emigrating abroad are
not granted any facility for transfere of
assets outside India. However, in excep-
tional and deserving cases where the
country allow imigrants subject to their
bringing in a certain minimum amount,
exchange is released to the extent of the
amount required after obtaining from the
emigrant an undertaking that the amount
released will be repatriated to [India
within a period of one year. Hard cases
are, however, considered on merits and
very limited exchange facilities granted.

Misappropriation in Defence Services

9147. SHRI BABURAO PATEL : Will
the Minister of DEFENC be be pleased to
state :

(a) the designation of the officer of
the defence services who drew Rs. 70,000
on a requisition which was not counter-
signed by the Station commander as re-
quired by the rules and the designations
of those who aided ;

(b) the action taken against
with results in each case ; and

(c) the steps taken by Government to
prevent further misappropriation of funds
in this manner 7

each,

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) (a) The main accused
officer was the Officer Commanding 96 Field
Coy. Engineers in the rank of Major. He
was aided by a Capatain, two Lieulenants,
three Junior Commissioned Officers and
one Non-Commissioned Officer of the
same unit in varying degrees in the
subsequent embezzlement of the imprest
money °

(b} The main accused was sentenced
to cashiering, rigorous imprisonment
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for 2 years and forfeiture of all Fishermen in Indign Navy
arrgars: of pay and allowances. and,

other public money due to him at the
time of his cashering after trial by a
Geperal Court Martial. The other officers
ang JCOs were awarded ‘Severe Reprimand’
and the NCO was given a warning.

(c) The following remedial measures
have been or are being adopted :—

(i) Admipistrative authorities have
been instructed to investigate on
an urgent basis. complaints from
Pay Accoumts Officers of non-
submission of imprest accounts
by imprest holders. Cases where
sizgable amounts are to be
accounted for and where the
imprest accounts have not been
forwarded for more than a month,
as also those in which acquittance
rolls have not been sent, will be
regarded as particulary serious.

(i} Orders are under issue (0 ensure
that officers detailed to carry
out surprise. checks of imprest
account should satisfy themselves
that the.prewi monthis 1
and acquittance. rolls have beep
despatched to the PAO and that
the_ closing balance from the
previous month’s. account has
been correctly brought forward.

(iii) The following measurses have beea

adopted to avoid drawal of
excess money by imprest
hglders :(—

- .

In.upits commanded by.a Lieut Colo-
nel there.is direct coatrol.  Cash requisi-
tions are singned by him, afier proper
scrutiny of the initial pay demands and the
subsequent- acguittapce, rolls.  In  units
commanded by Majors and below, diregt
control is not possible. Cash_requisitions
are countessigned by the officers of the rank.
of Lt. Col. The requirments are verified
with the demands for the. previous month
1akjng, into account the observatigns if

any made .by a filed officgr conducting

surprise checks. Imprest, bolders also
submit a certificate to the countersigning
officer that the amount demanded is within

the limits and is required for payment to

authorised personnel.

9148. SHRI LOBQ PRABHU : Will
the Minister of DEFENCE be pleased to
state :

(a) the percentage of fishermen in the
Indian Neyy ;

(b) whether Goverament are aware
that fishgrmen wheo live on the sea and are
not afraid, of water are naturglly best quali-
fied to serye in the Indiap, Navy and
Mercantile Marine ;

(c) whether Government propose to
reserve a. higher. poscemtage: in-the. Navy
and - Mercantile. Marine at all levels to
ensure employment te fishermen which:sg
far has been largely confined. to- their.
hereditary occupation ; and

(d) whether Govermment propose to
subsidize fishermen schools for courses
suitable for the Navy and Mercasatile
Marige: to make them suitable for such
resecved employment ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Statistics .on the
basis of hereditary occupations are not
maintained,

(b) Such a background may haye some
advantage.

(c) For admission tothe Indian Navy
and Merchant MNayy Training Establish-
ments; there are no reservations made on
the basis of hereditary . occupatipas.  This
quetion does npt, therefore, arise.

(d) Does not arise in view -of the reply
to part (c).
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Advertisements to Tamil Newspapers

9150. SHRI MURASOLJ' M&RAN :
Will the Minister of INFORMATION
AND BROADCASTING be: pleased  to
state-:

{a) the total number of Tami newse

papers in the country and the number-of:

those out of them which age- given: adver-
tisemsents by Gevernment ; and.

(b} the amount-by way of advertise-
ment -bill paid by Government- duriog- the-
period from 1960 to 1967 to-the. Tamil
newspapers (i) Navasakthi, (ii) Mugasoli
and (iii) Nam Nadu published. from
Madras ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) :
newspapers and periodicals published in
the country as on 31.12.1966 was 414. Out
of these, 65 which qualified for Central
Government advertisements on the basis of
the criterion-laid - down by - the-Direetorate
of Advertisiog and Visual Publioity were
given advertisements.

{b) Information reparding the: delails

of advertisements released te - individual-:
newspapers and the. amounts. paidto-them
is treated - as- confidential:' as: between: the-

Directorate of Advertising and.Visual Publi-
city and the individual papers. It wouid
not be good business ethics to divulge this
informagion unilaterglly  without the prior
consent of the papers concerged:

warg saqe fad & forg g,
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Eagioeers i Atomic Edergy

_9‘152. SHR! G. 5 MISHRA : Wil
the PRIME MINISTER be- pleased: to:
state :

(d) the tata} number of Engineers/
Ssimntists :weorking in connection = with: the:
Atomio:Energy -Programme of the conntrys

(b) the number of Scientists/Fogineers
sent abroad for advance traming

(c) thie- special * subjects of specidlisa-
tion -of these engineers/technicizns and the
countries in-which they have been-sent ;

(d) the total basic salary and emolu-
ments - received: by these Engimeers/Stien-
tists annually ;
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(e) the reasons for not giving time
scale to these personnel ; and

(f} whether there is any proposal to
revise the pay scales combined with incen-
tives to these personnel and if so, the
details thereof 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) About 2400 scientists/
engineers are omployed in the various
units of the Department of Atomic
Energy.

(b) At present, 113 scientisis/engineers
are undergoing advanced training abroad.

(c) These cover basic sciences and
technology involved in the peaceful uses of
atomic energy. The studies are being pur-
sued in countries of Europe and WNorth
America.

(d) The scientists/engineers deputed
abroad receive their pay and allowances in
India as admissible. While abroad they
are allowed to draw halting allowance if
sent on deputation terms and leave salary
if granted special leave as the case may be.
If information regarding payments made to
scientists/engineers abroad or in India
during a specific period is required, the
same can be provided.

{e) All scientists/engineers are given
time scales of pay.

(f) ‘Mo, Sir. Does not arise.

Promotion of Stenographers as

Superintendeats in D.G.O.F.

9153. SHRI HEM BARUA :
SHRI HEM RAJ :

Will the Minister of DEFENCE be
pleased to state :

{a) whether it is a fact that the court
case filed by the Director General of Ordi-
nance Factories Employees® Association
has since been decided in favour of pro-
moting Stenographers to the posts of
Superintendents ;

(b) if so, whether all the Stenographers
who were redesignated as Assistants during
December, 1964 have since been promoted
to the posts of Superintendents ; and

(c) if not, when the promotions are
likely to take place ?

MAY i, 1968
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THE MINISTER OF STATE IN THE

MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) Yes, Sir.

(b) No.

(c) The cases have to be processed
through the relevant Deparmental Promo-
tion Committee which has already consi-
dered them. Government will deal with
the matter expeditiously after the recom-
mendations of the Commitiee are finalised
and received.
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Asslstant Station Eogineers at Kingsway
High Power Transmitter, Delhi

9154. SHRI ABDUL GHANI DAR :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that there were
two posts of Assistant Station Engineers
during the period from 1956 to 1962 at
Kingsway High Power Transmitter, Delhi,

(b) whether it is also a fact. that no
new transmitter, has been installed, and

the workload has not increased at this
station ;
(c) whether it is a further fact that

posts of Assistant Station Eopgincers have
been increased from 2 to 5 between the
period. from 1962 to 1967 at ‘this transmit-
ting station ; and

(d) if so the reasons therefor ?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.
(b) Yes, Sir. However, the work-load

increased owing to additional programme

commitmrents and the continuous ageing the

equipment requiring constant maintenance.
{c) Yes. Sir.

(d) The increase in strength has been
necessitated after due examination of the
work-load by the Staff Inspection Unit of
the Ministry of Finance and re-adjustments
in the strength of cadre of Assistant Engi-
neers.

Chinese Help to Nagas
9155. SHRI ANBUCHEZHIAN :
SHRI CHENGALRAYA
NAIDU ;
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SHRI D. N. DEB :
SHRI GADILINGANA
GOWD :
SHRI S. K. TAPURIAH :
Will the Minister of EXTERNAL
AFFATRS be pleased to state :
{a) whether it is a fact that the Naga
underground President and his Federal

Government of Nagaland have finally
decided to take the Chinese help for resum-
ing armed hostilities to achieve their goal
of Nagaland secession from India Union ;

(b) if so, 1the reaction of Union
Government thereto ; and

(c) the steps taken by Government to
arrest that in view of their anti-Indian
activities ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND  MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a)} Government of
India do not recognise any such Federal
Government of Nagaland, nor are they
aware of any decision which the Under-
ground Nagas might have taken in secracy.
The House has, however, been kept in-
formed from time to time of the Under-
ground Nagas® contacts with China, This
subject was last discussed in the House
on 24th April, 1968 during the course of
supplementaries to Lok Sabha Starred
Question No. 1409.

(b) and (c). Government are taking
appropriate measures to prevent such con-
tacts and also to counter the unlawful
activities of Underground Nagas.
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faas) FaaT AT gEAT: AL FEHC
FTFME I

Yisit by South African National
Congress Leaders to India

SHRI KAMESHWAR SINGH :
SHRI A. SREEDHARAN :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether it is a fact that the leaders
of South African National Congress, Mr.
Alfred Nazo and Mr. Manidiy Msimangi
now touring India have appealed to
Govetnment to give help to the movement
of South African people for freedom ; and

(b) if so, the reaction of Government
thereto 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND  MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) and (b). Mr.
Alfred Nazo and his associales are in
regular touch with the Government of
India for advise and assistance. The
Government of India have assisted not
only in the establishment of the office of
African National Congress in New Delhi
which Mr. Alfred Nazo is heading, but
have also been giving technical and mate-
rial assistance to the South African free-
dom fighters.

9157.

Indian Diplomats Expelled from Pakistan

9157. SHRI BABURAO PATEL :
Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) the number, names and designa-
tions of the Indian Diplomats who have
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been expelled from Pakistan during the
year ending the 31st December, 1967 ;

(b) whether these diplomats were
detaimed, beaten amd otherwise 1l1-tremsed
3 the} Pakistani Police .and if so, the
details of the treatment given in each
case ;

{c) whethrer any retakitory wction ‘was
taken by -Government agaisst Rakistami
diplomats in addition to the protest lodged
with thre 'Government of Pakistan'; and

(d) if so,the nature of the sction taken

and the pames of .persons .against whom
the said action was taken ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENBRGY, MINISTER OF
PLANNING -AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Three members
of the Imdian dtigh Commission in Islama-
bad were expelled from Pakistan in August
1967. ‘Their names and designations are
given below :—

(1) Shri Maharaj Swarup, First Secre-

tary.

(2) Shsi R. P. Wadhwa,

Assissant.

(1) Shkri 8. K. Banerjee, Assistant.

(b) Thase officials were illegally arrest-
ed by the Pakistani Police and subjected
to unwarranted detention and ill-treatment.

(c) and (d). Strong protedtest were
Jodged with the Government of Pikistan
against the illegal arrests, detemtion and
maohandling of Tndian officials hy Pakis-
tani Police, No retaliatory action was
taken by the Government of India.

H aﬂ L3 n -

9158, o wgruw fag ATEW! : F4T
o oo T AR W I KT

(*) % 2w F FFRE wREE
garrareEl ¥ awArEr  Prlerendy o
Het wE

(=) #ar ag &= ¢ fF AgdaT -
owwl § 1T ST W ST &
T SOEIC ¥ geeE Iy ven & Py
s § A S A fmfed &
TR WX

Personal
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(7) wrag e v FEiwal
¥ wrg e ay Qmbay ® sgEEE
sATTTETSl ¥ 10 FA qT9 T4 AT
@Y T O aTw dAEl &1 geer ¥
ufes Fa= aur we fy omR @ 7

e dAwrem § Tem WA (s
wo aro fs) @ (%) oft 7l | wgEEE
aqr fagma @reT F oA 6 aEAI
frwprerr & i< 35 s e Faerw
oo AvreTeTs ur zfeai &1

(&) ot adl, awhay FRereal #
80 Tremfae S ol darfe § oW
e geam rEmaEt s zsfeni #
W oW ¥ 1315 omafra sfasrd
g1

() wwid Frdorei ¥ &b
aERE WY A Aa 61 wer Frear 2
Wt fs srpeeTT srdrmete st owfea
% @ T & ol 1 fawar 1 daw
et A waET e WY A LSy fr
e fede s Tie e 21

Prime Misister's Viskt to SoothiEast-
Asiga Comstries

9160. SHRI SHIVA CHANDRA JHA :
SHRI SWELL :

Will tht Minister of EXTERNAL
AFFAIRS be pleased 10 state :

(a) whether jt is a fact that the Prime
Mimiger s been fowited to South Bast
Asian countries ;

(b) 9 =0, the obuMTries which have
imvited her ; and

(d) the purpose of her visit ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINIETER Of
EXTERNAL AFFAIRS (SHRIMATI
INDIRA TGANDHI): (a) and (b). Ir
Tovpanse b0 imviestions Trbm the Fleads o
Governmeats of Singapore, Malaysia
Asstralia and Wew Zeahund, Prme Minis
ter will be visiting these countfies frem the
19th May to the 1st Jupe, 1968, Prime
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Minister has also accepted invitations from
the Heads of Governments of Burma and
Indonesia and she intends to visit
these countries sometime later in the year.
There have been informal indications from
some of the other countries of the region
that they would like the Prime Minister
to visit these countries und these are under
consideration.

(c) The purpose of such visits will be
to further strengthen the friendly tics with
these countries and to exchange ideas with
their Leaders on matters of mutual interest
and prospects of further co-operation in
the economic, techmical, cutural fields etc.

Radar System

9161. SHRI SHIVA CHANDRA JHA :
Will the Minister of DEFENCE be pleased
to state :

(2) whether Government are planning
to set up a radar system at the Palam Air-
port, Delhi ;

(b) if s0, the details thereof from the
defence point of view ; and

(c) how many radar systems there are
at present in India and at what places and
what defence purposes are served by them 7

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) There is a pro-
posal in the Ministry of Tourism and Civil
Aviation to instal an Air Port Surveillance
Radar at Palam Airport.

(b) There is no special
from the Defence point of view.

{¢) It would not be in the
interest to disclose this information.

forsast meanifaal & fag wiw afeat

9162. =it ey farz gy -
¥o g yw g
sft R g grEd
Fq1 &afie-wrd W= ag qam & Fav
w3 fin forerer ¥ wro gu ereamfaat £
Fam & fag wetwpt 9 ofy afet
TegaTe Toifaa Y € § B I9% g
7% ¥ sAvr e ow @ § ARy
¥ 3o wgiwg aen fFa-fer el #
T RE?

significance

Public
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s A, Wy wie wel, doar
woalt aran dafas-wrd wen (siwat ghaa
nis) © §E9 A AT T OF I @
fear mar & fora¥ qg gmar @ wE R

[Tsmm dvw faor mo afed den
LT-1118/68]

National Development Couneil

9163. SHRI RABI RAY : Will the
PRIME MINISTER be pleased to state :

{a) whether it is a fact that the Nation.
al Development Council is going to meet
sometime in May, 1968; and

(b) if so, what will be the agenda of
the Council ?

THE PRIME MINISTER, MINISTER
OF ATOMIC EMNERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir. The National
Development Council will meet on May
17 and 18, 1968.

(b) The main items for consideration at
this meeting will be (1) Approach to the
Fourth Five Year Plan and (2) Determina-
tion of principles to govern the allocation
of Central assistance to States.

wafas soin & fad amea § Mar arex
w1 fmfor

9164. st Wi &/ ATAT :
oY wgAT T

FaT T WA 4F a9 AT FAFL
fF :

() saraz gv 3 fs W & wé-
frw s & fag wrgwel, foealel qar
fafir foredl a7t a7z &1 faafa frar
qmar g; i

(=) afz gf, @y wea & feg frem
¥ gfgare ok 7 § q9r I7% gow AU
g7 '

et sarerm § g weAt (s |0
me ) : (7)) Wik (w). wmfeds
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wfazal § fafaa wrgel ¥ diw ¥ 0
frrwr S 2

faaw
firen o
12 9T g witw Sifen g
1. FrA-E3ee fFem

2.3/4” JraT(AA-TAI0E)950 T HAF
2. ara §we fem &

2.3/4" Jrqx(grree) 1150 T8 AT
3. $omex frew @1

2.3/4” T(AA-TRive) 1150 T N4

4. PEzFm N
2.3/4” I (THIVE)1350 TIA TA®

aifream #Y fae drqafad &7 qen

9165. & WiwTT WTw ATAT :
o} wRAT .
Fq7 q3fee wd qoh a3 A w7
g &< fir :
(%) oz sw @ el 2x &
ST 9T 10 s e, 1968 1 2 3o fam
qifeE ™ ;

(=) afz gf, @ Sar gean & ol
TR T T IO R A ¥ e

() wiffe gra S ®@T T
gfawid &t g ?

wu™ wet, wyg afe 7, Qe
Wt aur SXfw-wra Ao (st oo
wie) : (%) dATE AT F wEET T2
go fem oifral & aiffess iy 4
sgaeqr A af ff g g &
srgaT< faw 1750 arft arfeeara g

(=) ®T (). g¥aT ®t axg  Tfee
AT AT A ¥ At ®F goar ¥ fag
qifFer § sETEE swaed A Y
gt § fog §or [ R TEE
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gfrw, s st M @1 799 arfer
TR A fear qr )

vww ¥ wwfew @ w1 oA

9106. =it Wiwrx wrw FTAT: FA
[T WL qAIIW qHT qg JATE S A
w0 fr

(%) 7oz 7= & fn dur@ FEX
q TeT ¥ swfay agf w goy afes d
& forar & saar sowr fame 9 wOA
gfas & €7 &1 &; 6

(=) afy g, @ w& a9 § g
&t #qr wfafear & 7

quT a4 wErew s (s ¥ &
g) @ (F) qWEreeEi & g a7 fod
f qona g & IR wsw & faA-
oY FT LW KA T, T
T H A &)

(=) fadmm oow faun & ox Tsw
T e ¥ grafrag A=l & at #§
FT F@ R Awfvwmd §17 wEwy
&Y ¥ wiw®Tdd &1 997 FF §U 9 AW
F1 eq &1 ff 9% &14 *1 OAT T

Eu il
AfrviTe afesem & s

9167. st 710 w@o fawrdf: #ar
SU HN IF q@ §Y Har w4 FF

(%) #ar ag &= 2 fr whrise afa-
T T 23 739 WEEA fAww

(@) afz g, rmarag Nag ¢ fe
IFa sEaAl # fgrdY seFay swrfag &
fF2 @ §; "X

(w) afg g, @ 3% werawT & =Y
deRCE w9 a% SeIN B W #Y
qeaTeeT & 7

RuTH Wvl, WY wie wei, e
it e gife-wr’ el (she giea
wid) : (%) ¥ gifersra g a0
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wT a% 30 qed wwgA GE o TH
g

(@) wx (7). @ gemEl
it & ot ey §, fsdY deram
frwrer & AT v fa=re fear o
@R

T ww fex 7

9168, st 7w ywm wwrddy ;T
W WX FETCE qRAT 48 A9 a7 590
w4 fr :

(%) 7ar goee A 97 ‘Temfyermw
feraft fedil & sgeia & g, ot faeia
Ffemrzadl & W AW W@y
Eid wfes fram # wewd §, &
g wafas qg a7 QEr g
w3 s

(=) zfy g, @t 0 s=fey 1z =
frair w7 213 #Y v § 7

AT aan ARy 7 (s & ¥
o) ¢ (%) @, A wg wd fagedd
¥ mare ¥, goee wram # 97 feew
dea) w1 gpra @ T g, W fae-
freara fgent & gaaia &1 9479 T @
A

(&) s i s

usfta qeaT TX e

9169. wit mfl gwm  amwdt - ¥
T ST T A qg Tq
s fw e

(%) wav sty faer forw g k@
T o ¥ UG GFAT a1 i -
WAAT FY G AT W A|@AT FOA
T §; "I

(®) = Foex 7 =Afaw Fﬂl
forre Y Fare Y &) fosdl § Qo
o wgra fear 2, ford it el W
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FgraT faw aar S § el & aEA
qargr?

AT AT WA A (S o Wo
wg) : (F) o, gl @ wm R
#1 A feedt fsdt aar 3o wmamsi &
TmETEE

(=) ot, 78| W 9w g
g B) AR e feer Y feel &
frafw =1 Siearg 7 & @ife faes &1
WL HAT & AF |

AT AARTETCAAT ®1 fawaw

9170, *t mfer o aroddt : qar
gu Wk A g qg TW@E 8
FI K 5

(%) 71 =t et wow WA
wrarat & guraTera) o wiew § wias
fastas 27 %t gfer ¥ qowre 7 g
T3t #Y fawmeT 29 & ao Aifq § o6
qficadn far §; ;

(=) aFrT 7 #7F AT
9T WGMF GHETET &) faqmaT 24 o
Fa1 W fraifer fiear ; =t L

() wa ad Far wgara Fretfor figar
T o R STy AT ¥ g w@r e
Fraifea frar mar & 7

Wﬂ'ﬂmmtlﬂ’te &
wg) : (%) o, & 1 femdt o e -
dra wraTst & AwraTCTA ¥ fged ¥ afe
FHAETTaFT U § | 5w G H
10 gs'®, 1968 ¥ wartifirr swr @war
6832 & W (&) ¥ SAC AT T wwA
feamar smar 81

WA ‘G qArEeTTy ared
ary gfafa &Y w1 fawfar &y off =h-
wre 5 forar § fF gamady FawmgeY o
fied o a9 &N ®T FW ¥ w60 wf7-
& A2 aurareani s afrendy, oY
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wfygay Wity sy § wwifem @9
g o faar s R wifga fawrest &
fer fafisz {aftwr &Y sraawar & W3-
9 gu7 o wiaw ¥ wfas &2 -
FITTHT &1 T {47 e |

(=) =t (7). wrdg st wR)
TS & g AT qHEAR-TA | w1 frsnes
W ¥ fau #1¢ wqua fafem Y
Ty famAt @ fofte & & foa
gt gTe F 5 A fF g oK wsaw
a1 w1 wfawrias vaiv fear sy fadm
&= ¥ ot Wiy Amrat # osgwfad g9
g, %1 g ¥ <@y g and onat § 1

1967-68 ¥ faama® w79 XWX
fAEE 7 wWAl WK WA T
¥ garare-aAl w0 oA s frar saer
s g st 99 o fear mar @+ AN

fearmar g i —
A & THEATG- WG WIS
L F FHETTT

e "
- N »

®| g WW q8
sfama sfrrs sfows s

aafTEa fawraq 42.32 62.39 57.68 37.61
gona famrgs 18.24 36.90 81.76 63.10

Rehabilitation of war Affected
Ex-Servicemen :
9171. SHRI MANIBHAI J. PATEL @
SHRI TENNETI VISWANA-
THAM :
Will the Minister of DEFENCE be
pleased to state :

(a) whether there are somc schemes
for the rehabilitation of the war affected
(mentally and physically) ex-servicemen
under consideration of Government; and

(b} if so, the details thereol 7
THE DEPUTY MINISTER IN THE

MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) A scheme for establish-

MAY 1, 1968

Written Answers 1040

ment of a Paraplegic Home to look after
totally disabled ex-servicemen afier their
invalidment from service Hospitals, in addi-
tion to the present Red Cross Home at
Bangalore, is under consideration.

(b) The cost is expected to be Rs. 9
lakhs non-recurring and Rs. 3/ lakhs recur-
ring. The inmates of the Paraplegic Home
will be given special medical and other
treatment and, after stabilisation of their
condition or fitling of artificial appliances,
trained in Some technical trade and fixed

up in some employment in the neighbour-
hood of the Home.

wfaten gt amm §1 @iz

9172. it frrgrer fg - . o we
qg FAE T FIO FLA fF -

(¥) 37% #7197 & 77 qiw FEl &
fafwea wnt qar swofagi & s g
| & g% 301 F47 § TAT T FW-
fl & A A &

(w) = Feafaai & am 7w § T
g ' ¥ fqr Faew f7 o 9,
9%g W1 gAY 9T WIATT qETE FYT A
TaE @ O qur  faegiy ag qay o
arfra 1 #F &, 7 378 Yy g o,
L1

(7) T 7 37 sl & faeg
a7 FTaATEr Y § 7

sfacen wwnwm ¥ e WA (S
we Ao fAw): (¥) ¥ (7). =
wifesifaat & fafwer w@dt ax Wl qdlf
aq7 frazm sgfmeg & weaw & A
gt FaEt ¥ g &iRT 1 W g
FT 5FE3T F § FT6 A7 T W
a7 1 ofcana s 3 afas anoe
T4 & | T ¥ 5 g T wAfee
# f afea 7 g

AT FEReY mraregwar st gt ¥
forg armrar &Y &l wigwaT @ qar
frrem agfrdeea & arsaw & & wdr
¢, fam ot wiT swfagl ) at fag
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T & I°E fRE swik o wfgw s
g A Ay | 5T W AT &Y e
F1 95 gfaaa £ ggran qia qrF qr w
W F WY AW F garw AR s gra
1t fr o fafoqar feormt & ow fag
W 9T FY a1t 21 qAAy A el &
ST " AT 04 7 AT qH EF
gAqT # a1 ¥ar ¢ ferag Iw 5 wfgem
& st wxar &1 e wifewrfa g
9 FIE A1 eATIT ®T & dvEr &
9rar & dt 1€ afaw s a4 & ady
g

Al # maf & wgEc w9 7
2% ax 9¥ fF Arer FY e & F fin
wify; ST AT gTRT F wanq IoAeT
SFEar F FYAR FAATE oy T

dfw gfa sl

9173, «ft frgre fag : 797 W w=A
og FAT% #Y FI@ FLT fF

(%) 2w ¥ &fw iy w1 o gear
firaet & qa1 gaer sy @Y ;

(@) @ Y aat F o g § F
Fa1 qar e fFaar searea fear @

() wuT € IewEl wY ATATT H AW
HATET § W9aT TAT 9O wavAl & 6T
feqr Irar 2 ; 9R

(9) =g gfifewms ®<t & e, fo
T g4 qreaa § warAl & fag R
AT qa1 Io9 AfAw wfawrfal g
geydrT 7 faegy X, @1 99ROy
g7

wirewn wawwmd Tea W (A
o ATo famr) : (F) & (7). HTARGH AT
THEY #Y 9T @ & WX I qW ¥ g
9 TET ATCA |
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gy sTeEiEl § w6 w77 A wi o
HFHATA

9174. =it fagm fag © #qr vy W
a8 qATA FT FUT HLA FF

(F) urge sreaml § w17 @ A
qéfrs FHAIE Y e fead § ;

(w) vt ¥ B weard sefear
geqr frat 2, ot T3 Iy aet ¥ &
qUEdr & QAR X FH FLQE qwr
Tt ¥ AF WA e §, P el
&€ fear mar § agqr feay sAafal #
sy T fear war & AR

(1) 75 < aaf § gl A A
weqTdt TRt # ge freey & aa
7 & wew & qfE ®  fead-fadt
faefra s Y € 3 ?

wfwear weare § U WA (s
®e Ao fAN): (F) F (7). g7 THB
NG AR EF AR &
ST |

TOETIR WTgN ST

9175, st firgrer fag @ ¥a1 T 7=l
Ig FAT ® F O 5

(%) gergmmre Argw wTeeTy # wewr
9T CqTdY wywft w g fegdr

(&) wr gew sfgerw 233 & fad
T WYY wwT § g9 fawrivEl qan
i #1 Wt weehr s 2

(w) afz gf, @t 571 W W R ;
114

(%) ¥ sfwerariu # s e
feareft & awr o grwgfeat f wmwie
A g 7
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sfacen e ¥ e weet (s we

Ao fow) :
\¥F) 25-4-1968 7Y wreameft wo=Td —
1867

25-4-1968 T wEqTdT FAITA—
1966

(&) o (). s wfasw gfa-
aTst #Y sreaAr F wgar fafaw adr
weqrat ¥ grat #1 It gl § dRw
spagrfor sfwaw fear sar 8, w8 o°%
TTEATT I4 F FEGET F &G F ARG
STe ¥

fare s qro gEifsa eEw
W) feAr g/ FF aE w1 o
sfizal # foar wenen B sqagfow
plaam ST oF Iy &t wafus fao
wagiics afgeq fRaromar &1
~ (9) gt ¥ S sqEmifer s
% Muege @ 9@ a@ gril =7
sear 121 1 Uy gral ¥ 9 wfee
¥ e #1f gragfa 78 & st

1967-68 79 & T fafw=r wrdqw
Gfezal # emawt & fag 16 5T fewsm
ST & Al & fow 85 & fafafea
e ng ¥ | Wiy faeltg a & forg wi
a% wré e fafafeg 78 #1 7 | oW
w1 frsm WG @U@ 250 &9 ATREw &
< fegs fiar wmar § st fewar s
FTA qTET #7150 797 A0fEw |

Visit to India of the admiral of the pacific
naval fleel of Soviet Union

9176. SHRI MADHU LIMAYE :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that the Admi-
ral of the Pacific Naval Fleet of the Soviet
Union (Darya Sarapg) is expected to visit
India shortly to hold talks with the Govern-
ment of India;

{b) if so, the purpose of such talks;

MAY 1, 1968
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lc) whether the possibility of attack by
Pak Navy in Indian Ocean area would also

come up for discussion during these talks:
and

(d) whether the so-called ‘Vacuum'
created by the withdrawal of British bases

would also be discussed therein ?

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH): (a) No, Sir.
It may, however, be stated that Admiral
Amelko, Commander-in-Chief of the Soviet
Pacific Fleet was embarked on one of the
3 ships of the USSR Navy which were
recently in India on a goodwill visit.
During the visit, the Admiral only paid
certain courtesy calls.

{b) to (d}). Do not arise.

WIRTNATT &7 ‘T¥ gw qifearie’

9178. wTeTT WM WNFT : Far gAwAr
W e &t gz aaw A Fr
=30 fF :

(%) 7ar oz ww 2 f rermara
ERI 79 FTAEw g o afemie §

A FHER R # 3w gg 9 g

safimdl &1 &1 veara frar amar &

() afz zi, @t €% #m wrw
L:ind

(M sl & @ aX ¥ ow
agfem oIk gam Afg 7 wong a7t w=
w7y eI § 7

AT 91 THICQ AN (s o @o
g) : (%) . o, 7

(&) o (7). gare 7= 352

ATt ATATHT & FWrATC O ) agrw

9179. «t wiwre &™™ Wy W
At & swrew A ag aEry A g
w3 fie

(%) =ToTT gra Wl wrerst ®
W T W StErgT aur faeta @g-
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aar 3% & Ay A % @ a0
Y

(=) Tr qd & Qo FWTAR O F
swrfra &0 77 fawedl & AT g
wTaTST & @A o7 #1 feaar o7 fKan
Tar qar faRdt war ¥ gNNR o W
fierer & fam T ; W

() wreetg wrarei & W o
F AT &1 94a v ¥ 77 w7 FEAR
Fragg’

qearat AT TR WA (S Ko Wo
o) ¢ (F) Af ¥ dR T qETETeet
%t #ré Faeirg ggrar a@l & w1 ar
ft, @z gurareawi v Sfee faee,
SEITQ FT F e § AW, M-
are & @ Foefte, ST ¥4, K12, @A
ST iz 39T W I3 SIATEA HIT /-
oar & STt g0

(@) = 1967-68 & ZNTA WAL
a7t % fasafafes w7 far w@n—

HEAr F GEIATE- WIS ATATHT &
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L] ST
| LRLL
mftea 27,36,073.31 16,49.485.7)
s
FATTE 11,14,481.00 19,05,669.00
fasmaa

(v) . ¥R gra wf@ WA
srawﬁu{arrqq:a'{wsmﬁmm
A T FAT W ATE F G
T TAT JATC T@AT W A GEIT HTAT
21 7@ &7 ¥ fr afcag A FRTARCTAf
w1 ol & faY swaanfas v @l
& wgey wrare dfgar aA w1 wfew
fearqar & '

Agro-Industrial complexes near
Nuclear stations

SHRI D. N. PATODIA :

9180.
SHRI HIMATSINGKA i

VAISAKHA 11, 185%0 (SAKA)
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SHRI RAMACHANDRA
VEERAFPPA :

SHRI D. N. DEB :

SHRI BEDABRATA B&RUA 1

Will the PRIME MINISTER be pleased
1o state :

{a) wheth=r it is a fact that Govern-
ment propose to set up agro-industrial
complexes near the nuclear stations, so
that nuclear energy can be utilised for the
growth of such complexes;

(b) whether it is also a fact that stte&
have been selected for sample survey;

(c) whether the scheme has been wor-
ked out; and

(d) if so, the details thereof 7

TEE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXT-
ERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). The implications
of setting up an agro-industrial complex
centred around a large atomic power sta-
tion are currently being studied. The
study is not yet complete.

(d) Does not arlse.
Radio Sets in Madbhya Pradesh

9181. SHRI G.C. DIXIT: Wil the
Ministerof INFORMATION - AND
BROADCASTING be pleased to state the
number of radio sets allotted in the rural
areas of Madhya Pradesh till the end of
December, 1967 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : According to the information
received from the State Government, 11,945
radio sets were allotted in the rural areas
of Madbya Pradesh till the end of Decem-
ber, 1967.

Fagd &fret &) Quere 3

9182. sft To wo dtfea : Fa1 <o
¥ g8 A T FAT F9 fn
- (F) W@ "HaoEer mw A qgd
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(&) T 7 37 TR 37 & fag
an ey & ok
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High Power Transmitter for Delhi

9184, SHRI C. CHITTYBABU : Will
the Minister of INFORMATION AND
BROADCASTING be plased to state :

(a) whether it is a fact that a high
power short wave transmitter is going to
be installed in Delhi ;

(b} if so, when it is going to be install-
ed ; and

(c) the estimated total cost thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir.

(b) By the middle of the current year.

(c) Rs. 60 lakhs (approximately).

Extension of Commercial Broadcast to
Madms

9185. SHR1 C. CHITTYBABU :
Will the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) the approximale time by which
Commercial Broadcasting Service of All
India Radio is going to be extended to
Madras ; and

(b) the estimated anoual income of the
project ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Commercial Broadcasting
is likely to be extended to Madras at an
early date. As proposals are still under
examination, it is pot possible to indicate
the approximate time at present.

{b} The estimated anmual income is
about Rs. 15 lakhs.
AR AT FIAT
9186, sft siteex = :
ﬂ fﬂ'e Heo ﬁi’! :
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Work Entrusted to a Former Studest of
the London Institute of Strategic Studies

9188. SHRI JUGAL MONDAL : Will
the Minister of EXTERNAL AFFAIRS be
pleased to state :

{a) whether his Ministry bas entrusted
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Shri Sisir Gupta, a former student of the
London Institute of Strategic Studies to
prepare books and articles defending
Government's policy and action during the
recent crisis in West Asia ;

(b) whether his attention was invited
to Shri Gupta’s articles in the ‘Organiser”
and several other pro-West publications
criticising the policies of the Central
Government specially regarding foreign
and other issues ;

{c) whether Shri Gupta made two visits
to Israel on his way back from the US A,
in 1965 and 1966 ; and

(d) whether this scholar is intimately
connected with the Policy Planning Divis-
ion of his Ministry and‘ also with training
of I.F.S. Probationers at Sapru House 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a' Shri Sisir Gupta"s help
was taken only in editing a booklet entitl-
ed “India and Palestine —Evolution of a
Policy.” He did not write the booklet nor
has he written any article at. Government's
instance.

(v) Government are aware that in an
article in the *Organiser” of 15th August
1967, Shri Sisir Gupta advocated the manu-
facture of nuclear weapons by India.

(e} It is quite possible that Shri Gupta
visited Israel in 1965 and 1966, but there
is no record of his visit with the Govern-
ment as government does not maintain a
check on the movements abroad of private
individuals.

(d) Shri Sisir Gupta is not in any way
connected with the Policy Planning Divi-
sion of the Ministry of External Affairs,
nor is he conpected with the training pro-
gramme of [.F.S. Probationers except that,
along with other academicians, he has given
lectures to I. F. S. Probationers who are
required to undertake training in the Indian
School of International Studies.

gr  dfaw sHwrdt ¥ 9T ¥ engEl
Towat
9189. oft gww Wiy wTATT : FT W
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Air Dropping in Nefa

9192, SHRI SRADHAKAR SUPAKAR:
SHRIMATI TARA SAPRE :

Will the Minister of DEFENCE be
pleased to state :

{a) the average cost of air dropping
per month in NEFA done by Government
agency ; and

(b) how does this cost compare with
the monthly expenditure incurred previous-
ly when this work was entrusted to the
Kalinga Airlines ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH): (a) and (b). On
account of the multiplicity of the tasks
undertaken by the Indian Air Force on
behalf of the various agencies in addition
to its own training and other flights, the
following provisional rates have been fixed
for the present :

Dakota Rs. 939/- per flying hour.
Caribou Rs. 2305/-per flying hour.

The rate charged by Kalinga Airlines
was Rs. 92041 per flyiog hour for the
Dakota with effect from Ist February 1967.

Publicity Wings in Indian Missions Abroad

9193. SHRI KAMESHWAR SINGH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

{a) whether it is a fact that separate
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publicity wings have been established in
our Missions abroad and officers appointed;
and

(b) if so, the total number and names
of such Missions ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes. Sir. Separate publicity
wings have been established in most of our
Missions aborad.

ib) The total number of Missions which
have publicity wings is 61. A list is laid
on the Table of the House. [Placedin
Library. See¢ No. LT-—1120/68].

S.C.and S. T. candidates in I F.S.

9194. SHRI KAMESHWAR SINGH :
Will the Minister of EXTERNAL AFFAIRS
be pleased to state :

fa) whether it is a fact that the recruit-
ment of Scheduled Castes and Scheduled
Tribes is not made in the [. F. S. according
to the regulations and the number of
vacancies reserved for them ;

(b) if so, the reasons therefor ; and

(c) the percentage of the recruitment
in I. F. S. from 1962 to date ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY., MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) No, Sir. The recruitment
is made strictly in accordance with the
regulations and the number of vacancies
reserved.

(b) Does not arise.

(c) The percentage of recruitment dyr-
ing the years 1962 to 1967 has been 14.7 for
Scheduled castes and 7.3, for Scheduled
Tribes as against 12.5 and 5 respectively
laid down by regulations. Detailed state-
ment is laid on the Table of the Hon.
[ Placed in Library. See No. LT—1121/68].

H. F. 24 Jets

9195. SHRIMATI SUSHILA ROHTAGL:
Will the Minister of DEFENCE be pleased
to state

(a) whether it is a fact that the produg-
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tion of H.F. 24 Fighter Planes in the

.A. L. Bangalore is running behind
schedule ; and

(b) if so, what are the main hurdles ?

THE MINISTER QF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b} : It would not be
in public interest to disclose this informa-
tion.

Opening of Cash Boxes of Gurdwaras in
Pakistan.

9196. SHRI HIMATSINGKA : Wil
the Minister of EXTERNAL AFFAIRS be
pleased to state :

(a) the Pakistan Government's reaction
to Government's protest against the forci-
ble opening of cash boxes of six Gurdwaras
by ‘Pekistani authoritles @nd reméval of
each from there by them ;

(b) whether the Pakistani Government
bave agreed to restore the cash and property
removed by Pakistani aufhorities from
the gurdwaras and to restore the full
management to the Sikh Sangat ; and

(c) if not, the further steps being ‘taken
by Government in this regard 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) to (c). The Goverament
have not received any reply from the
Pakistan Government on this subject. They
bave been reminded in the matier. Any
further action will depend wpon the nature
of reply received from the Pakistan Govern-
ment.
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Conference of Army Commanders

9198. SHRI S. R. DAMANI: Will
the Minister of DEFENCE be pleased to
stale :

(a) what subjects were discussed and
decisions taken at the recent conference
of the Army Commanders ;

(b) after how much interval this con-
ference was held ;

(c) whether Government propose to fix
the pertodicity of such conferences ?

THE MINISTER OF DEFENCE (SHR1
SWARAN SINGH): (a) to (c). The
conference of Army Commanders is ordi-
narily held twice a year and the recent
such conference took place five months
after an earlier one. These conferénces
are used for discussing orgamisational,
administrative, training and operational
matiers pertaining to th= Army.

Regional Commonweatth Confererice at
Kuala Lumpur

9199. SHRI SWELL :

SHRI D. N. PATODIA :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether @ Regional Commonwealth
Conference would soon be held in Kuala
Lumpur to work out mew defence arrange-
aents in view of the proposed pull-out
of British forces from the area ;

(b) whether India has been invited to
the Conference ; and

(c) if so, Goversments reaction there-
to?

‘THE PRIME MINISTER, MINISTER
OF ‘ATOMIC ENERGY, MRNISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS {(SHRIMATI
INDIRA GANDHI) : (a) A five-power
“Oeounference of Malaysia, Simgapore,
-‘Australia, New Bealand and MBritain is
wexpetted 10 -be Teld «in tire mesr futere-in
Keala Lumpur. These countries are -all
members of the Commonwealth, but the
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Conference is not a Regional Common-
weilth Conference, as such.

(b) Mo, Sir.
{c) Does not arise.

Ministerial Conference for Econgmic
Development of S.E. Asia

9200. SHRI SWELL : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased
to state :

{a) whether India attended the Minie-
terial Conference for Economic Develop-
ment of South-East ‘Asia held in ‘Singapore
recently ;

tb) if so, the persoms who oconstituted
the Indian team ; and

(¢) whether India made any contribu-
tion to the proceedings of the Conference 7

THE PRTME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
BXTERNAL  AFFAIRS (SHRIMATI
TNDIRA GANDHI) : (a) Yes, Sir.

() An Indian delegation attended the
Ministerial ‘Conference ‘for Ecomomic
Development of South-Bast Aséa as ‘Obser-
vers. The delegation consisted of our
High Commissioner in ‘Singapore {Leader),
Joint Secretary in the Ministry of Exter-
nal Affairs antd Divector in the Mimistry of
Finanece, as Advisers.

(c) A delegation allending as ohbservers
was not expected to participate in the
Coopference. However, the documents
wore made available to the observer dele-
gation.

Use of Ledo-Yunan Road by Nagas

9201. SHEI SWELL : Will the Minis-
ter of EXTERNAL AFFAIRS be piaged
to state :

(a) whether it is a fact that the old
Ledo-Yunan Road is being used Tor trans-
porting Naga rebels going to China by
vehicles across northern Burma ;

(b) whether this matter has beem taken
uvp.with the Goverament of Burma ; and

(c; if so, the response from the Burmese
Government ?
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THE PRIiME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL AFFAIRS (SHRIMATI
INDIRA GANDHI) : (a) Government of
India have no information to this effect,

(b} and (c). Does not arise.

Regional Pact of South and South-East-
Asian Countries

9202. SHRI SWELL : Will the Minis-
ter of EXTERNAL AFFAIRS be pleased
to state :

(a) whether any of the countries of
the South-East Asia proposed to be visited
by the Prime Minister have approached
India formally or informally with the idea
of forming a regional pact of South and
South-East- Asian countries that will also
include India ; and

(b) if so, Government’s reaction there-
to ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF

PLANNING AND MINISTER OF
EXTERNAL AFFAIRS  (SHRIMATI
INDIRA GANDHI) : (a) No, Sir.

(b) Does not arise.
Emergency Commisaioned Officers

9203. SHRIMATI NIRLEP KAUR :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that Govern-
ment are working out a scheme to place
the released Emergency Commissioned
Officers out of the purview of Public
Service Commission , and

(b) if so, the details thereof 7

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) No, Sir.

(b) Does not arise.

Emergency Commissioned Officers

9204. SHRIMATI NIRLEP KAUR:
Will the Minister of DEFENCE be pleased
to state :

{a) whether it is a fact that the released
Emergency Commissioned Officers are not

' being absorbed seniority-wise in Govern-
meat service : and
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(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) @ (a) Yes, Sir.

(b) Vacancies in Gazetted services and
posts under the Government are filled by
selection on the basis of interviews or com-
petitive examinations of applicants or
officers who are eligible and suitable for
the posts under consideration. Seniority
on the basis of service as an ECO will not
be a suitable criterion for the purpose.

Emergency Commissivned Chicers

9205. SHRIMATI NIRLEP KAUR :
Will the Minister of DEFENCE be pleased
to state :

{a) whether it is a fact that no State
Government have so far appointed any
released Emergency Commissioned Officer
against a suitable post ; and

(b) if so, the reasons therefor ?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R,
KRISHNA) : (a) and (b). No, Sir ; some
released Emergency Commissioned Officers
have been appointed to posts under State
Governments and Union Territory Adminis-
trations.

Army Officers in Commercial Firms

9206. SHRI JUGAL MONDAL :
Will the Minister of DEFENCE be pleased
to refer to the reply given to Unstarred
Question No. 6873 on the 10th April, 1968
and state :

(a) the names and addresses of the
commercial firms in which the military
officers are employed or with which they
are associated as a part of the management
and emoluments of each of them ; and

(b) whether these Officers during their
official career had any dealings with their
present employers 7

THE MINISTER OF DEFENCE
(SHRI SWARAN SINGH) : (a) A state-
ment is laid on the Table of the House.
LPlaced in Library. See No. LT—1122/68.]

(b) No, Sir.
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Cinema Houses
9207. SHRI S. K. TAPURIAH : Will

the Minister of INFORMATION AND
BROADCASTING be pleased to refer to
the reply given to Short Notice Question
No. 19 on the 10th April, 1968 and state :

{a) the number of applications receiv-
ed in various States for building cinema
houses during the last five years, year
wise ;

(b) the number of licences granted ;
and

{¢) the number of licences fructified,
not fructified and lying pending ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). This is a matter
which concerns the State Governments.
Information is being collected from them
and will be laid on the Table of the House
in due course.

Fleet of Transport in Song and Drama
Division of A, I. R.

9208. SHRI JYOTIRMOY BASU :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

{a) the strength of the fleet of trans-
port in the Mational Song and Drama
Division of A. I. R. till the 3Ist January,
1968 ; and

(b) how many cars were fit enough to
be on the road on the Ist February, 1968 ;
and

(c) the amount spent on hire charges
of taxis with meters and without meters
between the Ist February, 1968 and the
29th February, 1968 ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The Soog and Drama Divi-
sion of the Ministry of loformation and
Broadcasting has no transport vehicle.

(b) Does not arise.
(c) An expenditure of Rs. 4,126/- was
incurred on account of hire of taxis during

the period 1.2.68 to 29.2.68 in Delhi and at
outstations.
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Audition Test for Hindi Announcers

9209. SHRI JYOTIRMOY BASU :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state @
test for

Delhi

(a) when the last Audition
Hindi Announcers was held at
Station of All India Radio ;

(b) whether the result of the said test
has been declared ; and

(c) if not, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) - (a) On January 29, 30, 31 and
February 1, 1968,

(b) Yes, Sir.
(c) Does not arise,

Increments given to Chief Producers in
A.LR.

9210. SHRI JYOTIRMOY BASU ;
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that the high:e?
paid Stafl Artistes in the All India Radio
the Chief producers, were given two ad ho:;
increments sometimes towards last year as
an interim relief ;

(b) whether it is also a fact that the
lowest paid Staff Artistes, ‘Tanpura’ players
Iwho were promised two increments as
interim relief at the same time have not
been given any thing so far ; and

(c) if so, the reasons therefor ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir. Most of the Chief
Producers were given two additional Incre-
ments, in consideration of the talent and
high eminence in their respective fields.

(b) The question of giving two incre-
ments to Tanpura artists has been taken up
with Mipistry of Finance, and the matter
is under consideration. '

(¢} Does pot arise,
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Backward Areas of Cholanagpur and
Santhal Paraganas

9211, SHRI KARTIK QRAON : Wil
the PRIME MINISTER be pleased to
state ;

(a) whether Government are aware that
the backward arecas of Chotanagpur and
Santhal Praganas predominately inhabited by
the tribes, have always been deficit areas so
far as the foed production is coneerned
with the result that the tribes in large
numbers have migrated 1o the tea gardens
of Assam and West Bengal ;

(b) if so, whether Government propose
to take special measures for the develop-
ment of tramsport, irrigation and educa-
tional facilities so as to make these areas
self-sufficient in food and educationally
well developed ; and

(c) what portion of the Prime Minis-
ter's Drought Relief Fund granted 1o
Bihar, was allocated to the people of
Chotanagpur and Santhal Paraganas 7

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) The Government of Bihar
bave reported that they are aware of the
fact that the areas of Chotanagpur and
Santha! Paraganas have moastly been deficit
areas, so far as food production is coucern-
ed. However, they are not aware of any
large scale migration of tribes to the tea
gardens of Assam and Weat Bangal as a
result of deficiency in food production.
Seasonal movement of agricultusal [abourers
during the agricultural slack seasom is
known to have taken place.

(b) Yes, Sir. The State Government's
Regional Planning Board for Planning and
Development is taking action in this
madter.

(c) Rs. 1.45 lakhs received from tho Prime
Minister’s Relief Fund during the receat
drought have been credited to the Bihar
Charitable Fund cut of which assistance
has been generally glven to the people in
the drought affested areas including those
of this area, it is not possible to indicate
as to what portion of this amoumst was
actually provided to the people of Chotg.
nagpyr and Santhal Paraganas,
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High Power Transmitter for Jollundur

9212. SHRI GADILINGANA GOWD :
SHRI €. MUTHUSAMY :

Wil the Minister of INPORMATION
AND BROADCASYING be pleased to
state when the high-power medium wave
transmitter is likely to be commissioned
in Jullundur for augmentiag the radio
coverage in the border areas 7

THE MINISTER OF INFORMATION
AND BROADCATING (SHRI K. K.
SHAH) : (a) and (b). An additional high
power medium wave transmitter at Jullunder
has since been commissioned with effect
from April 21, 1968,

Advertisement for Mysore State
Newspapers

9213, SHRI K. LAKKAPPA : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

{a) whether Government are giving
any advertisements to the daily News-
papers of Mvsore State such as peccan
Herald, Prq.ramm‘ Jainadu, Samyukam and
Korgaska Kennaida Problia

(b) if so, the total number of adver-
tisements accorded and the amount spent
towards each paper during the last three
years in Mysore State ; and

(c) whether any representations have
beem made by the Preprietors of the
Newspapers in this regard ?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH) (a) Yes, Sir, except Kamnada
Prabha .

Information rogarding the details of
advertisements released to individual news-
papers and the amounts paid to them is
treated confidential between the Directorate
of Advertising amd Viswal Publicity and
the individual papers. It would not be
good business ethics to divulge this infor-
mation unilaterally without the prior
consent of the papers concerned.

() Yes, Sir. Requests for release of
advertisomenis from 12 other daily news-

papers publish ed in uym $tate are under
ronsjderatjon.
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Pay Scales for Producers and
Anpouncers in T. V.

9214. SHRI ONKAR LAL BERWA :
Will the Minister of INFORMATION AND

BROADCASTING be pleased to state :

(a) whether it is a fact that pay scales of
some of the stafl artistes such as Producers
and Announcers, who are working in televi-
sion were recently sanctioned being imple-
mented from the | March, 1968 ; and

(b) ifso, the reasons for the delay
in their implementation and when they
will be implemented ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) (a) : Yes, Sir. ’

(b) A Departmental Committee is re-
quired to be constituted to screenm the
existing Staff Artistes of the Television
Centre, Delhi and suggest the procedure
by which each of them is to be brought on
to these scales of fee. The constitution
of such a committee is under the consi-
deration of Government and the new fee
scales will be made applicable after these
Staff Artistes have been screened.

Backward Areas

9215, SHRI KIRUTTINAN Will
the PRIME MINISTER be pleased to state:

(a) the criteria accepted in regard to
the backward areas in wvarious States as
backward ;

{b) the names of the areas in Tamil
Nadu accepted as backward areas by the
Planning Commission ;

(c) whether it is a fact that Sivaganga
Taluk in Tamil Nadu has not been accept-
ed as backward area ; and

(d) if so, the reasons therefor ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Attention is invited to
reply given on 20th July, 1967 to Question
Mo. 1265,

(b) Attention is invited 1o reply given
to Unstarred Question No. 3698 on Decem-
ber 11, 1967.
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indicators of  development the State
Government has not considered it necessary
to identify Sivaganga Taluk as markedly
backward.

Distribation of Money to Staff Artistes

9216. SHRI D. N. DEB :
SHRI R. R. SINGH DEO :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that Govern-
ment have distributed a 'arge sum-to its
artist employees in addition to pay at the
fag end of the year ;

(b) if so, how far each employees has
been benefited and for how many art

" objects and from which budget grant ; and

{c) how Government propose to utilise
these paintings which are costly now ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). Recently Government
have sclected 49 pieces of works of art out
of the works of 30 artiste employed in the
Ministry, at a cost of Rs. 18,765.00. A list
of artistes is laid on the Table of the House.
[Placed in Library. See MNo. LT—1123/68].
The expenditure was mst out of the grant
of the D A.V.P., partly out of 1967-68 bud-
get and partly out of 1968-69 budget. These
are creative works undertaken by the
artists out of office hours at their own
expense. These will be utilised for re-
production in Government publications,
calendars, diaries, posters, folders, etc.
besides display in waiting rooms and other
places to which the public has access.

Expenditure by Exhibition Branch of D A.V.P.

9217. SHRI D. N. DEB ;

SHRI R, R. SINGH DEO :

‘Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stale : .

(a) whether it is a fact that a sizeable
amount is incurred and sometimes on
avoidable tours by the Directorate of Audio
Visual Publicity specially of its exhibition
wing on' TA[DA every vears ;

{b) if so, the total expenditure incurred

(¢) and (d). On the basis of the selected

on each Gazetted cﬁ_.c:r dyring the las}
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three years upto date both on air/rail travel
separately ;

(c) how Government propose to mini-
mise the expenditure under this head
includuing air travel ; and

(d) the job performed by each Gazetied
Officer sent on tour during the last three
years upto date ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (c). Officers of the Direct-
orate of Advertising and Visual Publicity
go on tours only when it is essential in the
interest of work. The Exhibition Division
of the Directorate is responsible for organ-
ising exhibitions throughout the country
and tours by officers for the purpose are
inevitable in the discharge of their normal
duties. Air travel is authorised only in
exceptional cases, having due regard to the
urgency of the jurneys and need for
economy. The total expenditure incurre:d
on each gazetied officer on T. A. and D. A.
during the last three years is given in the
statement laid on the Table of the House.
[Placed in Library. Se¢e No. LT—1124/68].

(d) The nature of work for which tours
are generally undertaken by the officers of
D.AV.P. is given below :

(i) Participation in mectings ;
{ii) supervision of print jobs :
(iii) holding exhibitions ;
(iv) organising functions connected with
large exhibitions ;
(v) inspection of Field Exhibition
Units, Regional Offices, etc., at
different places.

Film Festival of Afro-Asian Countries

9218, SHR1 MAHANT DIGVIIAI
NATH : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state *

(a) whether it is a fact that a film
festival of Afro-Asian countries is taking
place in Moscow sometimes ia October,
1968 ; and

(b} the details of the films which India
is considering to send for the festival ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
§HAH) . (@) and (b). Goverameqt have
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seen a news report that an Afro-Asian
Film Festival is being held at Tashkent in
October, 1968, but no official invitation
nor details of rules and regulations govern-
ing participation in the festival have been
received. The question about India's
participation in the festival will be consi-
dered on receipt of invitation only.

Permission Refused to Hindus for Visiting
Places of Religious Interests in East Pakistan

9219. SHRI MAHANT DIGVIJAL
NATH : Will the Minister of EXTERNAL
AFFAIRS be plased to state :

(a) whether it is a fact that the Pakis-
tan Government have refused permission
to Hindus to visit places of religious inter-
ests in East Pakistan ;

(b) if so, whether Government have
approached the Government of Pakistan
to extend such facilities to Hindus ;

(c) the reaction of the Government of
Pakistan in this regard ; and

{d) whether Government propose to
take reciprocal action and if so, the details
thereof ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) :  (a) to (d). Pakistan recently
refused permission to a party of Bogura
Sammilani of Calcutta to visit places of
religious interest in East Pakistan on the
ground that the notice for the visit was
very short. The matter has been taken up
with the Government of Pakistan.

Meeting of survey officials of lndia
and Pakistan

9220. SHRU MAHANT DIGVUAL
NATH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

{a) whether It is a fact that the meeting
of Survey Officials of India and Pakistan,
scheduled for the 12th April, 1968, could
not be held as the Pak officials did not
turn up;

(b) if so, whether Government have
informed the Pakistan Government in this
régard;

(c) whether Government have received
#qy information from the Pakistag Govgras
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ment for holding the said meeting some
time in the near future; and

{d) if so, the details thereof and the
reasons for not attending the meeting by
the Pakistani officials ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTE-
RNAL AFFAIRS ( SHRIMATI INDIRA
GANDHI) : (a) to (d). The meeting on
12th April 1968 between the Directors of
Land Records and Surveys of West Bengal
and East Pakistan for the resumption of
demarcation work on the West Bengal-
East Pakistan boundary, could not take
place due to some dislocation in receipt of
communicatiuns in time;

A meeting has now been proposed for
the third week of May, and Government
are in touch with Pakistan authorities to
ensure that demarcation work is resumed.

Satellite Communpication centres, Ahmedabad

9221. SHRI 8. C. SAMANTA :  Will
the PRIME MINISTER be pleased to state:

(a) the targets of expenditure for the
year 1968-69 and for next ten years for the
purpose of running the satellitz establish-
ment set up near Ahmedabad; and

(b) when the Indian made satellite
would be able to trausmit programmes for
television and A. 1. R. ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER GF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Rs. 13 lakhs approximately
for 1968-69 Plans for the development of the
Establishment during the next tem years
are under formulation.

Ib) The matter s under siudy and no
time limit can be indicated.

Radip Station at Jalgaon

9222, SHRI SAYEED ALI: Wil
the Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether there is anmy scheme to
start a Radio Station at Jalgaon in Maha-
rashtra; and

{b) if so, when it is likely to start ?
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THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) and (b). The draft 4th Five
Year Plan which was to become operative
from the year 1966-67, included a provision
for the setting up of a Radio Station in
Aurangabad/Jalgaon area. The proposal
will be implemented in terms of resources
made available.

Civil List of C. [. S Officers

9223. SHRI D. N. DEB :
SHRI R. R. SINGH DEO :
Will the Minister of INFORMATION

AND BROADCASTING be pleased to
state : )

(a) whether it is a fact that a civil list
of the Central Information Service Officers
is issued every year;

(b) if not, the reasons therefor; and

fc) when the next civil list of entire
Central Information Service will be issued ?

THE MINISTER OF INFORMATION
AND BROADCASTING (sHRI K. K.
SHAH) : (a) No, Sir. -

(b) and (c). As a measure of ecomomy
it had been decided to curtail the periodi-
city of publication of this list. The next
civil list may be published afier u gap of
five years i. e. in 1969,

Permanent Posts in Cl1S.

9224. SHRID. N. DEB :

SHRI1 R. R. SINGH DEO :

Will the Mipister of INFORMATION
AND BROADCASTING be pleased to
state .

(a) the number of permanent posts in
Grade III and Grade IV of the Central
Information Service and the number of
officers actually declared permanent against
them ;

(b the reasons for large Wariation
between permanent and (emporary posts ;
and

(c) how loog it will take to declare
an officer permanant against each perma-
nent post ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a)to (c). A slatemeant is laid
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on the Table of the House. [Placed in

Liprary. See No. LT-1125/68].

.-Rac_m[“l!ment to Grade 11[ and 1V C.LS.
through U.P.S.C.

9225, SHRI P. N. SOLANKI :
SHRI R. K. AMIN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to

state ;

(a) whether it is a fact that recruit-
ment to Grade IV and Grade Il of the
Central Information Service is done

“through an open competitive Examination
held by the UPSC ;

(b) if so, how many such examinations
have been held since 1960 for these grades
and how many officers have been recruited
through them ; and

{c) the reasons for oot holding these
examinations at fixed intervals ?

‘THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) to (c). All vacancies in
Grade 1V are filled through an open com-
petitive examination held by the Union
Public Service Commission. 259, vacan-
cies in Grade 111 were also filled similarly
upto 31.12.64. Direct recruitment to this
Grade has, however, been discontinued
with effect from Ist January, 1965, on the
advice of the UPSC.

Two examinations have been held for
recruitment to Grade 1V in 1964 and 1965
and one for Grade 111 in 1963. 106 and 13
officers were appointed to the two Grades
respectively.

It has pot been possible to hold an
examination for Grade IV after 1965, as
the question of age relaxation in respect of
ad hoc appoinlees and revision of C.L.S.
Rules has been under consideration in
consultation with the Commission.

Central Information Service

.. 9226. SHRI NANJA GOWDER :
SHRI S. P. RAMAMOORTHY:
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state : .
(a) Whether it is a fact that the Assis-
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tant  Information Officers are reciuited
through allied services ; as well as from

Grade 1V of the Central Information
Service ;
(b) if so, why the new entrants are

placed higher than the seasoned journalists
of several years' standing ; and

(c) if so, why they are given different
scales of pay ? )

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH): (a) The Posts of Assistant
Information Officers in the Press Informa-
tion Bureau can be held by officers of
Grade Il (Rs. 400-900 Class 1) and Grade
I11 (Rs. 350-800 Class 11) of the Central
Information Service. All vacancies in
Grade 11l are fi'led by promotion from
Grade IV (Rs. 270-485, Class II). Simi-
larly except for 50 per cent of the perma-
nent vacancies which are filled on the
basis of the [LAS. and Allied Servces
Examination, all vacancies including all
temporary vacancies in Grade Il are filled
by promotion from Grade 111,

(b} The inrer se seniority of officers in
Grade [l is fixed in accordance with the
general instructions issued by the Ministry
of Home Affairs governing recruitment by
Central Services.

(c) The position in the CIS is similar

to what is obtaining in other Central
Services. Grade Il of the CIS with pro-
vision for direct recruitment has been

introduced on the advice of the UPSC in
order Lo induct persons with high academic
record and mental calibre.

Appointment on Contract Basis in C.1.S.
9227. SHRI NANJA GOWDER :
SHRI 5. P. RAMAMOORTHY :

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether it is a fact that before the
formation of the Central Information
Service in 1960, the officers/staff in diffe-
rent categories were appointed on contract
basis ;

(b) if so, what were their grades, pum-’
ber of posts in each grade and general
terms of contract ;
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tc) how many of such officers appoint-
ed on contract basis have been absorbed
in the Central Information .Service, on
what criteria and in what different grades ;
and
(d) how many sueh officers have retired

and the total pension paid to such officers ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRT K. K.
SHAH) : (a) Yes, Sir. Before the forma-
tion 'of the Central Information Service in
1960, some of the posts were filled by
appointing officers on contract basis.

(b) and (¢). A statement is laid on
the Table of the House. [Placed in
Library. See No. Lt-1126'68].

The officers concerned were governed
by the contract terms as prescribed, from
time to time, in Appendix 27 to the Funda-
mental and Supplementary Rules.

The contract officers whose posts were
included in the Central Information Service
were inter-afia screened by a  Selection
Committee presided over by a Member of
the Union Public Service Commission and
those considered fit with due regard to
their qualifications, background, expcrience
and confidential records, were appointed to
the appropriate grades of the Service us
recommended by the Commission.

(d) Eight officers retired.

Monthly pension sanctivned to them
is as follows :(—

(1) Rs. 243.

(2) Rs. 170.

(3) Rs, 537.

(4) Rs. 375.

(5} Rs. 435.40.

(6) Rs. 132

{7y Rs. 275.70.

(8) Rs. 211.

Export of Films

9228. SHRI KASHI NATH PANDEY 1
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state ©

{a) whether the films (i) Guide, (i)

Aaye Milan Ki Bela, (iii) Boot Palish, (iv)

Awara, (v) Shri 420, (vi) Mugale Azam,
(vii) Kala Bazar, (viii) Taxi Driver, (ix)
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Yaadein produced in India have been sent
for exhibition to foreign countries during
the last ten years :

(b) if so, the year and the names of
the countries where these films have been
exhibited during the above period.

(c) the amount of foreign exchange,
if any, given to the above films during the
said period , and

(d) the names and addressees of the
producers of the said films and whether the
producers of these films have sent them
privately or sent them through Government
and if so, the details thereof ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.’
SHAH) : (a) to (d). Information is being
collected and will be laid on the Table of
the House.

C 1. S. Officers compiling News for T. V.

9229. SHRI HARDAYAL DEVGUN :
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
stale :

{a) how many Central' Information
Service Officers are compiling the T. V.
news bulletins and what are their journa-
listic and academic qualifications ;

(b) whether Government have consider-
ed the desirability of recruiting only work-
ing journalists to the Central Information -
Service ;

(<) if so, the incentives provided for
this purpose ; and

{d) if not, the reasons thereof ?

THE MINISIER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) The Television news bulletins
are compiled by the News Editor incharge
of the Hindi Unit assisted by an Assistant
News Editor and a Staff Artiste.

Both the News Editor and the Assis-
tant News Editor are C. I. 5. Officers.
They have been chosen for this work with
due care having regard to their qualifica-
tions, background and aptitude for the
job.

(b) to (d). The C. 1. S. Rules already
provide for direct recruitment to various
grades of the Service of persons possessing
requisite journalistic experience and back~
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ground with the only exceptions of Grade
Il and IV where the recruits are given
intensive training in the media of mass
communication before being drafted to
duty.

Research and Development Establishments

9230. SHRI R. S. VIDYARTHI
Will the Minister of DEFENCE be pleased
to stale ;

(a) whether it is a fact that Model
Constitution for Research and Develop-
ment Establishments and Laboratories is
under the consideration of Government so
as to ensure proper and efficient working
of the Research and Development Estab-
lishments/Laboratories ; and

(b) if so, when it is likely to be adopt-
ed ?

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA) : (a) and (b). Government
have issued orders sanctioning the adminis-
tration of Research and Development
Establishments and Laboratories on the
basis of the Model Constitution. This
would be applicable to all Research and
Development Establishments and Labora-
tories except the Defence Institute of work
Study, Landour and the Proof and Experi-
mental Establishment, Balasore whose acti-
vities are of a somewhat different nature.
Constitution of the Governing Councils is
under consideration and orders are expected
to issue shortly.

Meeting of Rani Guidailo with the

Prime Minister
9731. SHRIMATI SUSHILA
ROHATGI :
SHR1Y. S. KUSHWAH :
Will ths Minister of EXTERNAL

AFFAIRS be pleased fo state :

- (a) whether Rani Guidailo of M?n_ipur
and Nagaland met the Prime Minister
recently ; and

(b) if so, the outcome of her talks ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Yes, Sir. The House
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was informed about this on the 24th April,
1968 during Supplementaries to Starred
Question No. 1409,

{b) Rani Guidilieu called on the Prime
Minister on the 16th April, 1968. She rais-

- ed the issue of the formation of a separate

administrative unit of Zeliangrong Nagas
inhabiting parts of Nagaland State, Union
Territory of Manipur and WNorth Cachar
District of Assam. Prime Minister told
her that with the prevailing disturbed con-
ditions in the area the present is hardly
the time to take up such issues. Prime
Minister expressed appreciation of the role
being played by Rani Guidilieu in streng-
thening the forces of peace in the area.
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Posts of Russian Interpreters in H. A. L.

9233. SHRI TENNETI VISWANA-
THAM : Will the Minister of DEFENCE
be pleased to state :

(a) whether it is a fact that the
Hindustan Aeronautics Ltd. Nasik Division:
which has repeatedly advertised the posis
of Russian Interpreters does not allow the
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candidales for the said post to retain their
lien on substantive post in their parent
office and compels them to resign from the
post in their parent department contrary to
the existing orders issued by the Ministry
of Finance in this regard }

(b) whether it is also a fact that on
account of this anomaly in the said under-
taking many candidates with previous
government service of several years could
not join the said new assignment on having
been selected by the said undertaking ;
and

{c) if so, the reasons for this anomaly
and the steps proposed to be taken by
Government 1o remove 1he same 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRIL.N.
MISHRA) : (a) and (b). The procedure
to be followed by the Ministry/Departmz:nt
while forwarding applications from Govern-
ment servants for posts in Public Sector
Undertakings/autonomous semi-Governmént
Organizations has been laid down by the
Home Ministry. According to these in-
structions, a Government servant can be
allowed to retain lien on his permanent
post in the Government upto a period of
two years, but this is subject to certain
conditions being fulfilled. There has been
only one case where the candidat: was
usked to resign from Government service
before accepting the appointment at Nasik
Division, and in this case the conditions
laid down by the Home Miaistry were not
Tulfilled.

{c) Does not arise.

W gATE g el €@
wTeeta Tragat & wv § fagher

0234. =it qyaa fag gaag @ I
Hfow-wrd 7o) 7 aqd ) U KA
f -

(%) ®r g A o waEA w5
A T ww gATEY # @ T ¥, gafEr
# W & gy & ®7 7 FgE 79 W
firair frar & W

(w) ¥ fraa safidi ®, N s
% FT WM A A LAY, g F

VAISAKHA 11, 1890 (SAKA)

‘several journalists

Wrirren Answers 1078

waga frga fFar mar ot 99% A
g’

ToW W, Wy e "o, gieAr
7t qar A7 fas-em weR, (S
gf=o widl) : (%) s 7 R
R TrErafa® gz Sare ¥ yaqd wa
7, o gENET FY, qAafos w14 F
fa¥ 3A%t I9gFaaT F WM I, T4I-
faar & wrea w1 Toga frgwa fear 1

(@) et 1€ gt 78 g S
Award to Jourpalists in Punjab

9235. SHRI P. K. DEO : Will the
Minister of INFORMATION AND
BROADCASTING be pleased to state :

(a) whether the Punjab Govt. recently
gave away monetary awards and grants to
in recognition of there
services ;

(b) whether objections have been
taken in wvarious Circles of these awards
and graots from various parts of the
country ;

(¢) whether implications of giving away
such awards and grants have been consi-
dered by Government ; and

(d) if so, the details thereof and
whether Govt. propose to take up this
question with the Punjab Govt, 7

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) (a) Yes Sir. The object of the
scheme, according to the State Government,
is to give further impetus to the develop-
ment and promotion of art and culture in
the State. )

(a) Mewspaper report indicate that
there have been some complaints -with
regard to the scheme. The State Govt.
have intimated that complaints with regard
to the implementation of the scheme were
duly taken into consideration.

(c) and (d). Since the Press is on the
Concurrent List, there is some scope for
certain action by the State Governments
which they will no doubt exercise with
proper understanding of the implications
jnvolved. The Question of further action
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on the part of the Central Government
does not arise.

Streamlining of Administration in
External Affairs Ministry

9236. SHRI P. K. DEO :
SHRI S. P. RAMAMOORTHY :

Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether any concrete steps have
been initiated by the Central Government
to streamline the administration of the
Ministry of External Affairs on the basis of
the recommendations of the N. R. Pillai
Report ; )

(b) whether, in future, promotions to
higher posts will be strictly on merit ; and

(c) in what way is this likely to effect
the administrative machinery and whether
any reactions from the officers in the
Ministry of External Affairs have been
received in this regard ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHI) : (a) Government have taken
various measures to implement the recom-
mendations of the Committee on the Indian
Foreign Service.

(b) and (c). It is a well recognised
policy of Government that promotions
to higher posts are on merit. Government
have received no representations against
this policy from the officers of the Ministry
of External Affairs.

Recovery of Parachute of Chiaese Origin

9237. SHRI D..N. PATODIA :

SHRI CHENGALRAYA
NAIDU :

SHRI1 BENI SHANKER
SHARMA :

SHRI D. C. SHARMA :

Will the Minister of DEFENCE be

pleased to state :
(a) whether it is a fact that recently

some parachute of Chinese Origin have

been found on the Kerala coast ;
(b) whether investigations

into the
matier have been made ;
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(c) whether the investigations have
revealed apy clue to the fact that there is
a continuous supply of chinese arms
to India through the Kerala coast ; and

(d) if so, the steps which have been
taken to curb such activities ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) No, Sir. How-
ever, a box containing parachute singals
with Japanese and English markings was
found at Cranganore in Kerala State.

(b) Samples have been sent to the
appropriate authorities for investigation
and report. Prima facie, it appears that
the box contained distress rocket flares,
which might have been dumped overboard
by some passing vessel/fishing wvessel as
the validity of the equipment expired in
June, 1967, as borne out by the markings.

(c) No, Sir.

(d) Does not arise.

Contract With Stafl Artistes of A. L. R.

9238. SHRI JYOTIRMOY BASU :

SHRI BHAGABAN DAS :

SHRI H. N. MUKERIJEE :

SHR1 DEVEN SEN :

SHRI RAMAVATAR
SHASTRI :

Will the Minister of INFORMATION
AND BROADCASTING be pleased 1o
state :

(a) whether it is a fact that Govern-
ment, on or about the 23rd November, 1964
declared on the floor of this house that the
A. L R, Staff Artistes would be put on five
year contracts with effect from the Ist
October, 1964 ;

(b) whether it is also a fact that
Government further declared that staff
artistes would be allowed to work till the
age of 60 years ;

(c) if so, whether that has been imple-
mented ; and

(d) if not, the reasons therefor ?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K,
SHAH) : (a) Yes, Sir.

(b) Yes, Sir.
(c) Yes, Sir.
(d) Does not arise,
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" Nuclear Power Plant in East Pakistan with
Soviet Aid

9239. SHRIMATI TARKESHWARI
SINHA : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether Government are aware that
the Soviet Union have signed recently an
agreement with Pakistan in regard to a
plan to build a nuclear power plant in
East Pakistan ; and

(b) if so, Government's reaction thereto
and its effect on the security of India ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EX-
TERNAL AFFAIRS (SHRIMATI INDIRA
GANDHI) :  (a) Yer, Sir.

(b) According to our information,
Pakistan does not possess nuclear capabi-
lity. The current agreement is a com=-
mercial transaction involving development
of nuclear energy for peaceful purposes.

Memorandum from Ex.Servicmen

SHRI K. M. KAUSHIK :

SHRI GIRRAJ SARAN
SINGH. :

SHRI1 HEM RAJ :

SHRI VIRBHADRA SINGH :

SHRI K. P. SINGH DEO :

Will the Minister of DEFENCE be
pleased to state : .

(a) whether Government have received
any memorandum from ex-servicemen con-
eerning their problems who recently met
in Delhi ; and

(b) -if so, the details of the memoran-
dum and the action taken by Government
thereon ?

THE DEPUTY-MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : (a) Yes Sir.

(b) The memorandum received from
the Indian Ex-Servicemen League contains
an expression of gratitude for certain major
service concessions to Ex-Service personnel
already granted by the Ministry of Defence
as well as certain suggestions for consi-
deration by the Ministry. These suggestions
mainly cover the following subjects :—

(1) A share from Flag Day Fund
for the Ex-Services League.

L  S——

9240.

[ L.
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2) Land. and Funds for m_eq.'hi-
nised farms.

(3) TIncrease in pensions of Ex-
Servicemen.

(4) Monetary grants along with
Sena Medal.

() A Defence  Rehabilitation
Finance Corporation.

(6) Re-employment of released
Emergency Commissioned Offi-
Cers.

(7) Financial assistance of advanced
education of children of Ser-
vice personnel killed in action
or died on duty.

These suggestions, some of which are
not new, have been noted by Government
and suitable action, where considered
necessary and possible, will be taken.

Crash of Indian Air Force Dakota

9241. SHRI K. P. SINGH DEO :
Will the Minister of DEFENCE be pleased
to state :

(a) whether it is a fact that an Indian
Air Force Dacota crashed at the Defence
airport at Lucknow on the 7th April, 1968.

(b) if so, the number of casualities
reported as a result thereof ;

(c) whether the cause of the accident
has been investigated ; and

(d) if so, the result of such investiga-
tion ?

THE MINISTER OF DEFENCE (SHRI
SWARAN SINGH) : (a) Yes.

(b) Two.
(c) and (d). A Court of Inquiry which
has been appointed to investigate the

accident is in progress.

U.S A Military aid to Pakistan

9242, SHkI MAHANT DIGVIJAI
MNATH : Will the Minister of EXTERNAL
AFFAIRS be pleased to state :

(a) whether itis a fact that the U.S.
Government are supplying all types of
military aid other than 100 tanks already
supplied to Pakistan through Italy ;

(b) whether it is also a fact that a
Jarge nurqhgr of jets, fighters and sub.
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mr_ines have also been supplied to personnel, year-wise whose pensions have
Pakistan ; not yet been sanctioned;

(c) whether Government have informed
the US. Government about their anti-
India policy ; and

{d) if so, the details thereof and the
replies of the U.S. Government ?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF
EXTERNAL  AFFAIRS (SHRIMATI
INDIRA GANDHI; : (a) No. Sir.

(b) to (d). Do oot arise.

Dr. Teja

9243, SHRI MAHANT DIGVIJAI
NATH : Will the Minister of EXTER-
NAL AFFAIRS be pleased to state :

(a) whether it is a fact that the notices
for the return of Dr, Dharma Teja and his
wife to India have been issued:

(b) if so, whether it is also a fact that
Dr. Dharma Teja has objected to the
notices as they are in Epglish; and

(c) if so, Government's reaction there-
to?

THE PRIME MINISTER, MINISTER
OF ATOMIC ENERGY, MINISTER OF
PLANNING AND MINISTER OF EXTER-
NAL AFFAIRS (SHRIMATI INDIRA
GANDHH :  (a) to (c). Government
preferred a formal request, accompanied
by necessary documents, for the extradition
of Dr. and Shrimati Dharma Teja to the
Costa Rican Government which in turn
referred the matter 1o their Supreme Court.
Since then the Tejas have filed a prelimi-
nary objection in the Costa Rican Supreme
Court in regard to the language of the
documents. The whole matter is under
consideration of that Court together with
a petition by Indian Counsel secking expe-
ditious disposal of this preliminary issue.

Pension cases of Retired
Defence Persoane]

9244. SHR1 NITIRAJ SINGH CHA-
UDHURY : Will the Minister of
DEFENCE be pleased to state :

(b) whether these cases are pending
since 1952;

(e} if not, since when they are pending:
and

(d) the steps taken by Government to
expedite the matter 7

THE MINISTER OF STATE IN THE
MINISTRY OF DEFENCE (SHRI L. N.
MISHRA): (a) to (d). A statement
giving the required information is laid on
the table of the House. (Placed in library
See. No. LT-1127/68.)

AT A ANw feew
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[ndian Films Passed by Censors with cut

9246. SHRI B.K. DASCHOWDHURY
Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether any Indian film passed by
our censors with cuts during the period
1967 and upto end of March, 1968 was
given a certificate without a triangle which
usually symbolises cuts;

(b) if so, the details thereof and the
actiom taken against persons responsible
for the same; and

(c) the measures adopled to prevent
the recurrence of the same in future ?

THE MINISTER OF INFORMATION

AND BROADCASTING (SHRI K. K.
SHAH) : (a) Yes, Sir
{b) and (c) : A statement indicating

the names of Indian films certified by the
Board with cuts during the period 1967
and upto end of March, 1968, without a
triangle mark indicative of cuts having
been carried out, is placed on the Table
of the House. [Placed in Library. See No.
LT-/128/68] Government are siezed of
the matter and on receipt of report of the
Central Board of Film Censors, appropriate
action will be considered by the Govern-
ment.

Exemption of Films from Eotertainment Tax

9247. SHR1 B. K. DASCHOWDH-
URY : Will the Minister of INFORMA-
TION AND BROADCASTING be pleased
to state :

{a) whether the films (i) Upkar, (ii}
Pariwar, (iii) Dosti, (iv)] Nai Umar Ki
Nai Fasal, (v) Netaji Subhash Chandra Bose
produced in Iodia have been exempted
from Entertainment Tax ;

(b) if so, the names of States where
they have been exempled from the enter-
tainment tax ; and

(c) the reasons for the exemption, film-
wise and the date and year in which they

VAISAKHA 11, 189 (S4£4)
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have been exempted from Entertainment
tax ?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K. K.
SHAH) : (a) to (d). This is a matter which
concerns the State Governments. Informa-
tion is being collected from them and will
be laid on the Table of the House in due
course.

Settlement of Dispates in Film Industry

9248. SHRI D. N. PATODIA :

SHRI SHASHIBHUSHAN
BAJPAI :

SHRI HARDAYAL DEVGUN:

Will the Minister of INFORMATION
AND BROADCASTING be pleased to
state :

(a) whether any settlement has since
been reached between the producers, dis-.
tributors and exhibitors of the film industry;
and

(b) if not, the further steps which
Government propose to take in the matter?

THE MINISTER OF INFORMATION
AND BROADCASTING (SHRI K K.
SHAH): (a) and (b). While settlement has
been reached among the producers, distri-
butors and exhibitors in Bombay, negotia-
tions are still in progress in other circuits.

Pensionary Benefits to War Widows

9249. SHRI K. LAKKAPPA :

SHRI A. SREEDHARAN :

SHRI PRAKASH VIR
SHASTRI :

SHRI K. P. SINGH DEO :

SHRI K. M. KOUSHIK :

SHRI N. K. SOMANI :

SHRI GIRRAJ SARAN SINGH:

Will the Minister of DEFENCE be
pleased to state :

(a) whether it is a fact that Military
Audit Department issued a directive to
cancel the pensionary benefits granted to
war widows ;

(b) if so, whether Government have
fixed the responsibility for the issue of the
order ; and

(c) if so, the action taken against the
officers responsible for the action ?
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THE MINISTER OF DEFENCE. (SHRI
SWARAN SINGH) : (a) Mo, Sir. The
Controller of Defence Accounts (Pensions)
Allahabad, recently made certain deduc-
tions from the special family pensions of
widows whose children have been given
scholarships by the Government, while
studying at the Lawrence School, Military
Schools and Sainik Schools. " This was
done under a misunderstanding ; instruc-
tions have already been issued to the
Controller of Defence Accounts (Pensions)
to restore the family pensions in full and
refund the deductions already made, if any.

(b} and (c). This is under consideration.

12,07 brs.”

* CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Refusal of the Sub-Registrar of Udhampur in
Jammu and Kashmir to register the land
Purchased by the President of India for
the Posts and Telegraphs Department.

off wgea fafigmm arq (Meg) -
weae Ay, & afaassty o vz &
freafafea faag #t =i E-F13 ==t =
sar fimmar # SR wrd s g froag
g A # UF aHAE S

“ared & Tregafa g T a9 A
ferwrr & fae &0y it yfar 1 oo qar
FIL H I F gA-IRR FIv
1 wha W FR E TR
wrezqfy Jvy qar FIET F amie T@f
g

SHRI D. C. SHARMA (Gurdaspur) :
On a point of order. There are some
nameé which occur again and again in
call-attention. 1 am not referring to Shri
Mahant Digvijai Nath, who is my Guru.
The fact of the matter is that. you should
also lay down rule that a person will
get-his chance in call-attention only once
& month, so that he others also can have
a chance. There are “haves’ and ‘have-nots
and | belong to the category of *have-nots’.
Therefore, you should do something in the
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matter so that the others alsy g=t a chance.
(Interruptions)

SHRI BAL RAJ MADHOK (South
Delhi) : Try your luck again.

THE MINISTER OF HOME AFFATRS
(SHRI Y. B. (CHAVAN): Sir, Under
clause (2) of article 256 of the Constitution
of India, the State of Jummu and Kashmir
shall if so required by the Union, acquire or
requisition property on behalf, and at the ex-
pense, of the Union. The State Government
have bzen making available to the Central
Government Departments land required
by them and no difficulty has been reported
in this matter. In the particular case to
which the calling attention notice refers,
the Posts and Telegraphs Department felt
that purchase of land would be quicker
than acquistition. They negotiated
the purchase of 9 kanmals of land in
Udhampur for costructing staff quarters.
When the Divisional Engineer presented
the sale deed to the Sub-Registrar, he
said that the sale deed should not be
registered by him as he had no authority
in law which allowed the sale of land to
a non-state subject. The Sub-Registrar
told the Divisional Engineer, P & T, that
if he could get a ruling from the State
Government, the Sub-Registrar would have
no objection 1o the registration of the sale
deed. The Divisional Engineer explained
the position to the Deputy Commissioner
who has submitted a report to the State
Government and the matter is understood
to be before them. We shall examine the
position further in coosullation with the
State Government.

st wemmAe qrelt (20gE) ¢ TSy

g s feafrs 0 1 2@t ol
YTEA AT AT gy )

&t wger fafiawg /g ;. qeard ¥
qar A a1 fEgw A uw ¥
FEATH A § i maar g Mt qar
7 31 2 fF oY 731 geraerw § 9wy
fieeT ¥ yaer 79 @ § 1 deweger
qgh 9t F fawraT & w47 Sqfeqa T
WE T AT FFAY AT F w99
R fad o § ) gt Trgafa ot @R E
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or save § | & wren wmgar g fr e

Ut § gfa wra 5 F Avr F A A

FIFAT AT § AT AW gw A ¥
5 & fF Wi & w1 ot wR_w =W
T T FTT qoF &7 § W ?

SHRI Y. B. CHAVAN : The consli-
tutional position and the legal position is
there. [ cannot help that position. But
there is also the compulsion that if the
State Government is asked 1o meet the
requirements of land, they have to acquire
it uuder the Constitution ; it will be an
obligation on them to do that. So far,
that is being done, and, therefore, there
was no difficulty so far.

In this particular case, as we know
direct purchuses were negotiated without the
authority or the help of the State Govern-
ment.  Theifore, a doubt hus arisen, and
that is why the matler is being taken up
with the State Government.

SHRI HEM BARUA (Mangaldai) :
Although the Indian Government have
spent about Rs. 200 crores for the better-
ment of the people of Jammu and Kashmir,
Mr. Beg describes it as bribery. Although
Jammu and Kashmir has acceded lo the
Indian Union, Sheikh Abdullabh calls that
forcible occupation by India. Although
our troops bled themselves to death, defe-
nding Jammu and Kashmir from the attack
of the Pakistanis in 1947, he has said that
this accession is only provisional, I do
not understand this. Did our boys who
fought and died there die provisionaly ?
They did not die provisionally...

MR. SPEAKER : The hon. Member
is going to entirely different queslions.
This calling-attention-notice relates only to
the purchase of land. He may put his
question on that.

SHRI HEM BARUA : Whatever that
might be, Jammu and Kashmir occupies a
very peculiar position ; you will agree with
me Sir, that in the Indian Constitution and
in the Indian Union, Jammu and Kashmir
occupies a very peculiar position which
you and 1 cannot understand.

MR. SPEAKER : How does Sheikh
Abdulla come in here ? The calling-atten-
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tion-notice relates to purchase of land
in Kashmir. But he is talking of Sheikh
Abdullah, accession and all that. We are
not discussing the whole of Kashmir now.
Let him put his question on the purchase
of land there.

SHRI HEM BARUA : The most un-
kindest cut of all is this that even the
jurisdiction of the President of th: Indian
Republic does not extend to the State of
Jammu and Kashmir because he does not
happen 1o be a citizen of Jammu and
Kashmir. This is the position. In the
context of that, and in view of these anom-
alies occurring and coming up from time
to time and disturbing our relations, may |
know whether Government have considered
it desirable by now to abrogate article 370
of the Constitution and mike Jammu and
Kashmir a truly integral part of India as
any other State is ?

SHRI Y. B. CHAVAN : That is the
hon. Member's view. We know all about
«it.  Aritcle 370 and its scope has been a
matter for discussion for many times on
the floor of this House. But that very
article was used to expand the scope of
the other article of the Constitution. I am
not holding any particular view here or
expressing any particular view in  this
matter. But if we are refeering to this
particular case, it arises out of a certain
peculiar leval position. 1t is not a politi-
cal position, but it is a legal position.
because our Constitution itself saves certain
laws of Kashmir. This is the position,
and certainly we shall bave to think about
alternatives to remove this oddity. 1 per-
sonally feel that it is some sort of oddity
which will have 1o be removed. This can
be dene only by amendment of certain laws
and that can be done in concurrence with
the Jammu and Kashmir Government.

SHRI HEM BARUA @ What the
Home Minister has said only expresses the
helplessness of the Government...

SHRI Y. B. CHAVAN ! No, no,

SHRI HEM BARUA @ ... and that is
why things are allowed to continue like
that. Why should he not amend the
Constitution ? He is a right-thing person
and be should do it.
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g #t gfafgg & fAg ey Fat &
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AT & g AT & &I, FFai aa |
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Article 6 of the Jammu and Kashmir
Constitution reads thus :

“6 (1) Every person who is, oris
deemed to be, a citizen of India under
the provisions of the Constitution of
India shall be permanent resident of the
State, if on the fourteenth day of May,
1954 — .
(a) he was a State Subject of Class
I or of Class II ; or

(b} having lawfully acquired immov-
able property in the State, he
has been ordinarily resident in
the State for not less than ten
years prior to that date.”

UF @9 T A @A 4 ¢

“In this section, the expression ‘State
Subject of Class 1 or of Class 11" shall
bave the same meaning as in Notifica-
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tion No. I-L/84 dated the twentieth
April, 1927, read with State Notification
No. 13/IL dated the twenty-seventh
June, 1932.

7. Unless the context otherwise
requires, all references in any existing
law to hereditary Siate Subjects or to
State Subject of Class ! or of Class Il
or of Class 11l shall be construed as
references to permanent residents of
the State.”

FEAH Yaaad 4g ¥ R oW wT F
R qET gUAT 9O 9 @ ¥ 1 gg
M svR ¥ fafeqa g, & 9 &,
dffz 78 F sl ad AW F | 77 @&
aga &Y wofta a1q 3 | F wawAr § 5 ag
gAT faam & feafee & o faens 2
9T g9 o7 fga ¥ B @ FW@ I @
FW £ wafs 92 Agrae § Agrafgay
T AT FE R, 99 e gnr mam T o1
TG FT B, SERIFET A E...

MR. SPEAKER :
to the guestion now ?

Will he kindly come

st ®aT WA I 2 W A oFA T
faems a8 St wifgaq &, 3q1 9 eon
T fFmm g g mitga T @
FACH THAA g F 37 At Far g ?
FN LB AGAT W awEF g
W FAE F @Y A G E oIRE
wiferarife & fau ot sedtearc as gg ov%
forw &t e fear afew &2z ggwst &
far N &g guor & fag Nz s &
I dfea fear mr adifs ¥ agi &
fafes adt a3 mu.....,

SHRI INDRAJNIT GUPTA (Alipore) :
How does it arise out of the calling-atten-
tion-notice ?

o Wz o O 2w A AR
fgarsaar 3w ¥ famre & fafe &
faars & wifasisr & 731 999 @ gy
ST v FAT wifews 370 ®Y A e
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O FA AT 3T F 0 AT F oag

¥ FlT W OF AT AT FT A GE 7
HAT T EEE! 19 TG FX FHA £ ar
a1 2§ WEFR ¥ A FenfafedaT 2,

T G, WH qfhe W g 9% ¥
@t fafera oe § sa FaX § wo v
$g 0 afe ga fafesqs o & gw
F g ? wreg 7 Aafer 9§ T wi
#1 amfer § S€Y o & v AR w0
weq eI &1 oft Amfer wwa arfe
AIr A ghd A A 2w A fesw A
@1 EY 8% 7 F4T 5§ SHI WAL F9H
ATHIT IS 7

MR. SPEAKER : Before he answers,
I would like to say that it is a very import-
ant question he has raised. 1 entirely
agree. But this is a call attention notice.
He has surveyed ithe whole Constitution.
of Jammu and Kashmir. Ifin putting a
supplementary in which he raises an impor-
tant point of course, he takes so long and
ranges over so many matters, it only

deprives other Members of their time to
put a question,

SHRI Y. B. CHAVAN : The hon.
Member's learned exposition of the J& K
Constitution was very interesting.

MR. SPEAKER : I do not think we
are discussing that now.

SHRI Y. B. CHAVAN : We are not.
The limited question here was whether the
Central Government can go and directly
purchase land in that area. A certain
doubt has been raised based on the legal
and constitutional position as interpreted,
which is, as [ said, an odd position. There-
fore, the only way out in this particular
case is either to take th= help of the State
Government to acquire the land or—there
are two or the three alternatives in this—
to amend the present position. These are
matters for examination. This is also a
matter for consultation with the J & K
Government because such an amendment
will require the comcurrence of the State
Government.

SHR1 KANWAR LAL GUPTA : Wha

VAISAKHA 11, 18%0 (SAKA)

Land by President in
J &K (CA

about first class, second class and third
class citizens there ?

wft aare fag v (Fors): Fan wey
TR g 9a F1 F9T F19 fF Agiafaw
wrezafa St & am & g7 fawm & fag
78 #aft wfawgw #<7 =1 =17 fra wfe-
T FY |Yar T a1; qar 9@ wlawrdy
&1 39 yf7 A 917 F7 F FEA TOF
F AT o) a7 AEY; W oY, & 9w
FIw adF ¥ ¥ g /I 2T
R ¥ wEarT ¥ 9w 4w §1 99T w6l
7Y frar, faad gz swfaemrs feafa
fafea o 1Y ? 7= 37 ¥ gt adS
#T QT T < & gg TAGT ¥ &, @ I9
7 faeg a1 FdaTd W anent 2 oar
wadtd v 33 qfvfel & se@w
carfra w07 & fw 737 9x 9W= ST
0 &Y wgafa 3 & o, e ueafa
FAMIIATIN ¥ w=we & faar
T ?
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SHRI Y.B. CHAVAN This has
nothing to do with the subjective attitude
of any officer in this matter. The Divi-
sional Engineer of P & T felt that it would
be a quicker process to directly negotiate
purchase of the land. That was why he
tried to do it. But the other man felt that
he had no legal authority. It was a bona
fide doubt. Therefore, the matter has been
referred to the State Government.

SHRI SHIVAJI RAO S. DESHMUKH
(Parbhani) : On a poiot of order. This
call attention notice has been admitted by
the Speakeér to be taken up in this House.
This very fact proves the right of the Presi-
dent of India to present a sale deed and
get the transfer of the property récorded.

MR. SPEAKER :
of order ?

What is his point
He is discussing the merits.

SHRI SHIVAJI RAO S. DESHMUKH:
I am discussing the point of order omly.
This concerns the right of the President to
present a sale deed and get it registered
poder the Indian Registration Act which
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[Shri Shivaji Rao S. Deshmukh)

is a Central Act. That is also why the
Speaker’s Secretariat has admitted the
motion. Now because it is questioned by
some Deputy Commissioner somewhere;
does it mean that it becomes a State subject
altogether 7 It is the sovereign right of
this House and the Central Government to
enforce Central Acts throughout the terri-
tory of India. When this is questioned,
the Speaker’s Secretariat also has to come
to our aid.

MR. SPEAKER : There is no point
of order. :

st gEvTH AdYE | TeAE wEEy, W
e ft wermm 7 w1 & fr g9 o fede
Fedior § 1

Here is our Constitution of India, art.
1 of which says :

“The States and the territories there-
of shall be as specified in the First
Schedule™.

And in the First Schedule is included
Jammu and Kashmir.

Every Indian citizen has certain funda-
mental rights.

MR. SPEAKER :
ing all this now.

We are not discuss-

SHRI BALRAJ MADHOK : It is
relevant. Article 370, to which referrence
has been made, is a transitional provision.
It has been there for the past 20 years. [
want to know how long this sovereign
Parliameant is to be debarred from exercis-
ing any claim or authority over Jammu and
Kashmir merely bacause of this transitory
provision.

MR. SPEAKER : He can take steps
to do what he thioks proper at a later stage.
There is no point of order.

=Y SETTAT AEA . wSEw AQET,
HT aF W19 F TH WET A 9% Y ag
T W § fF wa aRER w1 wrg aefy
et s T @Y SR A X @ gy, ar
aArg-srite #T IUT R @ A, A A9 Iq
w1 55 F fog fram 5 5 7z 7
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Lond by Presideny in
J.&K.(C.A4)
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SAT R 7T g5 A, AR W@ A, Age
| 9T Tezafiy § - 7 aa-
¥ o AT FW w1 gfIR E, W a2
FFLHTEAT § Uegafg-areT efig w7
%Y &, o w47 99 * 7 wfww @) g
fF ag wegaroit # 1€ o el
o ? AU g 2 f Wi wed wfa-
FTA O I FH TW I FT Al
% JT famrg |

MR. SPEAKER : There is not point
of order. He only wanted to ask a question.

Shri 5. 8. Deshmukh started and got us
into all this trouble.

SHRI SHIVAJI RAO S. DESHMUKH:
You could give your opinion.

MR. SPEAKER : You have done
very well ! Thank you.
1225 lrs.

RE QUESTION ON PRIVILEGE

sty famd ;A - weaw wg)-

g, i fram 225 % qaq fadrarfrere &
T qF FFST AT A0EAT |

MR. SPEAKER : The privilege motion

has not yet been admitted. Oniy I would
like to hear him.

st vy fomd - & e T a9
mq%mmmsmglaam’rgq
FTAT T A H BIAT FT AT § |

wiw, 1967 # feht & gqfaw arei
& UF WA 97T 91 1 3q faafady
# &% gferg ardY FY ¥ ¥ acaws frar

TAT W IT 9T FINX FATC G 1 wior
WNIGEA IT R § 1 oF 957 ¥ Tarq
*m%mwa*armﬁaﬁgm
T T T I g, 97, gAT _wwar
Tfew s & wr
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g fafasr srg=w gfaw e@aw &t
waa § ofEfd s F sw A T ogwan
Ty o @ & | § e qgt o an ) qgr
9 HXET F1 F15 qIAEQ ALY 2 | T@i
A eEreasT g AR gamafie .
9% agi s gfeq smew § ¥ s agAr
¥ w fog maTg wRi q A 91 wRA E
9 FT GATAT ATAT , AAFTAT FET G
T gre| ¥ agi T T gwed SA1ar A
g7 W afqaa F axfaans 3

W & WA gale F12 ¥ 77 ey
ardt fear ar fis ¥ gaed faedlt & dfa-
EmramrasF i@y e gAw
FE & dtv dax A aw § 1 gAw wE
# 7% ¥ g wE ag fear v

“As a statement has been made on
bebalf of the State that magistrates
draw from States other than Delhi and
Himachal Pradesh will be entrusted
with the trial of these cases there is
no need to pass any order because the
applicants express themselves satisfied
with this arrangement™,

I qr2 ZAY AT 4 gA ¢

“It is agreed that the cases may be
made over to the ncw magistrales pro-
posed by the Attorney General. one
from Rajasthan, one from Punjab and
three from UP. Mr. 8. K. Mehta has
no objection if the cases are tried by
them while sitting in Delhi. If there
is any need for getling more magis-
trates to try the cases, they may in the
same way be drawn 'from States other
than Delhi and Himachal Pradesh.
Let these cases be tranferred to the new
magistrates”.

gfta w1 &1 wiag mfcag &

“There is no objection to the trial
of the cases by Shri Devendra Kumar.
The State Government undertakes to
replace Shri K. K. Kalia by another
magistrate from any of the other three
States, that is, Punjab, UP or Rajasthan
who has not been on deputation from
Delhi™.

werw w2y, gt $1F F 310 AN
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1od8

T F2A X A gy W AhwT
TRT A A §, o ¥QREE 9Ty, waig
st feeet & & ¥ @7, giw A &
HTATHT & I AT JeqGT FL Gl 8,
Jae ¥ gre g wfed fag weea
Y Fueda @ & 99 § @R A aweA
ofem &t g€ 81 22 WT, 1968 FT gy
T waTcifEd g9 €T 4749 F AU
(&) & g7 vt

“Whether any armed police is posted

at the trial court”™ 7

I %1 9719 4g fegm m@v

“No, Sir".

enfeg & &3 qgt AT 1 #F Fwr
f Tzt ¢ awer gfom 81

T FTg 9T “graw qrw-aq e
gaT 91 | § 7 a9 AR gEy @ &
qg wrA #t Sifaw 1 fF qar a7 |-
gT AT & | AT w2 F ag goar
qftTe €297 9T, 9 §99 1 AF-HT 85
¥ aw § § T Tgr gfw www
grrar T & 1 & sw gfew e@wF 9w
T g ¥ Tg@ A gH qg AmAw
festrar, S 59 FFT  EAAA A E o ST
gwer gfrd agi 9T g g Y, F 7
IT FY qedie &= 57 Fifgw F1 oA
7% REWIET F w31 | F 7zt 97 arferar-
¥ed w17 & fog war v 1 S gEEOE
Tezrm ¥ WY wars frar B, @z feer
Taw §, 4g Arfqg #3 & faw § gra
Hes &1 & g T3 ar )

gfre S &9 F d@ed 71 #7
w7 a1 fF ma feew o FAU ¥
sred Wi AL Aw 7 & gfamic gfaw
1 § waar e d@fg Afar | &7 #
Frad s I AIAF TT IT QLN
Fi6T ¥ fFew MTdAU & faar ar,
3q &1 fFen &1 wagarg f@ar Tar, faay
fFagard e faid 1 @

Privilege
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[ e, fer]
fadl, TmA @Y Ao mar, dew
mr, T gfeww ¥ Rl gE e
I 1 Fifaw & 9w A D gy
arf § % A &, AfFr Tt gfoard-
gfers &, s e Frard 2ar & 1 oot
e & 5d o F AT W RIE

T 39 FrAWTH ¥ At faedt g
w2t ¥ wiasrd 71 fa=n &, 3z & sy

1893

MR. SPEAKER : You nced not read
it.
oft my fowrdt : 7 agT e

*To,

The Station House Officer,
Police Station, Civil Lines,
Dzlhi.

Jai Hind. As you are aware that on
26.4.68 1 visited the courts at P.S. Civil
Lines, and under the instruction of
Shri Madhu Limaye, Member of Palia-
ment, I took his photographs in front
of the Trial Courts with armed goard
posted there in front of the trial courts.
As soon as I came out of the courts
you alongwith Shri Ranjit Singh 5.1
in uniform, H.C. Tirath Ram and S.I.
Sant Singh in plain clothes caught hold
of me and pushed me inside, beat me
and tried to snatch the camera from
my bands. When 1 resisted all of you
abused me and pulled me by hair. [
told you that 1 could not hand over
the camera to you as Shri Madhu
Limaye, M.P., wanted me to get him
the photographs ; you all shouted at
me and told me that you can set right
anybody including Shri Madhu Limaye
M.P..."

SHRI D. C. SHARMA (Gurdaspur) :
No.

ot g famdy © o 39 e, Wi
1T |

W 0% N A, W A9RE, &
TRreq T A g § 1 & et s
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0 & agt TG 74 a1, § Faw @ qww
NMyWFA & A a5 T Wk
wre wrd § & o o faar ggw F A
armar g1 gafag #7 @ fFodw
AT FT T FFAE AR TT F
AT TEIT FT | WAT AT K GWLY
o FY 23X §, weamr wdlag-9y At %
< f gz AT ger g, ug wefr wE @
stz faen a5y &, afew gad A€ adfan
A} fakad arer & | & g wEAr TEAT
g fr faeet & g froet & O oY |1
e g 7 & s gfre & el # A1

SHRI SONAVANE (Pandharpur) : Is
it a point of order ?

It is motion on
breach of privilege. 1 discussed it with
the Home Minister, [ want to hear facts
before 1 decide on the question whether it
is to be allowed as a motion for the breach
of privilege. It is not a point of order at
all.

MR. SPEAKER :

it vy fomd : §7F swgear &1 gEA
@t adi &, S & wATE A FE
T 7a19 § | TR A wa @y faa
g 99 & @ ¥ gad wfwar 2 87 S
¥ fang foadwr Maw feardr adf g o
o« ot g WA I5T § A7 7 ST S anEg
sAFfras oy d

SHRI SONAVANE :

tion of harify here.
Speaker.

ot wy ol - & T W@ v @
gersraar §t A ¢ FeApmr w0
2w fadmr faee w1 s RuA
grag wifeay, fray faeel ¥ wd §
wqta gefTet G, g, & feers
%\ 5 5w # AT 9T GEew $Y A
¢ W@ F I AT A,

It is not a ques-
I am asking the
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MR. SPEAKER :

Waqfemd %8 & zamm &
wRETE W famr 2

MR. SPEAKER : 1 have not yel ad-
mitted or decided whethecit is a breach
of privilege or not. I only want to know
the facts now. That is why 1 wanted to find
out whether it is a breach of privilege or
not. 1 shall decide after hearing the Home
Minister. | wanted to know facts. Yester-
day, you brought the matter to my notice
and said that you wanted to move a pri-
vilege motion. Then 1 told the Home
Minister that 1 should know the facts
before 1 decide whether the motion should
be admitied. I may not admit it later on,
if 1 so decide. If I admit it, then we shall
begin discussing.

Not now.

staw femd: § oF & amg w20
g W Hag e i fE

“To impede Member of Parliament in
the performance of his duties..."

7z famifese s AT & andw § &
w3t 7 nar § 1 7@ fa gy fafaas &

SHRI M. R. MASANI (Rajkot) :
Before you ask the Home Minister to reply —
no doubt you will then decide whether
there is breach of privilege or not—1 want
to say that the facts which the bon. Mem-
ber has just now related are not of a very
pleasant nature. They do show that when
a Member of Parliament was engaged in
what he considered to be his public duty,
in finding out whether the statement made
by the hon. Minister was or was not
accurate, this was the attitude of the
authorities. In certainly needs to be con-
demned. 1 think the Home Minister
should look into it in view of the facts
Mr. Limaye had brought to light and deal
with that also.

THE MINISTER OF HOME AFFAIRS
(SHR! Y. B. CHAVAN): | am glad you
gave me an opportunity to explain the facts.
Certainly a question was asked and the
answer was given that there were no police
guards in front of the courts, as he himself
stated. I havs notseen the place myselfl
and 1 am speaking oo the information that
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I have got. Certainly, if necessary [ shall
go and see the place myseif.

I shall explain the whole position. The
old police civil lines had been shifted to
some new building which is in front of the
police station. But at the same time these
courts also have some persons in judicial
custody, when cases are tried and some-
times people have to be sentenced. Some-
times people do not respond to summons.
Therefore, if warrants are issued, they are
to be kept in judicial custody. Therefore,
some arrangements for armed guards is
there. But there was no question of post-
ing any armed guards as such for the
courts. It is a basic fact.

Now what happened on the 28th 7 As
the hon. Member Madhu Limaye had stated
...{Interruptions) He himself admitted, If
any officer threatened anybody to beat, etc.
certainly il is bad. But what is the fact ?
When hon. Member Madhu Limaye went
there he was almost welcomed ; he was
given whatever information he wanted :
as a matter of fact all possible courtesy was
shown to Mr. Limaye. But Mr. Limaye

Privilege -

wants to depend upon the statement made
by some other person.
st ay forerd : a7 77 2
SHRI1 Y. B. CHAVAN : What is that

evidence 7 Merely showing some film is
not evidence ... (Interruptions).

ot 7y fomd ¢ gE foew Y
ferar, a7 ¥ WA | AT w0 F Ay
T

SHRI Y. B. CHAVAN : When 1 got
this notice frem the Parliamentary office.
I asked the TGP to- look into this matter.
Now the IGP's report says that such an
incident has not taken place. The letter
to which he referred is written on the 27th
and the incident seems to have taken place
on the 26th. The person concerned says
that he was not a professional photo-
grapher. He is a dismissed head constable
who happened to be the secretary of the
Karmachari Sapngh. It is a gquestion of
accepting the facts of one persom. If the
incident took place in the presence of M.
Limaye, a Member of this House, aad he
says so, | would certainly have accepted it
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straightway, But Mr. Limaye is accepting
the version of some other person. I am
neither accepting it nor rejecting it. When
Mr. Limaye was there nothing happened in
the presence of Mr. Limaye. Maturally
he has written this from what he has heard.
If be is still prepared to give any further
material, I am prepared to examine it.

it w, famdy @ sreqe wEvEw, W O
faelt @ fr wrowy fraw 227 § mfgwre
g 1 AT @ FEY & @A g wr A
I A T G T A Wd Wk R Tew
oa |

MR. SPEAKER : Let me see,
M. R. Krishna,

Shri

SHRI R. D. BHANDARE (Bombay
Central) : Sir, on a point of order, under
rule 376, regarding the motion which was
moved. Has a new procedure been laid
down now 7

MR. SPEAKER :
next item.

I have gone to the

SHRI R. D. BHANDARE : As soon
as a nofice is given, facts will be hard in
this House and the question whether it is
a privilege motion or not will be determi-
ned in the House by the speaker. Is that
the new procedure ?

MR. SPEAKER : [ have already gone
to the mext item. But 1 may tell the hon.
Member that if I want enlightenment on
any point, I can certainly ask him to give
information. Shri M. R. Krishna. ’

12.38 brs.
PAPER LAID ON THE TABLE

Naval Cercmonial Conditions of Service
and Miscellaneous (Third Amendment)
Regulations 1968

THE DEPUTY-MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : 1beg to lay on the Table

1, 1968 1104

a copy of the Naval Ceremonial,
Conditions of Service and Miscellaneous
(Third Amendment) Regulations 1968,
published in Notification No. S.R.O.
5 in Gazette of India dated the 19th
April, 1968, under section 185 of the Navy
Act, 1957, [Placed in library. Sec No. LT-
1108/68)

12,38} brs,
BUSINESS OF THE HOUSE

MR. SPEAKER : 1 have to inform
the House that the Business Advisory
Commitiee met vesterday to consider the
feasibility of having discussions regarding
(1) the alleged statement by the agriculture
Minister of Andhra Pradesh against Hari-
jans; and (2) the discrepancies in the
communications received regarding restra-
int on some Members in Kutch.

As regards the first matter, the Minister
of Home Affairs informed the committee
that he was expecting a report from the
Chief Minister of Andhra Pradesh in the
matter by the 6th May. So he would make
a statement on or about the 6th May after
getting that report. The committee agreed
that the question whether a discussion
about this matter was necessary and il so,
in what form might be considered in the
light of the Home Minister’s statement
after it was made.

As regards the second matter, the
Committee decided that there might be one
hour discussion on this matter during the
next weck.

SHRI HEM BARUA (Mangaldai) : It
has been reported that the Andhra Pradesh
Government has stopped its subvention to
the UNI because the correspondent of
Patrior also works for the UNI. Would you
please ask him to enquire into that matter
also ?

MR. SPEAKER : Thatis not a part
of this thing. Any way il the Home
Minister wants, he can certainly look iato
this thing.
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12.40 brs.
PANEL OF CHAIRMEN
MR. SPEAKER : | have to inform

the House that under sub-rule (1) of rule
9 of the Rules of Procedure and Conduct
of Business in Lok Shbha, ] nominate the
following Members on the Panel of Chair-
men. Normally as ope year is over, all
Committees are changed.

1. Shri M. Thirumala Rao

2 Shrimati Tarkeshwari Sinha

3. Shri R. D. Bhandare

4. Y. Gadilingana Goud

5. Shri P. K. Vasudevan Nuair, and
6. Shri Hem Barua

CONVICTION OF MEMBER
(Shri Kameshwar Singhi

MR. SPEAKER : Hon. Shri Piloo
Mody wanted to know about arrests. |
have to inform the House that 1 have
received the following telegram, dated the
30th April, 1968 from Judicial Magistrate,
Bhuj :

“Shri Kameshwar Singh, Member,

Lok Sabha was conviclted under Section

143 and 145, Indian Penal Code and

sentenced to simple imprisonment for

seven days, and convicted under Section

188 and fined Rs. 25/- in default simple

imprisonment for three days on the

29th April, 1968 at Bhuj.”

12.41 brs.

CORRECTION OF ANSWER TO 5.Q. NO.
282 RE. HINDUS IN PAKISTAN

THE MINISTER OF STATE IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI B.R. BHAGAT) : In reply to Starred
Question No. 282 answered in this House.
on the 27th November, 1967, the Hindu
population of Pakistan at the time of parti-
tion was stated to be 18.4 million. The
correct figure is 18.1 millon.
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12.42 hrs.

STATEMENT BY MEMBER UNDER
DIRECTION 115 (RE. RAILWAY
COMMUNICATION SERVICES

AT GORAKHPUR AND
RAILWAY MINISTER'S
REPLY THERETO

st gER T $gATE (IA) @ weaw
agreg, fAiw 28 miw, ®t aicifer s
FEAT 1384 & IR & Fraew F W WA
st Yo qHo gATHT qaT A WATAA F UST
Tt st afors A9 & 39 1w awfE
&1 Haw F e 97 qAfadt
AR fammar Srgan g

HIgFEAT AT # fag o e I4-
Fegfaadea  frarmm (TiEge) & %o gao/
Hofto/190 famiF 28-4-1066 71 ¥, 39
X wfow frig 1966 as adf fear
™ AT | Al ¥ 93 qE SR FC
g wt Twd Faman g e gfe =
a g F €

o &t 9x wfaw g Reais
30-11-87 &% ¥t 78 gar — e gfe
T fo WA F A% e wi I4)-
Frgfaaam sotfae & o gro @Y
mifeadt Ft & wf gEAr (74 g QAo
Hodto /190 Ho/2214 i 17-10-67)
¥ & st 2 1 oY ofeas Sw FT FER
g 2 fE 3% Wit FqE @t W
gz frufa foa mar 411 9y IETE T
A FY AAAL FC q1°0 & wew ag &
FAt FAA F ATHAT OF a9 415 3%7T feqv
™R

7g Fg 5 & g & gy fow
T HIY F0 91 I+t frar @ @ ae A
FALHE FT A g AT w5 R0 T
T Anifaafez ar

gug-gag @ Z=T afafa ¥ & vecw
fearm o w9 fesmgm | qmwr
fawr g& w1ow wam & ar )



‘{to7 jraemmnﬁer
[+t g+ g= FoTa]

it afcas e & avge-ga-AT =t o
Hto & (AT WTET) TW AT qizEE
fafazs & mfemw srteex &, fomw
Woeed sfem 9, Fizey & Fasar §
g o wrg genfrafer svaet sro fo
w1 owee mifwm ot 7@ 2 (9 arevg
&) 1 A dto de gar o T W
TR W FE q qadg F fag
Mrage 7 frasr € a7 mEeg
qT F@rar wan ar | wiaw @ifer §t ke
1-9-67 #t g€ oY, Ao fo TWAF O
HEgr G0/ dro 190 (&) 1719 faiw
24-8-1967 %YT fam q #ff 9o awrEm
F gammc g w1 famw o -
Fegfaram  soitfrae—e fomd gew
‘g’ # AL Ao 8 F WAL A T
qit mr, TN SEET ¥ E@ asaer &
favg & Frd=z uF Y artad 1966 ¥
i war ar afa ofere g & g
9% 9T WA ¥ 98 |

oY dYo THo TATAT ¥ FTTH AALH
FT wa fegr ¢ f Eeee A @Ay &
oF &Y ax < foran mar v

wa gfafes W A1 o T97 O
& A &1 qA0g femommm #, 9w
e wHTT & 1 —

(l) ﬂnﬁo“oquﬂoﬁgﬂﬂ'ﬁt{
Wy e H R W IEE @
feerg sufe arfd st 5 Ao
femmar &t g F§ @ e =
e e oiw | @ ofafes fed
N o faw ¥ tar geew Afi R
W AR F T F w9 £ IA
sfid a1 & # @R ¥ faw a
g WAT 91 |

2) wiEff N wfew faft fur
Fex foor w g, Te WA q@ ) @
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w§ A frawr e fgwrgee aga
wraeas ¢ | i Y §z-q9 S 30 g
AT ) #X FIT 14 T 28 FIX H
eere frn mar ar 1 7z g o d 7
@t woAr qifew e faegie @
FEOAT, FAFAT 71 13-2-68 F1 avfEe
feavar, smdi i £

(3) = Sehfrafor et e fo
A @it W wER w1 mema
AT F1 A w1 97 fF we
qENET ¥ w@frwTT O 0F qga 797 WEA
AT

(4) am= sfrafor swdr mizE=
fro, ¥ Towar § 0F St w4 fage
Hfdgs T+ & AU siwma &1 s
frar a1 Afeq ®ar s w13z wd
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MR. SPEAKER : Hon. Members do
not seem (o know what is happening here.
Here is a long statement made by the
Minister. The Mibister himself wanted to
correct. But the person who pointed out
something on the floor of the House was
vigilant enough. The hon. Member point-
ed out the mistake. Naturally the Minis-
ter himself wanted to correct the mistake.
But the hon. Member who brought to light
something, who pointed out something on
the Floor of the House, must be given a
chance for that. The hon. Members who
did not take the trouble should at least
allow the others who took the trouble.
The hon. Minister now.

THE MINISTER OF RAILWAYS
(SHRI1 C, M. POONACHA) : Sir, I had
made certain statements in the course of
Supplementaries on Question No. 1384 on
23rd April, 1968, concerning acceptance of
tenders for Microwave Towers on the
Morth Eastern Railway. As the tender
was within the competence of the General
Manager, North Eastern Railway and sioce
all details were processed and settled at
his level, all the detailed information was
not available when | made the statements
in question and, unfortunately, therefore,
certain inaccuracies had crept in.

My statement was to the effect
that “before the elections the whole thing
has been settled™. The factual position,
however, is that while the tenders were
vpened on 1.7.1966 and preliminary exami-
nation of tenders by the Tender Committee
took place on 6.10.1966, followed by further
examination on 18th May, 1Tth June, 20th
July and 1st September, 1967, the tender
was finally accepted by the General Mana-

ger only on 4th November and the letter of

accepltance was issued on 6th November,
1967.

| had also stated that it was not a
negotiated tender. Although open tender
were invited and 10 tenders were received,
it was seen that only 3 tenders were com-
plete in all respects The Tender Committee
discussed wvarious technical and other
details with them on three nccasions con-
cluding on 1st September, 1967. To this
extent, the tender was a negotiated setile-
ment.

Since the tenders were opened onm
1st July, 1966 and the pr_eliminary sxamis
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nation was carried out in October, 1966, I
had presumed that the tenders would have
been settled within a reasonable period of
about six months. On wverification, how-
ever, | find that there has been considera-
ble delay in awarding this contract due
mainly to the following factors :—

(i) The equipment for the com-
munication was to be supplied
by a Japanese firm, Messrs.
N. E. C,, and the design of the
towers had to be obtained from
them. This was reccived bet-
ween June and September,
1967.

The height of the tower al
Gorakhpur was required to be
cleared by the Ministry of
Civil Aviation and the Indian
Air Force. We had ocriginally
provided for an 80 metre high
tower at Gorakhpur, which had
10 be subsequently cut down to
45 metres only to meet the
specific requirements of these
two departments.

(ii)

1 would now deal with the remain-

ing specific points raised by the Hon.
Member : —

(i) It is not correct to say that the
Tender Committee  effected
changes 'in the structural and
foundation designs from time

to time. These designs were
given by the Japanese suppliers
of the Communication equip-
ment and the Tender Committee
made no changes whatsoever in
these designs.
(ii) With regard to the points con-
cerning Shri B. C. Guha, [
have to state that Shri B. C.
Guba is not the Managing
Director of Mfs. 5. A. A. S,
Engineering Co. Private Ltd.
I do not know the names of
Directors of M/s. S. A. A. S.
Tower Private Ltd. as they were
neither the main contractor not
associates in this contract. Shri
B. C. Guha is, however, the
sole proprietor of M/s. Guha
and Co., who are one of the
associates of M/s. 5. AL A. S,
Engineering Co, for execution
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of this work and he took part
in the negotiations in that capa-
city. My collsague, Shri Pari-
mal Ghosh, had nothing to do
with the negotiations and no
irregularity has, therefore, been
committed.
(iii) The financial position oi M/s.
S. A. A.S. Engineering Co.
was duly taken note of by the
Railway Administration in
awarding the contract. Al-
though M/s. S. A. A. S. Engi-
neering Co. had only a share
capital of Rs. 30,000/~ on
31.3.1967, their estimated turn-
over for 1967-68 as assessed by
their Chartered Accountants
was Rs. 17.40 lakhs. Mfs.
S.A.A.S. Engineering Co. with
their three associates, namely,
M/s. Associated Aesby Indus-
tries Private Ltd.,, M/s. B. C.
Guha & Co. and M]/s. National
Galvanising Co. had experience
of foundations, fabrication,
erection and galvanising respecti-
vely, and it was considered
to be a good combination for
carrying out a work of this
nature on account of their con-
stituents' previous experience of
having carried out work on
foundations and tower erection
as  sub-contractors of the
Japanese firm for P. & T.
Microwave work.
With regard to the Hon.
Member's point that only ap-
proved and registered contrac-
tors should have been consi-
dered for this work, I would
like to state that open tenders
had been invited in this case
and the question of limiting the
competition amongst any parti-
cular class of contractors, there-
fore, does not arise.

(iv)

SHRI BAL RAJ MADHOK (Scuth
Delhi) : Now that many of the points
have been accepted, may I suggest that the
matter should be referred to the PAC
which may go into the whole thing and the
thing will be dealt with further 7
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MR. SPEAKER
considered later on. Anyway, he himself
wanted to correct it. I must give credit
to the Minister concerned. Shri Kachwai
brought it to his notice. I must do justice

That could be

-to both of them. So. the mistake has

been corrected by him and I have also
given a chance to Shri Kachwai because he
pointed it out. What steps to be taken
next is a question which naturally will have
to be considered again.

st WH WY FYATT : TSI HEIAY,
a% AT W F 99T Y gAY
AT AT gz o\ § fF sl afore
W19 F 7Y TA9 F AT FEA A ™
st dto e g # T femmar o
g1 AL E FT AT ¢F qloArEag adF
¥ fegrmar atew & A # A1 997

MR. SPEAKER :

now.

Order, order. Not

12.55 hrs.

ELECTION TO COMMITTEE

Central Advisory Committee for National
Cadet Corps

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI M. R.
KRISHNA) : [ beg to move :

“That in pursuance of sub-section
(1) of section 12 of the Mational Cadet
Corps Act, 1948, as amended by the
National Cadet Corps (Amendment)
Act, 1952, the members of Lok Sabha
do procesd to elect, in such manner
as the Speaker wmay direct, two
members from among themselves to
serve as members of the Central Advi-
sory Committee for the National Cadet
Corps for the next term commencing
from the 17th June, 1968, subject to
the other provisions of the said Act
#nd the Rules made thereunder.”
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MR. SPEAKER :

“That in pursuance of sub-section (1)
of section 12 of the National Cadet
Corps Act. 1948, as amended by the
National Cadet Corps (Amendment)
Act, 1952, the members of Lok Sabha
do proceed to elect, in such manner as
the Speaker may direct, two members
from among themselves to serve as
members of the Central Advisory
Commitiee for the Mational Cadet
Corps for the next term commencing
from the 17th June, 1968 subject to
the other provisions of the said Act
and the Rules made thereunder.”

The motion was adopted.

The question is :

12.56 brs
FINANCE BILL, 1968—cantd.

MR. SPEAKER : Four hours remain
—3 hours for clauses and 1 hour for third
reading. From 2 to 5 P.M. clause-by-
clause consideration may go on and from
5to 6 P.M. third reading. By this even-
ing, we must be able to finish this.

SHR1 BAL RAJ MADHOK (South
Deithi) : There is a half-bour discussion
at §30. Till then this can go on.

MR. SPEAKER : Woe shall now ad-

journ for lunch.

12.57 hrs.

The Lok Sabha adjpurned for lunch rill
Fourteen of the Clock.

The Lok Sabha re-agsembled afrer lunch
at five minutes past fourteen of the Clock.

[Mr. Deputy-Speaker in the Chair]
FINANCE BILL, 1968 —contd.

MR. DEPUTY-SPEAKER : We will
now take up clause by clause consideration
of the Finance Bill. 1 find that there are
no amendments to clauses 2to 4. So, I
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will _ﬁrs: put them to the vote. The
question is :
“That clauses 2 to 4 stand part of
the Biil.”
The motlon was adopted.

Clause 2 to 4 were added to the Biil,

Clause 5—{Insertion of new sections 3I5B
and 3:C;

SHRI S. S. KOTHARI (Mandsaur) : |
beg to move®* :

Page 5, line 11,—
afrer “'Where any company” insert—

“is engaged in the manufacture or
processing of fertilisers, seeds, comcen-
trated for catitle and poultry feed,
pesticides, machineries, tools or imple-
ments for use in agriculture, animal
husbandry er dairy or poultry farming
or,” (29)

Page 5,
ajfrer line 29, inseri—

“(ja) concentrates for cattle
poultry feed;"” (30)

and

Page 5,—
Sfor lines 30 to 32, subskirure—
‘(i) dissemination of information
on or demonstration of modérn
techniques of agriculture, animal

husbandry, dairy or poultry
farming or advice onm such
techniques;” (31)

Page 5,—

omir lines 33 and 34. (32)

SHRI N. DANDEKER (Jampagar) : [
beg to move® ;

Page 4, line 20,—
Jor “‘outside India in respect” substitute—

“for the promotion of the sale out-
side India™  (98)

Page 4,—afrer line 41, insere—
*“(viiia) entertainment for the promo-
tion of the sale outside Tndia of such
goods, services or lacilities™ (99)

*Amendments moved with the recommepdation of the President.

S A LR L
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Page 5, line 11,—for'compdny” substi-
tute—

“person is d in the r -
ture or processing of fertilisers, seeds,
concentrates for cattle and poultry feed,
pesticides, machineries, tools or imple-
ments for use in agriculture, animal
husbandry or dairy or poultry farming
or™ (100)

- Page 5, line 22,—
Jor “company”
Page 4, line 9,—
omit “domestic™ (158)

r

substiture “'person™ (101)

THE DEPUIY PRIME MINISTER
AND MINISTER OF FINANCE (SHRI
MORARIJI DESAI) : 1 beg to move :

Page 5, for lines 28 to 34, substitute—

(1) fertilisers, seeds, pesticides,
concentrates for cattle and
poultry feed, tools or imple-
ments for use by such cultiva-
tor, grower or producer;

hl) dissemination of information on,
or demonstration” of, modern
techniques or methods of agri-
culture, animal husbandry, or
dairy or poultry farming, or
advice on such techmiques or
methods ;"

Page 5, line 35,—
Sor “(iv)" subsrirure *(iii)".

SHRI BENI SHANKER SHARMA
1 beg to move®* :
Page 5, line 11,—
afrer “any Company" inserr —
“ individual, firm or Hindu undivi-
ded family."”
Page 5, line 23,—
for “one and one-fifth™
“one and one-third™

substitute —

SHRI D. N. PATODIA (Jalore) : With
regard to amendment Nos. 98, 99 and 158
relating to clause 35B and amendment Nos.
100 and 101 relating to clause 35C [ have
the following observations to make. Sec-
tion 35B secks to introduce certain export
market development allowances and it
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provides for deduction of a sum equiva-
lent to 1-1/3 of the expenditure incurred.

I wish to suggest that this particular
clause should be made more comprehen-
sive so that it may help in the real sense
in every aspect promotion of exporis from
our country. My amendment No. 98 secks
to provide that advertisement and publicity
expenses incurred should not be restricted
to expenses incurred outside India but a
provision should be made that all adver-
tisements and publicity expenses incurred
for the purpose of export promotion should
be included. As an illustration, there are
certain magazines and so many things in
India, which are circulated all over the
world, to which we send our publicity
material which serves a real purpose for
export promotion. Therefore, 1 would
urge upon the Finance Minister to accept
my amendment No. 98.

Regarding amendment No. 99, 1 wish
to suggest that entertainment expenses in-
curred for the purpose of export promo-
tion should be iocluded as onme of the
items of expenditure for the purpose of
deduction. There is no provision made
so far for the deduction of entertainment
expenses . ’

Regarding amendment No. 158, I find
that the Finance Minister has expressly
limited the application of this clause to
domestic companies. [ disagree here with
the Finance Minister because the main
purpose is to create necessary incentives
for export and whether it is a foreign
company or an Indian company, so long
as it is able to fulfil the basic objective of
giving sufficient incentive for exports, it
should be applicable to it. I, therefore,
suggest that the word ‘domestic’ should be
removed and it should be applicable to all
companies whether domestic or foreign.

Coming to new section 35C and amend-
ment No. 100, 1 have to submit that here
ceriain agriculture development allowance
have been provided by the Finance Minis-
ter. According to the wording of the
clause, these allowances are applicable
only in respect of companies. [ thiok, it
is a drafting mistake and the Finance
Minister would not have that objective ;

—

'demgnu moved with the recommendation of lhc President,

i
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Whether it is a company or a firm or
an individual, so long as the purpose is
served and so long as they satisfy all the
criteria provided for in this particular
clause, it should be applicable both to
companies and to individuals. Therefore
my amendment seeks to replace the word
“‘company” by “person’.

Secondly, I want to make it more
comprehensive. The allowances provided
for by this particular clause are applicable
only to such manufacturers as use as raw
material any agricultural products, or
animal husbandry, dairy or pouliry far-
ming product. My amendment seeks to
suggest that it should be applicable to a
wider sector involved in agriculture to
make it more useful. In my amendment
I have suggested that this allowance should
be extended to the manufacture of fertili-
sers, seeds, concentrates for cattle and
pouliry feed, pesticides, machineries, tools
or implements for use in agriculture, ani-
mal husbandry, dairy or poultry farming.
Only by accepting these amendments we
shall be able to make it more comprehen-
sive and shall be able to cover both inputs
and outputs relating to agriculture. 1,
therefore, suggest that both these amend-

ments be accepted by the hon. Finance
Minister.
SHRI MORARIJI DESAI : 1 have

already accepted about concentrates for
Cattle and paultry feed and I have moved
those amendments. There is nothing more
to be accepted there. The Government
amendments cover those things.

As regards extending the deductible
expenditure to expenditure incurred inside
the country, it is a move to get more
advantage. It is a legitimate move : 1 will
not say that it is not a legitimate move but
it is oot legitimate for me to grant more
and more expansion for this kind of ex-
penditure. It is not going to be new, if
they give advertisements. They give ad-
vertisements to magazines even now. What
more is to be given in future ?

Therefore, 1 do not want to extend it
there, 1 cannot accept that.

As regards extending the advantage of
the weighted deduction to all persons and
not limiting it to companies, it is clear
which persons are goingto provide these
things. it is largely companies which pro-
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vide these things. It is only given where
they assist farmers. This is to be provided
\o agriculturists, Where they do it free-of-

charge, that part will gualify for the
weighted deduction.

SHRI M. R. MASANI (Rajkot)
Partnership firms.

SHRI MORARIJI DESAI: I do not

see any case. We will see it afterwards.
Just now I cannot accept.

SHRI D. N. PATODIA : The amend-
ment moved by the Government does not
include manufacture of machine tools and
implements for the use of agriculture, etc.

SHRI MORARJI DESAI : They are
not. I do pot want to include them.

Mr. DEPUTY-SPEAKER : [ shall now

put Amendments Nos. 221 and 222 of
Government. The gquestion is :
Page 5,—

for lines 28 to 34, substitute—

(i) fertilisers, seeds, pesticides, con-
centrates for cattle and poultry feed,
tools or implements, for use by such
cultivator, grower or producer ;

(ii) dissemination of information on,
or demonstration of modern techniques
or methods of agricolture, animal
husbandry, or dairy or poultry farming,
or advice on such techniques or
methods ;' (221)

“Page 5 line 35,—

Jor “(iv)" substitute “(jjiy"  (222)

The motion was adopted.

MR. DEPUTY-SPEAKER : Now, T
shall put all the other Amendments to vote. .

Amendments Nos 29, 30, 32, 98 to 100,
158,239 and 240 were put and negatived.

MR. DEPUTY-SPEAKER : The gques-
tion is :

“That clause 5, as amended, stand
part of the Bill”

The motion was ﬁdmed.
Clause 5, as amended was added to the Bil|.
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Cluuse 6 ( Amendment of section 37)
SHRI S. S. KOTHARI : | move® :
Page 6, line 5,—
for “Explanation™ substitute— “*further
) Proviso.” (33)
Page 6,—
Jor lines 6 to 10 substitute—

“Provided further that nothing con-
tained in this sub-section shall apply to
expenditure on entertainment referred
to in sub-clause (ix) of clause (b) of
sub-section (1) of Section 35B™. (34)

Page 6,—
Omit lines 11 to 15 (35)

MAY

SHRI N. DANDEKER : I move® :
Page 6, line 5,—
affer “following™ insert—*further Pro-
viso and™ (104)
Page 6,—
after line 5, insert —
“Provided further that nothing con-
tained in this sub-section shall apply to
expenditure on enlertainment referred
to in sub-clause (viiia) of clause (b) of
sub-section (1) of section 35B." (105)
Page 6,—

Omit Jines 8 to 10. (106)
Page 6, line 14,—

after “incurred” insert—

“after the 29th day of February,
1968. (107) _
s. S. KOTHARI : Sir, I would only
submit to the Fimance Minister that enter-
tainment expenditure on promotion of ex-
ports should not be covered by the limit
provided in Section 37 (2 A) of the Income-
Tax Act. 1 appreciate that there should
be a general limit 10 entertainment expenses
so that excessive disbursement is not made
to the detriment of revenue. But thea ex-
penditure which is made for promotion of
exports, | believe, falls in a different
category altogether and that should be ex-
cluded from this limit. The hon. Minister
may kindly consider.

SHRI N. DANDEKER : As regards
my Amendments Nos. 104 and 105, they are
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consequential upon un earlier umendment
in relation to the allowance of entertain-
ment expenditure for promotion of sale
ouiside of India of such goods and services
and [ do support what Mr. Kothari has
just said that, surely, in this drag-net of
trying to disallow entertainment expenditure
of all kinds the entertainment expenditure
incurred in connection with the promotion
of exports and so on ought not be dis-
allowed.

As regards my Amendment No. 106, it is
concerned with deleting the proposed item
(i) in the proposed Explanation which
says that entertainment expenditure shall
include the amount of any allowance in the
nature of entertainment allowance granted
by the assessee to any employee. Surely,
this is only a form of payment to the
employees. These are part of the terms
and conditions of service whether describ-
ed as entertainment allowance or house
rent allowance or any other allowance.
These are aggregates of wvarious types
of allowances which form part of the
condition of service for employees. To
bring that in by some kind of presumption,
that such expenditure as is paid as an
allowance to the employee for entertain-
ment should be included under entertain-
ment expenditure of the employee for the
purpose of limiting the expenditure is, 1
think, totally wrong because it is mot
really, in any sense, entertainment expendi-
ture incurred by the employer. It is part
of the terms of contract of service for the
employees that he is allowed to undertake
a certain amount of entertainment on the
general presumption that it is bsneficidl —
which it is—to the interests of the company.

A regards my Amendment Neo. 107,
it is merely a small ome but an
important omn+. copcerned with the

exclusion of entertainment expenditure (or
rather inclusion under emertiainment expen-
diture) of the amount of any such expendi-
ture as is not expenditure imcurred out
of an allowance granted to an employee
or other person.

I agree that this is enterainment expen~
diture _of the employer. But I suggest
that the limitattion should be prospective
as [ have suggested, namely, that which is
incurred afler 29th day of February. 1968.

*Amendments moved with the recommendation of the President.
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SHRI MORARIJI DESAI : [ would
accept 9 and 10.

MR. DUPUTY-SPEAKER : Amend-

ment ¥ was not moved. Amendment 10

is covered.

SHRI MORARJI DESAI : Amendment
9 was not moved. Otherwise, | would
have accepted it with that change in one
world in line 9, namely, substitution of
the word ‘granted” by ‘paid’. T would
certainly accept Amendmend No. 10.

SHRI M. R. MASANI : T will move it.

SHRI MORARIJI DESAI : Tt may be
moved as amended.

MR DEPUTY-SPEAKER : The best
thing would be to move it as amended.

Please give the full text for reporting

purposes.  Otherwise, this  will create
confusion.
SHRI MORARIJI DESAI: Amend-

ments 10 and 107 are the same.

I will accept Amendment No. 9, subject
to the modification that in line 9, for the
word ‘granted’ the word ‘paid’ shall be
substituted. 1 will accept Amendment
No. 9 subject to this modification.

T accept 107 because thut
Ameadment 10.

is equa! to

SHRI M. R. MASANL : | beg to move®:
page 6, lines 9 and 10, —

for ‘granted by the ussessee to any
employee or other person” substitute —
“paid by the assessee to any
employee or other person
after the 29th day of February

1968." (9A)

SHRI N. DANDEKER : In other
words, | understand that the Fince Minister
is opposing my ameadment, No. 106,
which was to delete the other thing alto-
gether, but he is accepting 107 which is
for the insertion of a date in regard to
the second item...

SHRI MORARJI DESAI : | am accep-
ting 107 and 9 with that modification.
(Interruptions)
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SHRI D. N. PATODIA : About 104
and 105, T wouid like to make a submision.
The limit of entertainment expenditure
provided would be exterecmely inadequate
if you take into account the export promo-
iion efforts.  We have been saying that, to
promote exporls, it is necessary to incur a
large amount as enterlainment expenditure.
Even government companies like the STC
and the others are not an exception. If you
really want to encourage exports, it is
necessary that the entertainment expendi-
ture incurred for export promotion should
not be covered by the iimit for entertain-
ment expenditure.

SHRI N. K. SOMANI (Nagaur): In
the interest of export development, we will
have to treat our customers as well as
potential clients on an appropriate scale ;
approprite red carpet and other facilities
have to be provided to them, not only
when foreign customers or potential
costomers come to this country but also
when some of us go abroad soliciting
business ; both ways, this expenditure is
necessary. Therefore, unless we appropri-
ately increase the entertainment allowance,
in view of the prices obtaining in India,
in almost every city, if one wauts to
entertain his clients, certainly the limits
provided are too meagre. [ would, there-
fore, appeal to the Deputy Prime Minister
to accept these realities in view of the
experience obtaining now.

SHRI MORARJI DESAIL: 1 say, Sir,
that this Bill is not meant to increase the
present limits which have been imposed.
Regarding entertainment outside, God
knows what entertainment will be given
and this red carpet business is not under-

stood by me, If everything is going to be
used and everything will go into it, the
whole company will spend it. I cannot
accept it. There will be a limit to it.
Therefore, 1 have kept this limit of
Rs. 30,000. 1 have no reason to extend
this limit of Rs. 30,000

SHRI N. DANDEKER : There is
already the exchange control.

SHRI MORARJI DESAI : Immediate-

ly there will be a pressure for increasing
that expenditure.

*Ameodments moved with the recommendation of the President,
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SHRI N. DANDEKER : You have in
fact legitimately allowed a certain amount
of forcign exchange 10 be spent when a
person goes abroad, for export promotion.
1f out of that he has spent something on
entertainment,—there is already an overall
limit you will have provided by the limit
of foreign exchange sanction you may have
given and he cannol spend more,—even
that will be disallowed. | suggest that it
ought to be allowed as expenditure incurred
ouiside India within the limiis of foreign
exchange allowance for the purposes of
enlertainment in connection with export
promotion. What | mean is that limita-
tions of the kind 1 have mentioned already
exist.

SHRI MORARJI DESAI : Il the
limitation is for entertainment expenditure,
that does include that. If it falls within
that, it will be allowed ; if it falls beyond
Rs. 30,000, it will not be allowed.

MR. DEPUTY SPEAKER :
tion is :
Page 6, lines 9 and 10,—

for ‘granted by the assessce 10 any
employee or other person’ substitute—

The ques-

yee

‘paid by the to any empl
or other person after the 29th day
of February, 1968." (9A)
The motion was adopted.
Page 6, line 14,—
after “incurred’ inserf—'after the 29th
day of February, 1968°. (107)

The motion was adopted.

MR. DEPUTY-SPEAKER Now |1
will put all the other amendments to this
clause to vote. '

Amendments Nos. 33, 34, 135, 104, 105
& 106 were put and negatived,

MR. DEPUTY SPEAKER : The ques-
tion is :
“That Clause 6, as amended, stand
part of the Bill.”

The motion was adopred.
Clause 6, as amended was added to the Bill.
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Clause 7— ; Insertion of new section 404)

MR. DEPUTY-SPEAKER : Now we
come to Clause 7. Amendments 36, 108,
159, 195 and 196 have been moved.

S[;!Rl S.8. KOTHARI : 1 beg 1o

move
Page 7,—
after line 36 inserr —

“Provided that no disallowance under
this sub-section shall be made without
the previous approval of the Inspecting
Assistant Commissioner.”™

SHRI N. DANDEKER : |
move* :
Pages 6 and 7,—
Ormip lines 22 1o 45 and I to 36. respec-

beg 1o

tively. (108)
SHRI N. K. SOMANI : I beg to
move* :
Page 6,—

after line 35, insert —

“Provided further that no disallow-
ance shall be made under this section

without the previous approval of the
lospecting  Assistant Commissioner.”
(159)

SHRI1 SHIVAJI RAO S. DESHMUKH
(Parbhani) : | beg to move* :

Page 6, —
after line 35, insert —

“Provided further that it would be
deemed to be a payment for the legiti-
mate needs of the business or the
profession of the assessee if the liability
of the business expenditure of assessee
would have been the same or more
but for such payment under the circum-
stances of the business or profession of
the assessee.” (195)

SHRI HIMATSINGKA (Godda) : 1
beg to move® :
Pages 7 and 8,—-
Omit lines 37 to 43 and 1 to 24, respec-
tively. (196)

* Amendments moved with the recommendation of the President,
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SHRI S. S. KOTHARI : 1 have just
to say that the ITO is being allowed
powers to disallow so much of the expendi-
ture as is considered by him as excessive
or unreasonable and that shall not be
allowed as a deduction. This means that
the ITO is being given blanket powers in
this regard. In my opinion; there should
be a certain limit, say, Rs. 5,000 upto
which the ITO may be permitied to dis-
allow ; and beyond that it should be made
obligatory for him to obtain the permission
of the Inspecting Assistant Commissioner.
After all. some check should be necessary
on the powers of the ITO also, taking into
account all the factors, in which I need
not go. Where such disallowances are
made, blanket powers should not be given
to the ITO and it should be obligatory for
him to go to the senior officer and take his
sanction and then disallow.

SHRI M. R. MASANI : 1 would like
to oppose ihis whole clause., Already,
Sir, under the law the Income Tax Officer
is entitled to disallow expenditure which
is not wholly and necessarily for the pur-
pose of the business. In other words, any-
thing irrelevant or frivolous can already
be disallowed. This clause now seeks to
give the Income Tax Officer an entirely
unfettered discretionary power —that it his
opinion—as to whether certain payments
made to people who are related to people
or connected with the Directors of Com-
panies are in excess of what they deserve,
It is true that already there is enough
power and even that power is sometimes
exercised in a way that is harsh towards
the assessee. There is another reason why
the hon. Finance Minister should realise
that what he is doing here is cutling across
the provisions of the Company Law. The
Finance Minister knows that under the
Companies Act Government have to sane-
tion the remuneration of the directors and
managers over certain limits. Suppose the
Company Law Administration under the
companijes Act says that certain remunera-
tion is reasonable to a director and it
sanctions that dmount to either the director
or the relative employed. This is samc-
tioned. Once that is done by the CLA, is
there any earthly reason why the [TO
should apply amother discretion to the
game quaptum and say '!ﬂ_lu, I_:gca_usg this
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man is related 1o somebody I cannot allow;
I disallow it.” 7 The effect is this. -

There will be two arms of the Govern=
ment working at cross purposes. The
Company Law Administration says that
this a fair remuneration, vou may go ahead
and pay it, but the Income-tax officer says
that he does not agree. He will say this
is too much and that he would allow some-
thing else. Does the Finance Minister
want that two limbs of the Government
should be given arbitrary discretion to do
the same job ? In such a case they would,
sooner or later, find themselves at logger-
heads. Government today possess enough
powers to regulate the remuneration. So
this clause becomes unnecessary and [
would appeal to Finance Minister, in the
interest of proper legislation, not to press
this part of the clause and to withdraw it
themselves

Then, Sir, the second part of the clause
is there which is regarding expenditure over
Rs. 2,500, when it is made by cash and not
by cheque. This kind of hasty legislation
does not take into account the existing
legislation as | understand it. [ speak
subject to correction and [ hope the hon.
Finance Minister will correct me if I am
wrong. Chéques are not legal tenders.
People are entitled to demand their pay-
ment in cash if they are so minded and
there are peopls in the country who do
not take cheques. [In the countryside, for
example, if vou wish to pay by means of a
cheque the villager may think that you are
trving to play a confidence trick on him.
He has every right to demand payment in
cash.

My hon. friead Shri Piloo Mody says
that even the IAC., except in the case of
some privileged category like MPs., do not
accept cheques from even multi-millionaries
and distinguished citizens, because IAC
does not believe in negotiable instruments,
either. That being the case you cannot
take away the legal obligation of paying
in cash. Therefore [ feel that this whole
clause is shabbily drafied and so it should
be dropped out altogether,

SHRI N. DANDEKER : May I speak,
Sir, in support of my amendment ?

MR. DEPUTY-SPEAKER : 1|

will
fome to youy, $hri Himatsingka. '
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SHRI HIMATSINGKA : This amend-
ment ought to be agreed to. 1 will cite
the case of a company. The managing
director is allowed 5%, commission by the
company law board and it works out to
Rs. 4,500 or Rs. 4600 per month on the
basis of the computation of income on the
basis of 5%, and the Income-tax officers
says ‘No, the amount of work that you
have put in for the company should not
entitle him to get Rs. 4,600 : I will allow
only Rs. 3,500°. Suppose such a position
is taken up by the ITO. It is unfair. It
is unfair that the Income-tax officer should
sit in judgment over the sanction that has
been given by the Company Law Board
after taking into consideration all the facts
and circumstances allowing it to fix the
remuneration.

Simililarly, as regards the other portion
of the clause, as has been mentioned by
Shri M. R. Masani, it will work very much
against the present law also. Legal tenders
can only be made in cash. Supposing
there is a dispute on the commission pay-
able to a person and he wants Rs. 5,000,
and the man who his 10 pay says that it
is only Rs. 4,000, and then the amount is
tendered, it has to be tendered in cash.
That will not be taken into account by the
ITO. The funny part of it is that even if
the ITO feels that the amount has been
paid, he has no right to say that such
expenditure shall not be allowed as reduc-
tion. Even if he is satisfied that the
amount has actually been paid and the
man who has been paid the amount accepts
the payment, he will have to disallow it.
This is a position which T think should be
considered by the Finance Minister.. He
can easily imagine the difficulties that will
be created if the law is allowed to stand in
this fashion.

SHRI TENNETI VISWANATHAM
(Visakhapatnam) : My hon. friend has
gone on to another point. But I would
like to say something on the first point
raised by Shri M. R. Masani. [ agree
with him on the first point, namely with
regard to the conflict between the Income-
tax Department and the Company Law
Board. The Campany Law Board takes
all the surrounding circumstances into
consideration... ... ...

SHRI MORARJI DESAI: May I
explain the point so that this need not bg
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laboured 7 This does not apply to that
all. There is no question of the ITO
disallowing whatever is sanctioned by the
Company Law Administration. That rela-
tes to the remuneration and the commission.
The company law does not provide for
other expenditure, for commission for
purchases and things like that. It is only
those things which are covered by this and
not the remuneration. Therefore, there is
no conflict between the two. If any ITO
disallows it, he will be dismissed.

SHRI M. R. MASANI : The words
‘or services’ are there in the clause. So,
my hon. friend Shri Teoneti Viswanatham
is right when he says that it does apply.

SHRI MORARIJI
services are not those.

DESAI : These

SHRI TENNETI VISWANATHAM :
I am wvery happy at what the Finance
Minister has said. But a number of cases
came to my potice aftert he Company Law
Advisory Commissinn recommended some-
thing and Government passed orders in the
same Finance Ministry. There were cases

- where the remuneration was disallowed by

the ITO as being excessive. I am happy
to know that if they come to the hon.
Minister’s notice he will take action aga-
inst the 1TO concerned.

SHRI MORARJI DESAI: 1 shall
take action against the ITO if he does that.
He has no business to do that.

SHRI N. DANDEKER : [ want to
cross the t's and dot the i's of the argu-
ments that have already been advanced.

In the first place, let me enumerate in
fact the number of persons, payments to
whom, whether in respect of goods, servi-
ces or facilities, will have to bd questioned
by the ITO, not necessarily disallowed but
questioned, because he has got to examine
all this. The law is there and he has got
to apply it.

I shall just give two examples In the
case of a company, payments for goods,
services or facilities made tn any director
of the company, any relative of any
director of the company, any concerns in
which any of such direetor or his relatives
has a substantial interest, any companies in
which thg director of the company or his
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relatives has substantial interest, all persons
who have a substantial interest in that
company and their relatives and associa-
tes and so on will have to be gone into
by the ITO. 1 can go on further in regard
to the meaning of the word ‘associates’.
These are the various payees in respect of
whom in every business assessment, the
ITO will have to take a look at the pay-
ments made in respect of goods or services
and payment of salaries is a payment for
services, notwithstanding the Finance
Minister's belief to the contrary—or facili-
ties. What has the ITO to do in relation
to these 7 He has got to examine them
from three angles. And those three angles
are : the fair market value of the goods
or services or facilities for which payment
is made the legitimate needs—it may be a
fair market value that is paid but the legi-
timate needs of the business or profession
of the assessee would also be gone into;
in other words, the value may be fair, but
the ITO can still say ‘I do not think you
need all this’, and that means that he has
got to look into it—and thirdly, the bene-
fit derived by or accuring to the assessee
from such payment., The ITO may well
say; ‘Yes, you are purchasing this at fair
market price’, and he may also say ‘Yes,
you need it; it is legitimately needed for
your business’, but he may neverthelss
come to the conclusion that the benefit
derived by the concern whose affairs he is
examining was not conmensurate with the
amount of the payment made. And he
has got to make this examination in every
business assessmsnt, and possibly in most
other assessments.

Now, I have taken oc:asion to discuss
this from a practical point of view with a
number of friends 1 have still got in the
income tax department and they have all
told me over and over again that this is
going to be practically impossible. But
if an ITO nevertheless wants honestly to
do his job, he has got to do and he is
going to get cluttered up in the assessment
proeess. And notwithstanding the two-
years limstation, either the assessments will
all be rushed through at the end of two
years or they will not be done at all or—the
third alternative —there would be a substan-
tial increase in bribery and corruption.

I turn now to the clause about pay-
ment by chaque igstead of by ]esal_ tendgr
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In principle, T have a good deal of sympa-
thy with this. Qne of the important
techniques of tax evasion lies in fact of
payments in cash. You get a receipt and
then the fellow who is supposed to have
received the money is not traceable. It is
a pretty hard job for the ITO to do any-
thing about that kind of thing. So this
clause starts in considerable favour with
me; but I am also impressed by the argu-
ment about legal tender. Suppose I have
to lay a lcgimate commission of Rs. 5,000
or something or there is a simple payment
for services rendered of Rs. 5000 or even for
goods purchased, and the seller says‘l
want cash'. 1 say ‘Sorry, if I paid you
cash, I shall get it in the neck, even if you
admit you have received it".

I am not importing into this the diff-
culties of the agriculturist or former who
does not know about banking. [ am talk-
ing about the payer and the payee in, say,
the city of Bombay. If I do not pay him
cash and if he refuses to take a cheque, do
you know he is entitled to put in an appli-
cation for insolvency against me on the
ground that [ am not prepared to meet my
debts in legal tender 7 That I am refusing
to pay my debts in legal tender is a good
excuse, a good reason, for an insolvency
petition against me. It realy is. It is per-
fectly so.

So there is not only this question of
legal tender and of any other {ender being
refused ; but there is also this, thar if [
refuse to pay my debt in terms of the
only way in which lawfully I can pay, the
persons to whom such payment is due can
go to the Court with an application to
declare me insolvent on the ground that
1 am not paying my debts. Therefore,
something has got to be done about
this.

SHRI
Central) :

R. D. BHANDARE (Bombay
Does it in fact happen 7

SHRI N. DANDEKER : It will hap-
pen when this comes in, because at pre-
sent there is no provision in law that any
payment you may have to make you may
lawfully make by cheque. Suppose I am
required to make a payment which is legi-
timate in business, which it is legitimately
my desire to pay ; [ say, ,Mr. Snooks, take
p cheque’. Hesays ‘It isa cheque? I



1131 Finance Bilj, 1968

Bhri N. Dandeker]

want cash. I have got to incurred expendi-
tur: immediately. [ cannot wait two
three days till it is cashed etc., Indeed,
he need not give any reason at all.
He can say ‘I want legal tendei’, and
if I refuse to pay him in legal tender,—he
is not concerned with the ITO's views,—
he can go and, as [ said, file an involvency
petition against me because I am not pay-
ing my debt.

SHRI N. K. SOMANI : [.agree that
there have been certain malpractices in
this country in respect of the allowances
and remuneration paid to some relatives.
But I do not think this calls for such ex-

traordinary powers in the hands of the

ITO who, I think, is not expected—and it
will alio not be possible for him—to judge
what is judicious what is reasonable, be-
cause business conditions vary so violently
from place to place, business to business
and from time to time that it is impossible
for anyone to come to a sound judgement
on this. Therefore, I think this will be a
grossly unfair regulation in respect of the
rest of them who want to live honestly and
to pay “to certain people—they may be
relatives or they may not be.

T am also very deeply concerned about
the other clause concerning cheque pay-
meat over Rs. 2,500. Take the case of my
own constituency where India's second largest
catile fair (in MNagaur) takes place everv
year. Transactions worth crores of rupees
take place in term: of the sale of bullocks
and camels and things like that. [t-is on
cash basis ; nobody is piepared to accept
a cheque there. Think of thousands of
mandies that we have in this country where
the farmers bring cartioads of grains. They
will accept cash paymeant only. There are
forest contractors who live in the forest
area and cut teak wood or bamboo or
those who conduct minning operations in
areas where there is no human habitation
or the branch of any hank. Most of the
time the person who is given this contract
sends cash to these people for weekly

wages for payment. Those who operate
on the islands, and those who do mining
opereations and bring sandstone and other
things=iq all sush cases it will be im-
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possible for payments to be made by
cheques. From the point of view of both
the rural operations and the natural diffi-
culties, I suggest that this clause should be
suitably amended.

SHRI BENI SHANKAR SHARMA
(Banka) : I endorse what Mr, Dandekar
has said but [ appreciate the anxiety of the
hon. Minister to plug the loopholes and
bring in as many assessees as possible. I
also know that sometimes when people pay
or receive cash, they are not entered in
books. 1 have a way out. Yesterday also
1 have stated that there should be provision
for registration of income-lax assessees.
In sales tax we have got a registration
number. Let the businessmen who have
got to deal with others and who have got
to reecive payments of amounts over
Rs. 2,500 be first registered with the
income-tax department. In many Govarn-
ment departments, when you give a con-
tract or make payment, you ask for a
clearance certificate from the receiver to
be granted by the income-tax officer. You
may introduce a new section by which per-
sons who are to receive payments are
registered with the deparment so that
many of the difficulties might be avoided.
According to me, this clause is guite illegal
and envolves so many difficalties, I know
that in Bengal when people go to buy jute
in mofussil areas worth Rs. 10,000 or even
50,000, they take only cash because there
are no banking facilities. The hon Minis-
ter has said that he would try to remove
these difficulties by amending the rules
suitably or maiking new rules. But that
will not solve the problem. Therefore, I
suggest that instead of making the payment
by cheques cumpulsory, if we adopt the
method of registration in income-tax so
that peopls would deal with such persons
only who were registered with the income-
tax depirtm:nt, the anxiety of the hon.
Minister will disappear and we shall be
able to rops in more assessees.

SHRI SHIVAJIRAO 8. DESHMUKH :
On second thoughts and after the argu-

ments, [ beg leave of the House 10 with-
draw my amendment.
SHRI MORARJI DESAT : If as much

troyble to argue against the praovision ig
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taken to understand the purpbse for which
it had been brought forward, I am sure
that all this time would have been usefully
spent, useful to me and to them too.
What happens in a cattle fair ? So many
transactions are made but they are not
between companies but between farmers.
Does this apply to a farmer ?

1 cannot understand this sort of imagi-
nation running riot. Therefore, it does
not apply to this. 1 hear very convenient
arguments about widows, farmers, rural
areas, and so on, and when it comes con-
veniently for evasion it is wvery easily
argued ; 1T cannot be taken in by those
arguments,

I quite understand the argument about
thedegal tender. But we can make a pro-
vision that for these purposes, this will be
legal tender, and 1 propose to take that
action if it is necessary.

SHRI SHANTILAL SHAH (Bombay—
North-West) : Only in the case of bank
guaranteed chegues.

SHRI MORARIJI DESAL :  Yes; only
for bank guaranteed cheques it could be
done. This can be dome ; not that it can-
not be done. All that will be taken care
of.  We will try to see ultimately...

SHRI PILOO MODY (Godhra) : He
did not take care -of it for the last two
vears.'

SHRI MORARIJI DESAI : T will try
to take progressive care of my hon. friend.
I think by the time his turn comes he will
be a wiser man ; I am quite sure. In this
particular matter, it is granted that there
are illegal practices going on. MNow, how
are they to be got at 7 My hon. friend
there suggested that a clause could be put
in which I think would make it more cum-
bersome. He says registration could be
done. What happens to the payment and
how long will it take ? And one has to
wait for registration also. So, it becomes
more difficult. What is wrong with this 7
When he pays above Rs. 2,500 in cheque,
this will apply to all transactions from now
on afterwards : not now. Therefore, when
they make a contract with a party to pay
that, they can make contracts that they
will pay in cheque. Nobody can go against
that, and that can be paid.
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if anybody can object to it. As a matier

“of fact, I have been worried about these

matters—this black money:as it is called, or
unaccounted for money, if it can be called
in proper language. That has got to be
stopped. How is that to be done? If’
this will apply only to all payments which
are made by cheque above a certain limit,
throughout, everywhere, between all people
then that is a very long process and then it
has many snags. Even in this limited pay-
ment, there are so many snags. Therefore,
I am experimenting with this business.
This is a limited purpose, where the com-
pany wants to get an allowaace in expendi-
ture on account of this payment. This is
the condition which will have to be satis-
fied ; if not they will have to pay income-
tax on it. That is all. There is nothing
else done in this. I do not understand all
these arguments which are easily made with
such vehemence, but it is difficult for me to
do this.

My hon. friend there says that this
applies to services also, and he is opposed
to all these things. Naturally, he is
opposed to all these things. As a lawyer
he says it is shabbily worded. [ do not
know how long he has practised the law.
I am advised by people who have prac-
tised law for a long time. | amnota
lawyer and therefore | am not pitting my-
sell against him. But to say that. this is
shabbily done is not fair. One may differ
and there can be difference of opinion in
matters of law. 1 readily grant it, and his
opinion may be even more correct than this,
and their opinion may be more correct
than his. 1 cad say. that this has not been
done hastily at all. This has been done
after very careful consideration. I
have already said that the services which
are sanctioned by the Company Law Board

cannot be doubted by the Income-tax
officer.
SHRI N. DANDEKER : But there is

nothing here.

SHRI MORARJI DESAI: It means
only for payment for services.

SHRI N. DANDEKER © The Income-
tax Officer has to do his duty.

SHRI MORARIJI DESAI : This will be
done by rules and the rules willbe publish-
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ed. It is not that the rules will be kept
in a hole somewhere as in the hole-and-
corner method. 1 have proposed to invite
objections to it, because it is mecessary
to do so. Ewen in the matter of sums
above Rs. 2,500 to be paid by cheques,
1 want to prescribe certain categories where
this will not apply, but that has to be
done after very careful consideration. 1
want to see that these things are adequa-
tely and properly done. 1 have been
seriously charged with not doing this or
that, or mot being able to do this. 1
understand the feeling of all those who
have stated this. Naturally they have got
to express their feelings. I have got to
execute it. [ say that it is an evil; 1
agree ; but that evil has got to be stopped
by Government and not by my hon.
friends.

If 1 try to find remedies for it, a nega-
tive attitude is taken that “this will not
do ; make it broader, o that more things
can happen”, 1 am afraid [ cannot accept
it.

MR. DEPUTY-SPEAKER : Does Mr.
Deshmukh have the leave of the House to
withdraw his amendment ?

HON. MEMBERS : Yes.

Amendment No. 195 was, by leave,
withdrawn.

MR. DEPUTY-SPEAKER : I will now
put all the other amendments.
Amendment Nos. 36, 108, 159 and 196 were

'pur and negatived.
MR. DEPUTY-SPEAKER : The ques-
tion is : '

“That clause 7 stand part of the

Bill™.
The motion was adopted.
Clause 7 was added to the Bill.
Clauses 8 to 10 were added to the Bill.
Clause 11 —{Insertion of new section 1414)

MR. DEPUTY-SPEAKER : There are
a number of amendments. No. 12—Mr.

MAY 1, 1968

Finance Bill, 1968, 1136

Sudarsanam and Mr. Ram Avtar Sharma
are absent.

SHRI S. S. KOTHARI: 1 move
amendment No. 37.
MR. DEPUTY-SPEAKER : Mr.

Patodia's amendment No. 74 is already
covered by No. 37.

SHRI N. DANDEKER : 1
amendments Nos. 160 and 161.

move

SHRI SHIVAJI RAO S. DESHMUKH:
I am not moving my amendment.

MR. DEPUTY-SPEAKER :
Sharma’s amendment No. 241
by No. 37.

Mr. B. 8.
is covered
He can move No. 242,

SHRI BENI SHANKER SHARMA :
Yes ; 1 move No. 242,

SHRI 5. 5. KOTHARI :
move* :
Page 9, lines 8 and 9,—
omip *if he is of opinion that the regu-

lar assessment of the assessee is
likely to be delayed,” (37)

[ beg to

SHRI N. DANDEKER : [ beg to
move® :
Page 9, line 8,—

for “may”™ substitute —
“shall™ (160)
Page 9, line 9,—
afrer “delayed” ingert—

“Beyond four months from the date
on which the relurn was furnished™
(161)

SHR1 BENI

1 beg to move® :
Page 9, line 11,—

add at the end—

“within one month from the date of
filing the return™ (242)

SHANKER SHARMA :

SHRI §. S. KOTHARI : The Finance
Minister has introduced a very commend-

* Amendments moved with the recommendalion of the President.
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able clause that the ITO shall make a pro-
visional assessment ; if prima facie a refund
is due. But the choice has been given to
the 1TO. The words are “if he is of the
opinion that the regular assessment of the
assessee is likely to be delayed”. In
practice, what would happen is, taking
advantage of this proviso, the ITO would
never give. that refund and he would wait
till the final assessment is completed which
may tak: 3 or 4 years or whatever is the
applicable limitation period. 1f you give
him the choice, he will not do it. Perhaps
the Finance Minister may not know his
own department about refunds. Therefore,
I would request him to kindly provide that
the ITO shall make a provisional assess-
ment and give the refund. He may there-
fore kindly accept my amendment.

il37

SHRI N. DANDEKER : My amend-
ment also is more or less to the same
effect. Instead of saying that “the ITO
may™”, | suggest “the ITO shall”. If the
ITO is of the opinion that the regular
assessment of the assessee is likely to be
delayed beyond four months from the date
on which the raturn was furnished, he
shall make a provisional assessment. On
the one hand, [ agree that to some extent
it has got to depend upon the view the
ITO takes as to whether there is going to
be some delay in the assessment. But he
cannot have this latitude that he can go
on saying, I will finish it in two months"
again and again. He should make up his
mind when the return is furnished and if
it is likely 1o be delayed beyond four

months, he must make a provisional
assessment.
SHRI BENI SHANKER SHARMA :

My amendments 241 and 242 practically
cover the same point. 1 thank the minister
for being alive to the needs of the assessees
whose assessments result io refunds. Of
late, the 1. T. Department has been guite
alert in allowing refunds in the same
manner as they collect taxes. While making

provisional assessment, which results ina-

demand, the time-limit allowed is one
month. Similarly here also when the
assessment results in a refund the time-

limit should be made one month.
No discretion should be given to the

ITO. My suggestion is that the words
“jf he is of the opinion that the regular
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assessment of the assessee is likely to be
delaved™ should be omitted and the words
“within one month from the date of filing
the return” should be added so that he
shall make the assessment within one
month from the date of filing the return as
in the case of a provisional assessment.

15 hrs,

SHRI D. N. PATODIA : Sir, my ex-
perience is that whenever there is a case of
refund the assessments are invariably delay-
ed and postponed. Therefore, it is necess-
ary that we accept the amendment and
make it mandatory on the ITO that when-
ever there is a case of refund it has got to
be assessed within a specific period say, as
suggested by Shri Duandekar, within four
months.

SHRI MORARJI DESAI : I do realise
that there have been lapses in the matter
of refunds and [ am trying to straighten it
out. In the matter of making refunds
sooner I think some progress has been
made and it will have to be admitted by
my hon. friends there that the position
is gelting better than before.

1138

AN HON. MEMBER : Yes,

SHRI MORARJI DESAl : In the
matter of these assessments also I am try-
ing to see that no assessment are delayed.
I have made a change now and reduced

the time from four years to two years.
I want to reduce it even to less than
one year. | do not want any assessment

to be kept pending beyond six months.
If it is possible that is what 1 want
to achieve. But some time will have
to be given before 1 can carry it out.
Today there are arrecars of 23 lakhs of
assessments. 1 have to finish that. Every
year there are 25 lakhs of assessments newly
coming in. Therefore, all this has got to
be coped up with. I am, therefore, changing
the whole system and trying to see that all
assessees are not thoroughly scrutinised.
It is not necessary to do so. I wantto
accept the returns and let them have the
assessments. Then go into a thorough
check for a certain percentage at random
of these assessees and wherever faults are
found go down on them with wvery heavy
punishments. That is why heavy punish-
ments have been provided. This is the
system which will do away with this kind
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of necessity even of provisional assessments.
1 have also given instructions that where
refund is due on the return by itself no
application should be necessary. They
must not wait for it and they must give
refund immediately. They should not go
asking for it.

SHRI KANWAR LAL GUPTA (Delhi
Sadar) :

carried out.
SHR1 MORARIJI DESAIL : These are
all new. Have some patience. If you let

me know where this is not done I will
certainly take action. If you do not let
me know what can 1 do ?

SHRI 5. 5. KOTHARI: It is mot
proper to complain to you against the
department. It is your own department.
Besides how can we do it every time ?

SHRI MORARJI DESAI: [ am
inviting this. 1 am thanking you if you
do it. If you do not do it how is this depart-
ment to be straightened out ? It requires
a thorough scrutiny into defaults so that
defaults are dealt with on both sides, on
the side of the assessees and also on the
side of the Income-tax officers. Unless
prompt punishments are given for defaults
I am afraid this evil cannot be cured or at
Jeast reduced to the minimum. Therefore
1 am asking for help. If you do not want
to give that help 1 cannot demind that
help. I will certainly request. If you do
not give me even then, I am proceeding. to
find out the defaults in my own way and
deal with them. But it takes time. 1 can-
not do it immediately. 1 cannot give them
any loopholes. Therefore, I am going to
draft the rules in this matter. Within six
months at any rate the provisional assess-
ment must be made. 1 do not wantto
have it there in the law itself which becomes
rigid. [ am going to publish these rules.

1 am going to publish them so that any
member of the public would know what
they are.  Why should they not know it ?
Therefore, on both sides 1 am dealing with
it. Where the assessee has concealed some-
thing, he is to be punished heavily. Where
the Income-tax officer takes from the asse-
isee wrongly, something deliberately he is
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also to be punished wery severely. My
instructions to the Income-tax officers have
also been these, that if the assessee through
want of knowledge of the law is entitled
to something and he is not asking for it, it
is the duty of the Income-tax officer Lo give
it to him and not to wait for his claim.
This is what [ am trying to achieve. All
these things are being attempied. But it
takes time. When a whole. jungle has got
to be cleared, it requires some time. 1
would only plead with them to have pati-
ence and understanding and give me help.
If help is given, it is good. But 1 cannot
ask for it as a right.

MR. DEPUTY-SPEAKER : 1|
now put all amendments to the vote.

will
Amendments  Nos. 37, 160, 161, and, 242
were put and negatived.

MR. DEPUTY-SPEAKER :
stion is :

The que-

“That clause 11 stand part of the
Bill”

The motion was adepted,

- Clause 11 was added to the Bill

MR. DEPUTY-SPEAKER : Before
taking up clause 12, 1 would tike to point
out one thing. At 5 O' Clock [ am going
to apply guillotine. Then we will have
one hour for third reading. So, | suppose
hon. Members have got to be Sselective in
moving amendments.

SHRI M. R. MASANI :
nce Bill you cannot
this.

On the Fina-
have a guillotine like

MR. DEPUTY-SPEAKER : Otherwise,
where is the time for third reading ? This

was decided in the Business Advisory
Committee. It is not possible to extend
the time.

SHRI N. DANDEKER : With great
respect, it was not so decided in the Busi-
ness Advisory Committee. [t was merely
suggested and we said that we will consider
it.

MR. DEPUTY-SPEAKER : Looking
at the speed at which we are proceeding,
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1 have to make this comment. - We have
s0 far finished only 11 claoses out of 44
clauses and the Schedules. 1 will have to
apply guillotine at some time. So, be more
selective. As you all know the mind of
the Finance Minister, be selective and
argue only such points which are funda-
mental and important.

SHRI N. DANDEKER : Just as the
Finance Minister has to discharge his
duties,. we have also to discharge our
duties. -

Clause 12.-~( Amendment of section 153)

SHRI S.S. KOTHARI
move®* :

I beg to

Page 10, line 13,—
after “Income-tax Act," inserf—
“(i)". (38)

Page 10,—
after line 23, insert —

‘(i) for sub-section (3) the following
sub-section shall be substituted,
namely : —

“(3) No order of assessment, reas-
sessment or recomputation shall be
made after the expiry of two years
from the date of an order :—

(i) in consequence of which a
fresh assessment is made under
section 146 ;

under sections’ 250, 254, 260,
262, 263 or 264 or am order
of any court in a proceeding
otherwise than by way of appeal
or reference under this Act, in
consequence of which or to
give effect to any finding -or
direction contained in the said
order, the assessment or re-
assessment or recomputation is
made ;

of -assessment. made on the firm
under section- 147 in consequence
of which an assessment is. made
on a partner of the firm.”" (39)

(ii)

(i)

SHRI 1 beg to

move® :

MORARJI DESAI :
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Page 10.—
Jor line 19, substitute—

“day of April, 1967 ;

(ii) three years from the end of the
assessment year in which the
income was first assessable,
where such assessment year is
the assessment year commenc=
ing on the Ist day of April,
1968 ; ™ (223)

Page 10, line 20,—
Jor (ij), substitute “(iji)", (224)

SHRI S. 5. KOTHARI T will just
briefly point out that the provision with
regard to limitation of time within which
the assessments must be completed is'a
very commendable provision indeed. But,
then, there is a loophole. As some people
have pointed out to me, the ITO may
complete the assessment within the period
of limitation, but the next day he may re-
open the assessment and when an assess-
ment is re-opened there is no time limit
whatsoever. Therefore, I would submit to
the hon. Finance Minister that - in cases
where assessments are.re-opened, or set
aside, or where appellate decisions are
there pending implementation in all these
matlers some time limit may kindly be
indicated, and that would be in line with
his thinking.

SHRI MORARIJI DESAI : If it is .
re-opened, it will automatically be two years,
There is no question of indefinite time.

SHRI' BENI SHANKAR SHARMA :
It will not apply to set aside cases.

'SHRI MORARJI DESAI : It
apply. Why should it not apply ?

will

MR. DEPUTY-SPEAKER : I will now
first put the Government amendments to
the vote of the House. The question is :

“Page 10,—
for line 19, sabstitute—
“day of April, 1967 ;
(ii) three years from the-end of the
assessmenl year in‘ which the

*Amendments moved with the recommendation of the President.
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inzom: wis first assessable,
where such assessment year is
the assessment year commenc-
ing on the 1st day of April,
1968 ; ™ (223)

Page 10, line 20,—
Sor “(ii)r, substitute “(jij)", (224)
The motion was adopted.

MR. DEPUTY-SPEAKER : I will now

put Amendment Nos. 38 and 39 to the vote
of the House.

Amendments Nos.38 and 39 were put
and negatived.

MR. DEPUTY-SPEAKER : The ques-
tion is : .
“That clause 12, as amended, stand
part of the Bill".

The motion was adopted.

Clause 12, as amended, was added to the Bill.
Clause 13 was added to the Bill.
Clause 14 was added 1o the Bill.

Clauses 15 to 17 were added to the Bill.
Clause 18 ~( Amendment of section 239.)

Amendments made* :

Page 12, line 29,—

faf "1968", .ﬂl‘b.ffl‘ﬂtft ”]967", (225)
Page 12,—

after line 30, insert—

“(b) where the claim is in respect
of income which is assessable for the
assessment year commencing on the Ist
day of April, 1968, three years from the
last day of the assessment year ; ".
(226)

Page 12, line 31,—
Jor “(b)», substitute “(c)", (227)
(Shri Morarji Desai)

MR. DEPUTY-SPEAKER :
tion is :
“That clause 18, as amended, stand
part of the Bill."”
The motion was adppted.

The ques-
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Clause 18, as amended, was added 1o the Bill.
Clause 18A (New)

MR. DEPUTY-SPEAKER : There are
two amendments, Nos, 111 and 198, seek-
ing to insert clause 18A (New). Both are
beyond the scope of this Bill and so they
are ruled out.

Clause 19 —( Amendment of section 271.)

SHRI N. DANDEKER : Sir, I move*: —
Page 12, line 37,—
after “than" inseri—

“fifty per cent. of," (114)

Pages 12 and 13, lines 38 and 1 and 2,
respectively, ...

for “income in respect of which the
particulars have been concealed or
inaccurate particulars have been
furnished.”

substitute —

*“tax, il any, which would have been
avoided if the income returned by such
person had been accepted as his correct
income.” (116)

SHRI KANWAR LAL GUPTA : Sir,
1 move® :—
Page 12, line 37,—

omit “which shall not be less than,

but* (124)
Page 13, line 1,—
after “been™ insert “deliberately” (125)

SHRI SHIVAJI RAO S. DESHMUKH:
Sir, 1 move® :—
Pages 12 and 13,—
JSor clause 19,—
substiture—

‘19. In section 271 of the Income-
tax Act, in sub-section (1), for clause
(iii), and the Explanation, the following
clause shall be substituted, namely : —

“(iii) in the cases
clause (c),—

referred to in

(a) if, while concealing the parti-
culars of the income or while furnish-
ing inaccurate particulars of such in-

————

*Amendments made/moved with th¢ recommendation of the President,
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come, an assessee has made a statement
in any werification under this Act or
under any Rule made thereunder or
delivers an account or statement which
is false and which either he knows or
believes to be false or does not believe
to be true, he shall be punishable with
rigorous imprisonment for a term which
may extend to two years and a penalty
equal to a sum which shall not be less
than but which shall not axceed twice
the amount of the income in respect
of which particulars have been conceal-
ed or inaccurate particulars furnished ;
Or

(b) where total income returned by
any pérson is less than 75 per cent of
the total income as assessed under
section 143 or section 144 or section
147 (reduced by the expenditure incur-
red bona file by him for the purpose
of making or earning any income
included in the total income but which
has been disallowed as a deduction)
such person shall unless he proves that
the failure to return such total income
did not arise from any fraud or any
gross or wilful neglect on his part be
deemed to have concealed the parti-
culars of his income or furnished
inatcurate particulars of such income
for the purposes of clause (c) of this
sub-section and shall in addition to
any tax payable by such person further
be liable to pay a sum which shall not
exceed 20 per cent of the income in
réspect of which particulars have been
concealed or inaccurate particulars have
been furnished™.” (199)

SHRI BENI SHANKER SHARMA :
Sir, 1 move* :—
Page 12, line 38,—
for “income™ subsiirute “income tax"
(247)
Page 13, line 2,—
add ‘“Provided that the penalty
proceedings, though initiated shall not
be completed before the final disposal
of the appeal filed against the quantum
upto the Tribunal stage™. (248)

SHRI N. DANDEKER : The object
of the clause, before 1 come Lo the object

VAISAKHA 11, 1890 (SAKA)
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of my amendment, is plainly to enhance
penalties for concealment of income or
particulars of income in this way, namely,
the penalties will no longer be related to
the tax which would have been avoided
but to the amount of income concealed or
particulars relating to which were con-
cealed. The proposal in the clause, as it
is, is that the penalty shall, as a minimum,
be equal to the amount of income
concealed and, as a maximum, be equal to
twice the amount of income concealed.

The object of the amendments, which
I have mowved, is, on the ome hand, 10
agree that the penalties ought to be severe
but, on the other, to insist that they must
be related to the amount of tax either
sought to be avoided or which in effect
would have besn avoided had the income
returned or the particulars of the income
returned been accepted.

AN HON. MEMBER : This is a
musi.

SHRI N. DANDEKER : The attempt
to link up penalty with income concealed
or particulars of which were concealed
has, in the first place, no rationale what-
ever but, secondly and more importantly,
the proposition that the lower you happen
to bz in an income group the more severe
the penalty you suffer is totally contra-
dictory to the sysiem of progressive
taxation where the idea is that the larger
your income the more proportionately of
that income you ought to pay by way of
tax.

Suppose, a person in the lower income
bracket has, shall we say, committed this
offence—1 will not argue about the circum-
stances which amount to the commission
of the offence —and concealed particulars
of income of the amount of Rs. 1,000. If
he were in an average rate of tax bracket
of 5 per cent, the tax which would have
been avoided, had his return been accepted,
would have been Rs. 50 ; but he can
under this clause be penalised to the
extent of Rs. 1,000 as a minimum and
Rs. 2,000 as a maximum.

The same offence committed by a

gentleman whose jacome may be Rs, §
lakhs and who way, therefore, be in the
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new 75 per cent bracket or the present
65 per cent bracket, a thousand rupees of
under-statement, would involve an attempt
to avoid tax of Rs. 650, but he will also
be penalised exactly Rs. 1000 as a minimum
or Rs. 2000 as 2 maximum. 1 do suggest
to the Finance Minister that this kind of
regressive mode of imposing penalties,
totally unconnected with the tax sought
to be avoided, should really not be there.
That is totally irrational.

My proposal, if these two amendments
are accep'ed, would be that the penalty
would be a minimum of 50 per cent of
the tax.if any, which would have been
avoided if the income returned by such
rerson had been accepted as his correct
income or a maximum of twice the amount
of the tax which would have been avoided.
That means you get a wide range of
penalty, quite a considerable range,
depending upon the gravity of the offence.
and the penalty would be related to the
amount of tax involved.

The second point is about its wording
because it is geared to the amount of
income concealed and involves even a
person who has submitted the return and
is not, in fact, taxable because he happens
to be below the lower limit. If he happens
to be regarded as having concealed Rs. 1000
of income and yet remaining within the
non-taxable limit, he too must be
penalised.

SHR1 MORARJI DESAI : How?

SHRI N, DANDEKER : When he is to
pay no tax at all, he could still be penalised
for Rs. 2000 if your proposal is taken as it
is. 1 will read it. 1t refers to cases referred
to in clause ic). 1 will read clause (c) that
is sought to be amended and to which the
penalties relate. It is this, *...has con-
cealed the particulars of income or
furnished inaccurate particulars of income™,
If the proposal contained in clause 19 of
the Bill is accepted, the result will be this.
1t says, “In the cases referred to in clause
(c) infaddition to any tax payable by him—
‘apy’ includes ‘zero’ tax—a sum which
shall not be less than, but which shall not
exceed twice, the amount of the income
in respect of which the particulars have
heen concealed of imaccurate particulars
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have been furnished”. It really does range
from the extreme of 4 penalty at an “infinite
rate” related to the amount of iax sought
to be aveided to a penalty which, as I
said, in the cuse of a gentleman who may
be in the 65 per cent tax bracket, would
be something between ]Q times the tax
avoided to 3 times the tax avoided. This,
I submit to the Finance Minister is not
rational. Penalty ought to be related,
however severely, to the tax which would
have been aveided had the return been
accepled as correct and if the existing
rates of penalty in relation to the tax
sought to be avpided are low—I am
prepared to agree that they are low—
nevertheless, whatever the severity of
punishment he wishes to impose it should
be related to the amount of tax that would
have been avoided.

=t ®aT 7 g ;. foaw A=Ay ag
af oizde wit 7% & SmEr & w@wa
FAT § | T ALTT ¥ A 07 S99 g4
T &, 97 9 Afmam dAeE amy &
aik #§ fa=iz fegr g | w3t aw &9 -
=F 71 @¥aeT § ITF 19 fat #1 gt
Y &Y awat BT I a1 Edr F 9=
frar smr =3rfed 2w § w1 @ ug A8
S g1 afe § gad ¥ar ¥ ag
oS T AgArgfeag AN R A
fra azg *t a7 s, fee ag & &9
wrAh ? A SR &R TR W
G A a7 g @ A Ffgw =g
WY Zq TiEs a1 A2 § Afew fwT o
Iq qT GAFE wfr ? 1922 &1 A FHA
2 oitT gaer @Y GFaT 28 (1) (&) &,
TR FARAY 1 T H Faw
3 faq ¥ G490 W A7 At Gm
¥ 319 @ SNaaE a1 TE T T g |
oY 7ar nAE & 9Ed AFw 271 ()
A% M9 aew fEar AR g A & -
7z w3 #1 faFra fzar | wa s Ay
fr g aficm 741 far ¢ ) Ao
fr gs Figwee & ol sidee & 3w

N
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TR F1E THII T AT &, 99 wHTI T WA
WE‘\'FWEIWW Aqréo e o ar
TH 9§ T §, FEL G qLHe Fwwar
2 o g 9%g 9REE W@l § | qA
#ifere, gz $E WA 79T AT @ AE
sifiee 10 aeqe feamn &, afdr smio
o Wl 7 W FT 15 qTae &< faar, ar
39 & fgara & 99 @ w1 nfee 37
AT g1 w1 Wk fewrdiiz 97 T e
M fiF g9 F "o 3 o fars
zHY a¥g g «fag, fHEF 76T aqnar
U A€ ®9A T | FAEA I AIfEE
I WFIF F 3@F Agl WGr & 193 TH
TH IS g I F arg =g A9
T U/ FT FAT & W wgan & fF o=
AT ¥ FT FAaranz frar war g, a8
wafeaadiss @ 2 | 39 9T farEdz
T TTF ¥ 99 WA < FrAedy &
ATEAY 1

fagd a2z @ & 7w wg9a & 6K
# T zof4f ¥fgwr Io-yurT = w1 A
aFar § fr oF & arfe s Ao 7 F2-
TIFCF QAT dfaw ¥ fF A
8 Tegz, fredt ¥ 12 qrdz At et ¥
156 gzgz T Fargr w1 fex fmedr &
& | oF & qg F wHEl H FeEwE o
g, dfeT 39 F ¥ feer w1 38 AT 92-
g A 77 fEedt 19w
TR-Fg-gE ran | 3w fadwa ag g
fr ag Gifqatz st A€ & fow
39 ¥ Sfqaiest Fadwde f 0§ g,
agt o< faAedt g w1 qH 9w ¥
1§ guedl g 21 AfeT o GR-ge
& fg w1 sfer @ QA
tAEEE A8 @ %7 §, I s
& arx § go-guTA WA fqnT &

#% woht o¥giem ¥ gra ¥ A
whE: (1) fafmm fafwe o @
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arfgr—dfray fafre w1 #7 == 78)
fear @ wkk g}, gw ¥ a€ Az’
S A1 T1fgn | 39 § feudie w ™
arg #1 wiag gon 5 qg @ifag w1 &
FA 9 FI A-TH T, gASFHAAT,
Pz fFaraar ¢
AR R v ¥ faafad ¥ ag
1A & a1 {5 et safag 4 w2 &
& @ 99 At @Y i fAed amd
o gw Sgy TS gAsdl adf &)
AfFT wgi wraee qake ¥ iz @ F
il ¥ feia @, w39 ¥ ¥ feedy
TS Tt 2, @1 99 FT AaeA 48 &
TR Faraie 0 foqeel A0 Fma
&, af= @it Tww &7 mfeee amwar
g, 37 T fAe amat &0 s oww
7 ww i wrfead o i wadd
% faor € O 39 A Sew WS
T FIE #9 2 &, 91 & 99 HOT-HAT E
wmay 1 vy dfaw § st agt ams
st =T | et fF &5 w21 @, w7 9%
feqédz ag 7 arfag #x T f& difve-
Ay FeiE g &, a9 aw fdsdr
TEY FrAY =nf o
SHRI N. K. SOMANI : While one
cannot disagree with the desirabilty that
in such cases where people designedly and
consistenily evade taxes more stringent
measures are necessary, [ would like to
support the plea and the presentation
made by Mr. Dandekar on the ground that
from times immemorial there has been a
correlation between crime and punishment,
You have always asked for an eye in
return for an eye, a hand in return for a
hand and a life in return for a life. Here,
1 think, the Deputy Prime Minister is going
to ask for the life in return for a hand or

an eye which, I think, is totally uncalled
for.

st qum ggeRw aet (sAAT)
wTa e, § 3@ fewfady § g swmar
AEY FFAT ATRAT | o) AL A9 T A
St urdz Iomar E, Hgmw F A ¥ wA-
a9 feata fafrer 7 @ sEfE
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JEAT § | AR 909 IF9 1 A9 &7 W<
TTE SAFH 99 1, IO qAT Al
s F E o0 g A Qfafes F
TATIT § | OF T WHA A@T § WK
FgaT & fF 9% 97 g arer wwar Ao
2 g1 F 412 §e9 299 WifGAC FeaT 8
f& 3 76T FT AT AT ATE WA R
U I T AT F A A |A
feemara A ares Tig d@ w@T 8,
afe e wgar & 6 & adi wren g,
T T FAT AT AT T4 § A IE AL
1| W o3 W wrar g g e
T A FAGIHE AT AT § | A
FT ¥rwa a1 3g e ook §, Afew gt
w239 T3 frer &< ag sfex &
9 M 9 aw oW i Wk 9w
TRE R AT F IV I ATy &

& =ngar g = foim fafaec amw
<9 grag &Y, goF &1 M way faadie
F MR F fag ady 7 F @ AR
o qar qQwr wegr fear amam o 7%
ad% g g &, wiwme gy &, ar
siter gt | & ng s ffedas agar 2 &
HTAT THSY FAGERz w0 g s
ar agf 1
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SHRI BENI SHANKER SHARMA :
So far as amendments Nos. 246 and 247 are
concerned, 1 have nothing to add to what
Mr. Dandekar has said. About my amend-
ment No. 248 1 want to say one thing. I
want to add a“proviso to clause 19 that :

“Provided that the penalty
proceedings, though initiated shall
not be completed beiore the final
disposal- of the appeal filed against
the guantum upto the Tribunal
stage.”

The fact is that at present the penally
proceedings have got to be completed
within 2 years from the date of starting
and there are occasions and there
are cases when the appeals against the
quantum are not finalised, In the mean
time the penalty is imposed and after
the penalty is imposed, the appeal against
the quantum is finalised and there is a
reduction.  Automatically there is a
reduction in the penalty as well. That
unnecessarily takes time and all the process
is duplicated. So I would request the
hon. Minister to see that the penalty pro-
ceedings though started are completed
only - after the assessment against the
quantum has been finalised.

SHRI SHIVAJIRAO S. DESHMUKH :
I wish to say a few words en my amend-
ment. This amendment deals with the
important proviso as to what should be
the penalty for tax evasion. So far as our
country is concerned, tax evasion has paid
handsome relurns to the assessees and
there has been no pepally levied nor any
imprisonment prescribed for tax "evasion.
Time and again it has been urged on the
floor of this House that the income-tax
machinery in India is something which is
mocked at by the trading community in
the country while the income-tax machipery
in the United State is a terror and we have
been pleading to provide some teeth to the
income-tax machinery so that 0o assessee
in India dare evade or steals’ 1ax with
impunity. With this object in wew I bave
suggested an amendment which l have
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split, for the sake of convenience, into
one is that the deliberate conceal-
ment which has got all the elements of
mens rca in it should not only not go
without the penalty but should be punished
with rigorous imprisonment.

In this respect 1 have suggested that
there should be 2 years rigorous imprisoi-
ment. It is true that there are some
concealments which are in the interest of
individuals. There are some concealments
which are even in the interest of society.
But tax concealment is one which is only
for the interest of the person who conceals,
and if a person who conceals, gets a
benefit on it, it is not enough that there
should be taxes with penalty for having
concealed,

parts :
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SHRI SHIVAJIRH §. DESHMUKH : |
plead with the hon. Finance Minister, who
has great patience, that he should enforce
some discipline in the assessees and tax-
evaders in the country where tax amounts
run into several crores of rupees. The
only way to make them disciplined is to
show them the bars. [ think the hon.
Finance Minister whould be kind enough
to accept this amendmeat which provides
for two years rigorous imprisonment
allowing the penalties at the scale envisaged
inthe Finapce Rill, .
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SHRI MORARIJI DESAI : May I say
that on the Finance Bill. my hon. friend
Shri Madhu Limaye has referred to the
subject of Fed~o which is irrelevant 7 Why
should h= get so much agitated on this
thing ?

st 7y fam® : FAT WOR TEAS
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My hon. friend Shri Dandekar is very
ingenious, when he says that when a person
who conceals an income of Rs. 1,000
and when he is paying tax on Rs. 5,000
the punishment would be Rs. 1,000 or
2,000 for a concealment of a tax which
would be aboout 253040 or 50 or 60

rupees. But when a man pays on 2.50
lakhs income if he conceals Rs. 1,000 his
punishment also will be Rs. 1,000 or

Rs. 2,000. How is this adequate ? T think
this is what he wanted, if 1 understood
it rightly.  Why does he not realise as a
man of the world, that a man whose
income is Rs. 250 lakhs will never con-
ceal 1,000 or 2,000 rupees but he will
conceal one or two lakhs? Therefore
the punishment will be 2 lakhs or 4 lakhs,
not less than that. Therefore, there is
adequate provision for this. But I cannot
understand the other argument which has
been raised that a person who does not
have to pay any income-tax will have to
send a return. He has not to send anmy
returno.

SHRI N. DANDEKER: No. He
has to send a return and the ITO will say,
nil assessment, N.A.

SHRI MORARJI DESAI: I don't
think any Income-tax officer will be so mad
as to levy tax on such a person. If any

such case is brought to me | am prepamd
tn wnhdpn.q
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SHRI KANWAR LAL GUPTA: |
am prepared to send dozens of cases.

SHR1 MORARIJI DESAI :
not sent even one. Without substantiat-
ing the points if my hon. friend wants to
argue and throw the doors of the gutter
open | cannot do it. It is not possible for
me to do that. There is concealment at
every slage.

You have

At the lower stage, at the middle stage
and at the higher stage, everywhere there
is concealment, except in the cases of those
who are receivings salaries only, and those
salaries being salaries paid by persons or
companies that have got-to deduct the
income-tax from the very begining. There
are cases where people receive salaries and
where they are not bound te deduct the
income-tax ; they are also evading them...

SHRI INDRAIJIT GUPTA (Alipore) :
Like the poor M.P.'s.

SHRI MORARJI DESAI : 1 cannot
say that all of them are poor M.P.’s.

SHRI KANWAR LAL GUPTA :
Ministers.

Like

SHRI MORARJI DESAI :
also cannot be excused ;
to excuse anybody. Therefore, why this
anxiety ? Supposing a Minister is wrong,
will my hon. friend say that he has set amn
example and he will do the same thing ?
What is the use of saying this 7 Why are
Ministers on his brains all the while 7 I
do not understand this. Only Congress
M.P.’s will be on the brains of all of them.
This kind of thing should not happen.
We cannot go on transacting business in
this manner. If this is the evil which I
am being reminded about everyday, if I
take steps about this matter in order to
prevent this loophole, then 1 am being
charged with inconsistency or being very
hard on some cases. On which cases am
1 going to be hard 7

Ministers
I am not trying

When 1 was replying to the arguments
advanced at the consideration stoge, 1 had
explained that it was necessary to ipflict a
punishment of a lakh of rupees on a man
who was evading Rs. 5000 tax. Only if
that is done, he will not avoid that tax.

e
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As regards valuation, I have said that
valuers will be approved by Government
and panels will be notified. Govermnent
also want to set up a department of valu-
alion  If there help is taken to walue,
that will not be challenged...

SHRI N. DANDEKER : On payment

of fees ?

SHRI MORARJI DESAI: Yes, fees
will have to be paid.

SHR] N. DANDEKER : By whom ?

SHRI MORARIJI DESAl: By the
assessee 7 By whom else ? He can assess

himself if he wants ...

SHRI N. DANDEKER : So, another

SHRI MORARJI DESAL: 1 am not
asking them or telling them to go Lo those
valuers ; they can do the valuation them-
selves hopestly and pay Rs. 5,000 more.
Why do they want to pay Rs. 5,000 less ?
I cannot understand this. Why this anxiety
of doing less and not more? [If a little
more is paid, what harm is there 7 Afier
all, they are they paying 1o the public
exchequer and mot to any privale person.
But if the anxiety is to save and save and
save in a wrong manner, then what are
Government to do? When the evil has
grown to this extent, then the remedy also
has got to be strong.

The amendment proposed by my hon.
friend Shri Shivaji Rao S. Deshmukh has
been worded in such a way that it will
not be effective at all. Though he supposes
that a man will be sent for two years, yet,
his amendment says that he should have
deliberately done it and so on. Who is
going to prove that it was deliberate ? It
is wvery difficult to prove that things are
done deliberately in these matters. My
hon. friend is also a lawyer and he knows
how difficult it is, and he will himself per-
haps be briefed in some cases, and 1 have
no doubt about it.

Therefore, this is not a matter where we
can take a remedy of this nature. There-

fore, 1 cannot accept these amendments.

sin i e it
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MR. DEPUTY-SPEAKER : Now, 1 Amendments Nos 114, 116, 124, 125, 247
shall put the amendments to vote ... and 248 were pur and negatived
ot saT W Em . @ Ay T MR. DEPUTY-SPEAKER : The ques-
lion is :
g §€ 2 % F g are difed, @@ “That clause 19 stand part of the
a@ & gl gy wifgy A wfead Bill".
QE'G‘ TqIT Y a-"- ver The motion was adopted.

MR. DEPUTY-SPEAKER : [ am not ka1 St ho e B

permitting any more arguments now. I Clause 20 was added to the Bill.

may point out that one great philosopher

has said that in sex matlers as well as in Clause 21 —(Insertion of new section 2768)

money matters. the last word is not the

law. SHRI SRINIBAS MISRA (Cuitack) §
Ishall pow put all the amendments | DeB to move® :

together to vote. Page 13, lines 11 and 12,—omir “be

punishable with rigorous imprison-

SHRI SHIVAJI RAO S. DESHMUKH: ment for a term which may extend

I want that my amendment may be put to six months, and shall also™ (76!

1o vole separately...
SHR1 KANWAR LAL GUPTA: I

MR. DEPUTY-SPEAKER : Does he beg to move* :
want a division ? Page 13, line 8, — for “person™ substiture
“company™ (126)
Page 13, line 11,—for “he” substitute
“the managing director of the com-

SHRI MORARJI DESAT : What does
the hon, Member gain by a division 7 It

il i 9
will be defeated. Wh.at else will happen ? pany” (127)
MR. DEPUTY-SPEAKER : I may .
warn hon. Members that if they want movigf-u N. DANDEKER : I beg to

division in this maoner, important clauses )
wlll be guillotined. I do not want to say Page 13, lines 12 and 13,—for “and
anything more on this... shall also be liable to fine which

A shall b2 not less than" substhute—

SHRI SHIVAJI RAO S. DESHMUKH: “or with fine which may extend to™
My amendment may be put to vote separa- (162)
tely at least. Page 13, line 16,—afrer “paid” ingerr—

“or with both' (163)

MR. DEPUTY-SPEAKER : [ shall Page 13, —after line 16, insert—"Pro-
now put Shri §. 8. Deshmukh’s amendment vided Ihfl no person shall be pro-
No. 199 to the vote of the House. secuted under this section without

the prior sanction of the Commis-

SHRI SHIVAJI RAO 5. DESHMUKH: sioner of Income-tax™ (164)

Please read it.
SHRI BENI SHANKER SHARMA :
MR. DEPUTY-SPEAKER : No. I beg to move® :
Amendment No. 199 was put and negatived. Page 13, line 11,—

MR. DEPUTY-SPEAKER : [ shall after "he shall” ingerr—
now put all the other amendments to the “one conviction before a competent

vote of the House. court™ (249)

*Amendments moved with the recommendation of the President.
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MR. DEPUTY-SPEAKER : The clause

and these amendments are before the

House. . The other amendment is barred.

SHRI SRINIBAS MISRA : [ am not
fond of people who pay income-tax. But
what appears to me is that even people
with incomes of Rs. 4,000 or Rs. 5,000 will
be most affected by this provision because
assessment to income-tax, as has already
been pointed out, will depend upon so
many imponderables and also the state of
mind for the time being of the assessing
officer conditioned by his domestic circum-
stances and so on at the time he assesses.
Whether he accepts the evidence adduced
by the asgsessee or not will depend upon so
many things.

Also there are two things.
another imprisonment. It is good that
some of them go to jail. But coming from
a Finance Minister, it appears surprising
because he is concerned with getting
money, not in spending it.

Onpe is fine,

15.43 brs.
[Shrimati Tarkeshwari Siaba in the Chair]

Whatever be the business, whoever be
the person involved, whether he is a big
gun or a small man earning only Rs. 4000
or Rs. 5000, still sending him to jail, in-
stead of saving money, will lead to spen-
ding it. [ do not know why the Finanoce
Minister is spending good money after bad
which is not being realised. In his speach,
he has stated that first of all, how much
money has been concealed and how much
tax has not been deducted will be ascerta-
ined. If that is done, there is enough
power under the 1. T. Act to have access
to that moaney and realise it. So why does
the question of sending him to jail and
makiog it a criminal offence be raised 7 If
he is to be sent to jail, there will be a
criminal proceeding. He will go to jail
and then there will be the gquestion of
expenses, spending good money which the
Finance Minister will collect after bad
money which is not being collected. if
there is good money somewhere to be col-
lected, let us reach it, let us collect it, and
pot send him to jail and create more
criminals. Therefore, I move that this
clause in the clause be removed. -
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Nt waAC W T o amaf off, 3
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SHRI D. N. PATODIA : Clause 21
reads. “Ifa person, without reasonable
cause or excuse, fails to deduct or after
deducting fails to pay the tax......"" There
is a clear difference bstween the two insta-
nces. Ouoe is that the amount is deducted
and not paid; the other is that the amount
is not even deducted and so not paid. If
should be unperstood that the process of
deduction is not very easy. it is compli-
cated, particularly for smaller group of
people.  On account of several complica-
tions many times it happens that the small
companies are unable to deduct. Even where
a company or firmis upable to deduct
or does mot deduct and, therefore, does
not pay, it is subject to penalty. We have
moved certain amendments in the clause
suggested by the . Finance Minister. It
has been made mandatory that the defaul-
ter will not only be imprisoned but also be
fined. There is no justification for making
a clause like this particularly when it
applies to those persons also who have not

dsglucted 30430 00! A Tograln -
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amendment says : either fine .or imprison-
ment or both. The other amendment wants
a proviso that no person small be prosecu-
ted without the prior sanction of the
Commissioner of Income-tax. If these
amendments are accepted, they will meet
the ends of justice. Wherever there is a
prima facie case, they could act.

SHRI BENI SHANKER SHARMA :
By my amendment 1 want the words “convis
ction by a ‘competent court’ to be added.
Because, when rigorous imprisonment is
to be given to a defaulting assessee, it has
got to be done after conviction by a compe-
tent court.

SHRI K. NARAYAN RAO (Bobbili) =
Mr. Gupta has raised a valid point about
the crimiual liability of the firms and comp-
anies. It is extremely difhicult to convict
a corporate personality like a company
and generally they designate a particular
person and call him a director or sharehol-
der and he will be designated and it will
be indicated that he has assumed criminal
responsibility for commissions or commi-
ssions under a particular Act. [ should
like to kmow from the hon. Minister
whether any person here has been so desi-
gnated under this Bill or whether they have
any other provision. It is difficolt for us
now to find out. [ request the hon. Mini-
ster to find out if a company would also be
inclnded under this particular penal clause.

SHRI MORARJI DESAI: Company
is included.

SHRI K. NARAYANA RAO : How1?
I want it to be made clear. °

SHRI MORARIJI DESAI : A company
is included in ‘person’. There need not
be any doubt at all. 1do not know how
my hon. friend who is so very well versed
in. law misses this point. He is perhaps
anxious that both should be included and
is over enthusiastic in this. Doubs make
for confusion. This provision was made
as a result of complaints in both the Houses
that there had been evasions in the matter
of payment to Government of taxes which
should have been deducted” by companies
or persons. Questions had been put and
Governmant had been charged with m_;'gic-
ct and favouritism in this matier.
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All these arguments have come In.
Then, we should seriously coasider what
should be done. We are not putting-a
new obligation on anybody of paying taxes
to Government. This obligation is already
luid on companies and on persons ; “on
corporate bodies and non-corporate bodies,
That provision exists in law as it is.
Nobody has objected to it. But to argue
that it will be difficult for some people,
smaller or bigger, to deduct it and then
pay it to Government would mean that
we must change the original law. Nobody
is asking for that. That law Is maiatained.
If that is so, those who do not pay to
Government within the prescribed time, is
it not clear that they are not paying it
deliberately 7  What else can be the
reason 7 How can there be any laxity ia
this matter ? They themselves had deducted
and why do they not pay immediately ?
Why do they deduct and not pay? I
cannot understand this argument at all.
This punishment of six months plus
penalty, I think, is very essential. If at all
it is better to raise the penalty, but not to
decrease it. I oppose the amendments.

SHRI D. N. PATODIA :

When it is
not deducted and not paid ?

SHRI MORARJI DESAI : That will
be charged.

SHRI D. N. PATODIA : When it s
of a different nature, that will be too
harsh. :

SHRI .-MORARJI DESAI: Itis not

of a different nature.

SHRI K. NARAYANA RAO :
is ope doubt. 1 agree with the Finance
Minister. But I want to know, if the
omission has taken place in the case of a
company or a firm, who is to be punished ?
Who is to be put in jail 7 Are you going
to put all the shareholders, all the directors
io jail 7 1 would lik= to know that much
only. ’ o ;

There

SHRI MORARIJI DESAI: Itis the
principal officer who will come in, the
managing director or whoever he is ; nat
- the shareholdgrs jn any casg,
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MR. CHATRMAN :
amendmeénts to the vole.

I now put all the

Amendment Nos. 16, 126, 11, 162,163, &
164 were pur and negatived.

MR. CHAIRMAN : The question fs :
“That clause 2l stand part of the
Bill".
The motion was adopted.

Clause 21 was added to the Bill,
Clauses 22 fo 29 were added to the Bill.:

Clguse 30— (Ceriain  amendments in  the
Income-tax Act to take effect

from st April, 1969).

SHRI MORARJI DESAI :
move :*
Page 15, —
for lines 20 and 21, substiture —
[“Certain additlomal amendmients 1o the
Ineome-tax Act.]

30, The améndmems directed in the
Third Schedule shall be made in the
Income-tax Act with effect from the
1st day of April, 1969, éxcept the
amendments in items 3 and 23 of the
said Schedule relating respectively, to
sections 16 and 139 of thé sald Act,
which shall be deemed to have céde
into effect on the Ist day of April,
1968, (228)

I beg to

SHRI N. DANDEKER : 1 wamt to
know whether the amendments in relation
1o the Third Schedule should be moved
here or should they be moved when we
come to the Third Schedule. | may suggest
that only when we come to the Third
Scheduleshould we move the amendments
to the Third Schedule, so that the mere
passing of this clause does rot imply that
thé Third Schedule is also passed.

SHRI MORARJI DESAL : 1 agree.

MR. CHAIRMAN !
Page 15,—

The question is :

) for lines 20 and 21, gubstirure—

[“Certain additional amendments to  the
Income-tax Acr)
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3. The amendments directed in the
Third Schedule shall be made in the
Incomie-tax Act with effect from the
fst day of April, 1969, except the
amendments in items 3 and 23 of (he
said Schedule relating, respectively, to
sections 16 and 139 of the said Act,
which shall be deemed to have come
into effect on the Ist day of April,
1968, (228)

The motion was adapted.

MR. CHAIRMAN : The question is ;

“That clause 30, as amended stand
part of 1ke Bill".

The motion was adopred.

Clauge 30, as amended, was added 1o the
Bill.

Clause 3 was added 1o the Bill.
Clamse 32— ( Amendment of Act 17 of 1957 ).

MR. CHAIRMAN : Mr. Sudarsasam
and Mr. Ram Avtar Sharma are absent.

SHRI S.S. KOTHARI : | mewe
amendment No. 18.

MR, CHAIRMAN : Mr. Ssaghl le
abséat.

SHRI N. DANDEKER: 1 movs

amendments 117, 118, 120 and 122.

SHRI KANWAR LAL GUPTA: |
move amendments Nos. 128, 129 and 130.

MR. CHAIRMAN :
Mr. Somani are absent.

Mr. Salve and

SHRI MORARJI DESAIL : 1 move the
Government amendments Nos. 229 to 234,

SHRI BENI SHANKER SHARMA : |

am not moving amendment No. 252. | 4m
moving only No. 251.
SHRI 8. 9. KOTHARI: 1 beg to
move® :
Page 16,—

after line 29, inserr—

“Provided that on an application
made by an assessee ptior to filling in

¥ AmenOmERt moved with thy resptamendation of (hy Presidear,

——



1168 Finamce Bill, I968  VAISAKEA )1, 1990 (SAKA)  Finamce Bil), 1968 1166

his return, a standing panel of valuers,
to be set up by the Central Govern-
meat shall provisionally determine the
{fair valug of ap asset, and that value
shall be filled in by the assessee in his
return, subject to the rights of the
assessec ang the Wealth Tax Officer to
appeal to the Wealth Tax Tribunal

the decision of the panel of -

valwers.” (18)

SHRI N. DANDEKER : 1 beg to
move® :
Page 16, line 25, —

after “than” ingert—
“fifty per cent of,” (117)
Page 16,—
for lines 26 to 29, substitute—

“the amount of the tax, if any, which
would have been avojded if the value
of the assets or of the debts, as the
case my be, as returned by such person
bad been accepled as the correct value;”

- 118y

Page 16,—

omit lines 33 1o 39, (120)
SHRI N. DANDEKER : 1 beg to
mave®* :
Page 17 and 18,—
omir lines 13 to 42 and 1 to 12, respecti-
vely, (122)

SHRI KANWAR LAL GUPTA: |
beg to move® :
Page 16, lines 24 and 25, —

omit “which shal not be less tham,
but™  (128)
Page 16, line 27,—
afier "boen” ingert “'deliberately” (129)
Pages 16 and 17,—
omif lines 30 to 42 and 1 to 12, respectl-
vely (130
SHRI MORARJI DESAI: 1 beg to
move® : -
Page 16,—
Sfor line 11, gubstitute—
“(a) in section 5,—
{i) in sub-sectiomn (1),—" (229)

Page 16,—
afier line 11, {nsert—

‘(1) after clause (xiv), the following
clause shall be insarted with effect from
the st day of April, 1969, namely : —

“(xv} fixed deposits under any

scheme framed by the
Central Goveroment and
notified by it in this bebalf
in the Official Gazette, to
the extent 1o which the
amounts of such deposiis do
ot exceed the maximum
Amoupt permitted to be depo-
) sited therein ;" (230)

Page 16, line 12,—

- Sor "(iY" substiture “(2)"  (231)

Page 16, line 14,—

- Jor V)" substizute *(3)"  (232)

Page 16,—

efter lime 19, inserr—

‘(i) in sub-section (2), after the
words “‘not specified in", the
words, brackets and figures
“clause (xv) or” shall be in-
seried with effect from the 1st
day of April, 1969 ;* (233)

Page 16,—
for lines 30 to 40, substirute—
‘(if) for the existing Explanation.
the following ‘Explanations’
shall be substituted, namely : —

“*Explanation ]~Where,~

(i) the value of any asset returned
by any person is less than
seventy-five per cent of the
value of such asset as determin-
ed in a0 assessment under sec-
tion 16 or section 17 (the value
50 apsessed being referred to
hereafier in this Explamation as
1be correct value of the asset),
or

1ii) the value of any debt returned
by any person exceeds the value
of such debt as delermined in
an assessment under section 16
or section 17 by more than
twenty-five per cent, of the
value so assessed (the value eo
assessed being referred to hgre-

¥ Amendments moved with the recommendation of the President.

—
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[Shri Morarji Desai]
after in this Explamation as the

correct value of the debt), or

(iii) the net wealth returned by any
person is less than seventy-five
per cent of the net wealth as
assessed under section 16 or
section 17 (the pet wealth so
assessed being referred to here-
after in this Explanation as the
correct net wealth),

then, such person shall, unless he proves
that the failure to return the correct value
of the' asset or, as the case may be, the
correct value of the debt or the correct met
wealth did not arise from any fraud or any
gross or wilful neglect on his part, be
deemed to have concealed the particulars
of assets or furnished inaccurate particulars
of assets or debts for the purposes of
clause (c) of this sub-section.

Explanation 2—For the i)urpous of
clause (iii)—"".". (234)

SHR1 BENI SHANKER SHARMA : |
beg to move® :

Page 16, lines 37 and 38, —

for “if he has understated the value of
the asset™ '

substitute ~'if he has left out or omitted
the asset altogether knowingly or
deliberately™ (251)

SHRI S.5 KOTHARI : This is one
of the most. controversial clauses’ in the
Bill where the basis ‘of penalty is being
- chapged from tax to wealth itself. I hold
po brief for tax evaders. But the homest
assessee should be given a fair chance and
. he should not be roped in by the law.
Differences of opinion may’ exist about the
walue of any property or jewellery. As an
Accountant, | may say that difference of
opinion may exist even between Account-
ants with regard to the valuation of shares
in, say, private limited cc So,
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accepted it in SPirit, ¥esterday and today.
My amendmeént says that on an application
being made by the assessee prior to filing
his return, tha-assessee would have a right
to approach the department and say,
“Please evaluate my property correctly™,
s0 that he may put that value in the return.
What is an honest assessee to do if he is
uncertain about the value ? The Finance
Minister has agreed that a standing panel
of valuers will be there.. Let the assessee
be allowed to go to that panel, get the
correct value from them and enter it’in
his return. If the assessee does not agree
or if the wealth-tax officer does not agree
with that value, let them have the right to
go to an appellate tribunal in appeal. ™ 1
think my amendment is an . eminently
reasonable one and the Finance Minister
should accept it, so that the honest asses=
see does not suffer.

SHRI N. DANDEKER : My amend-
menis are in three groups. MNos. 117 and
118 are concerned with the quantum . of
penalty to be imposed. I do not want to
say much more than what I said the day
before yesterday om this except to point
out that here again what 1 am trying to
do is to relate the penalty to the tax magni-
tude of the offence. Where the offence
involves the loss of tax of a certain amount
X, Tegardless of whether it is in the lower
wealth bracket or upper wealth bracket, I
suggest the penalty should . be related to
that particular offence, viz., the attempt to
evade that amount of tax. Therefore, in
substitution of the mode of penalty pro-
posed here, 1 would suggest that the
minimum pepalty should be equal to 50
per cent of the tax sought to be evaded,
and the maximum penalty should be twice
the amount of tax sought 10 be avoided.
That | conceive to be rigorous enough
‘compared with the situation which prevails
today. [ appreciate the Finance Minister's

would it not be inequitable that just be-
cause this difference of opinion may exceed
25 per cent of the value of the property,
the assessee should be deemed Lo be an
evader and the pepalty should go to the
extent of 200 percent of the amount of the
difference’? My amendment is eminently

.. reasonable. “The Finance Minister almas}...

iety to step up the penalties. Today,
.for instance, the minimum penalty is equal
to 20 per cent of the tax sought to be
avoided and the maximum 1§ times the tax
sought to be avoided. What I am suggest-
ing is that the minimum should be at
least 50 per cent of the tax sought to bt
avoided and the maximum twice the amount

..of_tax sought to be avoided. 1 sugges

*Amcndments moved wilh the

dation of the Presid
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that only then, and then alone, in relation
to the various categories of assessees in
various brackets of wealth the thing would
be just and fair and also severe.

16 00 brs.

The second amendment that | have
moved, amendment No. 120, is frankly
concerned with a most preposierous pro-
position which it has been sought to intro-
duce into the Wealth Tax Act, namely, that
the mere difference in valuation, if it exists
shall be deemed to amount to the commis-
sion of an offence of deliberate concealment
of part iculars of wealth or of the wealth
itself, 1 would like 1o re-emphasise the
argument 1 urged the other day, namely,
that the valuation for the purpose of wealth
tax is in any evenl a matter of opinion.
Section 7 of the Wealth Tax Act reads as

- follows :

“Value of assets how to be determin-
ed ; Subject to any rules made in this
behalf the value of any assels, other
than cash, for purposes of this Act,
shall be estimated to be the price
which in the opinion of the Wealth Tax
Officer it would fetch if sold in the
open market.”

‘When [ submit a return I attempt to
show therein the value of a house property
1 may own. [ have to try and show there
the wvalue which in the opinion, not my
opinion, but in the opinion of the Wealth
Tax Officer it would fetch if sold in the
open market. [If my estimate of that
value differs from the estimate of the value
made by the Wealth Tax Officer, [ would
pow be deemed to have committed an
offence. It seems to me a preposterous
proposition that a mere difference of opinion
can be made the subject matter of deem-
ing a very serious kind of offence 1o
have been committed. 1 would repeat
-whai 1 said the other day. | am prepared
to challenge here and nmow to give parti-
culars of any property of which I know
Something to the Finance Minister, and
to the gentlemen from the Ceniral Boarde
of Revenue who are sitting over there and to
any other person sitting there, and it will
be extremely surprising if there estimates
of the value tallied anywhere near ten per-

‘,cent of each other. I do seriously suggest
that there can be no question about this.
1 would even go so far as to say that the
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introduction of a proposition of this kind
by way of an “explanation™ is probably
totally unconstitutional and witra vires. But
I would not raise that point here today
because it is natural that this is not a
matter upon which the Chair can give
ruling. But I would suggest, whether or

not it is witra vires, it is totally prepo-
sterous.

I know an attempl has been made in
the amendment that has been moved by
the Finance Minister admendment No. 234,
to try and narrow down the preposter-
ous nature of this proposition by suggest-
ing that this sort of thing shall be
deemed to be an offence only if the
valuation differs by not less than 25 per-
cent. But what on earth are we trying to
play at ? Is this not a matter of opinion ?
If my opinion differs from the opinion of
ITO by just 24 percent then it is an honest
difference of opinion, but if it differs by
26 percent it is a dishonest difference of
opinion. I sugges this is totally intolerable
and preposterous.

The third part of my amendments is
concerned with sub-clause (¢) of clause 32
where an attempt has been made to step
up the rates of.wealth tax.

Here, of course, the argument has
really nothing to do with the Wealth Tax
as such. 1t is an argument which I urged.
the other day to the effect that for
abolishing what should never have existed,
namely, the discriminatory surcharge on
unearned income from investment, instead
of abolishing what was in any event not
justifiable an attept is being made to step
up the rates of wealth tax. 1 thlnk the
argument is altogether mom sequitur and
should not have been brought up. There-
fore, this particular amendment I have
moved is merely cut out sub-clause (c)
altogether. concerned with raising the rate
of wealth-tax.

st waT ave g Ewrefa wENET,
i guwar § fr g F e ¥ Iw i
ok Fn &m & fag @fad s@w g,
afeT ¥ It-gar Tt S ¥ qEgAT TgAT

EF N o feh anre few

T ITH Y AT Ffd ww T
e # A § 1 e Sifasgme S
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SHRI BENI SHANKAR SHARMA :
Sir, 1 have no quarrel with the hon. Fina-
nce Minister about the penally he is see-
king to impose. Let them be severe,
severer or even severest, but [ would say
that the penalty should be for some offence
for concealmeni, not for difference of
opinion. 1 have tried to resolve this diff-
culty by substituting for “if he has under-
stated the value of the asset by the words
if he has left out or omitted the asset alto-
gether knowingly or deliberately”. I 1
have a property und 1 do wgot include it
in the return, it is concealment. But if 1
have a property and | have shown it in my
return | should not be penalised simply
because the I. T, O. has valued it higher.
Suppose I have constructed a house in my
village by spending Rs. 10,000 long ago.
Now | do not know whether that house
property will fetch me Rs. 20,000 or 30,000,
But 1 hopestly wvalue it at Rs. 20,000.
However the officer who may be living in
Bombay, Calcutta or Delhi may say that it
is a big building which would cost not less
than Rs. 50,000 and value it at Rs. 50,000,
If 1 quietly pay the difference in tax, how
am I guilty of any offence. Of course you
can make any law you waat; vou can call
4n ass an clephant and an elephant an ass.
But it will not be .a good law. If an asses-
see is guilty of not showing his property
or asset in his return, he should be penali
sed and his property should be forfeited.
But if he has shown the property in his
return and if he has hooestly given his
valuation, why should he be penalised ? 1
would go so far as to say that let no valua-
tion be fixed by the assessee, let the depa-
rtment value according to its own method,
according to its own discretion. If the
assessee is dissatisfied he may file an appeal
before the higher authority.

Just to give an example, if 4 man has
got house property worth Rs. 2,50,000 and
it is valued at Rs. 3 lakhs, the difference
is Rs.50,000 and the tax evaded will come
to only Rs 250. But the penalty sought to
be proposed might be a maximum of Rs. 1
lakh and & minimum of Rs. 50,000. | do
not uaderstand by what standard of juris-
prudence you can impose such a high pena-
Ity which is not commensurate with the
guilt.... ... ~. (Interruprion)
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SHRI PILOO MODY : What sort of

logic is it ?

SHR! BENI SHANKER SHARMA :
v - Even the Manmu Smrlsi, the Sharios
or the Bible pale imto insignificance when
red to the p t provision. We have
gol the old laws : a tooth for a tooth and
an eye for an eye. But Rs. 1 lakh for Rs.
250 is a punishment, I cannot understand.
I can understand the Fioaoce Minister’s
observation that the man who tries to
conceal Rs. 250 must pay Rs. 1 lakh by
way of a deterrant. But he should be
guilty of concealment, and not of difference
of opinion. 1 would, therefore, most hum-
bly request him at least to accept my
amendment that if an assessee has included
the subject matter of the asset or property
ia his return he should not be penalised
for the difference of opinion that might be
there beiween him and the department.

ot 7y foma : fao w4 gfeard
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SHRI MORARJI DESAl: [ have
faplained the rationale behind this pupishe .
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[Shri Morarji Desai]
ment several times, not once only. [ do valuation in the municipality of Allahabad.

not know whether it is frutful to explain it
further because I will have to say the same
things. But just now my hon. friend, Shri
Madhu Limaye, has said certain things. |
do not upderstand why he should have
again brought my son in saying that he
had an insurance perhaps from Radhakrish-
na Ruia. 1 personaily do not know,

st Ay fomd : wowt g 5w W
T R W I ww w g R
THAES  €FAT FT ATH@AT A4 Fo1a1 8,
% faers w7 sRarg w1 & faegw
/IR 9 qgF gAT)

st wWroeet qag o fedY e AR
TEF A I ARG

st ay ol 0w faw Wl ad
¥ ) W AT ST aTh AT Wi A
w9 F40 gear A1 § 1 ardofre e
¥t ag orr § o9 e ¥ afd
#Fr wraer e § 1 wet frae o
qF TG @I AT A gu AT § ¢ F
et 7R T £

SHRI MORARIJI DESALI :
know why that
relevance it had.

ot ww formd : F srod feeme Ad
dE g

SHRI MORARJI DESAI :
to this kind of a statement. Why was it
referred to I do not know. What was the
relevance of it I want to know unless there
i5 a disersed mind. That is what I can
say. What is the use of saying these
kind of things ? It was not relevant at all
here. Let me tell him that whoever he
may be, whoever congeals he will be dealt
with equally under the law.

1 do not
was brought in, what

1 object

The case of the late Prime Minister
was referred to by Shri Kanwar Lal Gupta.
He quoted half the letter. He has not
quoted it fully. It so happened that the
property of the late Prime Minister had 3

That was not made by him. It was a
rental value and, according to that rental
value, the valuation had been made and it
amounted to only Rs. 40,000 or Rs. 45,000.
When it came to the notice of the late
Prime Minsiter, bhe said, “This would not
be correct. It must be put at Rs. 1,75,000."
Was this bona fide or was this mala fide ?
Yes, my hon. friend says, today it is diffe-
rent. But he went to this leagth, from
Rs. 45,000 to Rs. 1,75,000...

SHRI KANWAR LAL
was much more.

GUPTA: It

SHRI MORARIJI DESAI : If today
the wvaluation goes more, it will have to be
put more and, if it is not put more, then
certainly it will be liable to the same
penalty as is prescribed here. - Nobody
will be freed from this. But this cannot
be applied reirospectively. 1 cannot appiy
it retrospectively for the past defaults.
My hon. friend may desire; I may desire,
and yet I cannot do it. 1 have said, in
the matter of wealth tax also, the prosecu-
tion is being considered in some of these
cases. But I have got to be satisfied by
the lawyers whether the prosecution will
stand. This is all 1 can say. 1f my hon.
friend is clsar on the point that such
people should be punished, I am even
clearer. I do want them to be punished.
But I cannot go on doing that merely be-
cause he tells me or somebody else tells
me. I must have facts. It must be
proved in a court of law. There, I am pre-
pared to be helped by him. He goes on
arguing that what he says must be true.

In another case, he said, “This gold
will be smuggled gold” and, therefore, I
take it as smuggled. How can I do it ?
He may infer ; his inference may be right.
1 will not say it is all wrong. But on that
inference, I cannot prosecute a man. I
cannot act on that. Why such an intelli-
gent man is not able to realise this unless
it be the enthusiasm to condemn us, that
leads him to wutilise his intelligence in
this manner. This is only the inference I
make. There is nothing else.

st wg fmd az T & w9 &
feqfiz & e ar
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SHRI MORARII DESAT : If there is
a sabotage, that sabotage has also got to
be remedied. Is this helping me to remedy
it? That is what I plead with him. I
am not at all offended by what he says.
But have I not to point to him the facts ?
He gets angry and he tells me, | am getting
angry. [ am not angry I tell him the facts.
Who raises ths voice ? Who does this ? [
do it. Please have patience in this matter
and have some respect for others. Don't
argue that you are the only honest man in
the world. Then, you will not be an honest
man at all.

SHRI PILOO MODY : You said that
vou had explained the rational of it
I cannot understand at what time you did
it. You made three attempis to explain.
But I see no rationable in saying the same
thing over and over again, by saying, “I
want to punish these people”. Nobody
disagrees with that. We all want to
punish these people. But there must be
a ratiopal way in which you punish them
— by making the punishment fit the crime.

MR. CHAIRMAN : The hon. Mem-
ber cannot make another speech now.
“SHRI S. 8. KOTHARI: Let him
explain it.

MR. CHAIRMAN : 1 am sorry. The
Finance Minister has already explained
that he .wanted to explain. You cannot
now go on arguing on that.

SHRI MORARIJI DESAI : He explains
the point by saying that il an assessee
leaves to Government to assess, why not

* Government take this liability 7 How can
Government take this liability 7 If the
assessee is prepared to abide by the opinion
of the Income-tax Officer who assessee it
and not go in for appeal, 1 am prepared
to take it. How can I do it? Then, it
cannot be done. [ have said the next best
thing. Government is going to have panels
and valuers will be notified. If you take
their wvaluation, it will not be challenged.
Beyond that what am 1 10 say ?

MR. CHAIRMAN : 1 shall now put
the Government Amendments, namely,
2129, 230, 231, 232, 233 and 234, to the votg

_of the House. -
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The question is :

Page 16,—
Jor line 11, substitute,—
“{a) in section 5, —
(i) in sub-section (1),—"" (229)
Page 16,—

after line 11, insert—

‘(1) after clause (xiv), the 'following
clause shall be inserted with effect
from the Ist day of April, 1969,
namely :—

“(xv) fixed deposits under any scheme
framed by the Central Government
and notified by it in this behall in
the Official Gazette, to the extent
to which the amounts of such depo-
sits do pot exceed the maximum
amount permitied to be deposited
therein ;™." (230)

Page 16, line 12,—
Sor “(i)"" substitute #2'* (231)
Page 16, line 14, —

Sor “(ii)"" substiture (3" (232)

Page 16, —afier line 19, inserr—

“{ii) in sub-section (2), after the words
“not specified in", the words, brackets
and figures *“‘clause (xv) or” shall be
inserted wtih effect from the 1st day
of April, 1969 ; (233)

Page 16,—for lines 30 to 40, subsritute—

‘(ii) for the existing Explanation, the
following Explapations’ shall be
substituted, namely :—

“Explanation 1,—Where,—

(i) the value of any asset returned
by any person is less than
seventy-five per cent of the value
of such asset as determined in
an assessment under section 16
or sec. 17 (the value so assessed
being referred to herealter in
this Explanation as the correct
value of the asset), or

(ii) the value of any debt returned
by any person exceeds the value
of such debt is determined in an
assessment under section 16
or section 17 by more than
twenty-five per cent, of the
value so assessed (the wvalue so
assessed being referred to here-
after in this Explanarion as the
correct value of the deht), or
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(iii) the net wealth returned by any
person is less than seventy-five
per cent, of the net wealth as
assessed under section 16 or
section 17 (the net wealth so
assessed being referred to here-
after in this Explapation as. the
correct net wealth),

then, such person shall, unless he
proves that the failure to return the
correct value of the asset or, as the
case may be, the correct walue of
the debt or the correct net wealth
did not arise from any fraud or any
gross or wilful neglect on his part,
be deemed to have concealed the
particulars of assets or furnished
imaccurate particulars of assets or
debis for the purposes of clause (c)

of this sub-section.
Explanation 2—for  the
clause (iin—""." (234)
The mation was adopted.

purposes of

MR. CHAIRMAN : Now I shall put
the other amendments to the vote of the
House.

The other amendments Nos. 18, 117, 118,
120, 122, 128, 125, 130 and 251 were pur and
negagived.

MR. CHAIRMAN : 1 shall now put
the Clause 32, as amended, to the vote of
the House.

The question is :

“That Clause 32, as amended, stand
part of the Bill."”

The motion was adopred.
Clause 32, as amended, was added 1o the Bill.
Clause 33— amendment of Act 7 af 1964.)

MR. CHAIRMAN :
He is moving it.

Mr. Kothari...

Mr. Ram Avtar Sharma's is out of
order, Mr. Panigrahi...He is not here.
M. Dandeker's and Mr. Patodia’s, out of
order...

SHR1 D. N. PATODIA : Why ?

MR, CHAIRMAN :
scope of the Clause.

It is beyond the
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Mr. Indrajit Gupta...He is moving.
Mr. Beni Shankar Sharma’s is beyond the
scope and so, it is ruled out of order.
Dr. Ranen Sen is the same as Mr. Indrajit
Gupla's

SHRI S. 5. KOTHARI :
move®* :
Page 18, line 18,—
for "'25 per cent substitute—
*“nill for the assessment year 1969-70"
21

I beg to

SHRI INDRAJIT GUPTA :
move® :

Page 18, —
omit lines 17 to 19,

1 begto

(204)

SHRI1 S. 5. KOTHARI : With regard
to surtax on company profits, I would
submit that, when this measure was intro-
duced, it was a time of inflation ; there
may have been some windfall of profits
and the surtax was intended probably to
mop up the windfall to a certain extent.
But now the situation has entirely changed.
In the recessionary situation that we have
today, there is no justification for surtax.
Recognising this to a certain extent, the
Finance Minister has very commendably
reduced the rate from 35 to 25 per cent.
An expzrt body like that of Bhoothalingam
Commitiee has also recommended that this
tax should be taken off. I would, there-
fore, request the Finance Minister to consi-
der taking off this tax either this year or
next year as he deems fit, because it is
actually a tax on efficiency. We want that
in society, the resources should be utilised
in the best possible manner. Therefore, a
tax which works against efficiency has, [
think, no place in the tax structure. The
Finance Minister may kindly consider tak-
ing this off either this year or next year as
he deems fit.

SHRI D. N. PATODIA : The Finance
Minister was kind enough to reduce the
surtax from 35 to 25 per cent. But what
is this surtax ? This is a tax imposed on
the efficiency of the company. For example,
out of two companies employing the sam=
capital, if one company makes larger pro-
fits, it has to pay more surtax. This is
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most unreasonable ; it is irrational and it
goes beyond the scope of justice. Therefore,
as suggested by Shri Bhoothalingam in his
recommendations, it is high time that the
Finance Minister takes note of it and com-
pletely withdraws this surtax which has
been imposed on the companies in a most
unjustifiable manner.

DR. RANEN SEN (Barasat): My
amendment seeks to amend the already
amended section moved by the Finance
Minister. In fact, the arguments are quite
opposite to what Mr. Kothari and Mr.
Patodia have said. Here, I do not under-
stand why there should be this reduction of
surtax. In this book supplied to us, it is
simply stated that the rate of surtax on the
net chargeable profit of the company is
proposed to be reduced with effect from
the assessment year 1969-70 by 10 per cent,
from 35 to 25 per cemt. Now there are
some detailed explanations to all those
recommendations. Here | do not find any
reason given by the Finance Minister,

SHRI S. 5. KOTHARI
can be given.

No reason

DR. RANEN SEN : That is true, no
reason can be given. [ do not say ‘No".
You have spoken on behalf of the Finance
Minister. But [ want to state here that
though there is no compulsion, no obliga-
tion, on the Finance Minister to give an
explanation as to why this particular re-
commendation is made, it seems Lo me that
there is no justification for the reduction
of this surtax. MNow it is stated that previ-
ously because of particular condition,
namely, inflation and -other things, the
surtax was needed, but to-day, Mr. Kothari
says and does the Finance Minister also
say that that state of inflation does not
exist in the country'? Can we say to-day
that the situation has improved to such an
extent that this surtax is not needed at all ?

Therefore, what appears to me is this.
It is completely unwarranted. If the
Finance Minister wants lo really earn reve-
nue for the State, he should not be un-
necessarily lenient to, should not cherish
soft-corners, for the big business who even
to-day during recession are making enough
profits.

With these words 1 move my amend-
ment. [ think the Finance Minister will
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accept my amendment which only means
that the status quo may remain. There is
no reason why this starus quo should be
changed in favour of big business.

SHRI N. K. SOMANI (Nagaur) : May
I make a suggestion to the Deputy Prime
Minister as far as the surtax is concenred
that it may be removed as far as public
limited companies ar* concerned so that
all other private limited companies, if they
want to enjoy this facility, let them have a
larger spread of shareholding and the avow-
ed objective of opposition to concentration
of economic power can also be achieved
and this will help them in speedier develop-
ment as a result of this proposal,

SHRI K. NARAYANA RAO (Bobbili):
In a growing economy the Finance Minister
has been tryiog to find every scope to raise
the revenues of the country so that the
Government can meet the growing demands
of the State. In such a situation, if the
already existing tax structure and also the
sources of income have to be cut short
volutarily by the Government of India, there
must be very extremely compelling circum-
stances. So far as the profit tax is concern-
ed, I cannot find any compelling reason for
reducing the amount which we have already
fixed earlier. 1 hope and trust the hon.
Finance Minister will carefully look into
this matter. '

SHRI MORARJI DESAI : There are
two opposite demands in this matter.

SHRI 5. KANDAPPAN (Mettur) :
You are very happy about it ?
SHRI MORARIJI DESAI : 1 am not

happy about differences of opinion any-
where. 1 would wish all these differences
resolved and opinions synthesised. There
would be differences, but I do not want
to widen them. That is not my intention.
1 would like to have more integration and
not division. In this matter or in any
other matter we would certainly have a
ratiopal look at every thing and try to
come to some conclusion. That is what
1 would wish. Inthis particular matter
or in the matter of taxes, itis obvious
there are bound to be differences in the
Opposition and even amongst some of my
own Party men, as can be seen. These are
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matters where there are bound to be
differences of opinion.

In the first place the surtax was levied
on account of emergency and now there
is recession. In order to fight the recession
we have taken several steps of giving some
incentives. This is ope such incentive to
companies which work efficiently and which
earn profils. But when it is argued that
this is 4 punishment on efficient companies,
1 am afraid that argument is not wvery
valid. After all who will pay to Govern-
ment 7 Only those who are efficient.
Those who are inefficient and who cannot
earn won't pay. How are they going to
pay 7 Of course w2 will try to make them
efficient. That is what we are doing
trying to do. But who is going to pay us ?
Who is going to serve more ? Only the
efficient will serve more, not the inefficient
ones. So they should be happy that they
pay more. Why should they think they
should not pay more ? That argument at
any rate does not hold good.

To say that there is no reason to
reduce it I think, is also not a justifiable
reason. 1 had given reasons in the budget
speech why I had reduced it. Beyond that
if it does not appeal to somebody, it does
pot appeal. That is all. I cannot help. About
such argument by my hon. friend I can
equally say with the same force that it
does mot appeal to me.

DR. RANEN SEN : Last year also
there was recession and you said you
cannot reduce it.

MR. CHAIRMAN : 1 will now put
the amendments to the vote of the House.
Amendment No. 21 by Shri S. S. Kothari.

The question is :

Page 18, line 18,— .

Sfor **25 per cenl.” sabsrilute~—

*“nil for the assessment year 1969-70

(21)

The motion was negatived

MR. CHAIRMAN : Shri Panigrabi is
not here. Shri Indrajit Gupta has got aa
amendment, Amendment No. 204.
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The question is :
Page 18,—
omit lines 17 to 19 (204)
The motion was negatived

MR. CHAIRMAN : Now, the question
is !

“That clause 33 stand part of the
Bill™.
The motion was adopted

Clause 33 was added to the Bill.

MR. CHAIRMAN : We will now
take up clauses 34 to 37. There are no
amendments.

The question is :

“That clauses 34 to 37 stand part of
the Bill™.

The motion was adapted
Clauses 34 to 37 were added to the Bill

Clauge 38. (Amendment of Act | of 19441,

MR. CHAIAMAN : We will now
take up Clause 38. There are some
amendments.

SHRI 8. 5. KOTHARI : 1 begto
move . *

Page 21, ajter line 16, insert —
‘(iii) the following provise shall be

added at the end, under the third
column, namely : —

“Provided that no duty shall be
payable on unmanufactured tobacco .

and bidi for the year 1968-69"." (22)
SHRI SRINIBAS MISRA : 1 am oot
moving amendment No. 80. 1 move*

amendment No. B1.
Page 21,—
after line 16, insery —
‘(iii) after sub-item (8), the following
proviso shall be added pamely :—

“Provided that no duty shall be
payable on pidis, or unmanufactured
tobacco used in any form, whatsoever
for smoking or chewing: ;7O (8))

*Amendments moved with the recommendation of the President,
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SHRI INDRAJIT GUPTA : I move*

amendment No, 206.
Pages 20 and 21,—
lines 35 to 47 and 1 to 5, respec-

omit
tively. (208)
Page 22, --
omit lines 24 to 35. (206)
SHRI M. R. MASANI: 1 move*
amendment No. 258,
Page 22,~
omit lines 1 to 16. (258)
SHRI N. DANDEKER : 1 beg to
move :*
Page 21, line 9,—
omit “(3), (4), (5), (6) and (8)," (255)

Page 21,—
Sor lines 11 10 16 substitute—
“and fifty paise.” shall respectively,
be substituted’.  (256)
Page 22, line 24,—
" for “Twenty per cent”.  substitute=
“Ten per cent™. (259)

Page 22.—
after line 35, inyert —

“Provided that oo such duty shell
be leviable in respect of steel furniture
supplicd to hospitals, nursing homes,
dispensaries and educational institu-

tions™. (260}

Mr. CHAIRMAN : Mr. Ranen Sen,
you cannot move the other one. I is the
same.

SHRI S. S. KOTHARI Madam
Chairman, at this stage 1 wish to touch
only a very few broad points. 1 wish to
say something regarding the excise duties
in general. Excise duties involve commo-
dities in a big way from 15 to 60 per cent
and they impinge upon the common man,
particularly excise duties on items of mass
consumption. This is very important. If
the price level is to be brought down, if
the burden on the common man is o be
eased, it is necessary that excise dulies on
ilems of mass consumption must be reduc-

valSakHA i1, 1890 (84K4)

_Finance Minister to

Fingnce BUl, 1963 1186

ed. Itis seen that ihe Finance Minister
has increased excise duty on manufactuted
tobacco and beedies. These are things
which are consumed by poorer sections of
the society. 1t gives them a little pleasure,
1 would say. If that is taxed, it is a retro-
grade step, and it should be withdrawn. 1
have moved an amendment that no duty
should be there on unmanufactured to-
bacco and beedies. [ request him to consi-
der this.

There is another suggestion I would
like to make. This is with regard to cold
storage. If airconditioners are taxed, 1
would say they fall upon the richer sections
of society. Taxing them a little more
would ndt be objected to. But when the
tax falls on cold storages which are used
for industrial purposes, for the purpose of
preservation of seeds, medicines foodstuffs
and wvegetables, I would submit to the
reconsider whether
some relief could be given to these cold
storages. In defining the term ‘industrial
company’ ; we have got mining and all
other industrial operations and processin
also.

But processing does not include preser-
vation. Prescrvation of seeds has assumed
great importance in the context of stimula-
ting agricultural production. Keeping in
view ull these factors and the fact that this
excise duty on these air conditioning parts
would also impinge on cold storages, may
1 request him to kindly have this matter
examined now or later and see that some
relief is given to cold storages which are
used for those particular industrial pur-
poses like preservation, | repeat, of seeds,
medicines, foodstuffs and vegetables 7

SHRI M. R. MASANI : 1 would like
to speak in support of my amendment,
pamely amendment No. 258, which seeks
to delete lines 1 to 16 at page 22 of the
Bill. These lines cover two toplcs. One
of them is the one referred to by the hon.
Member who has just spoken, namely refri-
geration and air-conditioning. The Finance
Minpister in his speech seemed to suggest
that what he was concerned with was room
air-conditioners. Even there, he was not
on firm ground, because air-conditioning
is no longer a luxury. Are we enjoying

* Amendments moved with the recommendation of the President. )
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any particular luxury here because we have
air conditioning here today ? Were it
not for air-conditioning, would we have
been able to carry on this discussion with
the coolness and light and good humour
which we are displaying 7 That is what 1
would like to ask the Finance Minister.
But the important thing is that the
bulk of these new duties do not fall on
domestic air-conditioning, but on industrial

refrigeration. Out of 105,000 H. P. of air-
conditicning produced last year, only
25,000 H. P. was used for room air-condi-

tioning and refrigeration, and over 75 per
cent was used for indusirial purposes.
These industrial purposes are extremely
important. Things like food preservation,
dairy farming, things that we say are in the
national inoterest, fertilisers, ammunition
and explosive manufacture, photo-films,-
precision tools, blood plasma, which saves
the lives of people and without which
people would die and which has therefore
to be kept in refrigerators, eye banks, and
the export of sea-food and fish and all the
things that we send abroad such as frog's
legs which we make money out of sea-food
exports give Rs. 5 crores of revenue in
terms of foreign exchange to this country
every year— There are all basic, and refri-
geration serves them.

This is a new industry which employes
as many as 35,000 employees and with a
capital of Rs. 50 crores employed ; itisa
new industry or infant industry which is
just finding its feet. So far, the recession
has not hit it badly, although even there
now is the threat of engineers and techni-
cians being laid off because of the slack
or the slump in the market. Now, the
impact of these duties is fierce.

1 would give two examples to the
Finance Minister and [ would like him to
check them up. For a standard 120-tonne
refrigeration chilled water plant used in the
pharmaceutical and chemical, and fertiliser
and rubber industries, the selling price
without taxation is Rs. 90,000, and the
total taxation is Rs. 72,000, making a total
price to the consumer of Rs. 162,000. In
other words, the ratio of tax to price is
Rs. 72,000 to Rs. 90,000. At the other
end of the scale, for a room air-conditioner
of a normal size, the selling price without
taxation is Rs. 2600, and the total tax is
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Rs. 1700, and the total price for the con-
sumer is Rs. 4300. This is a savage impact
on an industry that deserves well by the
country. I would like to suggest that this
is a very retrogressive step which is being
taken. Ewven now, I would suggest that
the Finance Minister would do well to
reconsider his step.

Otherwise, he will be doing great
damage to the economic interests of the
country, both in agriculture and in industry.

The other item is of electronic compo-
nets that go into receiver sets, things like
valves and tubes, parts that go into a
radio set. Here also, there is a fantastic
burden of taxation. For an electornic
valve or tube there is a tax suggested of
Rs. 5 on each against a price of Rs. 2.50
to Rs. 3.20. On that part which costs
Rs. 2,50, the tax will be Rs. 5. We have
all along been talking of taking the cheap
radio set to the countryside, which could
be used for education, for family plaoning,
for production, for agricultural advance-
ment, and so on.

Here is a new industry producing in
the country transistor sels for Rs. 75 to
Rs. 100 ; for the first time, prices have
gone down from three to two figures. As
a result, sets are available at between
Rs. 75 and Rs. 100. Smuggling of Japanese
components which was fu riously going on
till two years ago, has been brought under
control for the first time now a legitimate
industry producing these parts and paying
tax on it, excise duty and sales tax, is
being hit. | would warn the Finance
Minister that if he goes ahead with this
wretched imposition, it is going to mean
that again Japanese goods will be smuggled
into this country clandestine radio sets
will be produced as was the case two or
three years ago before this new industry
came up. [ hope he wili realise that a
1ax of this kind is going to hurt this infant
industry, which is an important part of the
electronic communications which  are
essential to our national life. Both these
are very bad taxes which we strongly oppose
and 1 would even now ask the Finance
Minister to reconsider them.

MR. CHAIRMAN : We have a number
of clauses yet to go through and then
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very long schedules. We have also to
conclude by 5or 530. So 1 would ask
hon. Members to be very brief and to
the point ; otherwise, there will be less
time available for the third reading stage.

SHRI INDRAJIT GUPTA : I welcome
the small limited reliefs which the hon.
Minister has announced with respect to
these proposed excise duties on confec-
tionery, chocolates and steel furniture.
Nevertheless, I feel that these do not go
far emough for the simple reason that it is
really the small scale units of these two
industries which are not going to benefit
by the reliefs announced. I am not
concerned with the big units. There a
few big units, but 1 am not concerned
with them. But my concern is for the
small units.

Firstly, as regards confectionery, I hope
it is not part of his philosophy of austerity
that children should be given less sweets,
because he kmows that it is a processed
food of extremely high nutritional value.

AN HON. MEMBER : Good for him
also.

SHR1 INDRAJIT GUPTA For
childern and for troops in the ﬁe!d also.

MR. CHAIRMAN : Various categor-
ies of children also.

SHRI INDRANT GUPTA : It is
concentrated food.

SHRI PILOO MODY : A chocolate
bar should be given to every Minister every
morning to improve his performance in
Parliameni.

SHRI D. N. TIWARY (Gopalganj) :
It should be given to every Member.

SHRI INDRAIJIT GUPTA : These
proposed imposts constitute a completely
new set of duties. [ hope he realises that
it will be putting a premium on all sorts of
sub-standard unhygienic sweets being pro-
duced by other people and sold in the
market. Also the prices of these will go
up. 1 am told the industry is alrzady
working to half its installed capacity. With
a capacity of 52,000 tonnes, last year thg

autout was only 23,000 tonnes,
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16.44 hrs.
[Mr. Deputy-Speaker in the Chair.]

One of the main reasons is the price of
sugar. Formperly, allocation of sugar was
at the controlled rate of Rs. 145 a gquintal
now they have to pay Rs. 375 per guintal
in the open market. [ do not know what
exactly the meaning of these 20 tonnes and
40 tonnes produced is, which is the margin
he has adnounced. 1 do not know what
it would mean but the fact remains that
compared to the amount of revenue he has
expected from this—from the original
proposal to net Rs. 2 crores from this he
will lose now a good amount after the
relief —1 think it is hardly worthwhile
rubbing up the people the wrong way and
putting another set of difficulties.

Therefore, Madam——1I am sorry, Sir,
excuse me...

MR. DEPUTY-SPEAKER : That only
shows that you are not addressing the
Chair ; you are addressing the Finance
Minister. Therefore, there has been this
slip.

SHRI INDRAJIT GUPTA : I appeal
to him—he is a fair man—not to stand on
some sense of prestige and think that just
because it has been announced the whole
thing should not be removed.

I believe the hon. Minister has said
in his opening remarkes that steel furniture
is something which is mainly used by big
companies and so on. In my parts, | see
a large number of small sca'e units whose
total capital Jiovestment is in no case more
than a lakh of rupees. Secondly, it is unjust
for middle-class people who cannot afford
wooden furniture of good quality and
therefore they increasingly use steel chairs
and tables in their homes as also small
almirahs. After the recession since 1965-66,
the sales in this industry have fallen by
fifty per cent because one of the main items
of raw material, ¥iz., sheets, needed for
this industry are not available at the rates
announced by the joint steel plant com-
mittee ; they have to be bought at Rs.
1700 per ton in the open market. The cost
of production has gone up. It is estimated
that a steel almirah which costs Rs. 230
now will, after this duty, cost Rs. 90 more.
I do not see any point in imposing this
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duty suddenly on this new industry in the
first instance. The first Rs. 50,000 worth of
production which he is now willing to
exempt is quite a high figure. for a unit
whose total capital investment is one lakh.
There are very small units and co-operative
units also producing steel furniture near
about Calcutta. Therefore, 1 appeal to
him that in both these cases, confectionery
and steel furniture, where the estimated
revenue is comparatively negligible, he
should give up the idea and withdraw both
these proposals. .

SHRI N. DANDEKER : I do not
want to say anything more about tobacco
than what my friend Kothari has said. [
also find myself,—an agreeable surprise— in
the company of my friend M:. Indrajit
Gupta on the subject of sweets. [ must
say that [ am unable to look my nephews
and nieces in the eye if I do not oppose
the levy on sweets.

1 should like to add one point
to what the previous speaker had said
about steel furniture. I think the  propos-
ed levy really ought to go out of the
window. But if there is going to be any
tax at all, it should be a nominal, —say
ten per cent. In apny event my amend-
ment No. 260 says : “Provided that no such
duty shall be leviable in respect of steel
furniture supplied to hospitals, nursing
homes, dispensaries and educational institu-
tions.” 1 think they ought to be exempt.
‘The prices of these things are high and the
‘schools and other institutions could not
afford to pay for them and it would not

also be hygenic for hospitals to have
wooden furniture.
SHRI D. N. PATODIA : There are

today in the world abont 130 countries
which compete against each other in the
export of sea food and if we want to add
the cost of refriegeration to the price of
sea food, we would be careful about the
result it will have. 1 should also like 10
reiterate the arguments that the addition
of excise duty on steel furniture will have
a bad effect on the supply position of
furniture to hospitals, schools, colleges and
research laboratories. There is a great
scarcity of these institutions which arg
providing good service to the country,
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SHRI SRINIBAS MISRA : Mr. Depu-
ty Speaker, Sir, the hon. Member, Shri
Sheo Narain, has touched one part of the
argument. He has not referred to the other
aspect of it- My amendment proposes 10
cover beedi, unmanufactured tobacco and
such other things. Why ? It is now being
said by the so-called persons who want to
reform society that thsse things should not
be used. But then, they have not given
food to the people; they have not been
able to supply food, and therefore, the
poor try to fill the stomach by beguiling
there time with these things. The common
man, the worker, the farmers, the poorest
of the poor, beguile their time with these
things. You call it luxury of beverage or
intoxicant or even poison. But that exists:
they beguile their time with them. How can
the Finance Minister tax these things ? Of
course he has said, he has promised. that
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he is keeping his mind open. But how can
he tax these unmanufactured tobacco, bidi
khaini and gundi and other such substances
That would be taxing the poorest of the
poor in the country. This is taxing the
poorest of the poor. Ewven if you tax them
they will still go and purchase them. They
cannot give up these things. So, you must
provide them more food, more employment
and more education, and then gradually

this habit of theirs will lessen. But until
then, you cannot tax them further.
SHRI1 K. NARAYANA RAO: About

the concession given to the confectioneries,
1 have to say this; I just wonder whether
they wi'l have the desired effect at all.
Here, it is a part of the commodities which
are exempted from this particular excise
duty. But does it necessarily mean that
correspondingly in the market, the price
ratio will also vary in accordance with that ?
For instance, up to Rs. 20,000 has been
exempted from this excise duty, but once
they go to the consumer's market, there
cannot be any distinction between the con-
fectioneries which pay excise duty and
those varieties which do not pay excise duty.
Both will have the same price level, and
there will'be a chain reaction. Even il the
product of the smaller factories are exemp-
ted, they also generally trail behind the
price level that is prevailing. They may also
emulate the other factories, with the result
that my apprehension is that these conce-
ssions are not going to afford any relief to
the consumers as such, but we are giving
perhaps an unwanted benefit to certain
producers.

SHRI S.S. KOTHARI : Sir, there is
a distinction between Cadbury chocolate
and similar chocolates which are consu-
med by the children of the rich, and the
Morton and other toffees costing just half
an anna or one anna which consumed by
the poorer children. If a poor boy mana-
ges to steal an anna or two, he would go in
for these toffees; even a boot-polisher, if he
gets an anna, would buy these toffees.
Therefore, the toffee should be distinguish-
ed from Cadbury and other expensive cho-
colates, and it should be exempted from
duty; you may increase the tax on Cadbury
chocolates.

SHRI INDRAJT GUPFTA: I just
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wanted to exempt the small manufacturers
of steel furniture, not Godrej & Boyce.

SHR1 MORARII DESAI : I have al-
ready given concession for the small-scale
manufacturers and that ought to cover them.
Therefore, it is not a question of not
covering them at all. They have been
exempled up to Rs. 50,000 production-
Even if it is up to Rs. 2 lakhs, then, up to
Rs. 50,000 it will be exempted. It means
that they will be paying: much less for the
total amount.

In the matter of confectionaries also,
up to 20 tons they are completelv exempted
If they produce up to 40 tons, 20 tons are
still exempied. Therefore, they have been
exempted for one half of it. Therefore,
that will reduce the burden on these
people. I do not agree that all the sweets
are good for the children or for anybody.

., SHRI INDRAJIT GUPTA : The
Finance Minister is not a nutritional expert.

SHR1 MORARIJI DESAI: | am a
better nutritional expert than my hon.
friend, because I have studied the subject
for 50 years.

SHRI INDRAJIT GUPTA : How does
he know that [ have not studied it ?

SHRI MORARIJI DESAI : [ have at
any rate more years than him. Therefore,
I have studied it for longer. I have not
said that I am wiser than him. [ have
studied it and 1 know the nutritional value
of this is zero. Except chocolates, all these
drops and other things have no nutritional
value. [t has only some carbon value. It
is all right for children who run about; it
does give them some energy, but that is
not the vitality part of it. But that is not
the ground on which this tax is levied.
Th= point is this is being consumed by the
richer portion of the society. Which poor
people are using these drops and toffees 7
My hon. friend says, even a shoe polisher
takes it. I do not know which polisher he
has seen using it. 1 do not think he is
connected with any shoe polisher.

SHRI S. 8. KOTHARI: 1 am a
democrat. 1 do not mind being conngsted
with a shoe polisher,
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SHRI MORARJI DESAT : 1 wish you
were connected. If you were connected it
would be an honour, not dishomour. I
am _not saying it from that point of view.
He does not know them. It is not they
who are using it. People like us are using
it. People who are here cannot call them-
sclves poor at all, because nobody here
gets less than Rs. 1000 per month. They
cannot be called the poorer section. 90 per
cent of the people do not use any choco-
lates or any of those things. Why say
that those people are going to be covered 7

SHRI INDRAJIT GUPTA Have
you travelled in suburban trains nowadays ?
You will see every day the poorest people
are buying them, one sweet at a time.

SHRI MORARIJI DESAI : On the one
hand he says that the conditions have gone
much worse than before. On the other,
he says now that even the poorest people
are using all those things. How does he
explain these two things? That means
poverty has certainly receded to some ex-
tent. Why does he pot grant that ?
Therefore, in the matter of confection-
aries, 1 see no reason to make any conces-
sion.

Let me assure my hon. friend that I am
not bothered about prestige in any matter.
Prestige which depends on untruth is no
prestige at all. If | am convinced that it
is right to do 1o, 1 will certainly do so at
any time, not now but later on.

The same thing applies to refrigerators
also. If there are any inconveniences caus-
ed or heavy burdens put on any particular
areas, we will certainly see that some relief
is given. 1t is within the right of the
Finance Minister to ¢xempt some areas if
it is necessary. 1 have been constantly
piving some relief to some sections where-
ver necessary. This will be done.

About bidis, it is only the whole leaf
tobacco which is claiming duty at a lesser
rate, because it is not used in bidis, that
will now have to pay a higher duty if that
is used in bidis, not otherwise. They were
always misused in bidis. That is how
they were escaping tax charging more
profits. It is only the manufacturers who
were carping more. 1 do not think ths
bidi smoker is going to pay more. Itis
fo prevent misusg of this that this has been
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raised.
it.

There is no other purpose behind
I oppose all the amendments.

SHRI M. R. MASANI: What about
clectronic components and receiver sets 7

SHRI MORARJI DESAI : If I find it
leads to any more smuggling, we will cer-
tainly take reasonable steps.

MR. DEPUTY-SPEAKER * 1 will now
put all the 4mendments to the vote of the
House.

Amendments Nos. 22, 81, 205, 206, 255,
256, 258, 259 and 260 were put and negatived,

MR. DEPUTY-SPEAKER :
tion is :
“That clause 38 stand part of the
BilL”

The ques-

The motion was adopted
Clause 38 was added o the Bill.

There are
1 will

MR. DEPUTY-SPEAKER :
no amendments to clanses 39 to 43.
put them together.

SHRI M. R. MASANI: [ want to
oppose clause 41,
17.00 hrs.

MR. DEPUTY-SPEAKER : Then 1

shall put clauses 39 and 40,

SHRIMATI TARKESHWARI SINHA
(Barh) :  Sir, | want to say a few words
on clause 39. It concerns taxation on
embroidery. 1 do not mind if the profit
is more and tax is levied on it. But here
the small units are in a very very [difficult
position because generally they have to pay
the tax on the cloth that they purchase.
If they purchase some superfine cloth at
Rs. 3 a metre nearly Re. 1 they have to
pay as excise duty om cloth. Over and
above that they have to pay the latest
laxation that has been proposed. There-
fore the small units which have one or two
machines will be very much hard presged.
I would like to draw the attention of the
hon. Deputy Prime Minister to thig fact
that a very big embroidery mdusl.rr has
been established by the Indian persponel

in Nepal called the Nepal Mlllg, The
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people in Nepal do not pay a single paisa
as tax but the whole cloth is allowed free
into India with the result that our own
units are having very adverse competition
from the units of Nepal. Something should
be done about this matter because other-
wise our Indian units will be very much
adversely affeeted in relation to Nepal
Mills. [ would like to suggest that the
Deputy Prime Minister may limit his consi-
deration to small units. He may limit his
consideration to units with one or two
machines and give them certain reasonable
concessions. I am glad the Deputy Prime
Minister even before 1 spoke said that this
matter is being rationalised. 1 appeal to
him to look into this matter.

SHRI MORARIJI DESAI :
1 shall look into the matter.

Certainly

MR. DEPUTY-SPEAKER : The Ques-
tion is :
“That clauses 39 and 40 stand part
of the Bill.”"
The motion was adopted
Clause 39 and 40 were added to the Bill.
Then we

MR. DEPUTY-SPEAKER :
come to Clause 41.

SHRI M. R. MASANI : Sir, | would
like to briefly oppose this clause. It seeks
to raise the duty on motor spirit and diesel
oil. This is a hardy annual every year.
The Finance Minister lays his predatory
hands on" these two commodities. It is
not funny, because diesel oil and petrol
are the life-blood of our transportation
system. Already today road transport is
taxed in the most cruel manner. For every
tonne mile of goods carried, the taxation
on roads equals the entire cost of transpor-
tation by rail. 1 will repeat it. The cost
per tonne mile of goods on Railways the
total cost, is equalled by the taxation on

road transport per tonne mile. This
shows the inequity of it. Yet we come
agein and again to raising this tax. The

logic in the Explanatory Memorandum on
page 27 defeats me. This is the reason
that it gives :

“The existing celling rates have been
found to be inadequate as the over-
recoveries in the hands of the oil com-
panies which have to be appropriated
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to the Consolidated Fund of India
through additional excise duties require
a higher rate of levy than at present.”

What does this mean 7 Instead of reduc-
ing the price, making petrol and diesel
available cheaper to the consumer and
helping the transportation service in this
country to improve, the Government takes
away the economy that might have been
possible for the consumer. 1o other words
prices are never allowed 1o come down,

. even when oil companies do a good job

they must not be allowed to take profits,
the consumer must not get the benefit but
Gowvernment takes away the money. This
is a very retrograde and anti-consumer
point of view. [do not kpow what the
motives are, apart from grabbing money,
which is obvious.

17.04 hrs,
[Mr.:Speaker in the Chair]

Perhaps it is to protect the Indian Oil
Company in its attempt to establish a
monopoly because the Indian Oil Company
probably cannot compete if prices are
brought down so the prices are kept high
and the profits are taken away by the
Government. May be it is to protect the
Railway Board and the Railyays to run
their inefficient services because they also
cannot compete if road transport is allow-
ed to go ahead. Whether this is the
motive or not, probably the Finance Minis-
ter"s only motive at the moment is to put
his hands on some money which he badly
requires. But I would suggest to him that
if there is a margin like this as he says,
the right thing to do is to lower prices, let
the consumers have cheaper petrol and
cheaper diesel so that transportation in
this country can be developed.

SHRI N. DANDEKER : 1 would like
to add one word to what Shri Masani has
said. The same story holds good as regards
tryiog to rake off these profils on furnance
oil. Furnance oil is increasingly becoming
the fuel in industry and today it has in
fact an advantage over coal, and, in parti-
cular, long distance movement of coal is
not so economic in the matter of fuel cost
as furnace oil. This business, again, of
raking off wherever additional profits the
oil compaaies are making, merely to put
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them on even keel presumably with the
Indian Oil Company, rather than ask the
Indian Qil Company to keep down the
prices so that the industry in general can
take the benefit of this ; a taxation scheme
of this kind 1 find impossible to sympathise
with.

SHRI MORARIJI DESAI We are
not taking away anything from the con-
sumers. It is only from the companies
we are taking.

SHRI M. R. MASANI : Give it to
the company so that it can reduce the
prices. -

SHRI1 MORARIJI DESAl : Why did
they not bring down the price ? Therefore,
I have to do this. If they reduce the rate,
one can understand that. But I do not
see that at all. 1f 1 take it from the
company, it is objected. If I take it from
the persons, then also it is objected. Then
from whom am 1 to take it 7

MR. SPEAKER : Sioce there is no
amendment to this clause, 1 will put it to
the vote. The question is :

“That clause 41 stand part of the
Bill™.
The motion was adopted.

Clause 41 was added to the Bill.
Clauses 42 and 43 were added to the Bill.
Clause 44—' Amendment of Act 6 of 1898)

SHRI N. DANDEKER :
* .

move
Pages 25 and 26,—
omit lines 35 to 41 and 1 to 18, respec-
tively. (263)

1 beg to

SHRI KANWAR LAL GUPTA : 1
beg to move* :

Page 25,—
JSor lines 36 and 37, substiture—
“Single 6 paise
Reply 12 paise™ (131)
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SHRI BENI SHANKER SHARMA :
I beg to move™® :

Page 25, line 34, —
for *15 paise” substiture 10 paise” (261)

SHRI SRINIBAS MISRA : 1 begto
move® :

Page 25, line 30,—

fur 20 paise” substitute 15 paise” (82)
Page 25, line 32,—

for 15 paise™ substitute **10 paise”. (83)
Page 25, line 34,—

for 15 paise” substiture 12 paise™ (84)
Page 25, iine 36, —

Sor “10 paise™ substitute *‘5 paise™ (85)
Page 25, line 37, — B

for 20 paise™ subsritute **10 paise™ (86)

SHRI INDRAJIT GUPTA :

move* :
Page 25, line 36,—
for 10 paise™ substiture ‘6 paise” (210)

1 begto

Page 25, line 37,—

for “20 paise” substitute **12 paise”(211)

SHRI N. DANDEKER : I am suggest-
ing that the enhanced rales that are pro-
posed on postcards and on book, pattern
and sample packets and on registered news-
papers have to go, because 1 do not think
there is any justification. However much
we try to cover up inefficiencies in the
postal department by raising the rates of
service charges, there would be no justifica-
tion for doing that, in any event as regards
post-cards, book, pattern and sample
packels and regisiered newspapers.

st WA W I WeAW W@y,
| W ouw ) Al gwar §
IrEETE A Fiwa o 5 9 ¥ 10 TH W
TE g IEaT Wz W64y s & W
WX seadelT 9f @Y Siga o 10 4%

*Amendments moved with the recommendation of the President.
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SHRI D. N. PATODIA : 1 have only
a small observation to make. These
enhanced rates are not only an excessive
burden on the society but I feel that what-
ever revenue that the Government expects
by incressing the rates can very well be
obtained by increasing the efficiency in the
postal department. Nowadays, in the
course of the last more than two years,
inefficiency has grown to such on extent
that most of the postal articles are under-
stamped. The under-stamping is not being
checked and the articles are being delivered
without charging the difference. [ have
my own personal experience in the matter.
1o the month of March or April I request-
ed a friend of mine to address four letters
from Rajasthan to Calcutta. In spite of
the fact that all those four letters were
under-stamped they were delivered in Cal-
cutta without recovering the difference.
This is the efficiency of the Postal Depart-
ment. [ have with me evidence to show
that ; I have these envelopes which show
that all the underdues have not been charg-
ed and the articles have been delivered in
March and April. So, 1 suggest that instead
of charging more from the society, the
efficiency should go up and they should
collect proper dues.

SHRI BENI SHANKER SHARMA :
1 want to retain the old prices of postcards
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eavelopes and inland letters. So far we
have been pleading only for .5 per cent of
our population who were paying income-
tax, but so far as postcards are concerned,
this affects the whole population and, I
think, the hon. Finance Minister who was
adamant so far as the income-tax assessees
were concerned, will be a bit lenient when
he comes to the ordinary people.

=t 7y fomd . wEqw AdiEw, 4 &
AT 3T ¥ qUaLAT F1 A qgT W
& ST T fagt aivg w0 ey 5 1
T AF AT 1TF 997 F 5wy smww Ay
T A g fF afwwa A g ad
frm o | & st s AR 2 fe
oA oA # Fg A M gErr wd A A
TIT A dex W AW TrREwIE &
At F0 ¥ w7 QA 37 Faw , aA AT
FTE 77 7@ 4A7 AR IR FE W oW
qar |

SHRI SRINIBAS MISRA : It appears
that this matter has been discussed in this
House at the time of the Demands for the
Ministry of Communications and also here.
Although the Finance Minister says that
his mind is open, I find that both his
mind and the mind of the Minister of
Communications are closed, blocked and
sealed so far as this is concerned. So, in
protest, although | moved my amendments,
I am not going to say anything.

SHRI SHIVAJIRAO S. DESHMUKH :
It is true that the postal services have been
regarded as essential services and under
the law there are special provisions to see
that even in cases of emergencies and
illegal strikes, the postal services are not
only not allowed to continue but are
enabled to contioue. In regard to such
essential services, if we are going to raise
the rates of postal tariff every year or once
in two years, we will reduce the postal
service to a commercial service and that
too a very badly managed commercial
service because mostly the losses in the
Postal Department are there because of
mismanagement and lack of managsment.
There are a large number of postal em-
ployees who are unnecessary. This resulis
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in two sorts of injustices. Postal employees
at the lower rungs of the ladder are ill
paid and those at the highest ladder are
surplus and are very liberally paid. The
consumer, the poorest of the poor, who
cannot go without postcards and letters,
is consequently charged. Therefore I will
earnestly plead, with the Finance Minister
to reduce the rate at least on postcards.
I have no doubt that his mind is really
open and, therefore, I again plead with
him that even now it is not too late to
reduce postal tariff at least in the case of
postcards.

DR. RANEN SEN: 1 do not want
to make any speech on my amendments.
I only make an appeal that with regard
to the rates for postcards, letter cards and
envelopes, with regard to these three items,
the Finance Minister again thinks because
the common people will be the worst
affected due to this rise in prices. It is high
time that he thinks over again and reduces
the rates to the level of the old rates. The
status quo should be restored.

SOME HON. MEMBERS rose—

MR. SPEAKER :
wants to speak on this !

The whole House

SOME HON. MEMBERS : It is very
important.

SHRI V. KRISHNAMOORTHL
(Cuddalore) : The entire nation expects

from the Finance Minister that on this
proposal he will retrace the steps which
he has already taken. He has done some-
thing for children and I want that he
should do something for the poor also.
We are opposing this proposal on behalf
of our party.

SHRI SONAVANE rgse —

MR. SPEAKER :
amendment ?

Which is your

SHR1 SONAVANE (Pandharpur) : 1
want to say something on this.

MR. SPEAKER :
There is no

The Minister will

say. amendment in your
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name.
do that.

If you want to oppose it, all right,

Nag famd: @ T gAT A
grar wifed | $YE adaw faw 7 )

SHRI SONAVANE : Sir, [ submit
that when the Finance Minister put forth
his proposals, particularly, when he raised
the price of a single post-card and double
post-card from 6p. to 10 p., [ thought
he had kept a margin for the reduction
subsequently on the demand of the people
as a whole. 1 find the hon. Finance
Minister is adamant on this. 1 submit
that the wishes of the people and the
demand of the people as a whole should
be considered because it affects the poorest
of the poor. The Finance Minister's
contention is that these post-cards are
actually misused. 1 think that should not
be the contention and this should not
come in his way. It is not what is being
misused but what mode of communication
is being used by the poorest of the poor.
This should weigh with him and | hope he
will consider it.

SHRI MORARIJI DESAL : May I say
this is one matter where 1 was hard put to
it when I considered it in the first instance ?
1 discussed it with the Minister of Parlia-
mentary Affairs who is also the Minister
in-charge of this Department. We weighed
the pros and cons of everything and we
knew also that it is not likely to be looked
upon with favour by many people. And
yet the duly of the Finance Minister has
got to be performed. 1 canpot see .that
this Department can always work in deficit
and in losses which go upto Rs. 25 crores.
We want to extend the postal facilities and
other facilities to the country. How are
we going to do it if we are going to run
like this and have these kind of losses 7
‘We are not so prosperous in this country.
We cannot afford to make losses in all
these services. Therefore, it is not possible
and the Minister of Communications had
also given full reasons when the Demands
of that Department were discussed. 1 am
very sorry I cannot accept the amendments
which have been moved. 1 have got to
oppose them.
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MR. SPEAKER : Now I put all the
Amendments to the vote of the House.

SHRI KANWAR LAL GUPTA : My
Amendment No. 131 may be put separately.

MR. SPEAKER : All right. 1 put
all Amendments, axcept Amendment No.
131, to the vote of the House.

Amendments Nos. 82, 83 to 86, 210, 211,
261 and 263 were put and negatived.

MR. SPEAKER : Now. I put Amend-

ment MNo. 131 to the vote of the House.

The question is :

Page 25,—
Jor lines 36 and 37, substitute—
“Single 6 paise
Reply 12 paise” (131)

The Lok Sabha divided
17.23 hrs.

DIVISION NO. 16 AYES

Ahmed, Shri J.
Badrudduja, Shri

Basu, Shri Jyotirmoy
Dandeker, Shri N.
Devgun, Shri Hardayal
Dhandapani, Shri
Ghosh, Shri Ganesh
Gupta, Shri Indrajit
Gupta, Shri Kanwar Lal
Kamalanathan, Shri
Kandappan, Shri S.
Khan, 3tri H. Ajmal
Khan, Shri Ghayoor Ali
Khan, Shri Latafat Ali
Kisku, Shri A K.
Kripalani, Shri J. B.
Krishoamoorthi, Shri V.
Limaye, Shri Madhu
Madhok, Shri Bal Raj
Maiti, Shri 8. N.
Mangalathumadom, Shri
Maran, Shri Murasoli
Meena, Shri Meetha Lal
Meghachandra, Shri M.

Misra, Shri Srinibas
Mody, Shri Piloo
Mohamed Imam, Shri J.
Molahu Prasad, Shri
Muhammad Ismail, Shri M.
Muthusami, Shri C.

Maik, Shri R. V.

Patodia, Shri D. N.

Puri, Dr. Surya Prakash
Ramji Ram, Shri

Rao, Shri V. Narasimha
Saboo, Shri Shri Gopal
Samanta, Shri S. C.

Satya Narain Singh, Shri
Sen, Shri Deven

Sen, Dr. Ranen

Sequeira, Shri Erasmode
Sharma, Shri Beni Shanker
Sharma, Shri N. 8.
Shashtri, Shri Raghuvir Siogh
Shivappa, Shri N.

Somani, Shri N. K.
Yiswambharan, Shri P.

NOES

Ahirwar, Shri Nathu Ram
Asghar Husain, Shri
Awadesh Chandra Sizagh, Shri_
Babunath Singh, Shri
Bajpai, Shri Shashibhushan
Barua, Shri Bedabrata
Barua, Shri R.

Bhagat, Shri B. R.
Bhandare, Shri R. D,
Bhargava, Shri B. N.
Bhola Nath, Shri

Bohra, Shri Onkarlal
Brahm Prakash, Shri
Chanda, Shri Anil K.
Chanda, Shrimati Jyotsna
Chandrika Prasad, Shri
Chaturvedi, Shri R. L.

Chaudhary, Shri Nitiraj Singh
Chavan, Shri D. R.

Chavan, Shri Y. B.

Damani, Shri S. R.

Das, Shri N. T.

Dasappa, Shri Tulsidas

Dass, Shri C.

Desai, Shri Morarji
Deshmukh, Shri B. D.
Deshmukh, Shri Shivajirao S.
Dhillon, Shri G. §.
Dhuleshwar Meena, Shri
Dixit. Shri G. C.

Ganesh, Shri K. R.

Ganga Devi, Shrimati

Gavit, Shri Tukaru;g
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Ghosh, Shri Bimalkanti
Ghosh, Shri Parimal
Girja Kumari, Shrimati
Govind Das, Dr.
Hazarika, Shri J. N.
Hem Raj, Shri
Himatsingka, Shri
Jadhav, Shri Tulshidas
Kamble, Shri

Kasture, Shri A. S.
Katham, Shri B. N.
Khan, Shri M. A,
Kinder Lal, Shri
Kripalani, Shrimati Sucheta
Krishean, Shri G. Y.
Kureel, Shri B. N.
Kushok Bakula, Shri
Lakshmikanthamma, Shrimati
Lalit Sen, Shri .
Laskar, Shri N. R.
Laxmi Bai, Shrimati
Maharaj Singh, Shri
Mandal, Dr. P.

Mehta, Shri Asoka
Mehta, Shri P. M.
Mrityunjay Prasad, Shri
Mukerjee, Shrimati Shrda
Naghnoor, Shri M. N.
Nahata, Shri Amrit
Oraon, Shri Kartik
Pahadia, Shri Jagannath
Parthasarathy, Shri
Patil, Shri Apantrao
Patil, Shri Deorao

Patil, Shri S. D.

Patil, Shri T. A.
Radhabai, Shrimati B.
Raghu Ramaiah, Shri
Raj Deo Singh, Shri

MR. SPEAKER : The result* of the
Division is :

Ayes 47
Noes 110

MAY 1, 1968

Finance Bill, 1968

Rajasekharan, Shri
Raju, Dr. D. 8.

Ram Dhan, Shri

Ram Dhani Das, Shri
Ram Swarup, Shri
Rana, Shri M. B.
Randhir Singh, Shri
Rao, Shri K. Narayana
Rao, Shri Thirumala
Rao, Dr. V. K. R. V.
Rohatgi, Shrimati Sushila
Roy, Shrimati Uma
Saigal, Shri A. S.
Sambasivam, Shri

Sant Bux Singh. Shri
Sapre, Shrimati Tara
Sayyad Ali, Shri

Sen, Shri Dwaipayan
Sen, Shri P. G.
Sethuramae, Shri N.
Shah, Shrimati Jayaben
Shah, Shri Shantilal
Shambhu Nath, Shri
Shankaranand, Shri B,
Sheo Marain, Shri

Sheth, Shri T. M.
Shukla, Shri Vidya Charan
Siddheshwar Prasad, Shri
Singh, Shri D. V.

Sinha, Shri Mudrika
Sinba, Shrimati Tarkeshwari
Snatak, Shri Nar Deo
Sunder Lal, Shri
Supakar, Shri Sradhakar
Swaran Singh, Shri
Tiwary, Shri D, N.
Uikey, Shri M. G.
Venkatasubbaiah, Shri P.

Clause 44 to the vote of the House.

The question is :

“That Clause 44 stand part of the

BilL.”

The motion was adopted.
Clause 44 was added 1o the Bill.
THE FIRST SCHEDULE

The motion was negarived.

MR SPEAKER : Now 1 shall put

*The following Members also wanted to record their Votes :—
AYES : Sarvashri Bhogendra Jha, J. M. Biswas and S. S. Kcnhl_ri.
NOES : Shri Sopavane, Shri Ramanand Shastri and Shri Vidyaql:!ar Bajpai,
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SHRI 8. S. KOTHARI: | beg to
move®* :
Page 40, lipes 35,—
Jor “Rs,4,000"substitute—
“Rs. 6,000 (23)
Page 43,—
omif lipes | 1o 5
Page 44,—
omit lines 15 to 35.

(24)

(25)

SHRI RAM AVTAR SHARMA (Patna):
1 beg to move® :

Page 41, —
_omit lines 16 to 22. (47)
Page 42, —
omit lines 9 to 15, (48)
Page 45—
Sor lines 29 (o 36, substitute—
“l. In the Case of a domestic
company—45 per cent of the total
income ;" (54}
Page 46,—
omit lines 1 to 28. (55)
SHRI SRINIBAS MISRA : I beg to
move® :
Page 27,—

omit lines 6 and 7
Page 28, line 5,—
for “Rg. 4,000" substitute—

(87)

“Rs. 5,000 (88)
Page 31,—
omit lines 11 and 12. (89)
Page 39, —
omit lines 26 and 27. (90)

Page 40, line 35,—
Sor “Rs, 4,000 substitute—
“Rs. 5,000" (91)
Page 43,—
omit lines 9 and 10, (92)
Page 43, line 28, —
Sfor Rs. 4,000, substitute —
“Rs. 5,000". (93)
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Page 43, line 3),—
JSor “Rs. 4,000 substitute =

“Rs. 5,000, (94)

SHRI N. DANDEKER :
move®,—
Page 27, line 36, —
for “Rs, 7,000" substitute—
“Rs. 10,000". (132) -
Page 28, line 5,—
Jor “Rs, 4,000 substiture—

] beg to

“Rs. 6,000". (133)

Page 29—

omit line 32 to 41. (134)
Page 30,—

omir lines 1 to 40. (135)
Page 31,—

emit lines 1 to 7. (136)
Page 32,—

omir lines 1 to 15. (137)
Page 32, line 20,—
for “'Rs. 25,000 substitute—
Rs. 1,00,000", (138)
Page 32, —
omis lipes 21 to 26. (139)
Page 32, lipe 27,—
Jfor **Rs. 5,500 plus 12 per cent”,
substitute —
“10 per cent™. (140)
Page 32,—
omit lines 30 to 35. (141)
Page 33,—
omir lines 1 to 14. (142)
Page 34, line 13,—
afrer “‘company —"" insert—
“45 per cent. of the total income™.
(143)
Page 34,—-
omit lines 14 to 41. (144)
Page 35,—
omir lines 1 to 44. (145)

'Amendmfm} anygd w"h the rgcommquation of Ihe Pm?ir;nl_.
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Page 36 —
omir lines 1 to 21 (146)
Page 36, line-41,
for “70 per cent.” substitute—
. "60 per cent.” (14T
Page 38, line 15,— _
Jor 14 per cent.” substituge—
“10 per cent.” (148)
Page 38, line 20,—
for “*24.5 per cent.” .mb,"'mu__'
““20 per cent.” (149)
Page 38, line 42 —
Jor “*44 per cent.” substitute—
“30 per cent.” (150)
Page 38, line 43, —
for 70 per cent.” substiture—
“60 per cent.” (151)
SHRT KANWAR LAL GUPTA : |
beg to move® : )
Page 40, line 23.—
for “Rs. 7,000" substitute —
“Rs. 8,000" (152)

SHRI N. DANDEKER: 1 beg to
move® : ’
Page 40, lipe 23,--
for “Rs. 7,000." subsrirute—
“Rs. 10,000 (169)
Page 43,—
omir lines 32 1o 36. (172)
Page 44, line 5,—
Sfor “Rs. 25,000 substitute—
“Rs. “'1,00,000" (173)
Page #4,—
omis lines 6 to 11 (174)
Page 44, line 12,—
for * Rs, 7,500 plus 20 per cent.”
substiture—*"10 per cent.” (175)
Page 45,—
omir lines 5 to 8. (177)
(1) ina case where the total in-
come does not exceed Rs, 25,000
(2) ina case where the total .in-
come exceeds Rs. 25,000 but is
below Rs. 50,000

in a case where the total ine
come exceeds Rs. 50,000

(3)
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- Page 45, line 29,—
after “Company” insery—
45 per cent of the total income”.
(178)
Page 45,—
omit lines 30 to 36. (179)
Page 47, line 15, —
Sor 70 per cent.” substitute—
60 per cent.” (181) -
Page 40,—
(i) line 11,—
omir “but does not exceed”.

(ii) line 12, —
omit “Rs. 1,00,000", (193)
Page 40,—

omit lines 13 to 18. (194)

SHR1 BENI SHANKER SHARMA :
1 beg to move® :
Page 27, line 36,—
for “Rs. 7,000 supstiture—"Rs. 12,000"
271)
Page 28, line 5,—
for “Rs. 4,000 substtyure “‘Rs 7,500"
2712)
Page 40, line 35, —
for “Rs. 4000 substitute ‘‘Rs, 7,500,
(282)
Page 44, line 6,—
for 6 per cent.” substiture “'3 per cent.”
(292)
Page 44, line 9,—
Sor 12 per cenl." substiture "6 per
cent."” (293)
Page 44, line 12,—
Sfor “20 per cent.” substitute —
““15 per cent”. (294)
Pages 45 and 46,—
Jor lines 29 to 36 and 1

vely,
substiture—

*1. In the case of a
pany—
25 per cent of the total income.

to 3 respecti-

domestic com-

50 per cent of the 1otal income.

60 per cent of the total income.” (295)

" #Amendmepss moved with (he recommendation of the President.
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SHRI §. 8. KOTHARI : With regard
to the amendments that 1 am moving, first
I would refer to raising the minimum tax
exemption limit from Rs. 4,000 to Rs. 6,000;
the limit has to be increased 1o Rs. 6,000
because you will kindly appreciate that the
value of the money has considerably gone
down <during the past few years and as a
consequence, it is difficult for the middle
classes to balance their budget—I mean,
the common man, in particular. An expert
body like that of Bhoothalingam Com-
mittee has recommended that the limit
should be raised to Rs. 7.500. I would
say tnat, if the Finance Minister cannot
afford to take it to Rs. 7,500, he should at
least increase the limit to Rs. 6,000.

With regard to the other amendments,
I would submit that the obnoxious Annuity
Deposit Scheme has been commendably
taken off by the Finance Minister, and that
is a tax good thing. But on account of that
the tax liability has gone up. Here | will be
very briefl 1 would submit that the middle
class should be given some relicf ; they are
the dynamic section of society : by ‘middle
class’ [ would say those people having an
income between Rs. 10,0000 and Rs. 50,000
or Rs. 60,000. They are also the saving
and investing classes.

Therefore, the 10Y%, surcharge which
was imposed by Mr. Sachin Choudary,
probably, 1 would say, in a light manner,
is impinging very heavily upon the people.
1 would suggest that the surcharge should
be taken off by the Finance Minister. IF
he can it off this year, it is good or he can
take it off next year or as he thioks fit.
But | personally feel that it has become

gary that p in these ingome
brackets should be given some relief. The
income brackets have not been revised in
the Jast 20 years and in view of the depre-
ciation im the value of money, these
brackets should also be revised and that
would give some relief 1o the middle class

people.

st wax e e A oz g
g fr fafraw fafee &t (fefagaa 5
9 H 91T gUTC & qO0y, 9T R w9y
T faar o A fgpg wafeamfes
Hfaelt & 3@ ¥ g @R F aTE WIS
g & w1 fear I
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Tt 3w ¥ g faem $T 27;01,733
o &, fo § ¥ FO7 20 WET R
oy &, fag & sweAl oiw R Y AU
Ig & N ¢ | we e fafeet aw
9w gAY & fafez &1 &, @t s0a
AT AT T TR QAT AT KA GO0
¥R F foez & frsa o | @ A &
T W T 31 Aar , 7z A faew
FT $AT 4 qTET AT | IT AN FNE
arg Wy 7w 31 AEY a1 @ A FAama
aforer of aga & 1| T S AT O A
W @Y awEl &1 B & qgdr
THAL | WATAAT T34 &, I ¥ 74~
T FAT & | X AW W AIEEY
€ 7T ¥faw § Fadege w0, A sqwEr
Wy Feam el a0 | g faw & v
war g 5 fafrm fafre 1 90 29
& AATT 9 FWIL €YY T fRar Ay

SHRL SRINIBAS MISRA : My amend-
ment will have the same effect, that is,
raising the minimum to Rs. 5,000. But [
will add only one thing to what has dlready
been said. From 1966 this Rs. 4,000 limit
has been established. Now, accordiog to
the Finance Minister's answer’s ‘in this
House, the price rise has been of ‘the
order of 20%,. So after real calculation,
taking that price rise into consideration
and after deduction of tax at source, a
person who gets an income of Rs. 4,000 per
annum is left with Rs. 265 per month. That
is in the shape of real wages in terms of
1966 prices. Mot only that, with this low
base calculation, large number of people
will come of thin that —Rs. 4,000-Rs. 5,000
and actually when the base is being reduced,
more officers should be necessary to calcu-
late this tax because the prices are rising
and more people will come within that
limit, but it will bring less income to
Government and more expendituré. People
will be trubled more and their real wages
are falling. So far as neutralisation of rise
in prices in conceroed, how  far this is
neutralised ?  For this income group, 45%,
of the rice is being neutralised by the DA
increase. [ think the Finance Minister
should.concede that the' limit should be
taised.
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SHRI N. DANDEKER : 1 shall not total income and be exempted from

deal with the points that have already been tax.” (26)

deait with. My amendments are concerned

firstly with the removal of all surcharges. Page 55—

Secondly, they are concerned with the
reduction of the rates of taxation on regis-
tered firms. And thirdly I seek to fix the
standard of rate of company tax in respect
of domestic companies at 45% and the
standard rate of tax in respect of non-
domestic companies at 60%,. Then Part II
of Schedule is concerned with the deduc-
tion of tax at source, and there is nothing
more to say there. For Part IIT of the
Schedule I have got a series of amendments
which correspond to the amendments
which relate to Part 1 of the first Schedule,

SHRI MORARIJI
the amendments,

DESAI : 1 oppose

MR. SPEAKER : 1 will now put all
the amendments to the First Schedule to
vote.

All the amendments were put and negatived.

MR. SPEAKER :

“That the First Schedule stand part
of the Bill."”
The motion was adopted.

The question is :

The First Schedule was added to the Bill.

MR. SPEAKER : There are no amend-
ments to the Second Schedule. The ques-
tion is :

“That the Second Schedule
part of the Bill.”
The mution was adupted.

;t_md

The Second Schedule was added to the
Bill.

KOTHARI : | beg to

SHRI S. S.
move® :
Page 51, after line 38,—
add—

“Notwithstanditg anything contained
in any other sub-section, sixty-five
per cént, of the contribution to such
provident fund set up by the Central
Government shall be deducted from

afrer line 23, ingert —
“(29) Plastics.” (27)

SHRI D. N. PATODIA : |
move® :
Page 49,—
omit line 33, (95)
Page 52, line 29 —
Jor ““five hundred™ supsitute —
“one thousand". (96)
Page 52, line 30,—
for “five hundred”™ substitute—
“one thousand™ (97)

beg to °

SHRI N. DANDEKER : 1 beg to
move® :
Page 48,—
omit lines 17 and 18. (154)
Page 50,—
omi’ lines 1 to 42. (156)
Page 51,—
omit lines 1 1o 12. (157)
Page 49,—
after line 25, inserr—

“Provided that if the Income-tax
Officer is satisfied that the expenditure
actually incurred in respect of the con-
veyance is more than the amount
specified herein, such higher amount
shall be allowed.” (182)

SHRI N. K. SOMANI
muve‘
Page 50, line 8 to 10,—
omir “or any expenditure or allowance
in respect of any assets of the asses-
see used by such employee either
wholly or partly for his own purposes
or benefit.” (183)
Page 50, line 11,—
JSor *‘one-fifth"
substitute “‘one-third™. (184)
Page 50,—
Jor lines 12 to 15,—

1 beg to

*Amendments moved with the recommendation of the President.
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substitue “of the amount of salary pay-
able to the employee for the period
of his employment during the previ-
ous year”. (185)

SHRI N. DANDEKER : 1
move

beg o

Page 51,—
omit lines 30 to 32, (186)

Page 53,—

omit lines 30 and 31. (189)
Page 54,—

omit iines 1 to 32. (190)
Page 55,—

omir lines 1 to 23. (191)

SHRI MORARJI DESAI :
move®* :

| beg to

Page 53,—

afrer lines 22, insert—

‘23, Section 139.— Fpr sub-section (4),
substiture—

"(4) (a) Any person who has not
furnished a return within the time
allowed to him under sub-section
(1) or sub-section (2) may before the
assessment is made, furnish the
return for any previous year atany
time before the end of the period
specified in clause (b), and the pro-
visions of clause (iii) of the proviso
to sub-section (1) shall apply in
every such case. ’

{b) The period referred to in clause (a)
shall be

(i) where the return relates to
a previous year relevant to any
assessment year Commencing on
or before the Ist day of April,
1967, four years from the end
of such assessment year ;

{ii) where the return relates to a
previous year relevant to the

It year ¢ ing on
the 1st day of April, 1968, three
years from the end of the
assessment year ;

(sii) where the return relates to a
previous year relevant to any
other assessment year, (wo

VAISAKHA 11, 1890 (§4kA,
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years from the end of such
assessment year.” (235)
Page 53, line 25,—
Sor “23", substiture 24", (236)
Page 53, line 29,—
Sor “247, substitute 25", (237)
Page 54, line 1,—
for “25", substitute 26, (238)

MR. SPEAKER : 1 will now put all
the amendments to the Third Schedule,
except Government amendments (235, 236,
237 and 238) the vote of the House.

Amendments Nos. 26, 27,9510 97, 154 10
157, 182 ro 186 and 189 to 191 were pur and
n.gatived

MR. SPEAKER :
Page 53,—
after line 22, ipsert—

‘23" Section 139 for
substiture—

The question is :(—

sub-section (4),

“(4) (a) Any person who has not
furnished a return within the time
allowed to him under sub-section (1)
or sub-section (2) may before the
assessment is made, furnish the
return for any previous year at any
time before the end of the period
specified in  clause (b), and the
provisions of clause (iii) of the
proviso to sub-section (1) shall apply
in every such case.

(b) The period referred to in clause
{a) shall be—

(i) where the return relates to a
previous year relevant to any
assessment year commencing
on or before the 1st day of
April, 1967, four years from
the end of such assessment
year ;

(ii) where the return relates to a
previous year relevant to the
assessment  year commencing
on the 1st day of April, 1968,
three years from the end of
the assessment year ; '

{iii) where the return relates to a
previous year relevant to any

*Amendments moved with the recommendation of the President.
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other assessment year, Iwo it W T @ oW o g{ﬁ
years from the end of such s , . 'l.._
assessment year™. (235) ﬂ N arat * Wﬁ ‘3[ Al % ! 9EE AT

Page 53, line 23, —
for “23, substitute “24™.  (236)
Page 53, line 29,— )

Sor 24, substiture 257, (237)
Page 54, lipe 1,—
for 25", substitute 26,  (238)

The motion was adopted

MR. SPEAKER : The question is :

“That the Third Schedule as
amended, stand part of the Bill”.

The motion was adopted

The Third Sehedule, as amended, wos added
the Bill.

Fourth Schedule

MR. SPEAKER : There are no
amendments to the Fourth Schedule. 1
will now put the Fourth Schedule to the
vote of the House.

The question is :

“That the Fourth Schedule stand
part of the Bill".

The morion was adopted
The Fourth Schedule was added to the Bill.

MR. SPEAKER : Now, the question

“That Clause 1, the Enacting Formula
and the title stand part of the Bill".

The motion was adopted

Clause 1, the Enacting Formula and the
title were added to the Bill. E

SHRI MORARJI DESAI : Sir, | beg
to move :
“That the Bill as amended be
passed™.
MR. SPEAKER : Motion moved :
“That the Bill, as amended, be
passed”.

SHRI KANWAR LAL GUPTA:
rose— =

MR. SPEAKER : In the Third readiug
there will be only general points.

@ g & & wmdg faw w0 o 7 feeos
IS & Qi A w71 & X 99 F gAN
% ford @ 37 wmgar ¢ f Fg@ oF
¥ ¥ 3T T AR sifa ¥
aayE Wt fowes arawd @ & 89T
qT 7Y fawa € 1 @19 92F & o smer
gua @t ¥ 21 F agwm f§ oamAw
o AT WYY IHAT A WiFE  wOE
fF fea-fe e % -1, fia-am "1k
AT A1 F F0Y w1 fegor. argws
Fff fax g

st Aot Fad @ s
wEATeIe wfedr o

ot AT W e A wwAr v
FR I Mg e fadt 2 oY gz
AT AT KT qATAT 8, HiEHET W aF w0
g &1 fowve qrgwe A faar 204
919 OF F9 T qAFT F9 & | A W9
agi fedt s & ar q wAfades &
R E qET A1 T WOEr &qga fE
freoz arg=s ard F1 H fear wfs-
Arzar gt &1

gl g ag Far o 2 fs fowe
o 0 F fean s, ar feare’gee R
et & faw aft & qgar g
fs wft aF fFaar ete aw@ea fmar
g1 9 F qiwst ¥ garfas maw g9
251 %o |1 fggeam ¥ zete &1 AT
F1 7 faar —ag fFaar & Azfess 2
ag ft fiew &Y fear w7 g oY g
g & wHATQ €, @1 faW w1 2@ g,
g7 #Y foar Ty g ) 99 wRRRE AR
¥gewe Adf fear mar & & oo
SO ¥ ag 9 9 Sngar § fFoww
®ré Y saaewr AT R gl o D
gt & @@ 9 I w1 A g QY
WA | A TF I K AT AGH &7 A7y,
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T &% a8 ST TE SN | Agh O% s
¥ = Fag wifeme & w2 ¥ arg
feroe arowst fg ot et md &
qF TZT IT FqraT AE} S| wwaw |

A0 a9 & 39 ¥ ofeast F A
# &gAT A1EAT § | W A W A
& we1 fr Fifw 7 & qrage @ ot
gt I &1 @ & fodr ww A
gromT anAY sifad arfs srifgear sofgen
uftasd #t seqr #9 g A9 ¥ 9
TR Nk 5w ¥ gy Few
w9 3t g o, afea fer dAw-ae T
¥ ag geur S @ 2 7€ g fadr ard
T gy qard aifzy Gy ¥ ofas
w9 & |

A St O aafoeT feew ar
FFAT F«mmﬁsq’i{a{ﬂ fiFar ar,
I WA § ag fasga ss0T arfea gor
2 omwr sy S A gwT 2 1 @I A
FH9 & fad dar w5z aar 91 fe 39 6
=19 faar gy 3w Afad, @ife s@E-
T 9 Y W # A1 qgew § w0
f ag I A feqe’de ¥ wivd Twe d
w7 fe fead 3T § 9@t w1 ¥ A
saaRe qU e g & s §
fFTTgr ¥We ¥ gEg 9T T@E
Py Newagaadfigud g
qg¥ ¥a @ o). w1 o I qw@E 9
G ¢, afw 59 ¥ W SART FEO-
due w1 g § AR w1 A @l
2, frat oz ¥ T TIAE 20

wifec &, & g sgm fF @2 G
3 T FIC AR AAAA T W, I
1 A fwgr Srar =ifay 1 Wi aE-aE
¥ 9T FRE FOT Afge aife S
ai-ad T §, AN Ay A7 aQel ¥ Iw
® T F §, IT W TF T AR,
97 9€ §aedt amdy wifga |
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St ogre Ao frardt () :
weaw SiY, # 7 qwe @ Aar g WA
FrEae fam oz et § 1w fon & wrod
wyre w1 g G dver afew awr g8
i

MR. SPEAKER He cannot accumulate
for three days and then speak all that now.

If a man has fasted for three days he can-
not take all that food in one day.

st glo o faawdt : wemw S,
aara ¥ g7 FHA AT Y § Faaw
FAT I3 ¥ fau @97 owdw feg @
2AH 2w ¥ gg & A § 3w
tg fee &, ot At ww FE 8,
afes st §, 37 %1 F9C o F fag
aamA faw & o 4 qwe ¥ a4
gaiae @ 3% fog 91 @w sme AdY
fawar qur 3 | rfAw § oft 9z Fwr Smar
g f oY sir FAEIT &1, IW A WAYT
X & for w7 Iy Ay I —afea
St feemn s & & fro gar 2, fasar
AT R, 99 W FuC SE & fo¥ @
wreaee faa § o soga 787 g &
& Smgm % oF daT FHRE AR w1
st araa fas At geifrs FaeT
gy w1 S1—fwa-few fadr & owrfas
Fedr feadt T & ar feaar s
%, Ja® 97 a3A ¥ fay gwwr wvww
g ¥AT ENT—AE AWHEAT FATAC ITH
g Az wg e o1 S @ 3w oA
wrr ag & fAr 1€ 39w ar ame
TEEH 1 AT )

17.37 bes.
[Mr. Deputy Speaker in the Chair]

& a1’ fagrc §1 oaeee &AT Srgar
g1 wwat dw H N e
&, sast gt oft gedfaer v agi
e &1 7 A B T oA ¥ fera,
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[t go Ao frardt]
I Ugd 3 ¥ fau wes  fafrex
HTET B1E GUIIA §9@ qAwe W A WY
& 1 wre g feafa <@ oY 3w HgEi T
oI agA AEw M 9z v Y gEan
s e Ao owgdw R
Tk | agewg A wfEy o

FEN a9 - TP F TR
F o § 31 gAT oo fafrex
ATEE W AT AT AL A2 gU 1 q;w A
fara-fam 9t &1 qzarT AT a1 @
¢ aar qr-sfigslt gfa w9 A 9 @
2 1w g fefagae wgen, gg vt &
are ¢ foaad amm wfas T &, @9
feafa & 7 & f A prrehiew &l
% WX 2R3 7 7% | & agm fF e
N aw ¥ vEr g g wifey e
oiiwea Y @ & fag g wEl #
oF CAEET T WA FT g AE H WIS
T | M T 7, s A7 gerd g 7%
aqr gat FEUldeey off a8t X @ T
W IR W AT A,
¥ I F A THEHE IT 9T Fhm,
ag WS ¥ W wr ) Afew agi F @R
g2 wEEdl F1 97 giaer 3 & fadr o
SFEqy AT €A 2 1 3@ ¥ far A
@ign A ) T ¥ e ¥ afaEw
TdtireE & awig § AuAT &9t & afaw
o dar A wT aw § g fawarg 2
fr ofz sleargsra N fa%, Fa= @t
raEm @ 9 —fe=rd o @y - =g
—a1 10-15 qd= 7% 4% € @ S,
faan wfesreo & 0t & Swfl w2
fe wgame fafae  A-Fwwewm-fag
wiitwea< fafreex Tl sqgear ®T0

wre wat gfa et (oft sl -
Tg @w T |

¥ gro Ao frerd) : A |
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& witx &I €7 g gAn-ged 9%
™ g # ST g A owma s gw
eI Ol

TF A g A e 8w g
qfafer | W™ 3w E @ e oww ow@
2 T W wrrvw fafex # R
w1fegT 1w 3w ¥ smdfae axwT o
TR R ¥ oaw @, TR AR
w8 a1 dTFma | ow 72 afaq
& IFE o wafes aEi & 72
Tew T ) #1 @Y § ) wE wwrE
o @ SR ¥ 7T d fr e w ufes
worga T wifed | grew # Fgw ¥ W
gl ¥ gE AW A @ fr deew &
arq wfes qrag @ =anfen 1w oft-
FEAL, 77 AT ATER, §eW, T qIR Foqaeq
T goae § | AfHT s wg w3
AT F1 3§ 91 I9H WA w29
at Argw g fE o v Ay ¥ A
agl & & s fay Wi agt ¥ & A
a7 far o 1§ 39 2o ) A wiEAE
fafreex #1 ¥ear Tifgy fr aard gfaare
¥ #rE ai @Y ar aa femr oy faw
§ gl o gfaedt Wi wie AgANe s
wir forad et @ & o | @
% fqT wT9FT 9qrg e e ) o
IR R Iw, qAfefeww adfw ok
Nfafefras N Feer &7 A w
W Ag 7T AW F A @1 2 99 4 Oww
T & wery fagr A - sidzgE )
T w& a1 fRer o a@ ¥ soer
|9 2 |

MR. DEPUTY-SPEAKER : Shri Piloo
Mody. Very very brief.

SHRI PILOGO MODY (Godhra) : I
have never been anything but brief. We
have just been treated to another one
of these usual famashas that go on every

year. A gmt many of us spend a consi-
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derable amount of time trying to study not
only whal legislation is being brought for-
ward in the House, but also trying to go
behind it and see what is in the minds of
the Ministers proposing these pices of legi-
slation. But instead of giving the sugges-
tions made over here the proper weightage
and the proper degree of understanding,
many of them are summarily brushed aside.

You have just seen what has happened
to tobacco; you have also seen what has
happened to chocolates and children. So
far nobody has been able to convince the
Finance Minister that air-condilioning is a
necessity, although 1 am sure he uses it
himself.,

We have also tried to point out to him
the savagery of money of the punitive
measures that he intends to take, 1 am sure
that as far as a great many people are con-
cerned, punitive measures may be necessary
but legislation cannot be based on trying
to bring to book only the crooked. Legisla-
tion must be framed 1o provide good
government and to protect the honest man.
Unfortunately, the complicated and twisted
minds of our legislators... ...

SHRI MORARJ! DESAIl : locluding
himself.
SHRI PILOO MODY :......invariably

bring forward legislation in which they
assume that everybody is dishonest. [ find
that there is practically no legislation in
this country to protect the honest. I also
make the charge that where a man is honest
and has everyintention of being so, it is
difficult for him say with any "degree of
certainty, ‘I am honest’.

This is the type of legislation that has
been going on in this country. Take the
tax laws. There are all manner of overla-
pping provisions—legislations which over-
lap one another like the Wealth Tax Act,
the Estate Duty and a whole lot of other
taxes

1 would recommend to the Finance
Minister that in a moment of dispassionate
calm he should apply his mind with a real
purpose of simplifying, which he says he
wants to do, and provide a uniform proce-
dure by way of a taxation procedure code
which takes into account the entire gamut
of tax legislation and puyts it ln a §§mp1iﬁ:d
procedure, '
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it gaite oy (RET) @ gITSAR
#ERA, g agEE § ak 7 g
FEN wmEA g gyt o FE wear
A 9y T oF qEre w7 ga-
FF gax A4 fAer, g% s@aw @
T AFEIT & | b 9% AT F TG FgAl
a1 & f5 azmw Fat ®H A R
qasag A& o @ ¢ 1§ uF FAe
& Faesr s masTg g7, o waE
Ygar 1 7 fzar dfeT 7z IO AT
agf & | &Y 9g qU HeT § F97 A /i
AT E

JITerT WEIRT, qEEA §  qe-faoret
o qrft # @y TE@ Y oA
ey ¥ S @I Qg 99% 99ie §
g1 mar & ma-faest F @t T wsw
AR A g A Wt afEe wmod
R Ay wE fean @ 1 g fare
S GG FATT TEAT GGG A7
Fgqeatnt afFa ¥ faem & 1w &
a1} & & qay @t oA @ Tar--oEge
dae & antdt  fooag faww 7@ g @
afer sa% It ¥ qiw A W 2 Al
qar Agl, JEET FYT AT L W7
a1 #1E wht qarf o § av few gw
§ @9 g WE whatyAaray
$g g AR A i amw f faaw
T &

st srefir TgEE & gt 9 gAANE
SqTST TG &, TBT I FIAGIT fiarer 21
ga% At § A9 wg¢ & 7 gwdig
grsrn i anfas Y s o & afT oo
F orz w7 & A€ vy & 5 owhim
& o1 A #1 &1 gAY, A FLATGT HATH
¥ ag fafedY ¥fcar & 81 & w31 wman
gff sff ¥ ama S fsaed a2
¥z fear onm f& g oft 7€ @Y =t
¢ 1 9fs 3z fafed) ¥far & &, =faq
w8 a ¥ g7 wwg fear oy el
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[ g amge]
i faaré T Y wwt @0 xEA o
a1 Y ara T DAY ;ifgy

IqrEaE  wEram, FTfT agera #
faoreY aga a1 1 A1 qway § FHife 1@/
T oarft ¥ aga afy § dfew g ¥
afo fae & faselt 421 &Y S0 =3
fae swi aYdr sfeard e 78 WK
wrifng ®fag 16 fraare faasht aft
¥ dfFrws agt A5G AWAEI weE
dgma @ 3 awy ag 16 feemae
farel Y a7 @ | IEF AR gATA AT
i A% e A wI A, WH @I}
ag 90 fraliaie & &t figw 99 ImA
o ¥t aw gE dfew wi % ¥ 0F
A azdam g, wrcfiw ¥ Adt w2
Frefrer arfeear &Y W 9T}, Wi
s agt ¥ Wl ox afesanl aEE
2 ¥ geow ar sy oy § afe wwi
' st ¥ wrax F fae wrf qavwg T8
& amft &1 7@ 9T o AT faeeh o
& aTaf 9T ST q4SHE 8 ¥1 Awd
g

Jurgs A R, qIEE F fad §%
ft aga w7 T fay o7 § 19w 66-67
F0a 65 | waT faem av Sfe 67-68
# w0 44 mw § fear nar ) FRIW
w1 agT awr ofea §, o wTAT A W
wzofar ¢, @i oT T 99 & T w
#t @war 2 7 s« weft 99130 7 Fa &
Jezre F MU g oAn yder ¥ @ E
o qroar aar @ § Afew & qee
wgaT g 6 wieR  agi wT war fe @,
few WA 9T WOF I W TN 8T
fear & @ wei o faws w1 o
fear 7 &g WX Ffw SR-G a9 §
IAT WY GIH T TT & dfer w9
¥ fog Y W o8 € e T A
7197 fwg w1 9« ¥, 96 I d Ay
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ot § 1 gufere BT wgar @ 5 daw wed
¥ & Fm T S sar 2, IuF fAdy aw
#1%g F A wifgg

st vy foad : swrema  agza, &«
at waf g ea # g gIA 9 ¥ @mar
ST o7 AfFw Ty & wwrEA & T &
AT 7 DA 1 IAFY AR WE
faazr fr meag gl w9 smaTwr ¥
it A ¥ Agfaq fasm & 8

oF WH | @ F A H & g
Wt gg @ g W @ N w@r g
fF o gart 3@ H @ TR N wizh
Ay &1 wwIAr & ogEd gEAT Hax
g & 5 ggaal § oY @ sofs fy
urRzt @ ag w7 gEl #Y ;A ¥
gt samar g ool s@ & arfes,
mfes stz ueriifas ags & sz i
frsar 721 1 zafag 43 efanr sfra
& gqrema w A FEd feahr ff o
R g wa R

“The problem of the disparity in
levels of per capita income between
States to which you draw attention has
been considered by the Planning Com-
mission in the past. We shall be inclu-
ding some measures for the correction
of the inequality in tihe draft of the
fourt Five Year plan. One question
which has some bearing on this prob-
lem, namely, the principles of the
allocation of Central assistance to
States to be determined, is being placed
for consideration before the forth com-
ing meeting of the National Develop-
ment Council.

& wigar g fr faw oY oft g0 wwey
9T Mt §g Qo =

¥ qaT wae ag & fF o F we-
e F ARG AWTE BT 6 AR av
T & 91X AT E | IEH g% 0% a9 ¥
T8 qxar ) W AR W oy
aI & @ qER g A a1 o fafey
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LT & AT & eI F ;A ST
afesax wEIe WX AgT A d o
afgfsq % § a@i F Fmawd ¥
gt # Il e & 5 & ) Wa
#1 are wafe & sfw sgras ® T@T
TR g wrAET S A q@wrtE 5@
ae T #r wen fafga o @
I FEIFIA & OF 0Fg § 6-T AR
T smel g & Ay @z q@ oA
1 & 5 ox & g@T gATi F omar g A
av g fF fam wfafer agi Y grom @wa
Al o @ &1 oag KA wwan g 1R
st I ¥ feafa moa @ o1 @
& Afew o wigfaa &= § 3z oo ofafew
aaw ar a1 & & 1 gafae & faa Wl
ot 3R g aEI ¥ fagA wEw
7z §54Y I A1 H 1T F | TG AR
g A gzt o iR A F AT H
f Faw 7F a1 @ 2 A7 A afe-
o9 ¥ g % far qfgda s 78
Tq At & & &) g EAT wrear )
t a1 mr §4 77 dgER agw f
grgwrwar &1 qafag ggd mAed o3
o ft g water st Ing & A
TR 6% <0 &) wAiar wma | g
1000 w94 a1 IEY SURT FT FF T€L
T aTfgh ToAEw 2 AL TWE
o% ot =rfge | s g HIHEAr ¥
far 5000 gz & o &t & f77 7000
so¥r Y wofar el arfe & ) damm
® Mg 69 | gy wgE 4
dfrary ¥ ofada fear smm @fs &4
& darame W wwEAT 9% A T da
T Fay S sAeY 3l ag feerd ®
far gefam @ o oifs O wfefe
garer gl o darae ag &% H
wignr & Iy & wrEd W A q@
wfafew gk ¥ fears &7 gaorw FH

ford &1 ad &t

VAISAKHA 11, 1890 (SAKA;
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IMeqy AENRG, AT AHATH qF
e iaw frwmr ¥ o 9wz T
T A% § ol fr # agad A
FI9 2 § el @ @0 g Araen goitw
FE B ommar @R A s § ogdw
#IE &1 A GEAT I gu FOFAT
15-17 wfim a7 & w e ¥ fagd
¥ H #Y 17 g ot By ¥ i faw
Wt At & fraedw fear ar e a3z g
W1} W wyg A AR IN IW TN U2
wary fagrar -
I do mot consider that the matter
is of such importance as to justily

a suo moiu slatement by me on the

floor of the House.

IS HEEA, I9F A7 I FAT
q&E S IEF7 J@ #iAr fF g fEn
st W& e 14 9T & ae #4752
W Qe A ¥ Fg R E W W
feat s« wras gim AT ug
w¥T fear @ 1 wa g fearddiz # e
W ad% §ww fFm o & we
HElGg &t W1 wmawr g f& #19 ewar
g W39 # {Amar ag o) 9§ T8
g qim | & g §12 ¥ 99 "E} A7
Hfaw amea 9 @I :

“For the reasons given in that case, we
held that this petition should be allow-
ed and a writ in the nature of Mondamus
under article 32 of the Constitution
should be granted commanding the
respondents 1 to 3 to adjust the senio-
rity of the petitioner and other officers
similarly placed like him and prepare
a fresh seniority list in accordance with
the law, after adjusting the recruitment
over the period 1951 to 1958 and onwa-
rds in accordance with the quota rule
prescribed in letter F. 242..." etc.

wEIea & g0 wew 77 9| F ag
1416 ®EA & wia § Wt a% ag =i
foree dare AEY < & 1 AN g 7 Ag)
wren & fr g8 w9 gow w0 ? A gt
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Ty AU EFH T AT g ? W Tw
afg ¥ @ w19 g ar¥w f wq
syFEdT M &9 TG F smawwr F AT
¥ agg @ M gE@ 9 @
Eicuill

;Mo Mfeeg qr@  (orEergR) ¢ 9
sqe7 wgey, # wiw: #%9 #§ = fawgi
97 greaT @1 § 9T 9 § o gee
ggfag a1g wyq faa a=t st & g
AMRAT § AT 77 FIAGE F T AE
FqAYL Heq §RW FT OF agr fawtad
1T & A faw wwg s w1 QAT
g9 99 G491 S§ WA A Fa@qT §
neg 93F F1 VAT F fag gogE s
qATAT 91| TAUEY I8 ALY I AGEF
Wil 1 FTE g gET §W ¥ AfEA
w2 I oF agt g @ owiw @ WK
ag 9t Ay A f5 smegr W@
dto swaft w1 A= Sifew fear strg
T W HEAY W g F 909 99 ardy
agE™ A 1F § faad fF wr e
SEwgT g # g ot s oare difea
grar anfgg | gt @y zat & Ari A
[T & | T8 95T GICATC TEF a9
s T IR AT T T sw g R
| AL HEANAG &Y (AT &7 AT
q7 39 T & qE-Y ¥ & gEAl grey
dt wiw A S g fidr & | & gwwar

g % a3 stawq & sfa agq agr waw

g 1 gt fag v o & TAFIT TAF
AL TF 1 7 FqaaaT A feafa ¥
qui &7 Faftfga § ﬂfﬂt{ #3 Sy Y
fagg fear & agi a¢ sq1o% fawgl ax
£t Srwar @ g afe mw uE a8 dgfaw
fagg 7Y & fag a=h N F a@a =T
wrgaT § WK & wgm S g fe ¥
W oam # g wiw = F fF o
¥ ad ¥ fgdi & wgeR 93l
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@ S AR fr @ oar A
W o oag A & @ fee wEEy
T dlo Y &1 AU Nfwg w3 Fear
T |

18.00 hrs.

st nam WgE wwn (sAae) ¢
s e, & wger 9% ¥ aws H wqia-
= fedt gw fafrees sk tam &Y
aaswig femnar snzar g fr w9 erga
fa=r mferdt ax o o9 & wm s &
qifeaTiz F1 I F gEaE ¥ daqT
& &1 o Faifadde gv § ¥ gex W
& F3@0 2 WK T2 ot & w2
W F oA AR A g we oaf ¥
giigfear & fag ¥ & gaw adad ¥
T TAT FH 9T WTHAT q0T o07g
9T &= fFar 91 | st aw wved w7
ArgE 2, IER N TR s H ¥ wwar
femar & 1 @9 famar 2 ok wrEw
famdt @, <7 wz'W &7 F3w vk o
@ § fmA #Y wmdr ¥ fay
agarr AT g fF 1947 & ¥ s
up to end of March 1964. Rs. 72 crores as
loans and grants were given to Kashmir.
As against that from April 1964 to end of
March 1968 Rs. 90 crores were given. That
is only for a period of 4 years and Rs. 72
crores were given for a period of 16 years.
Never more than 15,000 tonnes of foodgra-
ins were got fron the Centre. But from
March 1964 onwards according to the reply
of the hon. Food Minister within these
four years 5,80,000 tonnes of foodgrains were-
sent to Kashmir. In the 1947-48 copflict
with Pakistan we spent Rs. 6 crorer to Rs.
7 crores on the refugee problem where
lakhs and lakhs were involved. The whole
State was then ransacked by Pakistan. But
in the 1965 confliet which was just limited
to Chamb, Jaurian and part of Poonch
where about 60,000 to 80,000 people were

involved a grant of Rs. 11 crores was given.
Yet the problem is there. The hon. Fina-
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nce Minister was in Jammu only a few days
bock. He said that Kashmir is as good a
part of India as any other part. | agree
with him. He is right and that is our
considered opinion. But | would request
him one thing.

azr 8% qfeds uFIE T FAE AR
fezied FA FT ACTF , WA I
F1E Aawrer A8 g1 Anfed fip ag s

VAISAKHA 11, 189 (SAKA)
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flict with Pakistan we spent Rs. 6 crores to
Rs. 7 crores on the refugee problem where
lakhs and lakhs were involed. The whole
State was then ransacked by Pakistan. But
in the 1965 conflict which was just limited to
Chamb, Jaurian and part of Poonch where
about 60,000 1o 80,000 people were involved
a grant of Rs. 11 crores was given. Yet
the problem is there. The hon Finance
Minister was in Jammu only a few days
back.

He said that Kashmir is as good a
part of India as any other part. 1 agree
with him. He is right and that is our
considered opinion. But 1 would request
him one thing.

Ve GG o g
& Sre L STig e TP 8
G RN nfe, f3 0 T g d T
BRI M I N AN
Jll:.vu'.ufu':f. -a-d_,:._..vﬁ-fuf- sl
l.:.u‘;'(’.w P A - L
PEDNA PN g s 2B e
d’u‘/rfm‘d/w’w'&u:f Al Ww%f

qT o1 AR fEar a1 370 & aga A
gz a1q g & 1 #9370 R TR Ak
g 21 IAY 7@ A FE TF ALY T2l
fraftaaz ¥ @ d #1% =w faasa
g1 | fogron @z ®gA &1 F1§ waw" Agl
tfFagl qX wHIGgEE I £ 178
737 & fF 2 %It 2, 4 gU, ATHAT WCR g
a1, 43 Fg9 & (4 3 AR 3 6, gY, AT
wew grmar 1 & qgT wrgar g fv oow
amy fgrgear & ofems awgzm #44
o ofecieg F9ET wwm wEt € ar
Frae # 747 Gue. A F 99 Y

FITHIT # oY BT FT W0lwy o

S e F P o St ,_,-(;/j
du"%%:ruu thsof Sl ,u/ o
ot gt U LUl ST
JJ".’-U'C.FU"}"E-U"L LA Uéos d-ﬁ’ai
l_’""'“‘ t"‘-;{fj’/»i}fﬂvﬂ‘lm..;..u/(,;dﬁ.:gl
Ji-'-l'U'ULJfJJLJU(VJ.:.,y erw
UGBl s g e M A
b st I AP
/J.z..sl’."ﬁfur,u’n:a,u,,z_f.‘;s’ &

up to end of March 1964 Rs. 72 crores as
loans and grants were given 1o Kashmir.
As against that from April 1964 to end of
March 1968 Rs. 90 crores were given. That
is only for a period of 4 years and Rs. 72
crores were given for a period of 16 years
Never more than 15,000 tonnes of foodgra-
ins were got from the Centre.  But from
March 1964 onwards according to the reply
of the hon. Food Minister within these
four years 5,80,000 tonnes of foodgrains
were sent to Kushmir. Ia the 1947-48 con-

N

st frm AmmE (aEf) o 9IS
AERE, & 91 QT AET F qXH W
fafreet & zeafes w2 g e N
amf a7 wigar g fd S ww aga
ArTSAY § g AT 1 wqrq 7@ ) F 9w
F fa 97 #Y weaaR AT g 1 A @ Sy
F9E 3 3w frmr & s &1 gwde
1 § | ¥ § mgrw fafre gra
Yyt s g 5 o9 o wigaw
fafaet ot &o fo FaUATNIO A FWAT
fisar 41, 929 wfAww ¥ SUT Ry F
2 & faat & fo7 oY 39 #g1 91 9@
9T G M FT A1 IT F1 937 FX |

wgt q% 1 QT ATET FT AT ¢ F
FeT ARA g fF FEfEew ar oA,
feg goermAl & wg 9w @ § e
gfom Mo s ot @ &1 & g
FY ST F TF IETEIW ] ATRAT .,
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IYTAH WENAT © IAL NEW FT AN
A = aTEr g

=it fre T@m : Og IAT WEAW W
Z mwer AgY 2, Fagre &0 " ot 0
fagre & 4 fRgraz F F= gAr, AfeA
wF aF IT F J07 4G g fage F
Aty agry a7t 43 gU § 1 98 gE W
Fefeaz o1 d & & aaa sgar g #
ey fafeee s z=fes swrg &
ar g 29 fafaedy & F9vd 1 #70T
4% J1 A1 A7 O WET @ FHAT § AR
MUETAF T aagqear 21 @™ faw
az qru dAr fzar A FAifE @g 9
ferwai ®1 wwer @, wwgd & A
g1

Crat & fas A2 A 70 9w grfe @

# madAdz § agy oeRfeadr w0
wrgan § & w0aEl 9% Gar & fear o
A ray g8 gty A F aw
100 FTrg €91 FHTU a1 §, IZ 37 &
age fFam o |

st aEm afgrae  (feram) ¢
e wEEg, & faw o wdamw
T AOX I T AFTR-BAIL FY
acw wifafag s g g 6 oF
aga feger gon gomer &) AT AT A
# fa€ o sygeqr agT 9 21 TOAT
atwww e ¥ Afer awi ¥ FTT F
ardy o & fad fawd ¥ fodr Age Al
frmreft € @ 1 Ty qYoT AT AT
frarudm 2 T 2 R zw ¥ far
SR ®T AT )

AT qig 9T FIAGE qITAT
' a7 T 91 | 7 & AT Aer 2w AR
ST g2 # gwErd F @19 H A7 4n-
e g a1 fis o Faard faorelt wen 2w
Y fadredr e D fgrd 9@ WEW &)
agt a% faoreht & argw @ & Wi
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AfFT aeq s¥w #t fawet miy aw  af
frEd

96 F A gEU gAwar 3z fEar
AT 41 fF IO 93T & 9 qaiF 7ew ¥
T fasat ArgA & a9 957 § T9 #1 wey
s2a & fawet &Y sraq Al W oAe
3 & AT IAT AT FY faeret A5T F
99 983 § I A1 A@AAT § fagHr @
sy | SFEeg faw & frardy agde §
Fg 1065 ¥ fasr #Y "EgT am Q4 0
2, ofma ot a5 fauell At & o
oozt fama SRS 43 go § 0
# fag a=ft wgizq & oz w20 Sgar
g F ST os%m g § @ oW
Hawrg fasr o) fasrs Qe qar g
fra 7 dvaar #1 geq a1y fear o fag
T faw=t & gror fawrd 97 8%

ﬁio Ao !ﬂﬂ {'ﬂm)
Iqeqe TR, FHT AT o7 fagrd A
g A A fawg g A Iw d gm
et aetfeai g€ # foer & o w9 g @r
7z =Y & AT oY WY wEw o a1 17
ufas Ta gar F4r qar | & 39T B
FY FR HGH SAT7 AHTTT FT qM7AT
g1 1950-51 ¥ agi 8 q¢ #fgzr wAwe
259 62 41 99 f& A1¢ fgrgearT =1 247 5
4 1| frx 1960-61 ¥ 245.88 21 ¥ o«
fF art femgea 1 A qv @fwe 7@ 310
oA, " 1966-67 ¥ 77 227.6 @1 7% ow
fe @it fegears & av #fem Eww
313 oY 1 Frdt 39T TEW v &9 TAEN
260 & 227 g1 w1 TAET M fagw o
FPAT I @Az Ig A1 s fan &
To To & &N agT SATAT WM A F@,
qEAC-FTRz A8 AW AT AR A
ggar & | faw w4 aiTm w1 g e
q& & o S T AE gAR, sE
FI%E 7E AG, IF F €T AYTT & | IAH
XA TET |
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Gl AR A A W sw H O
AT #Y @MAT q¥AT fF o v IE F
for 319 wRETE X %9 §, wwear
1o e §, I T IFT AL 1o fo
T w8 AR 3% ¥ qE o s9w w5y
o# qifaardz & @iz A9 5 adsae «
HE &= 9F | 29 T HiT W W9 F

ST AT M |

SHRI SHiVAJIRAO S. DESHMUKH :
Mr. Deputy-Speaker, Sir. 1 hope, vou will
readily agree that the Finance Bill at the
thicd reading stage of the Budget gives
effect to the fiinancial proposals of the
Government. The financial proposals which
acquire the right to levy taxes on the peo-
ple with their consent as expressed through
their chosen representatives is one of the
crucial rights of democracy. Particularly
in a country which is given to planned
deveiopment. the right to levy taxes through
the Budget proposals is most importand
particularly when it was a part of the
process of levelling up and levelling down
through the process of taxation. If these
taxation proposals are to be tested on the
crux of this touchstone, whether it helps
the poorest of the poor and taxes the per-
sons who can afford to pay taxes, I think
our proposals very miserably fail. Parti-
cularly in am agricultural country, where 50
percent of the national income comes from
agriculture, when 50 per cent of our total
exports come from agriculture and where
80 per cent of the people live, these Budget
proposals have nothing to give. It is a
koown fact that Indian agriculture suffers
from this basic iofirmity that we cannot
give irrigation to more than 30 per cent of
our land, that we do not have all our agri-
cultural land with contour bunding, that
we do not preserve them. So, to provide
water, to provide fertiliser and to conserve
land it requires tremendous funds. Oan the
top of this we withdraw concessions
which  were due to theagriculturists.
So, we have taxed agriculture not
ogly directly but indirectly also by
withdrawing concessions that are due 1o
agriculturists. And when we deny them
due prices we strike at the most vulnerable
part of agriculture. Therefore, | plead with
the Finance Minister to look into this and
come out, if not in these proposals at least
in the next proposals, to rerlgcr. the econos
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mic polices of the party for which he

stands.
wie medt s (@ERm) o &
TF T TSAT ARAT § | T 0F q57 |
MR. DEPUTY-SPEAKER : The hon.
lady Member should resume her seat. If
1 permit one question, 1 will have to per-

mit several. There isno time now. I
will not permit any question.

o g@ wv™ g (FIRT) : FHA
fatidt 7@ ¥ wa= F1 gAA F A7 YU
wAt wgier F g0 £ 137 R wigw
M JIE AT @ 49T HR WO
7+t AHRA F1 g famr 0 ogAw oF
azer 1 41 faqz gar ¥ 3, fox fam
eI Cl]

MR. DEPUTY-SPEAKER : | have

accommodated as many as I gould. I exten-
ded the time.

SHRI SRINIBAS MISRA : The pra-
ctice has been that after an Opposition
Member has spoken the Minister replies.

MR. DEPUTY-SPEAKER : I know.
I have accommodJated as many Members as
Do you want to have a reply
from the Finance Minister or not 7 He
will be too happy if 1 allow other Members
<ov .. Interruption)

Wt |rresht @k gR fagr awg
fadmr saar awr @ & @Igm @
faqz fads a1 & faae g fag
aTg ¥ WAAT §IET AT F qIET AN
9 § 99 a%g & aEf 91 gwar g & ar
HqTIHT §FA T a7 1

wreaw faw aifed A # ¥ gac
@ | oY 3T & v § gw 9% I
Fraga M & g 21 & T +g
wwar § fe foaft o & 7 § 3@
WA F F IRA I g1 g q@
7€ 41 A 37§ g9 aw agl ar | @
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[t wrereeit 3]

& wft 3 wg awar 3 | for i @ @
H FT FIAT 951 § aTwT wwre
Far | ¥ fomr g # gR ww
w98 W@ 2. fom ofdfeaimal 7 3 2w
9 @ & w1 Faa gavaa s eh amar
AT 9T W@ g A S fasafonr 8t
FTCE 97 §4 FI I\ gT YF A FIW
3 92 §, § 7A@ § fF sar Ser A
% g% #) gq T T g, AR gR
TaFT @ 0 § | e mfex 1 5w gm
FY gH T FET G 93 A7 g
sran # wAr 93 fF AD qeafar R
e E | F N AT e @ At fee
+ft & 9mgar g fF 30 o gwa @ wEEwr
mrq g% 1 & 9rzar g 5 @ & Faan g
TH ¥ I g s fammw @ w18
Tt @ Wt & 1 AfEw & fawary fear
wrgat 2 fe ot 39 ft & wzar § S
¥ wgar g W WOt @wE & garfes
FEAT E | A @ A AT FT FHAT
§ ag azr AN AFA1 F g @ AW
@ F wzar g, a0 & v I F 1§ AW
A& & awd ¥ 1 & 77 oft A FEAE
e o g5 & wea § T TE R0

"G ageq st g AS 7 oaga
TefiET ¥ FT A WA qg T Wl
FOE AR AT aAmasa g 5
I gay frat fawar &1 farr @@= =Y
RN AN 2 gw ww far
srgfFwmimifag 0% & 7
A I AT & W ¥ wlawarw w7
g ag adt gi & WX T Fwg ¥ W
AR A gEEh W oA A
arer 2, Saw ot gEeatT & st §
N ErFET Ay § T ft g7 oA
$g HgA FLAT 9541 ¢, W A A T
s § ¥ 9 o few o €1 ogEd
Y TR AT WY garr Mrewre frar
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&, o At Wt zar dar @it 2, gew &
T TGN FT wwar § | g § ;g
g 5 mdie & AT ¥ faaar @ =%
A1 fear sg sk o e g -
nfEl &1 aaw & g @ a7 famw
Q| frmw madEr A qar s
e | TAFT A F ArAar g w2d wAW
FAF FIAT Tifed, sowr W & wAar
g9 A § gz @Y frAew
&1 TTgal § fF wa a9 Swan i gwk
o R A SN @ IF T Fg N
FT, 3% fag gaad oft g2 @ o
T ITF FYT WIAT AMA AT AFF £ |
I At # % g9 g9 N & e
g &% qua W @ awa & | T ow FEl
F g G T AT T F AT &
frrerar g

am &% ¢ fF o awrd agt amit §
o fom & fow ag sqwemr % ¥ 3z
aur &7 § 1 AfFT @ @ BT @i
R g T o R e § o
AT W& qfEr g osEw s
T &7 g A wwhfae & g wmar
T FTH B AR A mwrawr Fwar g e
WA A § w@r g 7z
FwEYd g | AN 3ET FT ATwq 4g
2 fr wo® SwdW g SO A T
T¥ | W SMaT ¥ AT & W wgwc
ferar m @ 3k qu T 2 fe s
WREG AT qEd F A § 3 fw
THET GEW EN, GAT A @ §W e
&Y ST §X FT gHdA, odt & W
LA

A AT A A AT D
s FEdE M TR s fr W
gard w1 g7 & gt N A g e
foamd & @ ¥ w1 W ) Hfe
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maaadt 2w g S § 7
FUT X AT E | gET A W gEw 2
JfeT 98% gF@T ¥ g7 9 g7 q5,
TAAT FET § WIHL T 9Fal § | g@iag
faard &1 @17 g uF =g fasar w,
o fag ga g st @ 1 @ aw
qarg sfywa qfr faard & A9 aE)
goiftqa T% Jdt &1 FA AT gAT
=ifzd, gay wmwEAl faadt @it =ifed,
A 2it, ag W W Fmar g

o & sarar g § wraedr gidr 2
I F FACFT AT & a@ A AL
TET 9T ST T ggEAl ¥ AANT £ 1 9
grmr ot afFT oF a1d § @re wr
arzAT § fF a7 andfas ueal @ Ew R,
FENT TEIT §T 25 A8 20 TAF! G2
% fAu gfggma £ gz=T @m, @@ R
graE A8 2 wraw ag @ fr orfas
13g T8 # Azafy A gwe 0

st Ay femd : Ay gz A Far &5
TAT & F72 & a1w 73 AEFT A qRA
g1 a1 | § Figar g & ofrswawa aw
39 1 AT IR WHIAD FT UG g6
AT T |

ot Wt q@E: A A A A
|FaT & 97 a% f5 U e gEnd
TE 1 oAl s fa sl aifed
ot grar € ¥ enfanr sfama & feey
JYAT F IS AT FT A | FTR G
F g% ggr @ faQg fFar &, ag "oy
argw & & 1 37 AT 5 § AR 37 A8
W F & 1 arge WY glar § Iaw f&aQw,
st W A arA g § 1 feT Awa §
oF 19 a1 A € @1 ot swmEr A
F1 AFqHT & IAFT 7WL A /F 9T T
iR azamaw g fr @ femr &
373 A7 v & glifaT gAEr mEe
waraT aFar .,
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ot vy femd : & & @t oA
g 2 1 Y e ada et & ®ET
771 ¥ wgi wgar g e at ¥ woreer
T FIF WA TX @E A Q| g
fram ndm frarl Y wee #Y, ag &
STEAT §

=it srerest dand W Ty grAa A
s, a9 ar fergema ¥ e Fg o &
TEY 9FAT1 2T OF g faw & arg gy
o afsT §, T ag I A " SR,
for & ore a8t &, @t ¥q ghaq faemw
gt gy, @ A ATy e
Mgdr a2 1 qaw Az @ fr a2
UF-3H g0 H¥ da1 w01 gH FT AN
Frg-aqar faady 19 srfae, st A
2ot g e g gred 2, faw w& ar
2 9t 7t | W & wrar g fF ag Fw-
EIMAT agdY A7 @ 2, F9 AE A W)
g way Y 333 A § AT FIw FY
wgtar oft agdt sy &, FW AL QA WAy
g1 g wd-gRm ag # Fw
THEE AIAT E | ATLEH 9 9@ At W
Z9eAl § uF gu § ar@ HT WX A
FEAT 2, A1 Fg, gedt § g, 7} faw #
gwadl T | WAT W AT FL, al qh
fazara & e g ¥ Y 3fE, off =ik
¥ g=< & fe 20 @) gRiwal & q19-
= T 3 A o) €Y W W 7o
5 &1 I Ag A § /FAT 8 99
gw, W ft gark WAy § faqw &, afww
arq fam X 19 §@ A CF A W}
#eg F F A} ¥ vamar @9 | 99 feafq
¥ gu q FT ITAT @ HH F 67 qHar

iy

UF q[@ A% Zaq wifead F ai
i mg fomd ¥ 1 o wifeEe
AR WE T2 & fqu giw 712 ¥ 39
¥ ar, wWifE @ § @A A= g
1 ot g1 & fr gehw N F v 2 F
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[ s ]
3o & ag gord ¥ ity 12 & faed
¥ qg¥ & g% bEeT A AT =WfEw |
# famare war g 6 gemd & qed A,

99 & e § 973, 99 F71 AfEQ FEAT -

&Y s o) zaF fao dF g o fem
g1 afea g= 900 mifwas gw & @ea-
fag g za 78 & fau wemrmaT ad
g1 ga w1 3 A famr far R, W@
qT FY AN A1 2 | T OF T AAT-H
&7 2Yar 21 &5 F1 3mAr 9var 8, arfw
ey R Faa g Wy =
fam vgm AT & 1 WU A7 FAY &Y AT
& & 7E mrgar B asdt A @) awa
ar | faat wd-gwar @fgy, wr T3
g, ar F®T el dar, WY A A
Fraam § fag ffewed & 20 F
wraar ¢ e az wd-awar oY ot gy
& AT ww ag WY maAT AT AT | gEET
¥ At avadY a9 9 2 owT G-
A W aTa Wy §, 474X gy
Tzt S | gEET ot dEer I 2
s, A ¥ faga @ ol gEE fan
T g JAT @A

ol gF aTgAT § "g@ F ay
R EF ey aEi o7 w99 &
qrg ¥ gga qeigafa 2, awedt 2 #
TA &Y qEq W AFATE | WAL AT FER
ffraem gy N Al gar 19 A=
wd ad) 8, w7 g% aga & A ¥ W9
I F1 FEAT & | 7F AOAT gW AW WY,
IET FT, AL 4 Y gFiwg § 5 arer
F¥ a1y § qr-kfaz fomar dar wd fear
T, wEre # Say vaar fear man @0
TR wEE FY grea zadl wfer g
=y fraar ot dar @ &<, a1 o qar
¥ et g | FwaY &, FUT AgE #
uF-gq A8 & awdt R agdiw g e
I A1 A F g sy g w7
wifee |
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=t gEYE qgen ;. #Y qg A€ Far
2 fF gg it adf g &1 3fF w37
Fg1 arar & fF 3z = agT g fear @
2, at qoF aanar anr fs g ¥ wgi
fa=ré &7 zeaew fear war T Rl
fawreft =€ a1

st ARt dWE oW ag g
faerir, Y ¥ qazmar ) ¥ oE gEIEA
wi 21 & 39 %1 ag @Y q@F -5 wn
9 FT AW I F GIA & |

ot A gEeRe T g A
# 3egi w21 5 woot v gur 2, Afe
it g7 A =ifgn a1, a7 adf gar B

=t sereat qmd o § oaTE Ot
TR GT W AT AT H FEA FG
fe gg aigm

g 1= fomie fam s a9z & #a-
AT 9T # ATy g4 I @ w1 G
FEE T ae A g, T A TR
F1 widrg g1, o mfed fRA T gy
A1 AF ¥ wawge w1 faw fe
AT | WY ¥ g, 9w & fgmw ¥ Ay
7Z gt a%ar & | w7 Far anar & fvomer
FT ST AT FT g 2Y Wrar ¢, @i
TN zEawE F o wW AS S oSFAr
# 11961 # =t g=ra g, 3@ &1 & A=A
mar a1 aFar ¢ | wft A F AR
FT0 FeEw gRY | a7 @ AL H A qEw
FT R, 32 FI0 | WX QU gg@
a & gEa qgw o, ot gw A
qIT ARG St AT AT oY Fmv & 9WR
az gl g -awar 2, Yar gw weAr
TgT |

I HIT I, EFL I9F [@l g
#, ama w4 78 | 7z 17 w9 2 5 I
T g fech 1 ot agr 1 gy
2 '
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=i gto Mo faardt @ a1y fagre 7

=it sroreat aan - A1 fagre £ sy
Q‘ﬁ @ H‘ﬂ'a ge e 7T f‘i@t,?r
€l | g1 ¥ O et fge 7
gHifad agi &0 #w giaT & 1 FF gEN
a1 &3t 1 agt o ® srw A g, 9q
F 91y a7 ¥ FAT T gATL NG AN
1 3@ o= wH oSmET SIH Qe
aifgd | 3@ NE ww 98 A9 far &
IUT 93T F1 L CF GIFAT F gq FWRT
0 W @@ § 9 g Ad agw 19
agi & gey WA &1 femwy ammar ar fs
& F-GT G g | WAL qGT 9L FT FH
FIAT &, a7 O g9 97 FT ALY F7 qFJ
g1 ag a1 T ST TFd &1 @ET
WA qIE gW FgA & WA Tl A
T THIQT FE, At THR HIEIT FEC
qd¥m 1zw & A o @ ¥ F Mg
uN g1 AEFamF@i g fF amewad
T %19 2, AT 92 & 19 F@r T1fg77,
WIT g2 ¥ A 7, Al qE FW ARG
g

wit gro are  faar<t : Y IWI W
* wrc fast & fae sfleT a9 w3
gl gf, 4% @ rg fagre & fadr o
OF FHIGA ATFT FERTL FiT FL F 7@l
q¢ frast sTwEt a7 FfeT 20

st St fed - T a9 |
A WO AT iRy | JTEE w3E #)
wedr &), a) @ FAET @A F fay
FET FIA, {AT WAL KL FHA FHAA
A, A FEH fFdw A swa & fag
s aATET AT @V e § gha e
wT@ gaar w@ar g | faw wHET & &
FEY g arer & 1 IO AW & qdf et
¥ foe ot sfg da1 91, 9Ed N %G
€Y gAT 1 ¥ qg 1 ARATT G E |
e T G 8 |
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5 amas g mAaATF q9n
& @ &, i # s @ &, 9
T 2% %7 7 %8 w71 T1fzn, IR
¥ & fAu 7@l ot Fewal g7 FW
FB, SAIRT WX T TG T FE F,
HRHI HEATT qAT FT I &7 A(Gd &0
FL, O W IR A §F T §FA & IS
ATHd AT T FANT A TUF W qHS
g afeT o gt oE = F ard § &r
i fe ez @ FT, A 9 wEi ¥
U ? g@L F fav wwAr faegd
gafea 4@ 1w @ T BR-aw
ganit & 1% F gaew fgwr @, ar
F g AT A Y IOH gw faadt
HIZ FT TG &, IFAAT TH FEC FI |

# u7 wifagi &1 a9 guedf ol
Hzeart ¥ fag agare 3T AT 1
MR.
question 1s :
“That the Bili as amended be passed.
The motion was adepted.

DEPUTY—SPEAKER @ The

—_——

18.29 hrs.

*SITUATION IN EASTERN
FORNTIER AREAS

Wt war aw Tm (et @) -
IS ARIGE, qZT WG AL T FEd
ixga wheaz ofam & qie # & (=
gag Wt N4 A "4y 7 q@mar fa
FEI St Afy wrar & g, 39§ g
2 A1 amrT 1w § grea gedr
g 13T ag w37 & agi ga gud
gt &, afes T3 wx gwa RAa-faa
foredt o @t & sk oF oFErfes
fagoma sdmw St 2@ @Y A
fr A fadifeat &1 A7 ok ofea

*Half An Hour Discussion.
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[ Fa<ama Ta)
& g w199 2, afew afeee § afd
q IAF gEE qET W AnE
¥ oata NG iag Tiw wEEt
# g€ § fF g wmEw odmE F AR
T e A @ o §a

18.30 hrs.

[Shri Thirumala Rao in the Chair]

W AR wfeam & wRa g,
Ema & afar ¥, sme faEd ¥
qiffear &g o gar & o AT @ Far
t. W@ awy #% W ¥ s efawx
frer & otz 2fr ot & 9 &
A & adl, awiafa oA, fegenw
Rwid 27 A ¥ wEHfawrz
THEI GFT GATAT E—

The wunderground have secured a
sizeable guantity of modern weapons
including morters, rocket launchers and
automatic machine guns. The source
of supply is believed to be China, als
though the weapons bore British and
American markings. They are stated
to have been captured by the Chinese
in Korea. The strength of the present
underground army is stated to be about
10,000. If the recruitment drive contis
nues unhampered it may rise to 20,000™

garafa off, agi 9T g@ gwg 10 gAR
T SAR - WY FE 1 gw mEa
& ag W FEE M wz oA ¥
| a1 99 &1 gEgr 20 AT Y A
w5 € agY, agi Y W@ Amma § saw
qrg el Jz| E, I g, Y uae
FIE W W1 g1 ag feafs oF aww
o)T gadl 46 WA § gZ q5g1W 4ET
A W 2, 99 MigiEl & E-feme gu
gmQ fasw & & 75 47 I I
WY mAr ar ff 9gi & AET &1 A
wegfaee Wi @ faw &1 ag sY s
1 ¥ agi W F0T 979-g: AW FETET

MAY 1,

1968 Eastern Frontier Area 114!;
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¥ gu § w7z F® qIHIR WEH
TER A 72 W 2 e = o gfew
anr faan &, <Y duer s fF w19 wEE
qiffea W smr W] R # agt
anferar & S W gw g A FF
TR A G GG FT T8 q1990 § A
oz A faama

mafs o, wiw gz feafs @R
fer-mifrzgd &Y 1 gaT gy Aifq a@r
7, AgTasa g Fow fmgm w1 9%
fewr gmy A= ¥ ¥ 5= g | AT
TR g7 FOe@E §, 7Y a@i W
fgmar =aEd@i g B sw R sgrar 5
g diAT wie wfseaT gard s @
qrmdT # 39T 1 AT I@ ogEEw H
sten fafree #1 1 faedt faelt @ &R
7 3% w7 W 2 5 37 gard qgi B
gerr a1 ¥ sgrer @t 1 RT O <@ g6
At & fazfrar d—ag o & qeA
fF =0 TeHiRTa &1 @19 341 8, adigd
# gwwar § 5 5@ @ adF Y uw
wrifaEl g0 £ 2 1 ag 1 A9 §7 Ay
& W 3% T19 B, 90 A9 94
& 919 &1 & 3941 5447 & q@Ar Srzar
g % agl 3 26 Wi ¥ w07 gard s
I §, q7T 9 AAT F 905 0F F1 G-
¥, ogi 0T ag-ad gard WEW Sax
o ) A0 gwm gg & f amiox
gardr fafady 48 &, 1€ I & gwar
2, wgh T faurdY wa Ei 1 26w
1 GIEFT AT 10 T F w7 T
garg wg, RIS A, g g,
I § WR S AT & Wa-dsd
%1 gfaar fR¥ 1 & wmar g, weaw
agey, #us ag difgg g sz w@r
g S fa7 g wedt wElew Wiz suw
w1 7giear 7t w21 91 fF g% Tw @i
& ®IF qaAT Sifag 1§ Wrew T e
mAar § &feT 7 & ag zear § i ag
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geFEre g% feafa 1 fgn &2 oF wea
et W F A di=an Jrgdr g, at
7 ag aawr fF F9 % &9 & 90 &7
1 fors —uy gfeesia & oifs ==
# qar 9w @ fr A AR W F 9w
fesd Y F&Y vamifag faguaa ¢ w1
g F9g & AY I a@ F T W

SHRI R. BARUA (Jorhat) : What is
the name of the place where they had

landed ?
it ®aT AT A : IZ ATZ T F
H3T A g, TN & 1Y uF FeAOE-
2 o feufa gdY woie sadt @ oar
qre a1 %: wEiT # o feafy sama g,
a9 9% G A TET JATfAAT FAT @
2, T8 99 F AT A AAM AR S oAgy
N 2, IT FT 947 TA ATAAT
# oF g N Fgar Tgar g1 7]
TRAaT 43 & fF a3 97 qifeearEt ik
A gATE FEIH WA E, 9T FT AH
FJIgrEmT g1ar 2, agh o+ f& WA &
dt Far £ AmeE H AT gar & @
21 37 gard sgat 3 apmse F Se
# zhaar o A £ ot 9T A ¥ 31
Zfaare gmdt aqial § o ovg &, afea
A HIFTT IE HI IAAT ATEAT 2
i g TN &7 sufre R ARl O
it faaadw & eRa-fraade & S
qraeq qifFearT & fagada® arg € AR
59 A% § § TifeearT & af aads §
grg g3 gn &, T A ¥ gwdw g
giffEa™ gl FOT EASIEE  FAT
. ATRT § W ag g wWaE qarq §
HIFT 931 TG T T qMRAT 8 |
e W § AT o oy fer
gar g, 9t WD E adrgET E AN
Fgat € f gud udig e T Faw
wiftiez fFar gur &, @w-s@ET e

VAISAKHA 11, 1880 (54K 4)

Eastern Frontier Area 1250
H.A.H. Dis.)

forar gon 3-feem a8 oW Avamad
T ¥ 9% §¢ (Fe7 38 3w F@a @
T &, a9 I v &1 a1 §g /AT
At a1 awar g, afew 9z dizw W OF
q1q @AT & 741 913d & 1| 79 O wE-
qIXi # 95w €-200 &1 5% 77, gfagre &
FT AT Y | 9 HEART F FIECSEH
qa 141 T 9AT T GFG ¢,5TAHGH 3,
g SfT ST o d-m1eE) q1g g s
T &1 F% 7@ gE dl, SR FAT Ao
F1 woer aguar, ag fFar, ag fEan, o
axg & wia sfegr #iag 78 & =fy-
g FT FAlA EHar 2, IH AW ¥ 5w A
FTee BeXT AAAHE W ARMHE F
FT FAT gAl, F1 Al AGARX FT FIE-
Q7 g1 AT FT 3@ FHATE | 50 WAG
1 ATTEAE &Y TAAEE €, I A7 417 H
TaA i &, 99 FT F1E  gHfEd FeN
adl 2, TG el % €T & qwq
fafaqi &1 qag @ ag facgsr &1 0%
frragar 1 14 ¢, 58 @ T &I
aar QL g 6 &3 &, TG FT G a6
# wiaw 9@ & 9g AT FEAT ARAT -
# srAar g 6 43 9w 9T 89 i w1
fears w00, ag s fF T wrew wal-
g ¢, v AT Awr A AT § &+
qT AI9F 906 98 F591 G- & a1 AGr
gamenEy 7

sfazen aeit (st e fog) © wei
g, e drwmg 2 ?

ot waT W@ . qrE § &
T 9w fam wf mEedld wmr @
f agr ME XA g A @ @ AT
gaTE W IAT WA § | F wOF quAr
fe amiee & 1 @1 wEE ag o
Tt T ST AN - par A R 7

SHRI R. BARUA : No, no.
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it $qT A TH : Let him deny it.
Fa0 Na—X wrzan 2 fr 2z q2T ow
aifeart we @i WX, N A3 Al
¥ fadr, aafla X 9 maw F2 fF
mds M feafs 71 2 1wk agi arfe-
Az § WA TN 98 g AT A,
¥ amX aeq wifad & saw |

awrafa o, 7 wiv & fF gz W@
w9 dto w7 fran &, 59 91 @ i,
T TF @ FT EAT E, WL WIG  UE-
fafreas samar 2 @t w9 var Fremrg
ey, e a@ 1 AN Afq F1 =T
F1f97 | e g2 fesdifedt @19 % S
100 75 ¥ QX AgF o1 AFA &, F st
Homiad A8 #T 953 § @ AR AF
2 7 aat 78 #% @& ? WA W@w Avna
T dia-wrad & frage w39y & #fan
¥ fay, wodt avea a3y ¥ ford, mow
AT & folt 3 79 &7 faagy 5T @
& 1 wgAr & fr e gw @Y g fai
fafadt #1 @ afeqarz aifsx 38 F #7
H wwrae 77 2fedl, 3@ @ & owEe
LIFAT 48 HIAT TIHIT TAHY & | qeAL
weieg Fed & froagi d §, v@e g
fafat g7 a7 SAAi # T3 gwwd-ae
Smiaras 7 wmoIT w1 w@
afed fr gwagi awrf Iy &1 o
et &, o 2WRE &, 3T F Wy 2
AT TEY & W & g o Ane
faferdy #1 Q¢ wfeqmz g @t 7 iw
faeeT &1 1 @wa) 2 ) AfeT SR aT
9t TR AT @R A AT F
et grar 8, a3 w fafady | ogen
#Y &, 99 § azamdt Al gy &, FgAwr
TAZE g &, aw fafady #y g AW E,
JaH awATHY TG it 8, FfeT wgr 9%
¥ #Y frsa @t w1 =9 , g8 fwwd
i gl et P o9® #Y agi ox Seer
aifad, 98 #1 W-dve T wfgy g
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#im & ag 7 Angar g e vaw -
¥z A ghfeeat sTaF &1 A
aqr Trfgl | waw ¥ W oiffeart 9@
o §—g awar & fF & woey Afafes
# gz 7, AU ¥ § wow A g,
AfFs qrdf a9t @4, w7 3w Qm ) -
fadr wrare & Tad A A wa wiey fe
oY & ghwezam w0 ifFeE & Wi
g gl A ghe &, SAF qIG FE
fasddl a7 A wifed, a1 o1 8@
amfor & Wi ¥ faeg &1 a1 gaawA &1
T @ faar wmm s N wed
feaqaa Y g &A= A1 4 @A TE
oA # A TErEgE w1 d-IEE
i af 7Y &1 g o & a1ew w4
=nfgd |

T e 4z & i mifeam Wi 919
form 70% § w2z Fa1 2, a1 oIfFEEA
ok g @ o T oafea fE @
grerEe gz &1 wiffeard #1 &ar
=ifzy fy oz ammeer o & faere
®, UF-TCHEN ATET AT oA, gL "I
arqETA O £ aY zw At Aaws -
Fee &1 Wi At A8 & e gd A
It a1z & fefaedt @w o Tifgd

e & & =rgar ff ag o @@ &9
F 2 wmag W femiw &
FH ¥ F9 WA & 97, T8 W A/ W@
& ford, agt o N wweIfoE fague &,
v & faas gg w0 § ;A Al
oY g fasare feemey fe 19 ad &,
6 wfgd #, ot wroew sraTA & &, AvM-
Fe Aol or Rea ¥ frgu ¥ 3,
TuR T2t F a4 3 o mh At avme
¥ Fegfee gieergm Yfeefadm & avrw
Hamgeanz sz g fe awdw 2
afe fret st arr e oA H
T i Qi agadiwg d fE
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+ft Ut a1a A #E & AT W wAE=
gt ¥ @ a1 FY AT § 1 e fag o
o wH g T ¥ WOET g1 A ar ot
Tg SET oy A1E 2 a A §, Afae
& mga et g1aT § FfeT Iuw qowa 9
Y 7 €Y ¥ oEw & @raar 18 | e
w19 agt g & R e S wrw ¥
WUET A T A AFWR W A AW
W9 qgH 9T ST FT T qr G
a1 @ § 1| v fow < fmm & <9
§, mifeeqr ¥, gdma ¥ WR AT
PG ER LRSS R C ERE R
#Y arfgfesn &1, waaime ofedeew &7
weer 79 g1 ¢ 1 gafad gad faeft it
&1 a1 AFY grar Trfzd 1w A g
g 1 of gaAr Y oy @ faan fF
g% & | IaeT 3% Fa9 gwra 2 AL R

gafeqd & sdar Fea 6 9g aag
f& #ar #aw ForT AR EarfE AW F
W5 ot 59 &7 ¥ are # fafrag § 378

famar g &Y 8% 1

SHRI SRADHAKAR SUPAKAR (Sam-
balpur) : Last year, in the month of July
or August, it was widely reported in the
newspapers that some flying saucers have
landed in Assam. Again in the month of
March this year, it is reported that some
aeroplanes have landed there in Nagaland.
Now, there is no knowing whether this
thing, about the landing of these aero-
planes, was ever reported although the
press has given news about the landing of
such things in Assam last year. 1 want to
know this : when a demand is made by
many Members of this House from either
side that the Government should take a
hard line with the Nagas, the reply is that
they are after all our brothers, and we
must treat them in a way that we can win
them over.  Government also said that
more and more hostile Nagas have been
won over. Buton the other hand, we
hear that the hostile Nagas are creating all
sorts of disturbances.  Will the hon.
minister assure us that every cffort is being
made fo see that the ipfluence of the

VAISAKHA 11,

Eastern Frontier Area 1254

1890 (SAK A)
(H.A H. Dis.)

fiiendly Nagas is on the increase and the

number and influence of the hostile MNagas

are steadinly on the decline and will vanish

within a reasonable time ?

THE DEPUTY MINISTER IN THE
MINISTRY OF EXTERNAL AFFAIRS
(SHRI SURENDRA PAL SINGH ): Sir,
vormally a discussion of this nature is
sought whenever 2 member feels that no
satisfactory reply has come to any of the
qguestions raised during question time. [
am surprised that my hon. friend,
Mr. Gupta, thought it necessary to raise
this discussion, because when the Starred
Question No. 1409 was taken up in this
House, we tried to give as complete an
answer as possible.

This question of Nagaland has been
discussed very often in the House. All
the aspects of the Govenment's policy in
this regard and the incidents that have taken
place there have bzen discussed on one
occasion or other. There is nothing new
which can be revealed from the Govern-
ment side or which hon. members can
bring to the notice of the House, except
perhaps the incident of the landing of
foreign planes in Nagaland, which the hon.
member, Mr. Gupta, brought to the notice
of the House the other day. That specific
issue will be dealt with by my senior
colleague, the Defence Minister, a little
later. I shall deal with the other questions.

The main criticism of the hon. member
is that the sitvation in Nagaland is not
satisfactory, that it is critical and Govern-
ment are always trying to hide the facts
and mislead the House by painting a rosy
picture, while the real facts are not reveal-
ed to the House. | do not agree with this
allegation at all. We have never tried to
hide facts or mislead the House. We have
always tried to give the factual position in
Nagaland. We have not said that the
situation there is absolutely satisfactory.
We have ourselves said on a number of
occasions that it is not satisfactory, that
unlawful activities do take place every
now and than and reports of robbery and
kidnapping arc there.

We have also said that whenever any
violations of the AGSOP take place, the
local authorities take adequaté action again-
st those people who violate the provisions
of that agreemgnt and the law and order
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[Shri Surendra Pal Singh]

situation in Nagaland is well under control.
But nonetheless, it is a fact that the situa-
tion there is not very satisfactory, and it
does cause us a great deal of anxiety.

MR. CHAIRMAN : I may be com-
pelled to close the discussion at 7. The
senior Minister also has to reply. 1f you
go on covering the whole policy of the
Government on this issue, there will be no
time. You should reply to the specific
points raised.

SHRI SURENDRA PAL SINGH :
Yes, Sir. As I said, there was no attempt
on the part of the Government of India to
mislead the House in this regard. The
factual position is always given to the
House. We have said that we do feel
anxious about the situation in MNagaland.

Every possible attempt is being made
by the Nagaland Government, as well as
by the Security Forces, to bring about
normalcy in that area as early as possible.

This new development of underground
Nagas or some misguided clements seeking
help from China is a new factor which has
added a new dimension to the whole pro-
blem. This is a very serious problem.
About that we are also very anxious. As
has been said in the past on the floor of
this House, every effort is now being made
by our security forces to prevent their
going out of the country into China or
anywherelse for that matter and also
to prevent their coming back into the
country. Also, as has been said before,
because of the wvastness of the country,
because of the difficult terrain there and
because we have not got sufficient number
of troops in the border area it is not
always possible to seal the border hermeti-
cally and completely, However, new
efforts are being made to prevent their
going out of the country and coming
back.

The hon. Member said that Pakistan
and China are taking interest in the affairs
of Magaland and are inciting trouble there
by giving them help and fire-arms. That
is all true. We have admitted it and said
go. Itis a fact that Pakistan is helping
thern. We have also said that we have
made a protest to Pakistan as to why they
are doing this when it is against the Tashe

MAY 1, 1968
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kent Agreement. We have pointed out to
the Government of Pakistan that such an
act is against the spirit of the Tashkent
Declaration. They have denied the charge
and say that they have nothing to do with
it, that they are not giving any help to the
Nagas. In fact, they have gone so far as
to say that some of these underground
Nagas, Mizos etc., from this country are
being pushed into their country by our
Security forces and that is creating trouble
there, and it has become quite a problem
for them to prevent these people from
entering into their territory. It is for the
hon. Member to believe it or not, but
this is the reply we have been getting from
them.

As regards the policy of the Govern-
ment of India in regard to Nagaland the
hon. Member said that the policy is very
complacent, very weak and it is not going
1o be successful in solving the problem.
1 beg to differ on that point. Isay that
the Government’s policy has alrsady given
dividends in as much as the bulk of the
people in Nagaland have already got a
stake in peace and stability and many of
the underground MNagas have adopted this
way of thinking that the solution lies in
negotiations, and the whole problem should
be settled by negotiations in u peaceful
manner rather than by force of arms. It is
not correct to say that our policy is incorrect,
As I said before, in our view it has already
paid dividends and it has proved to be
very useful, There is no proposal under
the Government of India's consideration to
change that policy.

Mention was also made of activities of
foreign missionaries in Nagaland. 1 will
not dwell at length on this point because
it 'has already been replied to before.
There are no foreign missionaries in Naga-
land. There were some in the past but
none of them are there now.

Another point made was about the
Nagaland Government being ineffective in
dealing with the situation over there. It
is true that the sitvation in Nagaland is
very difficult and sometimes the local
government there find it difficult to have
complete control over the situation. When-
ever they have asked for help from the
Central Government and the security forces
that help has been given. Recently therg
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was a demand for extra police force to
meet the situation. That has been met.
1t is not possible for me to give the details
as to how much force has been sent and
all that, but whatever demand come from
there we try to meet that as far as possible.
We are hopeful that they will be in a posi-
tion to handle the situation as effectively
as desired.

‘The only other main point made was in
regard to landing of foreign planes in
Nagaland and that will be answered by the
Defence Minister.

THE MINISTER OF DEFENCE (SHRI

SWARAN SINGH) : Mr. Chairman, Sir,
1 have very little to add to what I said on
the last occassion. Shri Kanwar Lal Gupta
is a well known lawver. Today he has
supplemented his question. He will agree
with me if he looks up the record of the
proceedings which is the subject matter of
the present discussion. Today he said that
there is some kutcha landing place in the
valley---1 do npot know whether it isin
Assam or in Nagaland.

He says that on the 26th of March,
round about 10, at least three planes lan-
ded there. Even now about the kutcha
landing place and the valley his statement
is pot at all precise or clear. I would
like to say what I said on last occasion—it
is nothing new—that any information to
the effect that amy foreign plane, either
Chinese or Pakistani, bas landed in any
part of Nagaland is absolutely unfounded.
I would like to repeat that.

In fact, 1 requested Shri Kanwar Lal
Gupta, not in any formal manner,—he was
pleased to remark this was only a formatity
to ask; ¥ was not a fommality—I asked
him ocally that he should give any informa-
tion that he may bave with him so that |
cowdd check it up, cross-check it and re-
check it and send someope umconnected

" with the local command evea, io find out
what are the real facts. He did not give
me any information. He ¢id not mention
to me even the date, or place or time. He
mentioned them for the first time in the
House. 1 have written to him a letter to
which also he has not sent a reply. Of

course, he is the best judge of ......

SHRI KANWAR 1AL GUPTA : It
was received omly yesterday. 1 have already
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sent a letter to the Prime Minister yester-

day.

SHRI SWARAN SINGH : But he
did not tell me about his letter to the
Prime Minister, or anythiog else. If he
has sent a letter to the Prime Minister, it
is good enough, because when it is sent to
anyone of us, it will be shared by all of
us.

Bul my point is that to make a state-
meat of that tvpe, which causes unnecssary
scare or fear, or raises a certain suspicion
in the minds of the general public in that
area, or people all over the country, to say
the least, is not fair, not fair to the coun-
try, not fair to this Parliament. Afier all,
every day when there is the slightest varia-
tion or slip from us, or supply of informa-
tion which is not either precise or does not
convey the correct picture, on the follow-
ing day there is some motion that this has
been suppressed or that has been suppres-
sed. So, I put itto Shri Kanwar Lal
Gupta to ponder over this thing. Did he
have this information either about the date
or place or the time or about the number
of planes when he putthis question the
other day ? He then made a blank state-
ment that day that he has some informa-
tion that some planes have landed. [ cate-
gorically denied it. 1 followed that up by
writing to him a letter; not by way of com-
plaint. The House would be interested to
know what [ asked him to let me know.
All that [ said was : you raised this matter
and [ would lke to be enlightened about
it se that | might be able to look into this
further. 1 did not enter into a controversy
with him. But even to that he has not
thought fit to reply. He says he has sent
some letter to the Prime Minister.

SHRI KANWAR LAL GUPTA: |
received your letter only yesterday. | will
reply.

SHRI SWARAN SINGH : If he had
received it yesterday, even then 24 hours
were there before him 1o write a reply.

MR. CHAIRMAN 1 will syggest
ope thing. After the statement of the
hon. Minister, Shri Gupta can ealighten
the House about what reply he has sent,
bhecause he says he has already sent the
reply. 1 will give him an opportunity.
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SHRI KANWAR LAL GUPTA : [ issues without adequate material or evid-

have sent the reply to the Prime Minister.

SHRI SWARAN SINGH : 1 would
only appeal to him that in a matter like
this, when matters of this nature are sought
10 be raised on the floor of the House—
he is perfectly entitled to raise them ; I am
not denying him the privilege of raising
these things ; it is for him to decide as to
what is in the best interests of the country
—and when such allegations of this nature
are denied on the floor of the House in a
very forthright maoner, he should accept
them and he should not try to read motives
into it saying that we are suppressing facts.

See the logic of the argument of Shri
Gupta. He says that planes have probably
landed (here and because there are foreign
missionaries there, these missionaries are
connected with Pakistan missionaries and,
through them, they are connected with the
United States of America and that therefore
1 am hiding the fact of the Chinese and
the Pakistani planes landing in Nagaland.
1 do not thiok such an argument calls for
any reply.

SHRI KANWAR LAL GUPTA : He
is twisting facts,
9.00 hrs,

SHRI SWARAN SINGH : You read

what you said today. This is precisely what
you have said.

SHRI KANWAR LAL GUPTA :
Missionaries and landings are two different
things. Do not mix the two.

SHRI SWARAN SINGH: He had
also said on the last occasion that we were
suppressing these facts. 1 would like to
assure this hon. House that if things of
this seriousness happem, it is not in the
interest of anybody, surely not in the inter-
est of Government, that these facts should
be kept back from the House or from the
country. [ would like to say with all the
emphasis at my command that there is no
use raising these matters in a half-baked
fashion, without being backed by precise
information. It is bad for the country ; it
is bad for the morable of the people and
it is bad for those who are serving there.
This type of attitude, 1 think, is not in the
overall pational interest, that is to raise

ence.

SHRI KANWAR LAL GUPTA: |
have given the date, time and the place.
What else does he want ? You are in
the Government ; you should inquire.

MR. CHAIRMAN :
one or two miautes’
anything to say. You have said in your
speech that Americans were in touch with
some of the missionaries there and were
trying to influence the local people and
through them, the Government of India to
have a softer attitude towards the Naga
rebels. That is what | understood you to
have said. He has denied it. With regard
to the actual lunding of planes, Govern-
ment have completely denied that. All
this is going to the press ; therefore, if you
have got anything to say on that, | will
give you two or three minutes’ time.

1 can give you
time if you have got

sfY wig @ 0@ gy wEy, &
o7 ®Y TeaErE 247 § 5 A A R Es
A gug faar | &% ardm agerd @
Hmsmosaf fEdasand fE
gt &, oo 7 TR fF @
sgre §, 9g fawre Ad 71 fey €
el & 99 faT w1 41 fF a8 A@ qwi
gl II g% | AT AR FaEg fw
ANTEE § AT ogir Ia #Y qEedn 3
ar &l |

SHRI SWARAN SINGH : This is a
geographical fact that Dimapur and Kohima
are two aerodromes and I have said that
nothing has landed there at all. Now he
talks of some kutcha landing place. I do
not know where it is. But there has been

no landing at all of any Chinese, Pakistani
or any foreign plane anywhere.
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MR. CHAIRMAN :
thing to add ?
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Have you any-

SHRI SWARAN SINGH : Nothing,
Sir, he has not added anything new.
About the dropping of arms by planes also,
1 would like to say that there is absolutely
no foundation even in this.
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19.04 hrs.

STATEMENT Re : PRODUCTION
AND MARKETING OF
COTTON TEXTILES

MR. CHAIRMAN : Now, Shri Dinesh
Singh is to make a slatement in regard to
the production and marketing of cotton
textiles. I find that the statement is fairly
long. Will he like to place it on the
Table of the House.

SHRI SHIVAJIRAO S. DESHMUKH
(Parbhani) : We should be permitted to
ask questions.

MR. CHAIRMAN : We see everyday
that afier a statement is made no questions
are permitteds.

THE MINISTER OF COMMERCE
(SHRI DINESH SINGH) : Sir, with your
permission, 1 lay on the Table of the
House the statement that [ was proposing
to make in regard to the production and
marketing of cotton textiles. [Placed in
Library. See No. LT-1110/68].

19.05 hrs.
The Lok Sabha then adjourned till Eleven

of the Clock on Thursday, May 2, 1968/
Vaisakha 12, 1890 (Saka) .
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